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Friday, April 10, 1970,/Chaitra 20,
1892 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpEskeR in the Chair]
ORAL ANSWERS TO QUESTIONS

16 Bodies Found near Sripur Colliery
in Asansol (West Bengal)

*931. SHRI DEVEN SEN:+t
SHRIMATI SUCHETA KRI-
PALANI:

SHRI S. M. JOSHI:

SHRI MADHU LIMAYE:

SHRI MEETHA LAL
MEENA :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
West Bengal Police found 16 bodies
from a ditch bordering Sripur Col-
liery near Asansol, the scene of fre-
quent clashes between the suppor-
ters of S.S.P. and C.P.l. (M) during
the last 7 months, on a clue provid-
ed by a SS.P. supporter who said
he had just escaped from the CP.L
(M) captivity; and

(b) the steps taken by his Minis-

try in this regard?

THE MINISTER OF HOME AF-
FATRS (SHRI Y. B. CHAVAN):
(a) and (b) A statement is laid on
the Table of the House.

STATEMENT

According to information received
from the Government of West Ben-
gal, there was a clash on March 18,
1970 in Sripur colliery between two
groups of workers and the police had
opened fire to disperse them. Two
L/B(D)1L88—1

2

persons were killed and five receiv-
ed injuries. On the same day infor-
mation was received by the police
that two persons Shri Nasib Khan
and Shri Hari Charan Jadav were
missing. As a result of the search
made by the police Shri Hari Charan
Yadav was traced in an open place
with gun-shot injury and was sent
to the Asansol hospital for treatment.
Shri Nasib Khan could not be found.
On March 21, 1970, one Shri Juman
Mia reported to the police that he
would be able to take them to the
place where the deadbody of Shri
Nasib Khan could be found. On the
indication provided by Shri Juman
Mia the police searched a place about
a mile away from Sripur village and
found a deadbody buried in the
ground. The dead body was later
identified to be.that of Shri Nasib
Khan. On further search the police
recovered a headless corpse and two
skeletons. Two cases have been re-
gistered and are being investigated.

st 3% @ : WG weAs  AERAT
st § g1 war & f afraw Fm= a@
Zrar & g€ maT X A7 A w4 o}
Fqgar wrzar § fF afvaw amw A A
AT @A faer 3g w0 Awd wfess §
wfch & frefr & o Fr g & e 2 7

g amaz g & ywag a1 5 16
FT qrety vt 7 v A8, IR FE q9AH
TEr & 1 gt 9 fggrATA avee A 25
ars % feate & fors Fpyman @ -

16 bodies found at Sripur ...... round
—about the ditch; scattered human
hair, clothes and bits of bones were
also found.

TH grEeg § § AT 92 g agr 0w
1 FrET I gd faw & 3 ardra
aré 7€, fer A Fw ord W AT Iw oA
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s9E F1 QU 41 AA "iar @ ow@ifE
A HEETE W A4 I T faR & b
for gt wradT {ufew @ T o v ava
sl fafar & o wvf @ v &)
HT 9| F Al 3-¥q davide It 0w
T N GIET~IAFT ©2TAZ #7471 41, &7
F1 IEH] TF FT97 724 7 @A q1fgo w7
1 IR A7 Tt fF a9 @ Foagr 97
wfers fasma s, swEr FwaTHg are faar
AT WIT IHE T ATEN F| B (€T 7> |
AT I9F A9 T qg W1 2 AT A4 1 W
T IqF a4 | qg W § @@ v we
A @RI AT AT W1E ET arera are
AT ?

SHRI Y. B. CHAVAN: Well, on
whose information this whole investi-
gation was taken up, that informa-
tion is not with me_As far the infor-
mation about the bodies found, the
detailed information that has been
sent by the West Bengal Govt. is
laid on the Table of the house. It is
said that the next day, when efforts
were made at digging something,
a dead body without head, etc.—
a headless trunk and two skeletons
were found. These matters are being
investigated. This is the informa-
tion at the present moment. So, by
implication, it shows that the report
about 16 bodies, etc., does not seem
to be correct.

st q4w &% ¢ F wAT wEEE A AT
A g fE A 3 arsta wrE @ wie A
THAEA T AT AT TZ AER mAifE-
FvrT gwT a1 AE Wi feet s oenfa-
AnT & fAn F=FaT AT THT AT AT 7
frate & #v wea £ far ag et & wre A
a1 faft s g & wrv g 7 sEd weTar
18 AT w1 A afew & Mefr w1 377
F31 maT  fF 21 ST 51y A ST
T ardT F77 £ 7 WU A ¥ @ O
TE, AR ATLIENGHIA GO H7 IAG
FAMT TT— A AT GITEA AR S |
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ot qwEwTE g™ 0 9g 4w E fE
WY 4 AT WAL ATEd £ AR WE 9T
T G} a7 WIIH] Z VG | A& AT
fadt & 37% ar § wrifae AT F
BT A OTANRATA FIAT 4T T2 F7 7E
Z1 +

ot qqT &N TAF TAI@ KH A7

=t qETE qE™ - H7 70T AT

EY AT |
=t AT @ TT AT 7

ft T W F R AT
g?

=it W51 ®ve /AT WA "A13E, 24
Fag qfrsft a9 7 it # omwa
¢ zafam F=z #71 G197 faewary 2 Az
97 A1 gATEFIL Aiafq @t & 3|y A
IR A 0F 7 gEATEr 3 faar 2 w7 9
FIHAE FIATARA £ ) AT A FFA
Z fr gam=r nfafr g gfHfafet o
713 W17 AT F fgama & o mrAara
wfafafa it 3987 1 Afew == 7wy ==1
97 ®1E FH AF FAT AR 2 A7 fRT
wifa afvem @ @ fafa 9Y7 sqsvar w0
w7 grm 7 C . | eaEET)

weqW WEEd YA ag TV T
Hea=it 2 1o goa &7 | (emmar)

ot SiET | qA e "EET, q7f
a fafa w7 sTawqr #1 #37 g1 1 TN
#T A1 AR gfafa § ag F19 A4 F7
T & &1 E AT a T ¥ R 7
(eqwemsr) . ... ..

W WERT : WTT Tq AT I
AT #Y WA § | T qATA w0 )

Y WIS W WAT  TH HAT 30 9T
fafa 17 sqaear w1 wEr 9% TV g,
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Ay

TEQIA & FATRFTL FIH TEl o7 3
& IHE ATE § BEIT GLHTT T GAATH
wOEN g attE g 9w srafEanie
HATGHTL AT a7 917 | (Sq@|m=) .. ..

MR. SPEAKER: I am sorry this is
not relevant.

& Wit o W AR I f
(vowam) . .. ST fF 97 AT TeAUE
st  "zdve § oa1 fafz gan an, faem
IAF FIC W9 AT 91 5 e
g7 gega @ A9 74 F fAw amr g
AMTE F AT qE St WA 97 I9E fAArE
A T A FF f7ar Or IF qre
T AHE T FEA1 2 | (Sqwwr=) ..
... .39 %21 2 f% T T An w oara
g .. (smmEw) ... ..

=t ¥R I FYAW ;. TAN Wi,
w &7 fEe q7 A 1 F oAwad &
#5q 7T 997 g 5 77 W v 4@ w5
T &, A F A & A few gw dmwe
&t 7Er 1w |

WEIH WEWRA AT 21IE TATAT & Al
§ W1F7 & 5% F71% 1. ., . (sTwww) |
A AT A A A FE ] | (swwa)

SHRI JYOTIRMOY BASU: All
these disputes and trouble arose out
of the owners’ conspiracy to see that
the wage board award implementa-
tion is delayed or dishonoured. They
had imported antisocial elements and
dacoits from the Chambal area to
put down the labour agitation in
that area. (Interruptions).

SHRI SAMAR GUHA: There are
enough ** amongst the CPM there.
There is no need to import from
outside. (Interruptions).

CHAITRA 20, 1892 (S4K4)
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SHRI JYOTIRMQY BASU: You
are a ** , 1 know.

SHRI HEM BARUA: Why should

one member accuse another of being
a ** 7

SHRI SURENDRANATH DWI-
VEDY: The hon. member has accus-
ed Mr, Samar Guha of being a **
He should withdraw it or it should
be expunged. It is defamatory and
derogatory.

MR. SPEAKER: It is not in good
taste. (Interruptions),

SHRI JYOTIRMOY BASU: Sir, if
you will kindly send for the records,
you will see that Shri Samar Guha
had been calling us, the Marxists as
** and all that. What is the compli-
ment that he will get in return for
such stories?

SHRI HEM BARUA: May I sub-
mit that Shri Samar Guha made no
personal remark? All that Shri
Samar Guha said was that there are
enough ** among the CPM wor-
kers. But he did not accuse anybody
here. He did not say that Shri
Jvotirmoy Basu was a ** or ** .

MR. SPEAKER: I have stated a
number of times that these words
should not be used. I am going Lo
expunge the words used by both
sides.

SHRI JYOTIRMOY BASU: It is
on record that many a time this
forum is being used to vilify my
party. Now I come to my question.
According to a local paper, this Shri
Nasib Khan, wheo was an active SSP
trade union worker, resigned from
the union and went and joined the
Colliery Mazdoor Sabha and that an-
noyed a number of SSP workers.
Government should enquire whether
it is done by one of those persons.
There were eight murders in the col-
liery adjoining this colliery and so
government should enquire whether
those dead bcdies have been buried
there. There is another point. In the
burial place that they are talking

*Expunged as ordered by the Chair—

[BIM)IL&8—1(a)
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about there is age-old hedge growti.
How is it that the hedgings could be
there and, at the same time, the
burials could have taken place? Then,
is it not a fact that this place is the
burial ground for the Santhal inha-
bitants of the village for the last 200
years, Will he kindly tell us the
story?

SHRI S. K. TAPURIAH: He
s!muid ask for facts and not for sto-
ries.

SHRI ¥. B, CHAVAN: When the
whole matter is under investigation
it is very difficult for me and it is
not correct also to give any informa-
tion about the details of investiga-
tion as such, I have certainly given
certain facts about the incident to
which reference has been made. The
only information that I can mention
about this trouble is that there was
continuous rivalry between two trade
unions, one sponsored by the CPM
and the other by SSP, The SSP union
was recognised but, later on, there
was another unicn that was formed
and there was struggle between them.
That is all that I can give as general
information, Whether it was a burial
ground or not etc., these are not mat-
ters on which I can give any infor-
mation now.

SHRI JYOTIRMOY BASU: Then
you want to mislead the House by
giving some story.

it s frg - o 16 Avefayt A wa
qrdY W T HT qweHEw gar ¢ afz
gt 8 foad F qan fasan ?

o qwERTE W ;AR &
Ay F gadr fedawm &1 &5 am # a9

SHRIMATI SUCHETA KRIPA-
LANI: May I know the likely dates
of the deaths and what is the post
mortem report of the tody that you
have recovered?

SHRI Y, B. CHAVAN: Naturally,
the post mortem reports are not
with me. These are mwatters under
investigation. This information will
be available with the investigating

officer and the court, these are not
with me.
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SHRIMATI SUCHETA KRIPA-
LANI: Two skeletons and one body
bhave been found. What ic the likely
date of the crime?

SHRI Y. B. CHAVAN: If you see
the statement, it says:

“On March 21, 1970, one Shri
Juman Mia reported to the
police that he would be able
to take them to the place
where the dead body of Shri
Nasib Khan could be found.
On the indication provided
by Shri Juman Mia the
police searched a place about
a mile away from Sripur vil-
lage and found a dead body
buried in the ground.”

It must be on that -ate.

SHRI SAMAR GUHA: What hap-

zned in Sripur area is no less das-
tardly, ghastly and brutal than what
occ! in Burdwan and Triveni
area, perhaps, it is more, I want to
know whether it is a fact that c¢ven
in 1957 Shri B. P. Jha, a socialist lea-
der, was murdered.

MR, SPEAKER: This juestion has
nothing to do with that.

SHRI SAMAR GUHA: It was also
in Asansol area. He was the Presi-
dent of the Socialist '[rade Union
there, He was murdered and in his
death bed he made-a statvment in
which he mentioned the name of one
CPM. MLA as the person whe tried
to kill him. May I know whether any.
inquiry has been made and, if so,
what are the facts? May I know whe-
ther it is a fact that more than 9
per cent of the colliery workers are
controlled by the SSP Union? Is it a
fact that 16 socialist workers are
missing out of which only four dead
bodies have been exhumed from the
burial ground? May I also know
whether it is a fact that the post
mortem report shows that their heads
were smashed and that they were
forced to take nitric acid through
their mouth? That is the report of
the post mortem. May I know whe-
ther this is a fact? Mav I know whe-
ther the Government is going to in-
stitute a judicial inquiry into this.



9 Oral Answers

as has been done in the case of the
Burdwan incident?

SHRI Y. B. CHAVAN: As far as
the  infcrmation that the hon.
Member mentioned about what hap-
pened in 1967 is concerned, I do not
remember this incident, which was
mentioned in the House also. Shri
Jha was murdered in broad daylight.
Some Members of Parliament alsc
visited that area and they mentioned
it, This information is, known to the
House,

As far as the judicial inquiry into
this matter is concerned, I have not
got any definite decision from the
Governor in this matter. The matter
is under investigation but the gene-
ral thinking is that a judicial inquiry
may not be helpful to the investiga-
tion. At the moment no decision has
been taken,

Whatever infcrmation I have
got about the bodies is mentioned in
the statement, Besides that, there is
no information about the 168 bodies
and the post mortem report is not
with me.

SHRI SAMAR GUHA: Would you
make that report available as soor
ac it is received?

SHRI Y. B. CHAVAN: It is only
when the investigation is co
that we will get a report from the
investigating officer. After that, if
you ask for it, I will certainly consi-
der it.

oY v fagrdt aveat © A wERd
59 qGA FT AT § @A §U F Tw GG
# fedt & qfew 1 garfan oot 71 3
farat o ar W1 e AL F waat
s wfusfa & frest 1 femm &
IIAT g AT AT 91, ¥ g AATAL
F v wearaAT a7 fa=re fe & fa afemmy
IR T THATaE gearsi @ fama o
qTHe & g9 &1 AT F ATG dwd @A
T SAaE AW ®1 q@g e ?

SHRI Y. B. CHAVAN: I do not

think that every case can be investi-
gated by the CBL It is practically
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impossible. When the Bengal autho-
rities would be taking a view of the
entire situation I am sure they would
be going into this matter, If they
need any special assistance from the
Government of India, we will cer-
tainly give it.

SHRI SAMAR GUHA: Sir, on a
point of order. Something serious has
happened.

MR, SPEAKER: No point of order
during the question hour. Shri
Gopalan.

SHRI SAMAR GUHA: Shri Jyo-
tirmoy Basu insinuates that all these
questions are pre-arranged and re-
hearsed. It is an aspersion on the
Member and the dignity of the
House. Can a Member make such an
accusation?

MR. SPEAKER: No point of order.
Please sit down.

SHRI P. GOPALAN: This cam-
paign of wvilification against our
party, based on lies and slanders, has
been going on for some time, It has
reached such a dangerous point that
some conspiracies have been hatched
for the physical extermination of the
leadership of our party. We are not
praying for mercy of anybody in this
matter. The only thing that we want
to say is that this will not always
remain a one-way traffic. It has been
stated here that this dead body has
been identified as that of Shri Nasib
Khan. May I know whether a report
of PTI and UNI of 25th March has
been brought to the notice of the
Home Minister where the Inspector-
General of Police, Shri S. M. Ghosh
stated that the skeletons of the two
bodies dug out appeared to have
been buried long ago? He has also
denied a report in a section of the
press that 16 bodies have been buri-
ed. May I know whether thm
ed statement of the Inspec
ral of Police of Bengal has been
brought to the notice of the Home
Minister and, if so, which statement
is correct. the one made by the
Home Minister or the one made by
the IG of Bengal?
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SHRI Y, B. CHAVAN: The state-
ment made by the Home Minister is
correct.

SHRI P. GOPALAN: Sir, I seek
your protection, I want a clarifica-
tion. (Interruption).

MR. SPEAKER: No more ques-
tion. I am not going to allow you to
enter into an argument., You asked
a question and he replied to that.

SHRI P. GOPALAN: I want only
a clarification, The hon. Home Minis-
ter said that the statement of the
[L.G.P. is not correct. I would like to
know from him whether action will
be taken against the 1.G.P. for mak-
ing a wrong statement on such an
important matter.

SHRI Y. B. CHAVAN:
nothing more to add.

SHRI P. GOPALAN: Why is the
Minister keeping silent? (Interrup-
tion).

st gER SR wEAE o WEE 6IT,
ag 1 FATH WA & 9 @ § AR H
fev # ariweRfrm szovm @9
¥ 47 1520 faaz A wifaq sT <0 g
afeT w8 g€ A8 7% @2 Az 7
# wifaT arzaazfaay IZUENT T4 AL
frararwrg ?

Wt Wt Aw WA 9w FE A 98
W ATR FATAL AT FT FASA H ATTHA-
fmgm gexevm g s & A feed
# ool w@ gt o wr g ?oug faEr
% AT AYAET AR F1 (HAT AT @I

weow wWEey : J§ e aar g fE
Iy weiAd | fedaz stz @z Siw
faar o @Y & 1 2 W07 Az A7 oA meA

AT T ATAHA AT 7 TGS FTA 34 | AR AT
g %t a% &7 g1 JEr | ag FEA1T 929
T A &Y FeqF & A1 UL AT A |

st wew fagrdt awat - o wea

7 ag ST 3 W W v 72 E
& I AT A |

I have
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WEIW WEEW I FY 19 favg wwd
&1 g TITHT A0 AT |

SHRI B. K. DASCHOWDHURY :
The hon. Home Minister has said
that there were certain inter-union
rivalries in the case of Sripur mur-
ders. There are instances where
even wHea there is no inter-union
rivalry, the C.PI(M) people and
their supporter murdered in a cold-
blooded way five people in my cons-
tituencv of Cooch-Behar in Pasharir-
hat district. Just now the hon. Mem-
her said that there are attempts at
vilificaticn, By saying that there are
attempts at vilification and all that.
he has simply proved the proverb
that a fickle mind is always suspici-
ous. I would like to know from the
hon. Home Minister whether a judi-
cial inquiry and a proper investiga-
tion will be immediately started in
to these gruesome murders that
have taken place in my constituency
at Cocch-Behar. I have already writ-
ten about it to the hen. Home Minis-
ter a few days back.

SHRI Y. B. CHAVAN: The hon
Member has written to me about it.
I have not got the facts at the pre-
sent moment. 1 will certainly reply
to him later.

Expansion of Indian Shipping

*932. SHRI B. K. DASCHOWDH
URY: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that the
expansion of Indian shipping has not
kept pace with the boom in world
shipping: and

(b) if so, the reasons therefor
and the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) No. Sir. The overall
percentage of expansion of Indian
shipping tonnage has not been less
than the expansion in the total world
tonnage. The latest available figure
for world tonnage as published by
the Lloyds Register of Shipping is
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for 1st July 1969, when it stood at
211660 million as against
184,152 million GRT on 1st July 1968,
thereby registering an increase of
9.1 per cent in that year. The in-
crease in Indian tonnage during the
corresponding period was from 1.945
million GRT to 2,238 million GRT
which works out to an increase of 15
per cent. Taking the post-Indepen-
dence period from 1948 to 1969, the
total world tonnage registered an
increase of 163.1 per cent, whereas
Indian tonnage registered an increase
of 610.5 per cent.

(b) Does not arise.

SIIRI B. K. DASCHOWDHURY:
Much paper work has been done by
the hon. Minister. In spite of the tre-
mendous increase in the Indian ship-
ping industry as stated by the hon.
Minister, may 1 know irow him to
what extent, to what perceutage. our
country’'s sea-borne trade is being
carried on by the Indian shipping?
If it is really correct, as stated by
the hon. Minister, that the Indian
shipping has expanded so much and
that it has kept pace with the world's
total expansion, then, it i3 presumed
that at least 50 per cent of [ndia's
total sea-borne trade is peing carried
on by the Indian ships.

Secondly, I have read a report cnly
a few days back that the Chairman
of the National Shipping Board has
made certain complaints and at the
same time, he has suggested certain
measures to be taken up by the Gov-
ernment to improve the shipping posi-
tion of our country. I would like to
know  what suggestions were
made and how many of thc sugges-
tions are accepted by the Govern-
ment,

SHRI IQBAL SINGH: As far as
the general cargo trade is concern-
ed, we are carrying about 40 to 45
per cent in the Indian overseas trade.
As far as bulk trade is concerned—
that is bulk commodities—we carry
only 9-10 per cent. In the overall
total trade of India we are carrying
about 20 per cent.

SHRI B. K. DASCHOWDHURY:
There is a difference between the
hon. Minister’s statement and the
statement made by the Chairman of
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the Shipping Board, Mr M V,
Krishnappa. It is stated here:

“Nevertheless in Mr, Krishnappa's
view the development made
so far is not satisfactery in
as much as Indian shipping
was presently carrying only
18 per cent of the country's
foreign trade.”

Here is the statement of the Chair-
man. and the Minister said it is 20
per cent,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): There is no contradic-
tion between what my colleague said
and what Mr. Krishnappa said. Mr.
Krishnappa has mentioned 18 per
cent. The Minister said about 20 per
cent. That is only a mrarginal diffe-
rence. The main point is that we are
giving you the figures ihat are avail-
able to the Ministry. On what basis,
Mr. Krishnappa said 18 per cent, I
am not in a position to say. But it is
a fact that even in the advanced
countries 50 per cent is considered
high enough and that is the target
we have fixed. After all we have
limitations of our owm foreigm re-
sources, paucity of shipyards in our
own country., overbooking in the
foreign shipyards and there is also
the difficulty of suppliers’ credit. Tn
spite of all that, T o feel we are
making good progress consistent
with all the limitations.

SHRI B. K. DASCHOWDHURY:
How many suggestions made by the
Chairman of the National Shipping
Board have been accepted by the
Government?

SHRI TIQBAL SINGH: There are
many suggestions made by the Chair-
man of the Skipping Board. If wyou
can tell me about any specific sug-
gestion, T can tell you.

SHRI SRADHAKAR SUPAKAR:
The difference between 1347 and 1969
figures gives a wrong impression be-
cause India practically started from
the scratch. The question relates to
the boom pzriod of worid shipping. 1
just want to know whether Indian
shipping has kept to its targets fixed
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in the three Five Year Plans, If not,
what is the shortage?

SHRI IQBAL SINGH: The figures
which I gave, will show that practi-
cally we have added more compared
to the world tonnage on percentage
basis, Except only for two years—
1966-67 and 1967-68—that may be less.
For other years we have added more
percentage compared Lo the world
tonnage.

SHRI SRADHAKAR SUPAKAR:

What about the targeis of the three
Plans?

SHRI IQBAL SINGH: Regarding
the targets of the three Plans, that
has been not only fulfilled but over-
fulfilled and the target of the Fourth
Plan is 4 million tonnes. Out of that
5 lakhs tonpes will be on order and
3.5 million tonnes will be in operation

SHRI BEDABRATA BARUA: I
think the Minister should not be
complacent about our carrying 20
per cent of the trade_ 1t can be raised
to 50 per cent and thereby we can
save a lot of foreign exchange and
the huge amount we pay by way of
interest. Therefore, may I know as to
what exactly is the difficulty in ac-
quiring ships from the shipbuilding
countries of the world.

SHRI RAGHU RAMATAH: The
interest of my hon. friend we e2ll
share that this country should at the
quickest possible time have the maxi-
mum amount of shipping that is pos-
sible. 1 have already explained the
difficulties. First of all our own ship-
wards are of a certain capacity. We
cannot build more. Until the Cochin
shipyard comes it is iinpussible, Then
we have to depend on foreign ship-
vards. Most of them are either book-
ed heavily until 1972 or they want
in some case 100 per cent foreign ex-
change and in some cases 70 per cent
foreign exchange which we are not
fn a position to pay. We havec been
negotiating for suopliers’ credit. We
have also been negotiating for dec-
reased amount of foreign exchange.
So, we are doing our bast.

st g%R W %AW © AlEgT I Al
firere g1 & T T a7 FEE W A

APRIL 10, 1970

Oral Answers 16
WA agd F9 , for o foaar gw Im|
FATH & IA0 I9 9 @9 AZ foFar wraw o
ag {1 w21 Jar g fF i< fadar & ot 3w
Te W fasmg af g fFag Siman &
arfadl #t Har T80 FAq7 | A A AT F
TR A E I 41 S 747 AHC TCEA
FATE AR & FHA 9T 4370 g7 & |
S oAM TT A AA 9% @ E I
qfTaTe ATHT 9T AT AT AFTE F qHE WA
& T g wA F f v g e
w1 | § wAr wnzatg iR 3w ww w
FAI G AT HFE qF & IAR I ITAH
afzarT arat F1 37 F1 F1% 77797 F7 Y
w37

WEqW WEWA . WA AEET ag
Zifre 21 w7 & AfeT 9 § TRAA |
g A1 39 F1 4731 @A W AT 9
e 7A %1% {23z qardr av7 F1 @ M
TG FEAT AZ T2 &, qA Fi AT FAW
fe wf7 STag doram & fam a =
A FA (AT | W WIT A FT AT
WAz 1 F¢ qfgd, § 9T B O H
HARTZAE |

ot wz fagrdt arwedt | ST & 99T T
srat frmr 3392 8

st pear fag @ 3EiA fas oF TRz
T 98t § | I w1 ¢ f& oo e
zaw § 7 & frgemt zag w1 faeme
W gAT Z | F FgAr wgar g & smam g
& | FET &7 WATA § W@ IT AT 9 AHZ
g9 & WIT ZHTC 15 TORE gET ¥ | ST
[ ATE A4 TS AT § IA T FATH
@ FEAT |

SHRI A, SREEDHARAN: The
Minister in his reply referred to the
Cochin shipyard. Cochin shipyard has
remained as a mirage in a desert.
Seven times the foundation stone of

the shipyard has been laid. And this
trembling mcuntain of the Transport
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Ministry hag not even brought forth
a mouse, My question is this: Where
does the construction of that project
stand now? How far has the Govern-
ment progressed in this regard? When
will the Cochin Shipyard be comple-
ted? For Heaven's sake please give
us a categorical reply. .

SHRI RAGHU RAMAIAH: My
friend knows that a tearn has come
from Japan to make an assessment
of the various factors and the indi-
genous availability here with a view
to assess what is the machinery re-
quired and the technical cooperation
required from abroad. And also a
corresponding team will go from this
country and then after the technical
agreement is concluded then we will
arrange the suppliers credit and other
things. Already the.land has been
acquired, and we will be starting t]:lE
construction of the Shipyard. It will
be done scon, I am sure he will live
to see it.

SHRI A. SREEDHARAN: I wanted
to know about any specific time-limit.
T wanted to know whether the Minis-
ter could specify the time-limit.
When an earlier Half-an-Hour dis-
cussion was raised in this House by
my colleague, Shri P.K. Vasudevan
Wair. the then Minister of Transport
(Dr. V.ER.V. Rao) in his reply said:
We will immediately implement it.
But, Sir, two vears have elapsed
since he said like that on the floor of
the House, Therefere v.e want to
know whether they have any specific
time limit within which this will be
done. Let it be done within the time-
limit once they fix up some time-
limit. Can thev tell us that this Pro-
ject will be taken up within some
time-limit., Sir?

SHRI RAGHU RAMATAH: The
House will appreciate that we are
dealing with another countrv, with
another Government and arranging
for their collaberation and their
credit. How can 1 dictate to them?
All T can sav is that we are doine
our best and we are trving to do it
as auicklv as it is humanly possible
for this Government.

SHRI LOBO PRABHU: OQur ton-

nage of shipping depends on our own
shipyard and foreign ship yards from
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which we can purchase ships, In
respect of our shipyard at Vizag, the
Minister has admitted that the capa-
city is limited. I would like to know
from him if, 1n addition to the limi-
tation capacity, there is no further
limitation from the cost of the ships
built at Vizag because their cost is
25 per cent higher than that of the
ships which we can buy frem else-
where, Mv first question is:

What are you going to do to reduce
this very high price of ships built in
Vizag?

My second question is in respect of
ships which we buy, There are two
methods available—one is the out-
right purchase as you have done in
respect of ships purchased from Cze-
choslovakia and the other is on the

is of mortgage for a period of
years as Jayanti Shipping did. 1
would like to know whether you will
follow this example of Jayanti Ship-
ving and buy ships on this basis on a
large-scale to make up our immediate
deficiency.

SHRI RAGHU RAMAIAH: As
regards the cost of the ships built
here in this country at Vizag and
those we buy from abroad my hon.
friend knows that in the construction
cost of foreign ships, there is an ele-
ment of subsidy and therefore it is
very difficult to know their exsct
cost of construction. We are trving to
introduce that element for our ships
constructed by Vizag ship vard As
regards the method of mortzage and
so, on, I can assure my hon {riend
that we do mot stand in th> way of
any such possible sources of acquisi-
tion of ships.

WTT ® qUwe aaeer fawm
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI

JAHANARA JAIPAL SINGH): (a)
No, Sir.

(b) Having regard to the available
resources, the allocation made for ex-
cavation of site, maintenance of and

repairs to the national
archaeological monuments is fully
utilised. With increased allocation

more can be achieved.

(c) At present 3,477 monuments are
centrally protected. A list containing
the names and other particulars, pre-
viously published is already available
in the Parliament Library.

=} T T T § WO & ATeaA
¥ A7 At ¥ A e g o9
FATHTT & IH FTHM #4T | g A
¥ ag wAAT =veAr g fr adae faam
AGTIA & FTAH 447 £ 7 wa= fawmr
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oA g o Foz4 F oafafee
qd fEaR wqra A g 7 9T 9 wOwd
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W waEr 27 97 fawre w94 ¢

SHRI RANGA: Mr. Speaker, Sir,
what have you decided about the
question which we have raised? We
have not received any message. We
are at a loss, Are we to understand
that the Prime Minister is the be all
and end all for every issue that comes
up before the House?

MR. SPEAKER: I was listening to
the question.

SHRI RANGA: We raised it the

other day with you and we requested
you not to take a decision then and
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there, But we suggested that the
Home Minister and the Leader of the
House, the Prime Minister, might
possibly take counsel with yourself
and then reach some decision in re-
gard to the procedure to be followed
in regard to those members of the
Rajya Sabha who have ceased to be
members of that House and there-
after whether they can be responsi-
ble to answer any point raised here.

MR. SPEAKER: 1 consulted the
Attorney General. Also, the Home
Minister said that there was nothing
which debarred a Member frem con-
tinuing as a Minister here.

SHRI RANGA: It is one thing for
the President to ask a retiring Minis-
ter to continue for the time being
until he makes alternative arrange-
ments and it is another thing for the
Prime Minister to follow that policy
if, for instance, any Member ceases
to be a Member and if the Prime
Minister considers it advisable for her
own interest or in the interest of
government...... ...

MR. SPEAKER: So far as I am
concerned, I am satisfied with the
interpretation that she can continue.
Ag for the propriety, the Prime Minis-
ter and yourself may sit together and
decide. Sc far as my work here is
concerned, 1 have nothing to say
against that.
" %HRI RANGA: So. you are satis-

MR. SPEAKER: I have nothing to
say against it. Tt is for the Leader
of the House—the Prime Minister—
to decide, For me, there is nothing
which I can do about it.

So far as the other matter is con-
cerned, it should be at your level.

SHRI RANGA: Till now when a
Minister is appcinted anew. he is
mtroduced to you and through you to

M'R SPEAKER: She continues.

SHRI RANGA: I have no objection
to whomsoever the Prime Minister
chooses to appoint as Minister. Who-
soever comes here in that capacity.
we have got to deal with them, But
when a Minister loses his or her

MR. SPEAKER: This is unneces-
sarily prolonging the thing.
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SHRI RANGA: | am not allowed
to express my views and you are not
able to take a decision, Let me have
my say. | am not repeating myself.
If what we have understood is en-
tirely wrong according to your judg-
ment, I am prepared to bow down
before yvou. But what we have under-
stood till now is that when a Minister
is no longer a member, it is open to
the Prime Minister to ask that parti-
cular Minister to resign and then
again be sworn in anew, if the Prime
Minister wants that Minister to con-
tinue to be a Minister, so that for
six months maximum period there-
after that Minister can function
again as Minister without a seat
either in this House or the other.
That I can understand. But what [
do not understand is the Prime Minis-
ter straightway giving an order to
the particular Minister, ‘Although you
have lost your seat and although you
have offered your resignation, there
is nothing wrong in you three poor
Minister continuing and I want you
to continue to function as Ministers'.
And we are obliged to accept them;
you are also obliged to accept them.
This is her firman,

What I want to put before vou is
whether this is constitutional. Apart
from that, is it proper? Till now there
had been no such convention. This
is an unprecedented thing. Therefore,
I requested you the other day to take
time and reach some decision. If
you have reached a decision, you owe
it to us and to the House to reveal
that to us: ‘This is the decision I
have reached Therefore, please do
not raise this again’,

SHRI SURENDRANATH DWIVE-
DY: All we wanted you to do was
to give a ruling on two points: one,
whether the appointment or exten-
sion permitted by the Prime Minister
is constitutional and legal and whe-
ther you can accept it: two, since she
has lost her membership, she is a
stranger to the House. She cannot be
taken as a member who can parti-
cipate in the proceedings of the House.

these we want your conside:
ruling now or later.

ot wrrw fagrdt wraddt - wegw wEET,
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SHRI P. VENKATASUBBAIAH
Tose—
MR. SPEAKER : There is no debate

on this now.

SHRI P. VENKATASUBBAIAH :
My submission is on two points, The
Prime Minister has got the preroga-
tive to appoint whomsoever she likes
as Minister. There is nothing against
the person who is here as Minister.
The point is, since she has ceased to
be a member of the Rajya Sabha and
she has also tendered her resigna-
tion, it is left to the Prime Minister
to accept it and appomt her again
as Minister. Secondl

MR. SPEAKER: He was not here
the other day. He is repeating the
same thing.

SHRI P. VENKATASUBBAIAH:
We want that the Attorney-General
be called here to get his opinion.

SHRI S. M. BANERJEE: You have
already given a ruling and you have
accepted this position. | welcome any
discussion on these three Ministers
who have not been re-elected to the
Rajya Sabha. She was in the House
before Question Hour, and it is in
bad taste that when she replies to
questions, thev should take objection.
We should have proper respect for a
lady according to Indian tradition.
Those Members who raised the ques-
tion. and Mr. Madhok. should be
Indianised.
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MR. SPEAKER: 1 am glad that

there is at least one chivalrous Mem-
ber in the House.

That day it was decided that I
should consult the Attorney-General
and follow his advice, I got his advice,
and his advice is that a person, though
he or she ceases to be a Member of
the House, can continue as a Minister
for six months, and there was mno
need for fresh appointment. If hon.
Members want, I can send a copy
of the Attorney-General's opinion.

SHRI SURENDRANATH DWIVE-
DY: We want a discussion. We want
the Attorney-General to be present
so that we can put questions to
him.

MR. SPEAKER: The hon. Minister
has also made a statement already.

SHRI SURENDRANATH DWIVE-
DY: This is not a very simple matter.
1 do not think you should be guided
by the Attorney-General's wrong ad-
vice. We want the Attorney-General
to address the House.

MR, SPEAKER: I am convinced of
his advice, otherwise I would not
have accepted it.

SHRI BAL RAJ MADHOK: It is
not a question of your being con-
vinced. Where a new convention is
being sought to be set up, the House
has a right to discuss it and question
the Attorney-General on this.

MR, SPEAKER: If you will not
take it personally, the Jana Sangh
Minister continued in Punjab.

SHRI BAL RAJ MADHOK: That
is no criterion.

SHRI ATAL BIHARI VAJPAYEE:
Let us set a new example.
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SHRIMATI JAHANARA JAIPAL
SINGH: The total budget grant for
the administration was Rs. 1.61,58,000,
out of which the administrative ex-
penses were Rs. 52,23,010, i.e., about
323 per cent of the total grant.
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SHRIMATI JAHANARA JAIPAL
SINGH: Altogether there are 1,023

Class I, Class II, Class III
ek ass and Class
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.RV. RAO): I thought my hon.
colleague had pointed cut that the
expenditure on the administration
was about 32 per cent. The remain-
ing expenditure is on conservation
and maintenance of the monuments
mc!uq:ng departments like Epigraphy,
chemical gection, research and so wn.
As fcr the other question whether
there is enough money for new ex-
cavations and new work, I am not
satisfied with the provisions we have
got, it is not ade?uate for the pur-
pose, and unless I get more monev
for the department, it will not be
possible to spend more money on
new excavations and so on.

it T AT AT o § gE aaT
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SHRIMATI JAHANARA JAIPAL
SINGH: In Purana Qila excavations
are going on and I should be very
glad if hon. Members who are inte-
rested would go there and have a
look at them; it gives the whole his-
tory cf Delhi from the beginning of
Delhi and we should be happy if hon.

Members could go and see what is
being done,

SHRI S.M. KRISHNA: There are
too many ancient monuments in the
Treasury Benches so much so that
the ancient monuments in the coun-
try are forgotten. To illustrate the
callous disregard that has been shown
towards the preservation of archaeo-
logical monuments, I would just quote
one example—Khumbus where Tippu
Sultan was buried, near Srirangapat-
nam. The farmers there have plough-
ed the land that was kept there as
some sort of a park in front of Khum-
bus; perhaps soon they will destroy
.the monument and it is going to be-
come just like any other ordinary
land where rice or wheat would be
grown. I should like to know from
the hon. Minister whether they have
kept any attendants there or any
other staff to look after the preserva-
tion of these ancient monuments.
This is only cne example; there are
hundreds of others in the country.
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DR. VK.RV. RAO; I do not know
about the specific monument to which
tne hon. Member refer; 1 shall get
information on what he says. Ag re-
gards the number of attendants avail-
able today to look after the monu-
ments, the number is very inade-
quate and we are taking action to
increase the number of attendants so
that all the monuments will get one
attendant at least each and secondly
in as many monuments as possible
we shall try to arrange for round-
the-clock watch of the monuments.

SHRI NITIRAJ SINGH CHAUD-
HARY: I want to know whether the
Government have spent any amount
over the old monuments situated in
Jabalpur, Hoshangabad, Narasingapur
in Madhya Pradesh in the last ten
years and if not why?

DR. VK R.V. RAO: We shall find
out ang let him know,

SHRI P. VENKATASUBBAIAH:
In view of the tourist attraction pro-
vided by these monuments and the
inadequacy of the guides and also
attendants for their proper upkeep,
some difficulties arise; the tourists are
unable to go there, Has the hon.
Minister got any scheme to coordinate
the activities of his Ministry with the
Ministry of Tourism so that they
attract more tourists and also earn
more revenue from such schemes?
Have the Government contemplated
any such scheme?

SHRIMATT JAHANARA JAIPAL
SINGH: We have discussions with
the Tourist Department regularly.

DR. VX.RV. RAO: If I may sup-
plement it, the hon. Member has
raised a very important question and
we are having discussions with the
Ministry of Tourism to see what we
can do in this matter,
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DR. VK.RV. RAO: We shall make
enquiries in regard to the points
mentioned by the hon. Member.

SHRI BUTA SINGH. I do not know
the definition or the criteria which
the Ministry adopts to declare a parti-
:ular monument to be a national mo-
nument, The House will agree with
me that the place where Guru Teg
Bahadur was kept by the Moghul
emperor and where he sacrificed his
iife for the protection of the Hindu
jharma is a national monument by
any criterion. It is a matter of shame
that this Government wishes to sell
out that monument on a payment of
Rs. 16 lakhs to the Gurudwara Pra-
bandkik Committee, May I know whe-
ther the hon, Minister will see to it
that the money is given back to the
Committee and the monument pre-
served as a national monument. T
have put a specific question and he
should reply to it.

DR. V.KRV. RAO: We shall con-
sider the point raised by the hon
Member.

DR. MAITREYEE BASU: May 1
know whether the Second Hooghly
bridge will lead to the demolition of
the memorial for Sir James Wilson
who deciphered our Brahmi script
and, if so. what is he going to do to
protect it?

MR. SPEAKER: It is a specific
case: he can only take note of it.
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SHRIMATI JAHANARA JAIPAL
SINGH: Patna is the head office of
that circle of the Archaeological De-
partment. As the hon. member knows,
I go to Patna frequently and I have
not received a single complaint from
anybody in that office,

.....
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MR. SPEAKER: Question Hour is
over,

SHRI SAMAR GUHA: Sir, 20
minutes have been taken by the
House on matters which are not re-
lated to the question. Some members
tried to shelve this next question of
mine., If you do not defend the right
of a member, who will defend it?

MR. SPEAKER: Of all members
you are advising me?

SHRI HEM BARUA: The impres-
sion is that you did not want Mr.
Samar Guha's question to come up
and therefore, you went on looking

this way and that way. (Interrup-
tions).
MR. SPEAKER: The Question

Hour is over.

SHRI SAMAR GUHA: You allow-
ed many members who wanted to
shelve this question, 20 minutes have
been taken on irrelevant questions.
[f you do not defend our rights, who
will defend our rights? This is very
unfortunate, This is not eéxpected of
the defender of the rights and pri-
vileges of members of this House.

MR. SPEAKER: If you properly
behave, I can defend your other
rights. There is no question of ex-
‘ending the Question Hour,

SHRI SM. BANERJEE: On a point
of order, Sir. 1 have great regard
for Mr. Samar Guha. He has sacri-
ficed a lot during the national move-
ment. But he said that 20 minutes
have been taken by members. 20
minutes were not taken by members
of our party. It was taken up by Mr.
Ranga and others. Mr. Guha also said
that some members put irrelevant
questions for shelving his question.
This is very wrong. It is an aspersion
on the members. Nobody wanted to
shelve it. If you allow it, let this
jquestion be discussed for one hour.
What is there? Sometimes when we
lose our main questions, no
hothers.

MR. SPEAKER: Short notice ques-
don. »
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SuorT NOTICE QUESTION
Accord on Birla House
S.N. Q 17SHRI KANWAR LAL
GUPTA.:

SHRI R. BARUA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the
Birlas have agreed to hand over the
Birla House to Government; and

(b) if so, the terms and conditions
thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (a) and
(b). Birlas have offered, on certain
terms and conditions which are under
examination, either to make a gift
of Birla House to the Government or
to form a Trust for the ownership
and maintenance cf the building as
a memorial to Gandhiji. It is not de-
sirable to disclose the terms and con-
ditions at this stage.
=t TS WX geTe WEvEA, Wt
ST T e gt 3w 0T, draria
Tt ag Toar 4t f At A 71 0F g
FHIfre Famar o | fyge d | A
TH TWIC A AT AT G oo 1L, ..
(mam) . . . .90 TEAREAE AZE ®
HTHA T qE AT WIE AT TR vy OF
fawem a9l & A9 AALEAr A7 T AT
wFAT w@AE AR AT ATEAAEG F A
ag st ¥ a2 W & fawen apa
# qar§ T WgW § & g=RE Sl
FT TEATHT #T FF FF TR FT O
WA &7 Y AT FET & | A ATAATT WA
off & g TEaT § O 4E a wd e

MR. SPEAKER: I am sorry, Shri
Dwivedy's name was first,
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SHRI KANWAR LAL GUPTA:
That is for the Calling-attention.

SHRI SURENDRANATH DWIVE-
DY: Mine is the Calling-attention;
this is the short notice question.

WET AR W17 WO FIT T @A
FLHR AL ST @A FC L . ...,
(euawm) . . .

sff wace™ T F AT A F qger
F 9w § e mgad g o
fage aawi & W wTH § av gf o
fora T oo aTa-efte €1 & €, 99 1%
W ¢ fr ag o fafesw & ag aw= #1990
&Y WTT- §FT SHHI A 7, TfeTw =
TADAT S FL-FT IqF a9 7 IRH
G S AT 7 ZEE T A T
HIT ATET AT HAT FAAT F, W WO
W A1 Iy v Afafem g 7

e a9 g8 & FHNTGTA § Al
q1 ff a9 ST T T 98 3% wEl
MagaaFgr avawe [ .. . (™)

=Y Ho o W : T WEITY, 7 Wrd=T
e fr 47 FaTe o & fog femar
R@we T e waed
T T E, . .. (ST L,

s (AT qE ;. O SqEdr w1
I 8. . . (woEEw) ..

SHRI S. K. TAPURIAH: How was
it leaked out to the Patriot?

SHRI SHEO NARAIN: The Minis-
ter is not prepared to inform the
House about what has come out in
the papers,

SHRI S. K. TAPURIAH: The Pat-
riot is takeén into confidence but not
this House,

MR. SPEAKER: When the Member
is askmg his %uestton why should
you interrupt him? Let the Member
ask it.

oY RS qEA : WO SqEedr &1
g5 2-EeY w9 qw Ao oS S
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% yarw & fawfes & & speqr w1 e
v ag 7 & e s o fgar & 7
w1 TR ¢ fagw F7 qvran , fadw
ST F1 ATAAT § AT T IW A g
waL ® 98 w1 Y & foraw fag & v
adf T s § ! wwfeg F g g
fF o0 O ¥ET F A W Wi
# ag ¥t Fg Tga § fF aurd &+ Wi
ft AT AT F1 o g w e aE
femr & farw & & Frrere ram a7 AT 3=
TTAAGH T TGGAT |

ot §o ®o W : 4T NTUAT § @A 4 R
I T FH & @ 2, W1 gAe A
10, I5SUT FTE, 99 & a5 &y a1
qQT T A ...

ol TRATE OTEY : HSOY WEIEY, 93
EET F T FT FG TS HAT |

R ®o ®o wrg : T favelt A A T 2
R S O ST 7 O B 9T |
T A TG 90| AT AR TR AT A E,
AL Ffead 4. .

SHRI BAL RAJ MADHOK: Sir,
we give notices of wvery important
short notice questions and they are
not admitted. They have admitted
this question but having admitted it,
they say that this cannot be disclosed.
Then, what was the fun in admitting
it? He should have postponed the
acceptance of this short notice ques-
tion. This is the most shabby beha-
viour towards the House, This is not
the way to treat the House.

MR. SPEAKER: It would have
been much better if the hon. Minis-
ter had said that they are entering
into talks and when it is finalised
they will lay it on the Table of the
House.

SHRI K. K. SHAH: That is what I
have mentioned. It will be finalised
in a short time, I will first disclose
it to the House before anybody knows
about it. I will place it on the Table
of the House as soon as the terms are
finalised. I request the House to show
this indulgence.
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SHRI BAL RAJ MADHOK: Then
it can be postponed,

SHRI S.K. TAPURIAH: Let it be
postponed.

SHRI KANWAR LAL GUPTA: I
do not mind it; let it be postponed.

MR. BPEAKER: It is postponed
then.

SHRI PILOO MODY: If any com-
pensation is to be paid by giving an
equivalent amount of land to the
Birlas, four days' food should also
be given to Shri Shashi Bhushan!

SHRI P. VENKATASUBBAIAH:
You must also tell them that the
trouble is that simuMlaneously the
Government takes the decision, it is
published in the Indian Pravda.

SHRI K.K. SHAH: I will first place
it on the Table of the House.

SHRI S.M. BANERJEE rose—

MR. SPEAKER : May [ request hon,
Members not to prolong it? 1 have
postponed the question.

SHRI SM. BANERJEE: You can
postpone the question; I am not op-
posing it.

MR. SPEAKER: Then, no further
questions on it ......... (Interruption).

WRITTEN ANSWERS TO
QUESTIONS

Display of Pro-Chinese Posters and
Festoons in West Bengal

*934 SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether innumerable pro-
Chinese posters and festoons are
being freely displayed and written
on street walls and inside the Gov-
ernment offices and educational insti-
tutions in Calcutta and other areas
in West Bengal and, if so, the nature
and general contents of such festoons
and posters;

(b) whether such festoons and pos-
ters contain pictures of Mao-Tse-Tung
and his writings and speeches and

L/B(D)ILSS—2
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whether Peking broadcasts are also
regularly displayed th.rough such
posters and festoons;

(c) whether such activities militate
against the legal provisions in the
country and vitiate the concept of
Indian sovereignty enshrined in the
Indian Constitution, and whether the
present legal provisions are insuffi-
cient to deal with such anti-national
and subversive activities; and

(d) if so, the steps taken or propos-
ed to be taken by Government to
deal with such political activities?

THE MINISTER OF HOME
AFFAIRS (SHRI Y.B. CHAVAN):
(a) to (d). A statement is placed on
the Table of the House.

STATEMENT

According to information received
from the Government of West Bengal,
a number of pro-Chinese posters and
festoons were displayed and written
in Calcutta and other parts of West
Bengal, containing tributes to Mao
and propagating his ideology. Some
posters contained pictures of Mao and
extracts from his writings. Some
posters urged people to listen to Pek-
ing Radio broadcasts, Action under
the law can be taken against the dis-
play of such posters, if such display
endangers public tranquility or causes
breach of public peace, or if the pos-
ters bring into contempt, or excite or
attempt to excite disaffection towards
the Government established by law
or if the posters question the terri-
torial integrity of India.

Former Punjab Chief Minister’s
Statement Regarding Status of
Fazilka

*935. SHRI VALMIKI CHOUD-
HARY:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment made by the former Chief
Minister of Punjab, Shri Gurnam
Singh, in an Akal Conference at
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Lallpura, 24 miles from Amritsar, that
Punjab will not part with Fazilka;
and

(b) if sc, the reaction of Govern-
ment thereto?

THE MINISTER OF HOME
AFFAIRS (SHRI Y.B. CHAVAN):
(a) Government has seen newspaper
reports to this effect.

(b) Government had made every
endeavour to bring about an agreed
solution to the Punjab disputes but
when it was found that in view of the
divergent stands taken by the Punjab
and Haryana Governments an agreed
solution was not possible, the Central
Government announced its decision
on the 20th January, 1970. The deci-
sion is fair and equitable and is in
the overall national interests. Gov-
ernment does not propose tc make
any change in the decision.

ereraTa afewr et § gromTe
e § AR § A
*936. St AT TrA WAt =
ﬁ ﬁoﬂo m:
ot v e g
=t g w woAT

T TEEE A Ag AW AT FN
@ fro:

(%) T TTFTT FT AT ATTAATILAT
it 0% e qfrer “frata” § s
o A T feemay man ¥, for 7 et
aea, Wi wTaw gfeardd # s #7
Ffra g @ d;

(&) # ag &w & f5 ww qfwr
F W G T &1 A Iee
faar T & WY ST A gerafaat
U FOT F A< A g e
o W

(w) =fe gt, @ o7 a2 § gowr W
w7 FEATET w0 51 faare 7

TE-w wat (s g wg™)
(%) "k (&). 7oFe F Ferwer |
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ﬁ uﬁ ri,- TFT” r:_a‘ IT % ”{ifl’
1970 # % FT 3@T & gy g & & |

() feesft womEw @ w@E e
afgan #1 a0 124T WX 505 § WA
TF AT A FTA W FA & AR
JEHr AA-IITATT FLA FT WA HwAT
™ g

Appohtment of Boundary Commis-
sion for Punjab and Haryana

*937. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

ia) whether the Governments of
Punjab and Haryana have conveyed
to the Central Government their ae-
ceptance of the decision on Chandi-
garh;

(b) whether acceptance is a condi-
tion precedent for the appointment of
the Boundary Commission;

(c) whether the Government of
Haryana have opposed the appeint-
ment of the Commission;

(d) the likely date of the appoint-
ment of the Commission; and

(e) whether it will be a one-man
Commission and, if sc, whether it
will be headed by a High Court or
Supreme Court Judge or by some
Language expert?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) The State Governments were not
formally asked to convey their ac-
ceptance.

(b) No, Sir.

(c) to (e). Government have al-
ready announced their intention to ap-
point the Commission and ndicated
that the terms of reference would be
settled in consultation with the Gov-
ernments concerned. All these matters
are under active consideration of the
Government,
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Call by a Former Marxist Minister
of West Benn! to West Bengal
Peasants and Workers to keep
their Lathis ready and Spears
Sharp

*938. SHRI YAJNA DATT

SHRI JAI SINGH:

SHRI HARDAYAL
DEVGUN:

SHRI RAM KISHAN
GUPTA:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
former Revenue Minister of West
Bengal, Shri Harekrishan Konar, kas
asked the peasants and the workers
to keep their lathis ready and spears
sharp for the fight; and

(b) if so,
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) Yes, Sir.

(b) The orders issued by the Com-
missioner of Police Calcutta, prohi-
biting the carrying of lathis, spears
and other offensive weapons in public
places within the city and in the
suburbs of Calcutta are being strict-
ly enforced.

IoC AN ® qg ot oz

%339, St Wo Wo THo faer : &7
we-wrdsidlt a7 am™ AT FAT w1 6F

(F) w1 STHTFT =T 7 ATH 1970
# granfes fegem aam § IR
gy T’ i & wwe ST gy
qaraTe Y 5 faemar T R

(=) afx gf, @ T 9T T FT AT
wfafer & ;

(7) ®T EHT TOC A F WS
g faeil #Y @9 Tow & FT g AT
arfs 37w e fagm fem o @9
o ofy g, &t Fa 7%; A
L/B(D)1LSS—2(s)

Government's reaction
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(%) afz 431, ar 3= fa=i & Wi &
RIATHT F1 9T FA F AU qwwrer ww
FIIATET #T ATFAT ¢

TE-¥T WaTey § Teq s (s faer-
T ) : (F) TAT FE q@ LS
= | @ wEr )

(=) & (7). 39X T & 5rs TaAy
fell & v quw wamaf oRw § fog
THG-FHT 9T TH W9 9 [ T AT
W ¢ f5 @ &A1 1 mifes fawr da-
T E TR | O AW AHCA T
qadra fawmm wvew 1 Teq frar & o
A 4 F fapm @ 9 fagw s
I E | T AAT F AW A areatas
TR & @fer fawm @ g A%
aFar g, 7 & ToF wamEfer oww e
gaT |

Former Punjab Chief Minjster’s state.
meat Re, Delay in Settlement of
Chandigarh Issue

*940, SHRI GADILINGANA
GOWD: Will the Minister of HOME
AFFAIRS (SHRI Y, B. CHAVAN):

(a) Whether it is a fact that the
former Punjab Chief Minister, Shri
Gurnam Singh, blamed the Central
Government of inordinate delay in
settling the Chandigarh issue and
said that some Central Congress
leaders had been responsible for the
three-year long storm on the simple
question; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):

(a) Press reports to this effect have
come to the notice of Government.

(b) As has been made clear in the
House from time to time, the Cent-
ral Government's approach in this
matter was to find an solu-
tion to this complex issue. The de-
lay was really due to the widely di-
vergent stands taken by the two
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State Governments, As repeated
efforts to reconcile their views did
not succeed, the Central Government
had to take their own decision in the
matter and announce it.

Guidelines for Governors

*941. SHRI RABI RAY: Will the

Minister of HOME AFFAIRS be
pleased to state:

. (a) whether it is a fact that some
jurists were invited by ent
to give their views on_the Constitu-
tional guidelines for Governors in
the event of no political party hav-
ing a clear majority;

(b) if so, whether the panel of
jurists were invited by Government
Shri P.B. Gajendragadkar. Shri M.C.
Setalvad and late Mehar Chand Ma-
hajan; and

(c) the details of the views of these
jurists on the issue?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). A statement along with a copy
of the correspondence that I had
with the jurists is laid on the Table
of the House. [Placed in Library. See
No. LT-3154/70.]

lsmplementhtion of gee
cheme for Prl:m.lry m‘htf
Secondary School Teachers

*942, SHRI S M. BANERJEE: Will
the Minister of EDUCATION AND
thtm SERVICES be pleased to

ate:

(a) whether some of the State Gov-
ernments have implemented the Tri-
ple Benefit Scheme in respect of
teachers of both the Primary and
Higher Secondary Schools;

(b) If so, the names of those States;
and

(c) If not,
same?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c). A
statement is laid on the Table of the
Sabha.

the reasons for the

APRIL 10, 1970

Written Answers 40

STATEMENT

The following State Governments
have introduced the Triple Benefit
Scheme of pension, provident fund
and gratuity or insurance to teachers
in aided primary, secondary and
higher secondary schools:

1. Andhra Pradesh;
Bihar;
Kerala;
. Mysore;
. Tamil Nadu;
. Uttar Pradesh; and

7. West Bengal.

Some States have different kinds
of retirement bemefits, such as pen-
sion alone or only contributory
provident fund, Maharashtra has a
pension scheme for teachers of aid-
ed and local body schools, The
following States have provident
fund schemes:

1. Gujarat.

2. Madhya Pradesh;

3. Haryana;

4. Assam; and

5. Rajasthan,
Orissa has extended the Triple Bene-
fit Scheme only to primary school
teachers, Nagaland has only a few
private schools in the State and
these are gradually being taken
over by Government.

Tourist Trade of Asian Countries

*343. SHRI BEDABRATA BARUA:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether it is a fact that the
tourist trade of all Asian countries
except Japan is insignificant com-
pared to that of the continent of
Europe; and

(b) if so, whether any joint mea-
sures have been taken to include
Nepal, Pakistan, Ceylon, Burma and
neighbouring countries in a com-
mon effort to attract tourists tp this
area?

= N
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) This is large-
ly correct.

(b) To promote tourism in South
Asia on a regional basis, a Ministers
level Conference of countries of the
South Asian Travel Commission
(SATC) of the IUOTO was held at
New Delhi in March 1969 at the
initiative of India. The Conference
was attended by representatives of
Afghanistan, Ceylon, India, Iran,
the  Mongolian Peoples Republic and
Nepal. Pakistan did not attend. A
number of resolutions aiming at
joint promotional efforts in the
Region were ‘

Views of Lord Todd omn Indian
Scientits and CS.IR.

*944. SHRI BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

_ (a) whether Government's atten-
tion has been drawn to a news re’
port in which Lord Todd, a Nobel
Prize winning British Chemist, said
in Bombay on the 14th January,
1970, that the great abilities of many
scientists and technologists were
being wasted in India for lack of
proper leadership, and, if so, the
reaction of Government thereto;

(b) whether Government would
consider requesting Lord Todd to
give a blue print for the working
of the Council of Scientific and In-
dustrial Research; and

(¢) if so, when and,
reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R V. RAQ): (a) Government
have seen the press interview given
by Lord Todd at Bombay. The views
attributed were presumably his
personal views, but they have been
taken note of.

(b) No, Sir.

(c) A Committee of Inquiry under
the Chairmanship of Justice Shri

if not, the
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A. K. Sarkar is already looking into
the overall functioning of the CSIR
and to suggest ways and means of
improvement,

Facilities to Indian Tourists
to Soviet Union s

*345. SHRI SITARAM KESRI:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a faet that the
Soviet Union has offered to provide
greater facilities to the Indian tour-
ists visiting the Soviet Union:

(b) if so, the details thereof: and

(c) whether Government are think-
ing in terms of providing similar
facilities to tourists from the Soviet
Union?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Government
are not aware of any such offer.

(b) and (c). Do not arise,

Agrarian Unrest

*346. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that his
Ministry has recently undertaken
a study on the causes and nature
of current agrarian tensions;

(b) whether it is also a fact that
in the above study it has been shown
that the country is facing a distur-
bing situation in the villages which
may cause an explosion if the grow-
ing disparity among the rural peo-
ple is not tackled effectively:

(c) what are the other main fea-
tures of the study: and

(d) what action is being taken by
different Ministries in the matter
on the basis of the study under-
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) A paper entitled
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“The Causes and Nature of Current
Agrarian Tensions” was prepared in
the Research and Policy Division of
the Ministry of Home Affairs,

(b) Yes, Sir,

(c) Copies of the paper in its form
are available in the Parliament Li-
brary. The paper dealt with—

(i) the pattern of Indian agri-
culture;

(ii) the different aspects of land
policy and agrarian reforms,
and the areas where they
have lagged behind inten-
sions and requirements; and

(iii) the mnature of agitations
traceable to the existence of

tent or deprivation in
the agricultural sector.

(d) The measureg suggested in the
paper relate to the speedy imple-
mentation of land reforms and other
land laws in States and Union Terri-
tories, The matter has been taken up
with them by the Ministry of Food
& Agriculture which deals with land
reforms. The Home Minister also
drew the attention of the Adminis-
trators and Chief Ministers of Union
Territories to the importance of
speedy implementation of land re-
forms and other land laws. Propo-
sals for revision of ceiling and other
recommendations of Chief Minister’s
Conference on land Reforms con-
vened by the Ministry of Food and
Agriculture are under consideration
in the Union Territories of Manipur.
Tripura, Delhi and Dadra and Nagar
Haveli. The State Governments and
Union Territories concermed would
take appropriate steps in this regard
consistent with local ecircumstances.
Land being a subject in the State
List. the Central Government's func-
tion is to advise and urge the States
:.io take action and that has been

one,

e WETAT AT e wepa faedts,
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LLICE
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Lapse of Preventive Detemtion Act

*949 SHRI MUHAMMAD SHE-
RIFF: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Internal Affairs
Committee of the Union Cabinet re-
viewed the situation arising from
the lapse of the Preventive Deten-
tion Act;

(b) the action being taken by
some States to retain the powers;
and

(c) the details thereof and the
suggestions made to the State Gov-
ernments by the Centre in this re-
gard?

THE MINISER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) and (c). The State Governments
were advised to undertake a review
of the problems likely to arise on
the lapse of the preventive deten-
iion act and to take necessary mea-
sures to meet the situation. The
Governments of Andhra Pradesh,
MadHya Pradesh and Orissa have
enacted laws providing for preven-
tive detention. The Governments of
Maharashtra and Assam are taking
action to enact laws to replace the
ordinance providing for preventive
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detention. The Orissa legislation has
been extended to the Union Terri-
tories of Manipur and Tripura, A
regulation providing for preventive
detention has been promulgated for
NEFA.

Sex Education in Schools

*050. SHRI N. SHIVAPPA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether any State has decid-
ed to introduce sex education and
impart knowledge about the family
planning in the schools on an expe-
rimental basis;

(b) whether Government have ap-
pointed any Committee to decide as
to what information should be im-
parted to the children and which
age group should be chosen for the
experiment;: and

(c) whether the Committee has
discussed the matter in detail and,
if so, the decision arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATICN
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) According
to the information available with
the Government of India, no State
has so far decided to introduce sex
education and knowledge about
family planning in schools.

(b) No, Sir.

(c) Does not arise.
Purchase of Boeing-737 Aircraft for
LAC.

*951. SHRI SHIVA CHANDRA
JHA:
SHRI BISWANARAYAN
SHASTRI:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recently made a deal
with the United States for the pur-
chase of Boeing-737 aircraft for the
Indian Airlines; and

(b) if so, the details thereof?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) With the ap-
proval of the Central Government,
Indian Airlines have placed an order
with the Boeing Co. for 7 Boeing
T37—200 aircraft with spares etc,
involving a foreign exchange expen-
diture of $40.5 million.

(b) The Corporation have mnego-
tiated loans from the Exim Bank,
the Boeing Company and a U, S.
Commercial Bank as wellasa us.
ALD. non-project loan to cover the
foreign exchange cost of the pro-
ject.
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Chinese Spy Ring in Himachal
Pradesh

*953. SHRI K. N. PANDEY: Will
the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a
Chinese Spy Ring is operating in
Himachal Pradesh;

(b) whether this spy ring had any
connectiong with the Pakistani spies:
and

() if so, the details thereof and
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the number of Chinese and Pakistani
nationals arrested in this connectinn?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). Government have no such in-
formation, However, cases have been
registered against three Tibetans
in Himachal Pradesh under the
Fereigners' Act. One on them has
been sentenced to two years' rigo-
rous imprisonment on December 30,
1969. The other two cases are under
investigation.

Grant of Pension to Family Members
of Members of Parliament

*054. SHRI YASHPAL SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to the decision of the State
Government of Tamil Nadu to grant
pension tp the families of Members
of the State Legislature who die in
ha;ness till the expiry of their term;
an

(b) if so, whether similar facili-
ties would be provided for Members
of Parliament?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMATAH): (a) A press report
from Madras dated 17th March,
1970 states that the Education Minis-
ter of Tamil Nadu announced in the
State Assembly their Government's
decision to grant family pension to
the families of M.L.As,, whio die “in
harness” till the expiry of their
term.

(b) No such proposal is at present
under consideration of the Central
Government.

Recovery of Stolen Antiques in Delhi

*955. SHRI P. C. ADICHAN:

SHRI BENI SHANEKAR
SHARMA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a big haul of stolen
antiques was recently made by the
CBI staff in Delhi/New Delhi:

(b) if so, the details of the finds
and the action taken against the
persong concerned;
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(c) the details and estimated value
of the stolen antigues found in
lifferent parts of the country dur-
ing the past one year; and

(d) Government's reaction to this
increasing crime of idol/antiques
thefts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SBHUKLA): (a) Yes Sir.

(b) The details of the finds are
given in the statement laid on the
Table of the House. [Placed in
Library. See No. LT-3155/70.] Three
persons from whose possession these
antiques etc. were recovered have
heen arrested and are on bail. In-
vesigations are continuing.

(c¢) The requisite information is
not readily available from the State
SJovernments.

(d) Government is aware of the
seriousness of the problem and is
aking all possible steps to prevent
Jhe theft of antiques.

Replacimg of Round Meters Fitted
in Scooters by‘l‘nx]—'l'!'pellleters
in Delhi

*956, SHRI D. N. PATODIA: Will
.he Minister of SHIPPING AND
IRANSPORT be pleased to state:

(a) whether Government have
examined the proposal to replace
all round meters now fitted in scoo-
glsh_by meters of a taxi-type in

i

(b) whether the round meters are
difficult to make calculations fe~
fare reading: and

(c) if so, when these round meters
will be replaced?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) and (¢) Proposals
rre under consideration.

(b)Y Yes, Sir. some difficulty is felt
in ascertaining the correct fare.

Admission in Delhi Colleges

*057. SHRI N. R. DEOGHARE:
Will the Minister of EDUCATION
AND YCOUTH SF.‘RVICES be pleas-
ed to state:
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(a) whether it is a fact that the
Principals of the Delhi University
Colleges have decided not to admit
more students than they can handle
even if the candidates possess marks
above the eligibility level and that
this decision is likely to affect about
5000 students appearing at the
Higher Secondary Examination; and

(b) if so, what steps Government
propose to take to give admissions
to such students?

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) and (b) No
decision to this effect been

taken. The entire question of ad-
missions to Colleges in Delhi is
under consideration of the Dellh
University authorities.
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National Service Scheme in Delhi
Colleges

*359, SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed tp state:

(a) what has been the total expen-
diture on the National Service
Scheme, College-wise, in Delhi dur-
ing 1969-70;

(by what were the specific pro-
grammes undertaken under this
Scheme by different Colleges; and

(c) whether any steps have been
taken to evaluate the performance
of this Scheme for future guidance?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) to (¢) The in-
formation, when collected, will be
laid on the Table of the House.

Use of Schwol Boys in Delhi by
Bootleggers

*060 SHRI RAM AVTAR SHAR-
MA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the utilise-
tion of services of school boys in
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Delhi by bootleggers for carrying
illicit ligquor;

(b) whether Government's atten-
tion has also been drawn to the
murder of Prem Nath, a student of
a school on Pusa Road, New Delhi,
who is suspected to have been mur-
dered by bootleggers; and

(c) ¥ so, the steps Government
are taking to check such activities
of these anti-social elements?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y, B, CHAVAN): (a)
1? such complaint has been receiv-
ed.

(b) Government is aware of the
death of one Shri Prem Nath. a
school student of Link Road and a
resident of Karolbagh, but the
exact circumstances which led to
his death at Hospital is under inves-
tigation of the Police, er.
iwo suspects, who are said to be
the salesmen of a liquor shop at
Pusa Road have been arrested 1n
this connection.

(c) Strict and constant watch on’
the activities of anti-social elements
is kept and action under the law is
invariably taken whenever any un-
}:ﬂwful and unsocial acts are report-

Provision of Adequate Facilities on
Important National Highways

5829. SHRI BABURAO PATEL:
Will the Minister of TOURISM
AND CIVIL AVIATICN be pleased
to state:

(a) whether it is a fact that faci-
lities for tourists travelling by im-
portant highways in cars are totally
inadequate, particularly on the
Bombay-Agra road;

(b) whether it is also a fact that
the Department of Tourism has
drawn the attention of State Govern-
ments to these inadequacies but
witkout any effect:

(¢) if so, the steps taken to im-
prove facilities for tourists on the
important hichways and if not,
the reasons therefor; and
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(d) whether Government have any
proposal to build tourist rest rooms
every 100 miles on the Bombay-
Agra Road and provide other tour-
ist amenities in the mnear future
and, if so, how many and, if not,
the reasons therefor?

THE MINISTER OF TOURISM
AVIATION: (DR.
KARAN SINGH): (a) Government
are aware that facilities for tourists
travelling by road are at present
inadequate,

(b} to (d) A Study Group on way-
side amenities formed by the Minis-
try of Shipping & Transport is pre-
sently examining in consultation
with State Governments, the facili-
ties that are required on National
and State Highways.

Use of Unauthorised Airstrips

5830. SHRI BABURAQO PATEL:
Will the Minister of TOURISM
AND CIVIL AVIATION be pl d
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Foreign Exchange Earning from
Tourism

5831. SHRI S. KUNDU: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the earning in foreign ex-
change revenue from the promo-
tion of tourism during the last three
years; and

(b) what incentives are provided
to start small hotels and rest homes
for the promotion of tourism?

THE MINISTER OF TOURISM

to state:

(a) whether any control, record
or vigilance is kept of ownerships,
flights or landings of various types
of planes operating at wvarious places
including airstrips in the country
from day to day;

(b) if so, the name of the Depart-
ment where such records are main-
;ained and, if not, the reasons there-
or;

(¢) whether Government have re-
ceived any information about the
growth and use of unauthorised air-
strips in the country; and

(d) if so, the details thereof and
the remedial steps taken in the
matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir.

(b)Y In the Civil Awiation Depart-
ment.

(c) No, Sir.
(d) Does not arise. ..

AND CIVIL AVIATION (DR
KARAN SINGH): (a) The figures
are as follows:—
Year Estimated foreign
exrchange earnings
(Rs. in crores)
1967 25.18
1968 26.42
1969 31
(b) Hotel projects approved bw

the Department of Tourism from
the point of view of their suitability
for foreign tourists, are eligible for
the various incentives announced
for thz hotel industry, such as, tax
and fiscal reliefs, liberal deprecia-
tion rates and development rebates.
sale of Govt. owned land in the
Delhi area at concessional terms.
etc.

Recovery of Transmitter with Rus-
sian Markings from Porters at

5832. SHRI BABURAC PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Pra-
bhakaran and  Narayanan, two
porters working on the Mangalore
water front, were found in posses-
sion of a powerful wireless trane-
mitter with Russian markings
whilst trying to board the Cochin
Express at Mangalore:

(b) whether it is alsp a fact that
this transmitter came from a Soviet
vessel which called at Mangalore
Port in December last.
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(c¢) whether it is further a fact
that many more transmitters, diffe-
rent Electronic equipment and
hundreds of pencil and key ring
bombs have been delivered by
Soviet ships to tHe Kerala Com-
munists; and

(d) if so, the practical steps taken
by Government to stop such activi-
ties?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHA-
RAN SHUKLA): (a) and (b) The
Mysore Government have reported
that on January 21, 1970, one Pra-
bhakaran was arrested for being in
possession of a part of a wireless
transmitter which bore some Russian
marking. Investigation is in pro-
gress.

(¢) Government have no such in- -

formation.
(d) Does not arise.

Formation of Senas in States

5833. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the names of various Senas in
each State at present:

(b) when these were set up and
who are their founders:

(¢) what is the approximate st-
rength of each Sena; and

(d) the names of Senas which are

taking part in political affairs of
the State”
THE MINISTER OF STATE

IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHA-
RAN SHUKLA): (a) to (d) Facts
are being ascertained.

Direct Air Service between Delhi
and Bhubaneswar

5834. SHRI D. AMAT:

SHRI K. P. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the Orissa Govern-
ment have been repeatedly impress-
ing upon the Central Government
the necessity and importance of in-
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troducing a direct Indian Airlines
flight between Delhi and Bhuba-
neswar;

(b) if so, Government's
in this regard; and

(c) the reasons for not introducing
such flights so far?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The Govern-
ment of Orissa has suggested to In-
dian Airlines that tHere should be
a direct service between Delhi and
Bhubaneswar.

(b) and (¢) Indian Airlines feel
that the proposal cannot be imple-
mented at present due tp absence of
spare Caravelle capacity and of
assured adequate traffic on this
route, The suggestion will. hewever,
be kept carefully in view.

Strike by Taxi and Auto-Rickshaw
Drivers in Delhi

5835. SHRI N. R. DECGHARE:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the circumstances leading to
the recent strike by the Taxi and
Auto-rickshaw drivers in Delhi; and

(b) the action taken by Govern-
ment to save the public from the
inconvenience caused due to the ab-
sence of vehicles from the roads?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) The decision of the
Delhi Administration t, extend the
application of provisions of Rajas-
than Weights and Measures (En-
forcement) Act. 1958 as extended to
Delhi and rules made thereunder
to fare meters fitted on Taxi Auto-
rickshaws in Delhi, was resented by
the Taxi and Auto-rickshaw drivers
in Delhi and this led a sudden strike.

(b) Arrangements were made to
press into service more buses of the
D.T.U. and the buses of private ope-
rators to cater to the transport re-
ouirements of passengers from
Delhi Main Railway Station, New

decision
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Delhi Railway Station and the Inter-
State Bus Terminus. Arrangements
were also made to permit DLY/DLZ
tourist taxis to pick up passengers
from Taxi Stands.

Demand for an Aerodrome at Nasik

5837. SHRI Z. M. KAHNDOLE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the
people of Nasik city and surround-
ing areas have been requesting for
the construction of an aerodrome at
Nasik;

(b) whether Government have ta-
ken a decision in the matter; and

(¢) if so, when the construction of

aerodrome at Nasik and also the
aerial communication will start?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No. Sir. There
is an airfield at Ozar near Nasik
under the control of Hindustan
Aeronautics Ltd. There is another
airfield, Nasik Road, which is under
the control of the Indian Air Force.

(b) and (c¢) Do not arise. Indian
Airlines will, however, consider in-
troducing an air service to Nasik
when their fleet position improves,
subject to permission being granted
by the Ministry of Defence.

Voluntary Retirement Scheme
5838. SHRI SURENDER RED-
DY: Will the Minister of HCME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 3601 on the 20th March, 1970
einrdins the Voluntary Retirement
eme and state:

(a) what are the factors which
have induced Government to accept
one part of a recommendation on
“Measures for Strengthening of Ad-
ministration”, i.e. retiring the em-
ployees on attaining the age of 50
years, and what are those factors
md:ucmg Government for not ac-
cepting the other part of the same
recommendation for retiring the
employees on completion of 25 years
of service;
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(b) wHat are the basic statistics
avallable with Government to con-
clude that “most of the officers in
Class I and Class II posts would have
completed about 25 years of service
by the time they attain the age of
50 years"; and

(c) what are details of factors in-
fluencing Government's decision or
discrimination in favour of one cate-
gory of Officers against another in
Class I and Class II posts as stated
above?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
(SHRI VIDYA CHARAN
SHUKLA): (a) to (c) Age limits for
direct recruitment to Central Ser-
vices Class I and Class II have
generally been prescribed as 21 to
24 years. Accordingly, officers in
those Services would complete about
25 years of service by the time they
attain the age of 50 years. Where
however, the recruitment rules for
a post lay down a higher age-limit
namely, 35 years or above, the in-
cumbent of such a post would com-
plete only 15 years or less of service
on reaching the age of 50 years.
With a view to providing for reason-
able length of service before the
power to retire a Government ser-
vant, if it is necessary to do so in
public interest, before attaining the
age of superannuation, is exercised,
the rules provide that in the latter
type of cases, the power to so retire
the Government servant would be
exercised only after he has attained
the age of 55 years. The rules pro-
viding for the exercise of the powers
of retirement in the public interest,
on a Government servant attaining
the age of 50 years or 55 years as
mentioned above, do not invalve any
discrimination,

Visit by Mr. Buta Beg to Delhi

5839. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that one
Mr. Buta Beg, a Muslim from UK.,
recently visited Delhi and met many
persong in the city;
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(b) if so, the dates on which he
came to Delhi and the purpose of
his wisit;

(c) whether he was given any visa
by the Government of India for his
visit to Delhi and, if so, for what
period the visa was given; and

(d) whether it has come to the
notice of Government that some of
the leading citizens gave him send-
off at the Indo-Pakistan border near
Amritsar?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b) One Mr. Buta
Beg, hclding a valid U.X. Passport
entered India on 22nd November,
1969 via Hussainiwala checkpost. It
is known that he was in Delhi on
23rd November, 1969 and met seve-
ral persons. He left for Amritsar
on 24th November. There is no defi-
nite information regarding the pur-
pose of his wvisit,

(c) Facts are being ascertained.

(d) Government have ng such in-
formation.

Prime Minister’s Speeches in U. P.

5840, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Prime Minister publicly criticised
the State Government of Uttar Pra-
desh during her recent tours of that
State in January, 1970.

(b) whether it is also a fact that
she referred in her public speeches
to official matters relating to the
strained relations between tHe Cen-
gteta.nd the Chief Minister of that

ate;

(c¢) whether Gavernment consider
that public exchanges of criticism
between the Prime Minister of the
country and the Chief Minister of
a State are not conducive to the
establishment of happy Centre-State
relations; and

(d) whether Government would
take steps to establish healthy con-
ventions in this respect?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) In the course of tours
in Uttar Pradesh the Prime Minister
did refer to certain allegations made
by the then Chief Minister that the
Central Government had neglected
Uttar Pradesh and that her visits
to the State were a heavy financial
burden to the State.

(b) In the absence of specific de-
tails about the “official matters”,
referred to in the question, it is
not possible to furnisk any specific
answer.

(c) and (d) The Central Govern-
ment have always been keen on
establishing and sustaining healthy
conventions in regard to the rela-
tions between Central Ministers and
State Ministers.

Proposals re: Safety of Nationalised

State Bank :m;ln other Undertak-

gS

5841. SHRI HIMATSINGEKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Central Govern-
ment propose to initiate any steps.
either in consultation with the State
Governments or on their own, for
the safety of the nationalised and
State Banks and other undertakings
situated in the States in the wake
of the looting that took place in a
Brgnch of the State Bank of India;
an

(b) if so, the details of the pro-
posals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No special steps have
been contemplated.

(b) Does not arise.

Alleged Sale of Indian Girls in Arab
and African Countries as Slaves
5842. SHRI ARJUN SINGH BHA-

DORIA: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether it is a fact that hund-
reds of Indian girls are bei sold

in Arab and African countries as
slaves;
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(b) whether it is also a fact that
immoral traffic in women and girls
is being carried on on world-wide
scale and girls are being enticed by
giving them allurement of good jobs
in foreign countries and a gang of
five Arab women is active in this
connection in Bombay;

(c) whethier it is further a fact
that the police find themselves help-
less to save these girls when they
declare that they are leaving the
country of their own free will and
they are sold in Arab and African
countries for 10 to 15 thousand
rupees for giving them away in
marriages or for the purpose of pros-
titution; and

(d) if so, what effective steps are
proposed to be taken by Government
to check this immoral traffic?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) No, Sir. There is no evidence
of any organised gang operating in
this connection.

(c) No, Sir. As regards domestic
fservants their emigration is govern-
ed by the provisions of the Indian
Emigration Act, 1922 In each case.
agreements, terms of employment.
security deposits etc., are obtained
from the employer by the Indian
Embassies abroad before recammen-
ding emigration of such domestic
servants and only on the basis of
the recommendation of our Embas-
sies abroad is emigration of domes-
tic seovants under the above Act
allowed.

(d) Does not arise.
Appointment of Shri K. N. Mallick
of the Times of India as agent
Relations Depart-

by Public
ment of 1. A. C.

5843. SHRI S. C. SAMANTA: Will
AND

the Minister of TOURISM
s{.“.t'[VI.'I_. AVIATION be pleased to
ate:

(a) whether the Public Relations
Department of the Indian Airlines
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Corporation appointed one Shri K.
N. Mallick the Times of India

as Agent or Contractor to supply
photographs etc.;

(b) whether an allegation that
the said agent cheated and defraud-
ed the Indian Airlines and another
photo journalist, was referred and
proved in the Civil and Criminal
courts;

(c) what action the Indian Airlines
took to recover the money illegally
drawn by the said agent;

(d) whether  Government would
place a copy of the judgment in the
case on the Table of the House; and

(e) whether the undertakings
under the Ministry of Tourism and
Civil Aviation are still using this
agent for supplies etc.?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) In 1957 Indian
Airlines had a contract with the
Asian News Photo Syndicate for the
supply of photographs. Shri K. N.
Mallick was then working for the
Syndicate.

(b) In September 1857, Indian
Airlines introduced Viscounts on
the trunk routes. To give wide pub-
licity to the new aircraft orders were
placed for photographs of the air-
craft on the Asian News Photo Syn-
dicate through Shri K. N. Mallick,
and, later, on others also, including
the Central News Photo. Service
through Shri Amar Nath. Certain
photographs were taken by Shri
Amar Nath, but Shri K. N, Mullick
misrepresented that Shri Amar Nath
wag his agent and the payment was
consequently made to Shri Malik.
Shri Amar Nathi instituted a suit
against Indian Airlines and the court
held that the payment had been
wrongly made to Shri Malik and
awarded a decree in favour of Shri
Amar Nath.

(¢) Separately the Indian Airlines
filed a suit against Shri Malik and
obtained a decree for a sum of Rs.
2397 which was recovered from
him in three instalments.
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(d) A copy of the judgement is
placed in the Parliament Library,

(e) No, Sir.

Amendment of Constitution to Bar
Judges from holding Political _

5844, SHRI N. SHIVAPPA.: Will the
Minister of HOME AFFAIRS be
pleased to state,

(a) whether Government propose
to amend the Constitution to bar
Judges, sitting or retired, from hold-
ing political posts; an
(b) if not, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Serving and retired Judges
are usually appointed to positions
involving functions of a Judicial or
quasi-Judicial nature, It is only
very rarely that their services are
drawn upon for other assignments.
If a ban as proposed is imposed,
their mature judicial experience
which could otherwise be usefully
employed would be lost to the coun-
try.

Ie wTaTEt ® At w5 e

5845 =t e fw ;W oy
wT Walt 9 AT T FAT F4T F
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# AT ® et § a1 £ qoAAaw =0
* #EET @ 4, TAEETE I59 AT F
A & w7 F frosw e owr @
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g wd wwreww § T wat (st
formrereer wew ) (%) S, oft AT
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ST AT E | T A & sen g-1
qq1 @ Aoy & SHATG F fAw A1 g
#1 Afaemdr frardf & =v 7 @
AEAWF § | T AT F wAa Siwe-
o 7 a4 3 o F=Ew § fAw 250
w wfa wg aar femmmafat & fag
150 w94 sfx wrg #¥ afawr &

(w) ®hard gra gaifaada & fod
e gfafeaa #0 & fau F=0m @
A T gL g A fAwfar A g
TG #Y T ALHT A SHIA T ToA-
fratt # fag <o gfafes @ &
fag wmewr sl 79 &

Restoration of Service Benefils to
Employees who participated in
September 19, 1968 Strike

5847. SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS bhe
pleased to state:

(a) whether it is a fact that re-
cently his Ministry has directed that
restriction imposed earlier on the
employees who participated in the
strike of the 18th September, 1968,
such as not to allow their promo-
tions, increments, nomination for
appearing in the qualifying exami-
nations, to make adverse entry in
their service book and break in their
service, be done away with; and

(b) if so, whether the employees,
who have been superseded by such
order, will not get back their re-
gular seniority and other usual
advantages?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA): (a) Minister in the
Ministry of Home Affairs has al-
ready made a statement in this

connection on 2nd March, 1970. in
the Lok Sabha, in reply to Un-
starred Question No. 5847.

(b) Seniority list and other ad-
verse effects undergone will not be
restored or reopened.

B(D)1LSS—3
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& s o
Amendment of Constitution t, make

“University Education” as a
Union | Concurrent Subject
5850. SHRI HARDAYAL DEV-
GUN:
SHRI YAINA DATT
SHARMA:

SHRI JAI SINGH:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed to state:
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(a) whether Government propose
to make University education a
Union or a Concurrent subject with
a view to bringing about uniformity
in the educational standards and
generating a cohesive force which is
on the wane;

(b) if so, when a Constitution
Amending Bill is proposed to be
introduced in Parliament in this
regard: and

(¢) if not, the reasons therefor?
THE MINISTER OF EDUCATION

AND YCUTH SERVICES (DR.
V. K. R. V. RAO): (a) No, Sir.

(b) Does not arise,

(c) The Government have accept-
ed the recommendation of the Edu-
cation Commission that the inclu-
sion of education in the concurrent
list may lead to undesirable centra-
lisation and greater rigidity in a
situation where the greatest need
is for elasticity and freedom to ex-
periment.

Under its Act of Incorporation, the
University Grants Commission is
charged with the task of taking such
steps as it may think fit for the
promotion and coordination of uni-
versity education and for the
determination and maintenance of
standards of teaching, examination
and research in Universities.
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(F) smazaadfs a@qanasg
AW F F AT FH] B OOCRA
T FT FIH AT & AW

(&) afz &, a1 39 AT 6
F1 TLHAT F1 FA 70 FT fFaw gfawa
qATE FTH T FTH JGT T

qg wd wareg § o war (s fren-
wTw w) : (F) o A, e

(&) wv 7@ 3zar |
India’s Views on Aerial Sabotage

5853. SHRI M. L. SONDHI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) what are the Government of
India’s views on aerial sabotage;

(b) whether these views have been
conveyed to other Governments and
international organmisations; and

(c) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Government
view acts of aerial sabotage with
deep concern, since these constitute
a grave hazard to persons on board
an aircraft as well as on the ground,
Our Representatives in the I.C.A.O,
and United Nations have condemned
acts of unlawful interference with
international civil awviation, includ-
ing what is commonly known as
‘hijacking’ or air piracy.

(b) and (c). The Government of
India has participated in interna-
tional efforts towards evolving a
suitable solution to this serious pro-
blem, and will continue to do so.

Indo-Kuwait Agreement for Assis-
tance to Kuwait in Educational
and Medicinal Spheres _

5854, DR. SUSHILA NAYAR:

SHRI S. M. KRISHNA.:
SHRI DEVEN SEN:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
ed to state:

(a) whether an agreement has
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been signed in the first week of
March, 1970 by the Government of
India with the Government of Ku-
wait for providing assistance to
Kuwait in Educational and Medici-
nal spheres; and

(b) if so, the broad
the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
No, Sir.

(b) Question does not arise.

Amendment of Constitution regard-
ing Autonomy to States

5855, SHRI JYOTIRMOY BASU:
Will the Minister of HOME AF-
FAIRS be pleased tp state:

(a) whether Government are consi-
dering to initiate necessary amend-
ments to the Constitution of India
with a view to secure and guarantee
full autonomy to the States giving
them financial, legislative and execu-
tive powers;

(b) if so, what is the plan and when
the same is expected to be given
effect to; and

(c) if the reply to part (a) above be
in the negative the reasons therefor?

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) No Sir,

(b) Does not arise,

(¢) The report of the Administra-
tive Reforms Commission on Centre-
State Relationships is under examina-
tion by the Government. The Com-
mission did not recommend any
amendment of the Constitution.

Lenin Centenary Celebrations
5856, 511\?} YAJNA DATT SHAR-

SHRI JAI SINGH:

SHRI HARDAYAL DEVGUN

SHRI SITARAM KESRI:
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:

outlines of
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(a) whether it is a fact that Gov-
ernment have set up a Committee to
celebrate the Centenary of Lenin
falling on the 22nd April, 1970;

(b) if so, the composition of the
Committee and the criteria followed
in selecting the members of the
Committee:

(¢) whether the decision to celebrate
the Lenin Centenary was taken by
the Government of India suo moto
or whether a suggestion in this regard
was mooted from any international
quarters and, if so, from where; and

(d) the total amount of all direct
and indirect expenditure likely to be
incurred on this Centenary celebra-
tion together with the foreign ex-
change component, if any?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K,
R. V. RAO): (a) to (d). The Govern-
ment of USSR had co-sponsored in
the Fourteenth and Fifteenth Gene-
ral Conference of UNESCO, held in
1966 and 1968 respectively, the Indian
Resolution on the celebration of
Mahatma Gandhi's Birth Centenary
abroad. The Government of India, as
a reciprocal gesture, co-sponsored in
the Fifteenth General Conference of
UNESCO the USSR Resolution on
the observation of the Lenin Cente-
ll'ss?rgr from 22nd April to September,

A 19 member committee consisting
of  Educationists, academicians,
artists, painters and Members of
Parliament has been constituted,

It is estimated that about Rs, 2
lakhs will be spent on various pro-
grammes drawn up by the Ministry
of Education and Youth Services for
the purpose. No foreign exchange
will be involved,

Scheme for encouragement to talent-
ed students in sports and games

5857. SHRI YASHPAL SINGH:
SI'IEE;JI CHENGALRAYA NAI

SHRI DHANDAPANI
SHRI N. R. LASKAR:
SHRI SAMINATHAN:
SHRI SITA RAM KESRI:
Will the Minister of EDUCATION
i&NIt) tY’()U'I‘H SERVICES be pleased
o state:
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(a) whether Government are at
present considering a scheme to en-
courage talented students in sports
and games;

(b) if so, the details thereof;

(¢c) by what time the Scheme would
be finalised; and

(d) how it will be operated and
through which agency?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (d). The
Scheme has been approved by the
Government. A copy of the Press
Note issued in this connection on
26th March 1970, containing details
of the scheme, is laid on the Table of
the House. ;Pluced in Library. See
No. LT-3156/70].
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Central Industrial Security Force

5863, SHRI N. R. LASKAR
SHRI G. Y.

SI—IRJ CHENGALRAYA NAI-

DU
SHRI N. SHIVAPPA:
SH:RI YAJ'NA DATT SHAR-

SHIHI "JAI SINGH:
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Tamil Nadu Government have inti-
mated to the Central Government
that they are not in favour of the
Central Industrial Security Force;

(b) whether it is also a fact that
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most of the States have not favoured
this proposal of the Government of

India;

(c) if so, the States which have
agreed and the States which have
disagreed to the proposal. and

(d) the reaction of Government in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir,

(b) and (¢). The State Governments
and the Union Territory Administra-
tions were consulted, and their views
were taken into consideration before
the legislation providing for the con-
stitution and regulation of the Cent-
ral Industrial Security Force was in-
troduced in Parliament.

(d) The Central Industrial Secu-
rity Force will be posted in industrial
undertakings owned by the Central
Government and in industrial under-
takings in the public sector in accor-
dance with the provisions of the
Central Industrial Security Force
Act, 1968.

Determination of Bounll.ry between
Villages in Manipur

5864 SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Kom people of
Maibung, a hill village of Manipur
applied to the Administrator, Mani-
pur in the year 1966 for determina-
tion of their village bounda.ry with the
revenue village of Ngarangbam, Im-
phal East Tehsil on the basis of the
boundary line as declared by th
Manipur State Darbar President and
as confirmed by the Chief Commis-
sioner, Shri Bhargava, in 1953;

(b) if so, whether the Administra-
tor has disposed of the petition and
de_t;.rmined the boundary as afore-
said,

(¢) whether the Settlement Officer,
Manipur has granted settlement to
this hill area under the rules framed
under the Manipur Land ue
and Land Reforms Act, 1960;

(d) if so, whether the Act has been
extended to the hill areas; and
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(e) if the Act has not been extend-
ed, how the settlement of the land
was done under the aforesaid Act?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Government of
Manipur have informed that no such
application is traceable in their re-
cords, The bound of these two vil-
lages was clearly defined in the sur-
vey map of 192324 and in the pre-
sent survey ration of 1962-63. The
question of arcation of village
boundary therefore does not arise,

(b) to (e). Does not arise,

Development Works in Hill Areas of
Manipur

5865, SHRI M. MEGHACHANDRA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the specific works of develop-
ment taken up in the hill areas of
Manipur since the development work
was taken over by the Security Com-
missioner;

(b) the amount spent so far on the
said development works;

(c) whether the attention has been
}mid to the supply of water and deve-
opment of communications; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (d). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-3159-
70].

sgha onferdt sy wrpafe wifw
wifedt & fag wrdfe @@ won
5866. st WW SwWM @R
T €W WA qg q@ AT T FGH
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gfem aaf@i &1 39w &% 75
fom srdfam o= = wer wefaEt W
fram aw &,

(&) afz a1, A1 &R 39 g
T FIMETL ®1 A & (o0 27 Frdand
FT W R, W

(w) afz w1 aws & w18 FwAT
TEN FT AT T R, T IHE FT FC7 7

T e davww § Twa wat (s
framow =) : (W) o AN, A
1 F7F4, 1968 § Ard fFw mo spvn
F waEr, wAT gfewrd & wAgied
afadt & 37 I=fraard & S JeEr W
F AN A NS F § I fo0 wrfaa
fefgat # F12 1 QU #3771 d¥A7 %,
fawrfror wot et & afs @& sefear
o1 fF Afqum & w97 335 7 Fatfor
2, 99T FT FATT I @q F faw
AEAVE AT T ITA FL AT | 39
gy # = waaer wiEagt & osam
9z wtr wfuw gfaey 7 sFaeq 5@
e g & f ot g Havea # gaiafa
# wafa wfad & faw et ot s
fefar w1 gemefery =&t ffar o7 awar 8 )
W st & fau, wrfus  gave/
fawmr ®1 qut fagew am@ET o wAq Qo
qF HOET qEAT & | 37 97 F OF AT #47-
gfaa sfeat mar wegfaa wfas anfei
F wrE 1WA g & 1w e
e wfem sfaat aar seqgfe arfaw
wfeat & mrawr # Drw-feoafor, afz
F1E g, a7 faeme 73 & a1z & 12 i
forar st & fr = et fefam 0 owem-
Tfexar fom o | afz Fefeerat &1 Ao
wTTT FT formy wraT &1 AT qH
T8 @t @ afer 3% afeEdt a9 & fag

AT & FTET @ E )
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feft s w9 FEE A a9
¥ forg T wrpRe F 91 v syEew #1 qaier
HHAT AT E
(@) s (). w7 78 3547 |
B Trfadt gTIT TTEAT AT WY WA
|[Tan s
5867. =it gewe= Wy :
St T T W

=it wrea fag g :
=Y Wi FTe o -

T NPT FA A7 FAT K FA
4 fr

(%) 71 3g 79 ¢ & &= g
T AT § SEAT 95F a9 g faas
foa wv{ srsdw s A fear &
LR

(@) afz ar, @ aF 1969 § awr
TH 94 HA A% fraAT agd A S 8 7

T et few A & e
1970 % #wr-ares sfasifeat gro Tt

T TIAT FgHT AT ST ORAM: 1066
o 262 1
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Diplomats in Calcutta asked to keep
indoors

5868. SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Diplomats of
foreign countries stationed in Cal-
cutta have been instructed to keep
indoors after dusk;

(b) whether the Embassy offices
have sought any protection from
Government also:

(c) how long the protective mea-
sures are likely to continue; and

(d) what is the Government's asses-
ment of the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) and (¢). In the context of the
murderous attack on the French
Consul General and his wife some-
time back, discussions were held by
the Chief Secretary, West Bengal
Government with representatives of
the Consular Corps, Calcutta and
security arrangements were made for
the Consular officers and their fami-
lies. Protective measures are still
being continued for some Consular
offices on specific requests from them.

(d) The situation is being closely
watched by State Government.

wrea-fadet sarr W At W
feqn fre-aveTdy weaml W fadvit
|gTaa |

5869. st ®o fivo wgwT : FT M-
wrd 5t ag gy £ g w4 fr

(%) mramR Fi@rgfFam g
F F AT G AATHETL G fiRe
7 fedt =7 7 wodrwr & wgrgar o #7
T ¥ w17 F Freane AT favd e R
& wrC sl & feal Y v Fal &

(&) afz gr, & fraft s aereamdt
TUET &1 &1 85 WK

() afz 3= W (F) 1 T2
TR 2, AV TS AT g !
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TE-ATE o § T Wat (s
farerae ) : (F) 7 (7). @ WA
FATE F aq1 7 wNfaaAE q@EE @
forg fa2eit oo & v & ar & gl
fawm & sfedea # aeea § a6 awr
14 7%, 1969 F g "t gra fad o
FFTeq &1 6 oA wrwfed e sman
A

"t wat st fawi o= g

fet wfawifeat ot fafea

5870. ot wan fag witfem
T MEOTE HAT A7 A AT OFA FLT
fF:

(%) wrem s & fafwer damegi/
famil % &5 qwg w19 57 @ e wfu-
Fifat #1 we feafr

(@) 9@ & 397 @& 0C #g
wdt fad o A w3a e 1d wfgsfat
#r 7= AT

(7) #m wEFAa wfawfar &
ferfoer Fraforer o e 1 ot ;

(w) afz =&, @ =% FTFOE;

(¥) sg a2 fF a=d st @
e e 70 =afer o 10% 1299t &
fet agw® a1 AETEEl & @ 9T FH
FT @ T W va fgdr whwrfat & @i
9T JTF ATAT 9T AT A A F1T a6t & w7
=R §; A

(o) afz &, @ a=d wmER W
T FTA FI AA F T4 AT FAT AT
w0 e fod ddmeE &
Aoz Wt 3 frafr o@t o frgee A
fordt o # wv w7

ngwTd W § T s (s
fown wew qwwr) = (%) @ (9). fe
sfawifal & 92 99+ 2 § fag fafwe=
Harerai/faamit g AT TEEEarsi
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& wARTC AATAT AT & | & 9% fged agrawi/
HATTH H8 W T9% 731 & fog qfa
o HteT AT § Ad § | fEeoft, gw A
e f aegfeafa # g qwla
a1 W & AR g qIW F T T
T @ wroat

fet wifawifcdt awn fodt wgrawi

% gt qv wal & fag oo

5871. it wapw feg wtfiear :
T AT HA A TR N IO G
fr

(¥) oz e fewraamwn s
fafwer  wamgi/fawmi & f=r wfa-
it & 92t aT 9T & fad oF afmr A
g dr;

(@) 7arag raggfs o oatr
F ofaT 1959 F gt wgm*i & 03 9T
wet & fod & € o ;

() ¥ I avz o w1 g
=t wf Ft s afz 78, A1 9w OO0
2

(%) 1959 ® I =T #
fom afmal 4 agaar g 47 IR
womar a7 & fead ey wemas/aqaes
e o m@ &

(%) ¥ar gvavFa 27 gFT7 A welf
& e | {7 w@ T 97 A9 F F1E e
T E ;WY

(7) afz =&, o a7 #% gfafewm
femr mn @ fr sodw fy  wfwsrd
TfET ® grAE § A@Y  T@AT AL AIAEAT
s ?

Te-wTd Waveq ® T ®aAt (s
faoreewr qew) : (F) W@ AL
% dareqi/faari & el sfawdai
H1T fgdt @aeaT  93) aur  AnF 9L
¥ vl & g9 § @9 A1 AT WA FT
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19 wars, 1969 &1 uF fafaq Qe
oY 7 oY | a7 afrer gvag wEiEdl @A
fafwmr  waregi/faweii & Fa= ey
#0 % fao fafws o2, s da-9m &7
wfawaw 425 ®o a1 39 7 wfes g, a2
19 AT 9T fawmi guizaT & o

difae 47 | 37 IoiEATS FT T F

fo e s ar wr fAfaw adwr §
oA I 99 fadw 7 fAow e e
aw qAaw @y 97 g=Ed | fafes
adre gzveg & fau  gwfizardl #1 etz
% fo0 U qTHR F SO F AT AEGT |

(@) F=rm afgam J=r =@
H AT §4 AT Haregi/Fateai §
gl % =9 7 faafe & fag el
# 599 & faq 97, 1959 F 59 &= v
o 3§ oF frenin ofen & 4 og
et 30 afwara fafs Fr Fam=
g At fafewi/fm o fafei s
fam %

() fe=h afereor g & g9
e afgwfas # a6
fafi & fofes @9 & #1oo, Fa= g &
F F1FE & g ey agrawi # Wi
AT HEAVE Agl A9aAT | e o#
woft # aar WS & fgAdy F wqar w9
§ ford foY wpamewt 9 frafer o 3

() &t (8). g1 owfaa
AT YR AT HTAF AWI-9TA O T Y
AT |

(7) maofs =t afewfal & =
Ta% qr} Farhy g oFt § ol w0 A
% F&AT W & dafaee § 9T g
Foif 0F qz wuit 1T & wremfad o2 &)
¥ q2f #t welf &9 AF Far wAwm &
AR ¥ AT §H NG9 & fq0 @9 @
wAT fawt & SE wsafeaa Aaredl g
F1 ATAY T 97 F 7 faw A E
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CR.P. men
erry

5872. SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any arrests were made
for throwing a country-made bomb
at some Central Reserve Police men
near Tamaracherry on the 26th De-
cember, 1969; and

(b} whether any enquiry was held
into the affair and, if so, the details
thereof and the action taken against
the persons involved?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The required
information is being collected from
the State Government and will be
laid on the Table of the House on
receipt,

Throwing of bemb at
near

entitled to free travel on
Air India and Indian Airlines

5873. SHRI J.. M. BISWAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased tp state:

(a) the categories of Officers and
others who are entitled to free travel
?n the Air India and Indian Air-
mnes;

(b) to which departments or or-
ganisations do they belong;

(¢) how many such Officers, cate-
ory-wise, have availed of such faei-
ities during the last three years; and

(d) the amount involved therein?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a and (b), The regulations
framed by both Air-Indja and Indian
Airlines provide for the grant of
free /concessional passages to all their
employees, subject to availability of
seats after meeting passenger de-
mands. The two Corporations are also
obliged to give free passages to the
employees of other airlines and other
categories of persons as are provided
for in ILAT.A. resolution No. 200.

(c) and (d). The information is not
readily available.
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WTHgT Wt geATd

5874 St TRWNTR W
AT R WY T T F AT

(¥) snagaagfeand awewzan
Ft weAd @ @ E

(a) fres v a6t &  adare
qq% quF OF frea amA gu g

(n) ®mag raa g fe fada aa
%8 w0 Wi F W fagrw ® @ha
# foar & f wmemger w1 oo &
afew 17 & Wi 57 3 T mrewgenr w1
AU F IEIFAFI@ MY ; M

(o) afzer, a1 Farzw @29 # W
FEFL F faame wrda A § 9T
@ &1 & 7

TR Harg | e war (s faen-

T M) © (F) HEEFAT A FATH
¥ 19679 1968aF 4. 6 Wfawa Frafz
gidr1 1968% 1969 a% zawafa &
T FT AW a9 GO0 AG 1969 & HiHe,
S wid T §, ITHA A 0

(@) aw=g Tl T9T HE U
AT AL T 1967 79T 1968 FF g=A1
#T1 0% faaeor gwr-9ee 97 w@r @ 3
(amarers & 7 war | 2fwa wear LT-
3160/70] | @ 1969 *® faw FemT
ST AT o7 @Y AT AT § T HNT &
9T 9T T@ &7 AT |

(w) wreg "ETE # o&E gEAC
T} agfufa e AT @

(w) =@ awg o1 &1 gEE
fammondtT 7 ® 1

g 9zEt W Juww
5875. S UMW M WA
T qiEA 91 Wi ITEWA AA qE
FATH T FITFGT F
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(F) #ar 23 &9 g fFg@waaqgdm
% fafes st & &€ gard afeear &

(@) 71 a7z &9 & f 3% =wfoww
gart afezar 3ifaa feafs § & i -
@ 3T geam A8 feay o wr

() afz zt, 31 71 It I Fmarer
afafima #73 # fad avaw $1€ Frdad
w4 ; '

(7) ;a1 wewma gemfs mwaselt g0
g FEIG FLETT Z140 gy sar @ wgar
T T { Ty AR WO 78 feem
AT 2

(¥) 7araz stagd f& =7 gard
qfezai & fase  fgront  afesr qard
w€ F, adrEr A1 W E W g
A fFa sr@d# ; #@ie

(=) afz zi. a1 ¥w g gard afzzal
q 94T 1 3T @A & A0 g w5
FATE FCEE?

q@E a9 WafA® JyEAA Aal (W0
wwufag) : (%) v 200

(&) =, 7@

() e 7 IzAT

(=) swTTor & g s fawra-ae
F AU ATfEwT, wala SET T/
T ATET/aTeae qifedi—a ot wafua
e & =g fear wmar &

() of 7

(%) o, & 1 ot & WA}
@i Tg7 W o & fag i
Faarfeat &1 frgw faear m §

wite grew, wf faeelt € wwew

® quT |

5876. St TW MuT® wre@Te : FT
iz aqy whfTs ITeaw wAT g A
FY FIT ¥4I fF



89 Written Answers

(%) a1 ag a4 2 & q91F grea,
¢ foeeft § w9 39 faear fod aq &
TAAG A § A4 ard =417 7 w0E qfg
afrgsd

(@) wa a4 3I7d%7 e # foaq
sfaT 33T & W AZ wEAT IAA 9FA
aqt &1 AFAT § F7 & waaAr whas ;

() #ar wfas =ferdi & qwma
14 & faq@ & 39447 €127 § 9dq A
%O qaTT FIA F1 A7F w0 faqaw F
qrT

(o) 9% 212a & 999 §F I FA
aedy @ fam aoeEt w1 oatar qan
qIIA, THAEEG A T g fai 7

qdzA a4y wafTw IywmA war (T
wi fag) : (F) 99" gRT § = 7
w¢ famme 7dt femmar &, F=9
FArFTw FTFT A A v

(=) :

aq wfafaat #t gear
1969—70
(27-3-707%) 1,26,723
1968-69 1,21,707
1967-68
&y g 1,22,093
AAFT
(25-1-68%
31-3-687%) 9,789

1969-70 W' WM 1968-69 F HHTaw
wfa® €Y | 79 1967-68 FT T TET I
ST qFdY FAF IT AT HHIZ FT FFRAA
gomr a1 AT Aga # gfafafa smaa =t
HENR AR WOIF EIEARSEL T |

() gre= & gfaamd a1 gaw
¥ qu %74 % fai fame gue fl
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TAE |
(7) Fr3-wr77 a4 fEafaia &
a7 § gara 1968 § fagey Fr adr
ATIATIAF TUAAITAHT FT TF GF T I8
go %, fa7 a7 eqry qdF fa=re fear Tan
21
stanT Wit §g ® drw AT qEgA .
fawmm
5877. =it T MqTE WA
=t wrer T
=TT i
a1 dtaga aw ofeaga WAt 77
A= F FOT FA o
(F) =THTT F1 TIEASHT JWT
#r fawifort &1 qar 2 fam § =
ARAZF AT AT & FAT faFmq 7
IFFFAT 9T F17 Fgam 147 & ; A1
(=) afz &, a1 7 74w & Fafg
qLETT 7 T FEATRT FT 8 7
sar-wwd fawm aw g Wi ofc
g Harwa § Iowat (st e fag)
() #1T (&), wigwes g@E &
T AR FIHT FIET 7 frga fear
"R AN F TSq ATHFTT AT Ao
& 1w gz T gIEE & fao g fR §
o #r fawrfon o fra 3 9
TE Fwifas #W & fAg  wrdardy
FT |
o I e Ten faunds faet
® qofewrfat & fasg o
5878. sft firw ware WAt ¢
st T T WA
Fq7 ferat amar qEw A wEA AT
e wEr T faads, feet &
IR A 8 WIS, 1069 F Hardfea ww
To 2786 F 1T ¥ T T4T9 FT FIT 71
f -
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(%) A9 @Y AW TR
faardis & fagws aar  wiuwifal &
faeg wraw fe fafeai #1 s go @
T 3% aw  fou =@ aiw g3 .
Fa AT T T

(@) =39 =T FT QO =R A
N

(w) 7 fasm o9 g8 A= QO
Z1 € & W7 gfz &, a1 8% * aforw
frFa o dy @ @ wfewfEt &
g 1 FTAAET AT TE ; Wi

(7) afs w9 ot a5 @ ==
gs ot faemw & Far w101 § AR 5@ W=
& %9 a% I g FrEwEAr g 7

favert ava gaw & A (W0 Fo o
o Fto TA) : (F ) AT ATH-7HH, 1968
# ot gu & w7 fawnim 9w § @

o F A g T R AW AT A 2
e frarfs & somit sfeefat
% faeg framia samearers s
w Y fawrfow #1 3 F=g @tw =g
#t fawfam ot ot w9 agEe wwE
sy g@a faarde 1 @wr g,
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TAT | I WA FHATE 7 90 faare
fFmram @z

() w9 7 = |

Use of fire-arms in inter-party clashes
in West Bengal

5879. SHR1 SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether fire-arms and explo-
sives have been freely and frequently
used in the course of inter-party
clashes and gherao and land seizure
movements during 1969-70 United
Front rule in West Bengal;

(b) whether the United Front
Home Ministry issued extensively
licences for small arms and guns to
the members of C.PI. (M); and

(c) if so, the number thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Facts are being
ascell-tained from the State Govern-
ment.

Night Study Houses for Students

5880, SHRI V. NARASIMHA RAO:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether there is any proposal
to introduce a scheme for mgﬁt study
houses for students who are handi-
capped in their studies in the absence
of adequate facilities at their homes;

(b) if so, the broad outlines of the
same; and

(c) if not, the reasons for not laun-
ching such a scheme?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K. R. V. RA®): (a) No, Sir.

(b) Does not arise.

(c) The U.G.C. scheme of Day Stu-
dent Houses/Non-Resident Student
Centres aims to provide reading faci-
lities to day-scholars during their
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leisure hours in the college/Univer-
sity. Some Universities have been
keeping the Day-Student Houses/,
Non-Resident Student Centres open
till fairly late in the evening
to enable the students to avail of the
facilities for longer hours, However,
for the majority of non-resident stu-
dents, provision of Night Study
Houses would not be of much help on
glccount of transport and other pro-
ems,

ferm saew § d@we weel 8 W @l
w fwra
5882. st Trrerey fawmt :
it @ Ao fag -

F1 foen am gwe @ W
usaaﬁfﬁwﬁﬁh:

(%) 1 97ad, 1969 & 28 @A,
1970 & 9 #6g Wl ¥ IAHT 9T
ITh HaTg ¥ F frad @ gt gu
AT 99 # & gA® | ¥THT AHA IO
™ q

(@) 3t & fomt @i & 3o
wfew &1 & 9 faf 7% § aq1 & IEC
o & wpa: feae awg a

(7) fo g & IOA J|AF AT
FTOT § AT AT I T A A U wA
grar 9T e i fgwi Fr o &

(o) #7 w8g ¥ § 961 F IO
3R F warasas faeew 5w fod foam sman
g, fored o . & \19-6T9 99 9E1 A
I&T4 T4 ATHSA1 ¥ Hged €ATH @1 A4 ;
18

(%) a1 fo @i & 3O &% W
# S 9o T FY WA § FAL AL
fed md & ; o afz g A 999 = FOT
g?

ferer aran qaee & Wat (WTe Wro Wo
wee Wte @) : (F) ¥ (7). wifwa
I oFA T AT W AR SUww AN
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9T HH[ 92 97 7@ 37 AT |

wagw fawm & Wy wwed & W
qat w1 fagera

5883, =t Trrerey fawrd :
st #w e fog

T WA WAL A AATH W FA
Far fa

(%) 15799, 1969 7 28 FLA,
1970 F 19 §ag "7t ¥ IA41 aqr
% fawm # = fFa ga w1 go o
IqH G YT § T WHA I5A AT G

(&) 3798 ¥ fead 9ai & 3%
sfw =7 & #9 fg ™ & T 7 3%
9 # s fpaar W A

(1) 919 o= & IHL AT & AT FTIO0
g, @91 T I¢ TW qH F NEH AAT
g ard e mE R T aar

(w) a1 wag Feeqi & Tl ®
IO &3 # wATas faory gmfag fem
AT & faad @g7 §fi97 & @1g-919 39
@l § IIE T4 AWAT FT AFE AT
BT, "I

(%) #1 fom q@t & 39T &% ™
£ 3% 351 nd "l & I A4 fa 1@
g ; wreafza, Arzed wrarang?

soeed W At aw afcww
Wt (st ogevE@) (%) 1 S,
1969% 28 HLAL, 1970 F 19 214
9@ T gq 1 7 9@ ferfafes ey @
way T AT fafw Al & ai A g

(1) seg a==qT ® ST, FTH
=T = = e,

(2) Zeitfas &1 &1 qo9aor
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(3) gadr fred & A seTfe
FT AP

(4) & & foq axHdr wrEw aqr
wH a4 & (o afw w1 faaT

(5) wag_wg=i & For qar fazwi
7 fafae sqrat # 217

(6) w87 wa=l FT da9 HIT 79,
aran wit/dfn wi qur AT gfgard

(7) #&sit & g zrgg T
FT HERET

(8) fafwmr  weei, afafaai/
TTANIT TeATE I FEg FEET F AR ;

(o) wag # fafu fawat oz == ;

(10) dag wzedi # wal 7 frama
T A AT ;

(11) Tofas == & fag wm=m
Hfgar;

(12) fafa= fawm

(&) 156 9@t &1 39 Af=w &%
& wfq siteraT ¥ gamwa qwy &, 5 wo -
oo |t 7 Ay af s 9 feie
FW e 1 faq § 4-5 wEET aF v
fear mar | @ fawmr # uF E=T wEAr
& & A8 wAE Al 7 fafae garaar/
fawmil |1 50 a1 & ST O
LA F qHA 7T |

() ¥ qell & IECEA A ATEAEHAT
& 4t 1 oA # faww FE wmEavEEar
saT gafuq  waral/faami & f
fedt % | gw gwaAd F QA FAT FTO
ST f6g g fagon, Twama g

(=) it =#F; ==
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(¥) Aramsamar 9@t § I
% 3a1€ 7 Ay weeaqet are w1 Awrfare
FA T AR T |

T qan wafre Jyeg wWavew § sy
wred |} ST gt w1 freera

5884. sit Trwewew faemd ¢
it gwr Areraw fag

w1 ey aw wife JvvER qar
o T fF o w07 fr

(%) 1s@adr, 1969 ¥ 28 F@,
1970 # 19 #Wg agdl & SAH a9v
ITF Hawd 7 79 fFa =@ 9w go
AT I A A WA § AT WHS IIE
g

(@) 37 & & fFad ol & Tov
af<mm &7 & %% fad ™ § 797 § SO}

W F wATa: oA @

(7) 91y 9@l & I A A F 4T
FTOOT §, AT T I TH A=A { AU
adt grer wrd fed o fRmi AT qaT

(9) 77 wog wEEi F qEl &
I T ¥ wAramaw faewa  gEfAw
femr wmar 2 fowd gww @97 & g
19 % A § 9S4 T4 ATHET w5
WEER AT B 9 Wi

(¥) 71 fomr qdl & IOT @F
T® §, 97 I51d T4 wY AHAL ® FeAOC
T @ w3 § W afz g, A R
Freor 2 7
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qdEn aqT wafaw Igaw sar (TMo
w0 fag) : (F) & (v). 59g ==l &
™ wafg § fafew oot xags a6
e W gw W@ go § | WO @
difr o freae #ifer @@ & f
@ fo@ o @i 9@t = & @97 ud
TATE IACE | WA wEEdi FT qAH
fag ™ wfewat @ W F fam,
ady fawrw Fam wow w4, fawme
Fardi & gugl & afcadw, qar fafas ot
F iAoyt & eqraraon |fga gomEfTE
ARl & wafaa 1 & ) 9=, WA
"Ee gTU AR W feEw gEAT =R
UFAT F ¥ 99 19 qAG q9T AgAq
F weT T Erl |

deg @ar oftaga wamw W wEg
aIel § W qat w1 faeer

5885, =it Fwr vevaw fag

= Tmerey faandt :

Far Ataga aar ofcagy 74t ag T
s w0 wor fF

(%) 1 o, 1969 7 28 wRAdY
1970 & @9 §¥ ST & SAH! AT
THF WATHT | & fFed o1y g
qAT IAG ST T HAS IS G

(&) =77 & oot o8 § 3o wfmw
®T & A9 {57 10 § q4r 4 IO AAT A
gaTa: feaar |aw &

(7) T F IWCAEIA F w1 FTO
§ TUT W I T AEAT F UNT HAY
grar el g FRai FT 9T E
L/B()1L88—4
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(%) 71 q=g |geal & 9N & FACIT
# wrams fadam wafad fegr o &
fagq sy diq7 & TE-T9 IT A A
I Tq AAAT F1 AEA THAIT g T ;
M7

(¥) #ar fom qaf & v 9 4
& 394 3518 77 Fg AT & T 7Y &
7 &, W afz gh, @ gad wrwrw § 7

wag-wrd farwmer e Atage Wi afcaga
warg § Iwat (st yeaw fag)
(%) & (v). gaar usfam & v
1 & 9T q9ENg I8 997 929 9% |
faay s |
TEHT qaTAG § HAY qYel § qvA
@t w1 frgem
5886. =it qw Areraw fay :
sit Trrereq faamt :

T MgHT FAT g TAT B FAC
a1 fF :

(%) 19@ad, 1969 28 FIAL
1970 & d19 §Ag HIE § ITH! 9T,
I HATE § £ fFAA 97 I g A
9 % ¥ yF § 1 /TS IoTd A

(@) 34 & & foad @@t & X
ufaw &7 & W fed 7% § qWT ¥ 9%
Ho¥ § wama: faw a T

() %9 @l F IACA  ® T
a7 § qaT ¥ IR T6 AX F U HA
Zrer wrd fel g fARWi E oar

(7) a1 Ty A # qal & ga%
¥ § wravas fawe Efaq fEar Sy
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¢ foa¥% wwy dfigq & &re-ETg ST Al
# TE@ TE WAL T AgEd HATA Bl
aF ; "X

(%) 71 fom 9@l & SOCAR T E
U9 IEA T FE W1 B IALAG (24
g, W afg g s marog ?

TEeT WA § o wa (s fee
A R) (F)F (F). 1 9L, 1969
¥ 28 ®XEA, 1970 aF F1 wafg & qog
wewel ¥ qg FAT F1 q9r qg Harwaqg 7
2,3029 AT gY | IA H{ 1,740 W&l
Fomiafan &7 o9 @@ @ga
T I AT § G HATg ® Wiad IuT WA
fad i 41 3089H 7 +1E Iuw FoA
T HIaTaFAT AR AT AT F1E ITALATIEF
TR AT T wifE & e qEeT '
goATd & wWea §eg A<l § feafa
FAHT HAAT HAE A1 F IO A IR
FTEA T A mEAT W@ SR =
rqrTT feew #Y forsraat & 91 9% &
7 feafa gt wwafroa s et
g1 ez T &y wE ot |

33 99 IF AWEl § gEEfEa &
it g Hared & faww A {1 97 I
Frag & fau wwafaa e/ faani
Fww fegrmar ) 221 A ® SE@ T
AwEl #T W wareml e, o
HCATA WIfE & TOW & o F AT Gy
4

T @ ¥ fawga § @ i
g Hfad ¥ § aHg aqran win
ot S afeuTH F weET A6 g |
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®Og AEE & q@l & fAgem #
qUH WAl & (29T K1 ewvw 7 v sar
gt 1 gaifag @i w @ A
TEH WA® ATHAl & W fawm |, e
FF TifE @ ogEer uwfaw &
WYAT IAH YA HAT HAVAF G1 AT
& | g oEfaa F AT 9T w199 |
T T | Wt el 9w § ogert T
Y aEt # W S @ femr e
AT A1 UF gty g9 7 faar amar
21

Seminar on Educational Planning and
Administration

5887. SHRI = VALMIKI
DHARY:

CHOU-

SHR] DEVINDER SINGH
GARCHA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether the Seminar on Educa-
tional Planning and Administration
in Rajasthan made certain recom-
mendations to Government;

(b) if so,

the salient
thereof; and

features

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) Yes, Sir,

(b) The Seminar discussed the pro-
blems of educational planning and
administration in Rajasthan and
made several recommendations
among which the following are im-
portant:—

(i) Not less than 20 per cent of the
Fourth Five-Year Plan outlay for
education be earmarked for schemes
of qualitative improvement;

(ii) Specific provision be made in
the Fourth Plan for programmes
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relating to improvement in the teach-
ing of science, formation of school
complexes, provision of in service
training courses and workshops for
teachers and supervisors and streng-
thening of administrative machinery.

(iili) The wupgarding of primary
schools into middle schools be done
on a rational basis in accordance
with objective criteria to be develop-
ed for the purpose. The existing staf§
pattern of middle schools may also
be reviewed.

(iv) The recommendations of the
Bhandari Committee set up by the
Government of Rajasthan be accepted
in toto in regard to teachers of
chayat Samitis,

+ (v) Appropriate machinery be set
up for observing and reviewing the
progress of educational experiments
and innovations such as formation of
school complexes, introduction of
work experience, formulation of
Institutional Plans and examination
reforms, and arranging for the publi-
c]l_altion of case-studies in regard to
them.

(¢y The recommendations have
been submitted to the State Govern-
ment for necessary action because
they concern the State of Rajasthan.

Loss to Cinema house owners in Cal-
cutta on account of attack by
Naxalites

5888. SHRI = VALMIKI CHOU
DHARY:

SHRI DEVINDER SINGH
GARCHA:

SHRI N. SHIVAPPA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the amount of loss incurred by
the cinema house owners on account
of attack by the pro-Peking Naxalites
on cinemas screening the films, “Prem
Pujari” and “Dharti”, at Calcutta in
the first week of March, 1970; and

(b) the steps taken by Government
to restore confidence in the film in-
dustry for having normal business in
L/B(D)1L88—4(a)
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Calcutta and other
Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to informa.
tion received from the Government
of West Bengal there was no attack
on any cinema house in Calcutta,
screening the film ‘Dharti’. The
amount of the darnage caused to the
cinema houses, sh owing the Hindi
film ‘Prem Pu;ar: which were at-
tacked on March 3, 1970, is being
assessed by the respective cinema
owners,

places in West

(b) Five cases have been registered
in connection with the incidents and
are being investigated according to
law, 36 arrests have been made.

Reservation for Scheduled Castes
Lecturers in School of Correspon-
dence Courses of Delhl Univer-
sity.

5889. SHRI S. M. KRISHNA:

SHRI YAMUNA PRASAD
MANDAL:

DR. SUSHILA NAYAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether there is any ov'lswn
for reservation 0‘{ pel'sons ongm[
to the Scheduled Castes in the ap-
pointment of lecturers in the School
of Correspondence Courses and con-
tinuing Education of the Delhi Unl-
versity;

(b) if not, the reasons therefor?
and

(c) the number of lecturers belong-
ing to the Scheduled Castes in the
said School at present?

THE MINISTER OF EDUCATION
AND YOUTH_ SERVICES (DR
V. K. R. V. RAO): (a) No, Sir,

(b) With a wview to maintaining
high academic standards, the Univer-
sity Rules do not provide for reser-
vation of any kind for recruitment to
teaching posts.

(c) None,
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Conference of Governers

5800, SHRI S. M. KRISHNA:
SHRI YAMUNA PRASAD
MANDAL:

DR, SUSHILA NAYAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a Con-
ference of Governors of States was
held in New Delhi recently;

(b) if so, the nature of discussions
held at the Conference; and

(¢) the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (¢). The Con-
ference of Governors is held every
year tc discuss matters of general in-
terest to the country, The Conference
does not take any formal decisions.
At the Conference held in New Delhi
on 12th and 13th December, 1969, the
Governors discussed the political and
administrative situation in the States
as well as the economic situation in
the country.

Tension over Assam-Nagaland Boun-
dary in Sibsagar District

5891. S%I CHENGALRAYA NAI-

SHRI DHANDAPANTI:

SHRI S. K. TAPURIAH:

SHRIMATI SHARDA MU-
KERJEE:

SHRI N. R. LASKAR:
SHRI RAGHUVIR SINGH
SHASTRI.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that ten-
sion over the Assam-Naga
boundary near Nazira in Sibsagar
District has mounted following cases
of forcible collection of revenue from
Assam villages by the armed Nagas
and alleged interference by the
Nagaland police in the affairs of the
Assam Police;

(b) if so, whether in view of this,
Centre has issued any directive to
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the States not to create such a situa-
tion in the country; and

(c) whether any other steps are
being considered to deal with this
kind of border clashes between the
two States and, if so, the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) There are no reports
of increase in tension in this area.

(b) and (c¢) Instructions have been
issued to the effect that both the
Governments should refrain from ex-
ercising jurisdiction beyond the
existing inter-State boundary,

afews el T &t W A S|

a3 sfaea s

5892. »ff wiwX W19 ag : AT
faren A gaw &= WAl Ag aAE AT F
w0 :

(7) feeslt qav 7€ feeed 4§,
Fe-ge, Sfews waAr # afeqw w@wHi
N qE TAE AW ATA W AT AT
qET, AW AT T =T E 7

(@) O& s &7 |, FA-AT
feat e ot wrfr @ 7

(7) @ = gra At A AT

qQERE TF A ANE A F FT FIL
g

(¢) Fmazaw g f& 77 wwi &
weafas s @8 = & Frow Aore qar
FW WG ATH T AIX qwA] 1 LA AL
# AE WS AT ; W

(¥) =9 a=w & q<w<FT AT
FREATE F<F *7 frare ¥ 7

firr . e q Haew § v
st (sh W ) (F) 7 (F). IAEE
AAT UFET AT A1 W AT ggTere
AT g2 9T @ & ey



105 Written Answers

Unlawful Activities of Naxalites in
Singhbhum District

5893. SHRI HIMATSINGHKA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether wide-spread lawless-
ness and panic has recently been
created by the Naxalites indulging
in murders and looting activities in
the Bengal-Bihar border areas of
Singhbhum District adjoining Gopi-
ballavpur, Bahargora and other ad-
jouining villeges; and

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Facts are
being ascertained from the state
Government,

e Tt Y aran quRT aE € e
gfaad T

5894. it awaww fag wwang :

T qUEA A wEfTE ITEEA AAT g
AR F FUr w4 FF

() 2w & wfag ofos wml
FAT FATA W1fz FY qrAT gERTE T
F fad g A I FTIAEI R ¢ W

(@) s arfas s F arfagi
w1 frarfet, @t aur e Afra & aEs
q a9 & o g |1 FTHAE w7
@R

T au wafrw Iem s (T
wvi fag) : (F) A1 (|). & w14 q%q=an
gafaa Uvg g w1 IaEEE § )
aoifa, odzq fawm 7 wgage A
ATt o7 fega faamm €1 F wAw gaT
fFl £ ) 7€ Y11 9 e FTateal T
e o w6t fepamr A 1 ot =
LR ER
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w5 saw | wioat gwfan won

5895. =it umaww  fag wway :
a1 faran oy qwe @At WA 4y a@r
FAT FGT 6 =

(%) mrag aw & f& WA a@<
&1 TuAET e, wer Rw § g
=1 a4 ere w3 & qfaar owfaa
FT TR E;

(&) 71 g7 wfeat &1 et ow
TATT QT TET AT TIT @ AGAr WA AT
LAl #

(1) u=faa #1 o€ wfaai v =t
12 W IZ T30 WIMATE ; A

() =@ a% T I v 92 W& A
£ % aq oHr St § o sufdt g
wfadi &1 918 awr I fad T
ford o wrdATEY Ay TE 2 7

fren a1 guw ¥y saew § 99
wat (sfiwat wgEwTa e fag)
(%) sfrar 1 Wi qUAeTE wde,
F¥% T g OF TRl & 3UT 3T
faadY odt gfeat #1 vwa FT @T E, W
3T s &gl | fega §

(&) wo< Sux faady o wfawi
F1 quTEea, gRfga W § gafea
oAl § & ST Smar @ ) 9@t w4, g
T TET &, TW yageA & fau ol §
fawe #vitg wamt &, fadeew & gfa-dsi
w7 fwfor fpar a1

() g o #F 91 W AR
AT T2 9T 7| &7 AT’ |

() fafemr &1 & o7 wfei &Y
g & o v g sraeal & AT F g=AT
OFE G AR AT TEA 9T @ &Y
ST |
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Adverse entries in Confidential Re-
ports of staff participating in
strikes of September 19, 1968.

5806. SHRI YAJNA DATT SHAR-
MA:

SHRI JAI SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that in the
Union Public Service Commission and
other offices, adverse remarks regard-
ing strike of 19th September, 1968
were made in the 1968 Confidential
Reports of members of the staff;

(b) if so, whether a copy of those
remarks was supplied to the officials
concerned and, if so, when;

(¢) whether it is also a fact that
these remarks were conveyed to the
respective persons after 13 years
or so and whether it is in accordance
with the Standing Rules; and

(d) whether the said adverse en-
tries were made and copies supplied
after the issue of the orders by his
Ministry in the 1st week of March,
1970 and also after an announcement
made in the Parliament that the
break in service is to be condoned
undel; the latest decisions of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (d). The Union
Public Service Cemmission had made
entries in the Confidential Reports of
their employees, who participated in
the strike of September, 1968, regard-
ing the fact of such participation,
after the strike. The entry was ini-
tially not communicated to the em-
ployees concerned as it was not con-
sidered necessary to do so because
the employees were fully aware of
their participation in the strike. Tt
was, however, subsequently decided
that, as required by standing instruc-
tions, the entry in question should be
communicated, and this was done by
the UP.S.C. on 5th March, 1970. The
communication of this entry to the
employees in question was made after
the issue of the orders by this Minis-
try pursuant to the statement made
in the Lok Sabha by the Minister in
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the Ministry of Home Affairs on the
2nd March, 1970, but before receipt of
the said orders by the UPSC. How-
ever, the communication does not in
any way affect the relaxations an-
nounced by Government,

Information about other offices
cannot be furnished as the names of
the offices in view have not been
specified in the question.

arae fedtom el au wqy Soit  oat
qT &fw werdt X frgwe e

5897. = Wo Wo fwo fasz: Far
TR WAT AT qATA AT FIFGA (F ¢

(%) 7 7g 99 & & s WGt
e faamii % ST fedom Fas! oar I9d
AT & X7 T &fE A (W )
T FHE fraw A m E

(&) afz &, a1 @§ feaq wH=Tr
TATAae aar fawmmare, e wEE @
afis A AT IT G

() Fm g F1 f=m o ofre &
frataa s 9 fraw #6 &1 & AR
afz gi,dr 373 Frrafia Sa=meY o o wifae
fFmr s ; W)

(=) =fz 7, @1 &7 a7 T T ™
TRl F1 S99T T F AT F0
g7
TE-wTd e ® v war (s faen-
w ww) : (%) W= (&), g
Ftaa &7 91 @) § a4T TUvEe A5y §
AT 92 9T T & e |

() ®¥X (7). qm wAEE 9B &
farm & fomd werame st wre-
forw afrs Frafra sfver & Fqd s
o2t o, &y sl F gy w3 oA €, Frgfer
F 9T & | AT F TE HATAT FAIAT TG
e 16/5/ 68T (€) fmts 5 9T,
1968 # fruifta waf #t o 7@ §
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aarfy, ifF W (samrfeE) 9X @
w fafiwt # frafag sfrem 7
T o7 W & afg Svg QAT wETEAT
a0 3R wigfe &1 wf A s
fofa a1 frafaa fefed & fod nfia
farary ST & ar afg & L afarem fafws
Fa1 & aferfa qff F wdf & fog 5w 91
T WERT 10 &7 7€ TEear § &% g1 o
g
fert wrpameel & @l it frdy v
% 9E1 § ager
5898. i AW Ty wi ¢
S0 g T

FqT TEHTE HAT qg aqH 37 FI0 FA
fa :

(%) ® fedt wqaesi & o<1 &
fet meai @i 7 agEe AW ST
fera &e 7 GaT WA § AT & g
&1 &1 frame §

(=) =41 @@ grge ¥ oF faafaq
HEAF F1 AfUF FIAS THAT AT A
T &1 AT T ST AAHT @ F
wraTEal gl § ; Wi

(7) @ feedr warawt #1 frafwa
"erw (Haslt) & wyar &% =i &9
FTT ITH HATAA | Hi9 4103 HiqwTIC@]
1 fgedv-fardt Tan & ar 37 wficat
Y, A T FTLO0 I M ATAT wEiA §
wF A9ET A & g Tzt # wfa #
fafwer arard geva w4 g, v Frara =
U

Tg-wT Harew ®§ Toq war (s fawr-
Wt o) c (F) St Adl, st

(&) wera®i& 21 & Faea 47 I-
Zifaex et srqaTesl & 921 F sl aar
Iwifrat & fasgw fpT § o o7 @t
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sfora & oY #F srderme # qer W o
ST FFAT |
(1) <t =, s )

ferdt wperaet it Frrfier
5899, =Y ATCTAY FrEY Wi :
it g™ T

T ME-HT HAT 4 TAT I PO TG
f :
(%) wavag &= & f fafw warer oar
TG o HATe fgdt warawt & a5 9%
& S A AT § A fraft
Fq § TAMF I FAT 74T FG A
s gt frafeat goF w5 §

(=) o fee<t, wqrasl, wpavaw aar
fey sfarfat & o5 g qarfa
M 1 A 3 Ak

(w) afz g, @ G&@r w@ife @ aw
FAET AT WK TfR 9EY, O 9ue
FTOT & 7

TEATE Hared § e Hat (s e
wow e ) (%) fafer savera & wgaresy
F ozt IL & & 1 g wovery & feedt
AT & 92 At 1T & o soft 1T &
T A FAT WG F AT W |
gafed afz wqaresi & o 5ot IL & & ar
I 9T WA ANF FAT WOEATT F AreAw &
AT & | TR WA T9T W HAT) F
fedr waamest & qx Aot [l dwm g
3% fad S v dan wma gre far
ST HTAEAE G 2 |

(=) wre (7). e i frare
gt & o 0% 97 FATE g wer
YTAIFATHT ® WA TG T qa%
9 & W wmg G & e
T G E AL § 1 0F $1E 3o 07
T & o OF 7w w1 F wrew) w1 g
qErra e o |
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fet Wt & @t aw frafe

5900, S ATTTAN FAEY WA :

st gaaTe O

FT MRV WAT qg TATH Bl FIFGA
fw :

(%) =0 a8 &= ¢ f& fafo= #=m
HATEE T A FT T A ST wiw
aar ferdt mqaEs & v o2 fAgfem
s@ & faq wifaga sfewfal 10
wq & i afz it wemet & g weafa
® wauT & 2 W@, a7 I qrew |
afearerg ® g &1 Iw@w g a9,
wiff 376 Tew ® A T T=
aET AT R 5 W

(&) wagsraag f fedraamst
F 991 (320-530 9 T9T 325-575
T & AT A ) T fAafEEr s W
HY W 9T WG FT 1959 FT ILwT
® M T ITF WA g frg
frd o fedt mgme[maet & awm
fafa=r waremt arr A= mT a7 fra
fdt o fgedt gt v et g
(210-425 97 F FaF7 A ) T 74-
A 3FT I, W=G WL I+ feafa F v
s @ fored e wmaTe 9} fras go w-
arfat & fgai & wfaew 7 ff e &
& !

TgeTd Harew § v wat (o fren-
wew W) (F) o A, e

\&) 320~530 TIF TUT 325-575
A & FaAwE 7 fgd waeEl & 9%
quw 97 § forg fafses someat g st
HTATAFATTAT AAT4T 747 & | T 9&1 9T
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Use of S.P.A. Bullets in Police
firings

5902, SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have con-
sidered to discontinue the wuse of
SP.A. bullets in Police firings as
these lead to larger casualties than
standard .303 bullets; and

(b) if so, the decision taken by
Government in the matter?

THE MINISTER OF STATE
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). In view of
certain further improvements needed
to make the S P.A, bullets as effective
as standard .303 bullets, but less
Icthal in terms of casualties, in crowd
dispersal, it has been decided not to
use them till further experiments in
progress are concluded and a bullet
of Iahe specific requirements is de-
vised.

Concession to S.C. & ST. Students
for Admission to Delhi University

5803. SHRI G. Y. KRISHNAN: will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the
Delhi University has decided that
students who secure less than 40 per
cent marks in the Higher Secondary
examination will not be admitted to
the University.
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(b) if so, whether Government are
in a position to give concession to the
students of the Scheduled Castes and
Scheduled Tribes in this respect; and

(e) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR,
V. K. R. V. RAO): (a) The Delhi Uni-
versity has decided that the minimum
eligibility condition will be that a
candidate should have secured in the
Higher Secondary Examination not
less than 40% marks for admission to
Pass Courses in Arts and Commerce
and not less than 45%; marks for ad-
mission to Pass courses in Science,

(b) Relaxation to the extent of 5%
marks in the minimum marks requir-
ed for admission is already being
given to candidates belonging to the
Scheduled Castes and Scheduled
Tribes for admission to all the
courses.

(c) Does not arise,

Scholarships for Children of Political
Sufferers

5904, SHRI G. Y. KRISHNAN:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the expenditure incurred by
Government on the children of Poli-
tical sufferers getting Scholarships
and other facilities, States-wise, dur-
ing the last three years; and

(b) the number of children of Poli-
tical Sufferers, gone abroad at Gov-
ernment expenses during the same
period?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) A statement
is attached.

(b) The scheme does not provide
for scholarships for studies abroad.
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Statement
(a) Following statewise expenditure has been incurred by Government of
India as central share during the last three years, on scholarships and other
facilities to the children of political sufferers in states :

Name of the State/Union Territory

Central share of assistunue reloased in

A —
1967-68 1068.69 196970
) (2) (&) (4)
R, R, Ra.
L. Andhra Pradesh 96,097 B 165 64,005
2. Bihar . 16,459 22,420 7,182
3. Gujarat 9,136 93,850 04,766
4. Kerola 6,000 0,407 15,204
5. Madhya l'ra.deoh 32,727 32,236 80,541
6. Tamilnadu . 45,719 4,148 53,283
7. Maharashtra 1,07 840 0, 60,000
8. Mysore L75,872 11,371 28,350
9. Orissa 43,566 37,347 ..
10. Punjab - 1,001,060 1,017,084
11. Haryana .e 76,532 1,04,232
12. Rajasthan s 9,047 7,700 40,321
13. Uttar Pradesh .. i,w,u:s:, 1,914,630 1,94,640
14. West Bengal . 1,16,378 74,014
15. Jammu & Kashmir HY 411
16. Delhi 13, &Itl *36.774 25,658
17. Goa, Daman & Diu 33,850 24,470 66 24,183
18. Pondicherry 23,562 232,955 23,000

19. Manipur .
Tripura .
. Himachal Pradesh

}lﬂrul‘uutlun still awaited,

*Paid in 1969-70.

National Aﬂpirlhnns of Christian

5905. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that only
the Christians among the Nagas have
their own national aspirations;

(b) whether it is also a fact that
these aspirations are distinct from
those of other Indians including non-
Christian Nagas; and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VTDYA CHARAN
SHUKLA): (a) The Government have
no such information,

(b) and (c). Do not arise.

Proposal re. Dismemberment of
CSILR,

5906, SHRI RABI RAY' Will the
Minister of EDUCATI AND
YtOUTH SERVICES be pleased to
state:

(a) whether it is a fact that Gov-
ernment have received a letter from
some Member of Lok Sabha in con-
nection with the giving up of consi-
deration of the proposal for the dis-
memberment of C.SIR,;

(b) if so, what are the contents of
the said letter; and

(¢) what steps Government have
taken on that letter?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
VKRV, RAO): (a) to (c). Yes, Sir.
A honourable Member has suggested
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that the C.S.IR, should not be dis-
membered and that the Sarkar Com-
mittee should be requested to expe-
dite the second part of their Report.
He has also commented on some of
the personnel problems of the CS.LR,

There is no proposal before the
Government for the ‘“dismember-
ment” of the CSIR as such, However,
it has been suggested that various
laboratories should be placed direct-
ly under the charge of the Minister
functionally most concerned with
them, This suggestion is as yet in a
very preliminary stage of examina-
tion. Government are also awaiting
the final part of the Sarkar Commit-
tee's Report,

Deployment of Central Reserve Police
in West Bengal

5907. SHRI RABI RAY:
SHRI P. C. ADICHAN:
SHRI D. N. PATODIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Government of India had deployed
their Central Reserve Police in West
Bengal on the eve of the Bengal
Bandh on the 17th March, 1970; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir. Some units
of Central Reserve Police were only
stationed in West Bengal.

(b) Does not arise.

New Rules for Recognitiona of Cent-
ral Government Employees’
Unions and Associations

5908, SHRI S, M, BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the new rules for the
recognition of the Central Govern-
ment Employees, Unions and Asso-
ciations have been framed; and
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(b) if so, whether a copy thereof

will be laid on the Table of the
House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir,

(b) Does not arise.

Withdrawal of Court Cases against
Employees who participated in
the 19th September, 1968 Strike

5009. SHRI S. M. BANERJEE
SHRI R. R, SINGHDEO

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that many
Central Government employees’ or-
ganisations have demanded with-
drawal of court cases against the
Central Government employees who
participated in the 19th September.
1968 strike;

(b) if so, whether any direction has
been issued State Govern-
ments; and

(c) if not, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir,

(b) and (¢) The policy of the Gov-
ernment is to allow the law to take
its own course and not to Interfere
with the normal course of justice,
However, the State Governments and
Union Territory Administrations
have been requested by the Central
Government to have the pending pro-
secution cases scrutinised with a view
to the termination of the legal pro-
ceedings according to law in cases in
which there is not sufficient evidence.

Administrative Approval by Centre
to Revenue Projects of Delhi
Administration

5910. SHRI RAM KISHAN GUPTA.:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to the statement of the Chief
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Executive Councillor of Delhi that
revenue projects costing a tctal of
Rs. 15 crores may not be taken up
by the Delhi Administration as ad-
ministrative approval for them has
not been received from the Centre:
and sem

(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The Lt.
Governor, Delhi is empowered to ac-
cord administrative approval in
to Rs, 15 lakhs, Cases involving
higher outlay have to be referred to
the Ministries concerned for favour
of administrative approval. As these
cases have wider financial implica-
tions a thorough scrutiny has to be
made by individual Ministeries be-
fore administrative approal for ex-
ecution of the project is accorded by
them. Such delays are sometimes un-
avoidable.

Appointments to Posts of Governors
and Ambassadors

5011, SHRI K. N. PANDEY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that cer-
tain former Ministers, Ministers of
State, Deputy Ministers, and Mem-
bers of Parliament belonging to the
New Congress Party, who were de-
feated in the General Elections in
1967 have since been appointed as
Governors and Ambassadors;

(b) whether the appointments were
made in consultation with any high
level Advisory Committee and, if not,
what are the reasons therefor; and

(¢) whether Govi. propose to
make such appointments in future in
consultation with a Committee of
Members of Parliament drawn from
all parties?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Some of the former
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Union Ministers/Deputy Ministers
who were not re-elected during the
General Election in 1967, have been
appointed as Ambassadors but not as
Governors., They were appointed
prior to January, 1969; the question
whether they belonged to the New
Congress Party does not arise.

. (b) The appointments are not made
in  consultation with any high
level Advisory Committee. Since tﬁe
duty of the Ambassador is to inter-
pret the policies of the Government
of India in the country of his accre-
dition, such appointments have to be
made by the Government.

(c) No, Sir,
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Disarming of Police Party by people
in West Dinajpur Dbh-l«?m
5917. SHRI BABURAO PATEL:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it is a fact that on the
28th January, 1970 a police party
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was disarmed and placed under “ar-
rest” by the people of Sonagaon vil-
lage in West Dinajpur District of
West Bengal;

(b) whether from the heavily arm-
ed pclice force that was sent later
to rescue the “arrested” police, 20
Constables and one Inspector were
seriously injured by the people of
the village; and

(c) the amount of arms and am-
munition which the villagers wrest-
ed from the arrested policemen?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). According to the
information received from the Gov-
ernment of West Bengal, on January
28, 1970 a police party was disarmed
and confined by some persons of
Kharigopalpur Gobindapur, Sona-
gaon and other villages in the area
of police station Raiganj in district
West Dinajpur., Of the force sent to
rescue them, one inspector, one Sub-
Inspector and 11 constables were in-
jured by the mob,

(c) Six rifles, 120 rounds of am-
munition, six bavonets with scab-
bards and six cloth pauches were
snatched away by the mob. The rifles,
80 rounds of ammunition, two bayo-
nets, one scabbard and two cloth
pauches have since been recovered.
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Reduction in LAS, Posts in Orissa

5920, SHRI S. KUNDU: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government of
Orissa have reduced the: number of
IAS. posts and have increased the
number of I.P.S, posts in Orissa; and

(b) if so, the details thereof and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). The composition
of the I P.S. Cadre cf Orissa has been
recently revised on the basis of the
triennial review, as a result of which
the authorised strength of the IP.S.
Cadre of Orissa has increased from 92
to 99 The following seven posts have
been added and one post of Transport
Controller has been deleted, as pro-
posed by the State Government:—

1. Deputy Inspector General of
Police (Range)—1.

2. Deputy Inspector General of
Police (Investigation and
Railways)—1.

3. Assistant Inspectcr General of
Police (Vigilance)—1,

4. Superintendent of Police
(Crime Branch)—1.

5. Superintendent of Police
(Special Branch)—1.

6. Additional Superintendents
of Police—2.

7. Consequential  increase in
various reserves and quotas
(net)—1,

Total 8
Less abolition cf post —1
Net increase -7
The composition of the IAS Cadre
of Orissa as a result of the triennial
review has not yet been finalised.

Meeting of LG.Ps. from Delhi, Pun-
jab, Haryana and Himachal Pradesh

5921, SHRI SITARAM KESRI:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether it is a fact that a
meeting of the Inspectors General of
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Police from Delhi, Punjab, Haryana
and Himachal Pradesh was held in
February, 1970;

(b) if so, the details of discussions
held; and

(c) whether any formula has been
evolved at the meeting to check the
deteriorating law and order situaticn
in these areas?

THE MINISTER OF &STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) Yes, Sir, A meeting of
Inspectors-General of Police of Nor-

thern Zone States was held from
16th to 19th February, 1970, at
Chandigarh.

(b) This conference was held in
connection with the preparation of a
Common Police Manual for the North
Zone States and it discussed some
Chapters in detail of the proposed
Manual,

(¢) No, Sir. This matter did not
form part of the agenda for discus-
sion in this conference.

Participation of Air India in a Con-
ference on Air Piracy held at
Athens in February, 1970.

5922. SHRI SITARAM KESRI: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Air India partici-
pated in a Conference on Air Piracy
held at Athens during February,
1970;

(b) if so, the names of other coun-
tries which participated in the said
Conference; and

(c) the decisions taken thereat?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir.

(b) and (c). We have no official in-
formation in this regard.

fafam fewoert seamt W St
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Demand for making MAQ as Head-
guarters of Manipur North distriet

5024, SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether the people of Mao in
the Manipur North District submit-
ted a memorandum to the Lt Gover-
nor, Manipur sometime in the month
of February, 1970 for making Mao
the Headquarters of the said District;

(b) if so, the main points contain-
ed in the memorandum; and

(c) whether the Government of
Manipur have sympathetizally consi-
dered their representation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHAKAN SWU-
KLA): (a) Yes, Sir,

(b) It has been demanded that
Mao should be the Headquarters of
the newly formed Manipur (North)
District.

(c) After considering carefully all
the representations made by the pub-
lic and taking into account adminis-
trative and public convenience, the
Governmenmt of Manipur have select-
ed Karong as the Headquarters of
the Manipur (North) District.
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post of Physical Ins-
in Manipur

5925. SHRI M. MEGHACHANDRA:
Will the Minister ot EDUCATION
J:NI: ':'OUTH SERVICES be pleased

o state:

(a) whether the Univercity Grants
Commission issued circulars tc the
Universitieg in India that the post of
Physical Instructors holding Diploma
in physical education be upgraded
and their pay fixed as that of a lec-
turer;

(b) whether the Physical Instruc-
tors under the University of Gauhati
are paid the lecturer's scale in

m,

(c) whether the qualified Physical
Instruetors in Manipur are paid much
less and in different scales; and

(d) whether the post of Physical
Instructors in Manipur will be up-
graded and whether they will Le
given the lecturer's pay scale vide
U.G.C, circular mentioned above and,
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDJCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (d), The
requisite information is being collec-
ted from the Manipur Administra-
tion and other concerned authorities
and will be placed on the Table of
the Sabha as soon as possible,

Vehicles Purchased for Manipur
State Transport

5926. SHRI M. MEGHACHAN-
DRA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) the number of vehicles pur-
chased for the Manipur State Trans-
port during the last three years:

(b) the number of vehicles yet to
be supplied and the number of vehic-
les for which order vplaced during
the said period;

(¢) the names of the firms taking

the order and supplying them to the
Government of Manipur;

Upgrading the
tructors
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(d) the total amount spent for the
vehicles purchased and the further
sum to be spent for the wvehicles to
be supplied; and

(e) the kind of vehicles purchased
and their number respectively?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PALLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING & TRANS-
530RT (SHRI IQBAL SINGH): (a)

(b) 8 TMB Bus Chassis are yet to
be supplied.

(c) 1 M/s, Tata Locomotive Co.
Ltd., Bombay. (2) M/s. Hindustan
Motors Ltd, Calcutta, (3) M/s.
Premier Automobiles Ltd., Bombay.
(4) M/s, Walford Transport, Dibru-
garh,

(d) A sum of Rs. 26,53,840 has al-
ready been spent on the purchase of
vehicles. The expenditure in respect
of 8 TMB Buses yet to be supplied
is estimated at Rs. 3,65,337.

(e) The vehicles purchased includ-
ed 48 Tata Mercedes Benz chassis, 5
Dodge chassis, 9 Hindustan chassis
and cne Villy Jeep.
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Padma Awards to LAS./LPS, offi-
cers from Orissa

5329. SHRI D, N. DEB: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) how many IAS/IPS officers
from Orissa were recommended for
Padma Awards this year; and
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(b) how many officers have actual-
ls.‘F :Je,en awarded from the Orissa
tate?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) None.

(b) Does not arise.

Frequent use of Bombs in incidents
of violence

5930. SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact tnat bombs
are now frequently used in clashes
and in the incidents of violence in
India.

(by if so, the
and

(c) the incidents and the places
where bombs have been thrown or
used in Civil disturbances since
January, 1970 up till now wvis-a-vis
the whole year of 19697

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) to (c), According to in-
formation received from the State
Governments/Union territory admi-
nistrations, no bombs have been used
in incidents of violence in 1969 and
in 1970 in Nagaland, Puniab, Har-
yana, Delhi, Manipur, Laccadive,
Minicoy and Amindivi Islands, An-
daman & Nicobar Islands, Dadra and
Nagar Haveli, Pondicherry, NEFA
and Chandigarh. In Gujarat three
incidents of bomb explosion took
place in Ahmedabad in September
and October, 1969. In Goa, four
incidents of explosions were report-
ed in June and July, 1969 in the
course of Bargemen’s strike. Infor-
mation from the remaining States/
Union territories is being collected.

Indian Students going abroad for
Higher study

reasons therefor;

5931. SHRI SHIVA CHANDRA
JHA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) how many students have gone
abroad for higher studies since the
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beginning of January, 1970 up till
now;

(b) to which Universitics and for
what subjects;

(c) the total number of Govern-
ment sponsored students and private
students, separately; and

(d) how much foreign exchange
was given to the Government spon-
sored students and private students,
separately?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.V. RAO): This information is
generally collected on a yvear-to-year
basis, The data relating to the period
from 1st January, 1970 till now is,
therefore, not available. However, in-
formation regarding students; who
went out during 196869, for which

vear full information is now avail-
able, is given below:
(a) According to latest available

information, the total number of stu-
dents who went abroad during 1968-
69 was 3.876,

(b} The country-wise and subject-
wise details are given in the state-
ment laid on the Table of the Tnuse.
(Placed in Librory. See. No. LT—
3161/70]. The University-wise de-
tails of students going abroad are not
readily available.

(e) Of the total number of 3,876
students, 232 students werec sponsor-
ed by Government and 3,644 were
private students.

(d) The total amount of foreign
exchange released during the calen-
dar year 1969 was Rs, 771 lakhs, The
detailed break-up for Government
sponsored and private students is not
available.

Twwafeat @ firegard
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Communal riot in Murshidabad dis-
trict (West Bengal)

5033. SHRI BENI SHANKER
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that on
the occasion of last Idul-Zuha there
was communal riot in a village in
Murshidabad District in West Ben-
gal;,

(b) if so, the immediat® causes
that led to the riot and the casualties
suffered;

(c) whether any compensation was
paid to the sufferers: and

(d) what steps, if any, have heen
taken to prevent the recurrence of
such ugly incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
TRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). According to in-
formation received from the Govern-
ment of West Bengal, irouble took
place in villages Ramkrishanpur and
Biharia in district Murshidabad on
February 17, 1970, due to the pro-
posed sacrifice of cows on a new site,
L{B(D)1LS8—5(a)
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on the occasion of Bakrld, The
police had to resort to firing to dis-
perse unlawful mobs. In the inci-
dents three persons were killed and
%9 injured, 125 houses were set on
re.

(c¢) The district authorities provi-
ded immediate temporary reiief to
the sufferers. The question of sanc-
tioning ex-gratia Rs. 300 each to 155
families is under consideration of
the State Government,

(d) The cases registered in respect
of the incidents are being investigat-

. Persons responsible for the inci-
dents have been arrested, Police pic-
kets were posted and mobile patrols
introduced in sensitive areas.

Air Journeys performed by Chairman
LAC.

5934. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the actual amount of T.A. and
D.A paid to the Chairman, Indian
Airlines Corporation during each
year of his term as Chairman.

(b) the number of air journeys
performed by him within the coun-
try at the cost of the Indian Airline;
and

(c) the number of trips abroad un-
dertaken by the Chairman since his
appointment, which have been finan-
ced. by the Indian Airlines and the
actual cost and foreign exchange
spent?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) The Chair-
man, Indian Airlines has not claim-
ed any daily allowance in connection
with his journeys in India on offi-
cial work, He, however, utilised the
free transport provided by Indian
Airlines.

(b) Five.

(¢) Two, one in Octobar 1969 to
attend the Annual General Meeting
of the IATA at Amsterdam and
the other in March 1970, o the U.S.A,
to negotiate the financing arrange-
ments for the purchase of Boeing
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737 aircraft, Indian Airhues did not
incur any expenditure other than the
daily allowance and entertainment
allowance, as the journeys were un-
dertaken on complimentiary tickets
issued by other airlines under IATA
Regulations. The expenditure incur-
red by Indian Airlines on daily al-
lowance and entertainment allow-
ance on these two occasions amount-
ed to £ 122 and $ 705.

Foreign Liquor, quota given to big
Hotels in public and private sectors

5935. SHRI K.N. PANDEY: Will
the Minister of TOURISM AND
CIVIL: AVIATION be pleased to
state:

(a) the details of the quotas of the
various brands of foreign liquor
granted to the Oberoi Intercontinen-
tal and Ashoka Hotels Ltd, New
Delhi and Sun-N-Sand, Taj Mahal
Hotel and Grand Hotel, Bombay dur-
ing the years 1967-68, 1968-69 and
1969-70 and what was the wvalus of
the liquor sold/purchased by them
during the above period;
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(b) whether Government have re-
ceived any complaint against these
hotels in this matter; and

(c) if so, the action taken thereon”

THE MINISTER OF TOURISM

CIVIL AVIATION (DR.

KARAN SINGH): (a) A Statement
is attached.

(b) No. Sir,
(c) Does not arise.

STATEMENT

The value of import licences for
various brands of foreign liguor is-
sued by the Office of the Chief Con--
troller of Imports & Exports to the’
undermentioned hotels against re-
commendations made by the Depart-
ment of Tourism on their applications
under the tourist promoticn scheme,
against free foreign exchangs as well
as rupee payment, for the periods
1967-68, 1968-69 and 1969-70 is given
below:—

8r. No. Name of Hotel Value of import lirenc s granted
1967-68  1968.89  1069-70
Rs. Rs. Rs,

1. Oberoi Inter-continental Hotel, New Delhi 90,000 1,14,000  1,14.000
2,  Ashoka Hotels Ltd., New Delhi, .. - 90,000 Nil Nil
3. BSum-N, Sand Hotel, Bombay 13,600 53,000 40,000
4.  Taj Mahal Hotel, Bombay 60,000 1,00,000  1,04,233
5.  Grand Hotel, Bombay 3,200 Nil Nil

Information about brands of liguor
the value cf liquor sold/purchased is

Evolving of Techmical Manpower
Policy

5936. SHRI K. N. PANDEY: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have con-
sidered the advisability of evolving
a Technical Manpower Policy in cor-
relation with other plan policies to
solve the growing unemployment
among the technical personnel; and

(b) if so, the details therecf?

imported against these licences or
not available,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). The problem of
unemployment among soms catego-
ries of technical personnel during
the past few years has been receiving
the attention of the Government, A
Sub-group of Manpower under the
Planning Group of Employment qnd
Training constituted by the Planning
Commission has been examining the
manpower requirements of the vari-
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ous Ministries &gaifist perspactive re
quirements of manpower during the
Fourth and Fifth Plans, The basic
objective of our manpower policy
has Bebn to make a concerted end
coordinated effort to balance supply
and demand and at the same Lime
to plan for optimum utilisation of
the existing manpower resources. In
addition to planning for effective
utilisation of technical manpower in
relation to the five year plans, Gov-
ernment have also been taking re-
medial measures as and when it ap-
pears that the supply and demand
position is likely to cause cencern.

When the growing unsmployment
among engineers came to notice,
nment initiated certain measu-

§ res to augment employmcnt oppor-

tunities for engineers. A statement
enumerating these measures is en-
closed. The Central and State Gov-
ernments have been taking steps tu
implement these measurss. It has
also been decided to reduce admnis-
sicns to the engineering institutions
from 1968-69 onwards cill clearer in-
dications of the deman? for the
Fifth Plan period are availale. The
assessment of the demaad for and
supply of engineers durinz tke Fifth
plan period is currently under ex-
amination,

For the purpose of piuviding tem-
porary placements for highty quali-
fied scientists and technologists re-

‘turning from abroad until they get

absorbed in suitable posts in the
country, Government have cstabh;h-
ed a Scientists' Pool, Highly qualifi-
ed persons in the country are also
admitted to this Pool. Government
have also introduced a scheme enabl-
ing scientific organisations and public
se~tor undertakings under- Govern-
ment to create supernumerary posts
tc absorb highly qualified scientists.

Government are also aware of the
apprehension that these might be
some surplus of agricaltural and
veterinary graduates in the near
future.
tunities for productive self-employ-
ment among agricultural and veteri-
nary graduates have been initiated,
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LIST OF MEASURES
BY GOVERNMENT
ADDITIONAL

CREATION OF
EMPLOYMENT OPPORTUNITI
FOR ENGINEERS. o -

(1) Statg Governments
Central Ministries may take up pre-
paratery work in connection with
projects to be included in the Fourth
and subsequent plans to the extent
resources are available or can be pro-
vided, It may be decided and made
kno_wn that only fully investigated
projects will be included in the
Fourth Plan,

APPROVED

and the

(2) The preparation of technical
reports for selected completed major
projects may be taken up urder the
supervision of senior engineers,

(3) The training-in-industry pro-
gramme of the Ministry of Educa-
tion may be expanded as soon ag
may be possible to cover 5,000 traine-
es per annum, The suggestion of the
Ministry of Labour and Employment
that the Apprentices Act may be
modified to cover engineering gra-
duates and diploma holders may also
be examined further in consultation
with the Ministry of Education.

(4) Arrangements may be made for
the training of 1,500 graduates and
diploma holders for the operation
and maintenance of thermal stations,

(5) Vacant posts may be filled
rapidly, recruitment procedure and
prescribed qualifications being modi-
fied wherever possible. The general
ban on the filling of vacant technical
posts may be lifted

(6) An early decision may be taken
on the introduction of a short service
technical commission for the Army
Technical Corps.

(7) The development of Indian
Consultancy Organisations may be
encouraged. Wherever possible and
desirable, and having due regard to
the present capacity and competence
of existing consultancy organisations,
certificates of technical soundness
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and feasibility from an Indian Cons
sultancy Organisation or a Govern-
ment organisations with the neces-
sary expertise may be insisted upon
in the case of major plan projects,
foreign collaboration projects and
assis-
tance is sought from financial orga-
nisations set up by the Government,

(8) A special scheme may be
drawn up for financial assistance to
engineers for the setting up of small
scale industries. The existing State
Bank Scheme may be re-examined in
tiée light of the response so far evok-
ed,

(9) The contractual provision re-
quiring approved contractors to em-
ploy qualified engineers may be
enforced.

(10) Engineers may be encouraged
to set up cooperatives for undertak-
ing construction work or for setting
up repair and servicing facilities for
agricultural machinery  in rural
areas.

(11) Avenues may be explored for
the employment of engincers in
marketing, sales .nd management
posts in public undertakings.

(12) A multi-speciality  apprcach
may be adopted to scientific research
and development.

(13) Special efforts may be made
through our Missions abroad to send
out technical experts to friendly
developing countries to aseist in their
development programmes

(14) The suggestion of the Minis-
try of Labour and Employment that
factories employing more than a par-
ticular number of workers and using
power be obliged to employ a quali-
fied engineer may be examined fur-
ther in consultation with the Minis-
try of Industrial Development and
Company Affairs.

Demand by Hotel Industry for
Assistance from Financial Institu-

5937, SHRI YASHPAL SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the hotel industry has
been demanding that financial insti-
tutions such as LJI.C., Unit Trust of
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India and nationalised banks should
be requested to give loans to the ‘in-
dustry in the same manner as is given
to the manufacturing industries;

(by if so, whether his Ministry has
approached the Finance Ministry for
ass:stancg in this connection and

(c) the decision taken by Govern-
ment in this matter?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KARAN
SINGH): (a) to (¢) The Federation
of Hotel & Restaurant Associations
of India passed a resolution to this
effect in 1966. The hotel industry has
been included as one of the industries
eligible for financial assistance from
the Industrial Finance Corporation,
Industrial Development Bank of
India. and State Financial Corpora-
tions. Loans are also available to the
hotel industry from nationalised
banks and under the Hotel Develop-
ment Loans Scheme. From 1st Sep-
tember 1967 the Life Insurance Cor-
poration discontinued advancing
loans under its Property Mortgage
Scheme for purposes other than re-
sidential construction, and the Unit
Trust of India does not give loans.

Crimes in Calcutta
5938. SHRI D. AMAT: Will the Mi-
nister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to the news ‘in
‘West Bengal’ Vol, XV No, 24, of the
17th January, 1970, published by the
Information and Public Relations De-
partment of the West Bengal Govern-
ment' Captioned “Crime figure in
Calcutta lower than in other cities”.

(b) if so, the crimes committed per
one lakh of population in 1969 in Cal-
cutta, Delhi, Madras, Bombay, Kan-
pur and Bhubaneswar. and

(c) how far these figures establish
the assertion in the said Journal?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) Yes, Sir.

(by and (¢) The information is
being collected and will be laid on the
Table of the House on receipt.
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Air India and Indian Airlines
Flights cancelled during Bengal
Bandh

5939. SHRI D. AMAT:
SPARRIYVALMIKI CHOUDH-

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the number and details of the
Indian Alirlines and Air India flights
cancelled or disrupted on account of
the C.P.M., sponsored Bengal Bandh
in West Bengal following the resigna-
tion of the Chief Minister of that
State; and

(b) the loss incurred by the Indian
Airlines and Air India on this ac-
count,

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b) 44 Indian Air-
lines flights were cancelled and six
disrupted on account of Bengal
Bandh on the 17th March 1970. The
net loss to the Corporation was ap-
proximately Rs. 190 lakhs In the
case of Air. India, their flight to
Tokyc via Calcutta was delayed by
an hour, but there was no loss.

Law and Order :ri,mm in the coun-

5940. SHRI D. AMAT: will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
Industry at their recent annual session
impressed upon the Prime Minister
the necessity of normalising the law
and order situation in the country in
general and in West Bengal in parti-
cular;

(b) If so, whether the law and order
issue was conspicuous by its absence
‘'n the Prime Minister’s reply to F.I-
C.CI1. President's inaguration ad-
dress, and

(¢) Government reaction to this
demand of the FIC.CIL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) Yes, Sir.
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(b) No, Sir, The Prime Minister
referred to the prevalence of rest-
lessness in society, in its larger per-
spective and emphasised the need to
prevent confrontation and conflict
which could degenerate into chaos.

(c) Under the Constitution, State
Governments are entrusted with the
responsibility for public order, police
and administration of Justice. Necess-
ary administrative and legal steps are
taken by them to prevent breach of
peace and to deal firmly with any
manifestations of violence, The Cen-
tral Government also proyide reason-
able assistance to the State Govern-
ment whenever sought.

The Government are determined to
deal firmly with the problem of law-
lessness in West Bengal and the State
Government are taking appropriate
action.
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Development Work at Tuticorin
Deep Sea Harbour

5%45. SHRI P. C. ADICHAN : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the development work
at Tuticorin Deep bour is pro-
ceeding as per schedu]e and if not,
the extent of the delay:

(b) the progress made so far on
*{this project and the total amount
spent thereon; and

{c) by what time it is likely to be
completed?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (¢). The work on the Tuticorin
Harbour Project is progressing on
the basis of allocations made from
year to year for the Project. In the
.revised estimates 1969-T0 and budget
lastimates 1970-71 a provision of
Rs, 300 lakhs and Rs, 425 lakhs res-
pectively has been made. The pro-
gress of work is as under:
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I. All the shore works are almost
complete,

II. Off-shore works.
(iy North Breakwater

Of the total length of 4;142 in,
work been completed for
a length of 1,515 m. The work
on the reach from L.S.
(Length from Shore) 1,515
m. to LS. 1,775 m, is in pro-
gress,

(ii) South Breakwater:

Of the total length of 3,797 m.,
work has been completed
for a length of 1,451 m. The
work on the reach from LS
1,451 m. to L.S. 1,830 m. is in
Progress,

(iii) Approach Arm:

Work has been completed for a
length of 735 m.

Tenders for the remaining off-
shore works are under scru-
tiny.

A gross expenditure of Rs. 1,161
lakhs has been incurred om
the Project upto February.
1970 since its inceptiop, The
net expenditure comes to
Rs. 810 lakhs.

Round Meters for Scooters and Taxis
in Thi

5046. SHRI D.N. PATODIA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
scooter and taxi drivers strike in
Delhi was called off on an assurance
that round meters will be used in-
stead cf the type used in taxis;

(b) if so. the reason for the climb
down by the authorities; and

(¢) how the passengers’ difficulties
arising therefrom is going to be met?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE MI-
NISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGI-D
(a) No.

(b) and (c¢). Do not arise.
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Suspension of Indian Airlines Ser-
viee due to sit-instrike by
Employees
5047. SHRI D. N. PATODIA:
SHRI N. R. DEOGHARE:
SHRI N. K. SANGHI:
SHRI RAM AVTAR SHAR-
MA:
SHRI LOBO PRABHU:
SHRI RAMESH CHANDRA
VYAS:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that air
services of the Indian Airlines had
been suspended owing to sit-in-
strike by the employees;

(b) if so, what were the causes of
the strike; and

(c) what steps have been taken to
ensure the smooth functioning of
the Indian Airlines flights?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Services of the
Indian Airlines were disrupted on
18th, 19th and 20th March, 1970, due
to some concerted action resorted
to by certain categories of employees
in response to a directive issued by
the Air Corporations Employees'
Union (ACEU) to its members that
they should “work only as per writ-
ten instructions of the officers”, and
that they should observe a “boycott
of avertime” from 18tH to 20th
March, 1970.

(b) The reason for the strike was
the demand of the Air Corporations
Employees’ Union that the ad hoc
payment of . 40/- per mensem
agreed to by the Management should
be made not only to the categories
represented by them but also to
categories represented by the Indian
Aircraft Technicians Association,
although the latter Association was
not agreeable to receive the pay-
ment.

(¢) The directive was for the
period from 18th to 20th March, and
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normal function wag resumed from
the morning of 2lst March, 1970.
Subsequently, both the Unions ag-
reed to receive the payment,

Rajasthan Government's Decision
re: Size of Cabinet

5948 SHRI D. N. PATODIA: Will
the Minister of HOME ATRS
be pleased to state:

(a) whether the Government of
Rajasthan have considered the re-
commendation of the Administrative

Reforms Commission to cut down
the size of the Cabinet;
(b) whether the State Govern-

ment have conveyed their decision
in the matter to the Centre; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c¢). The recom-
mendation regarding the size of the
Councils of Ministers in the States
was made by the Administrative
Reforms Commission in their report
on State Administration. The report
is under examination by the Gov-
ernment. The Committee on Defec-
tion had also examined the ques-
tion of limiting the size of the Coun-
cils of Ministers. Comments of the
State Governments on the report of
the Committee were invited. The
Government of Rajasthan have not
offered any comments, The Central
Government propose to introduce
legislation in the light of the views

expressed by the Committee and
the comments made thereon in
Parliament.

Construction of a Hotel and Cottages
at Kovalam Beach (Kerala)

5949, SHRI P. VISWAMBHARAN:
Will the Minister of TOURISM AND
CtEVTL AVIATION be pleased to
state:

(a) whether the construction work
of the Hotel and of Cottages at Kova-
lam Beach has started;

(b) if not. when the construction
work will start;
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(c) when the first set of cottages is
cxpected to be completed; and

(d) what is the amount expected
to be spent on the Kovalam Tourist
Project during the year 1970-71?

THE "MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir.

(b) In October, 1970,

(c) Cottages are expected to be
ready by the end of 1971

(d) The Department of Tourism has
made a budgetary provision of Rs. 16
lakhs for the Kovalam Project for
1970-71, and the India Tourism Deve-
lopment Corporation expects to spend
Rs. 20 lakhs during this period.

Allocation of Judicial Officers to
Himachal Pradesh

5951, SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the number and names of Judi-
rial Officers who were allocated from
Punjab to Himachal Pradesh:

(b) whether their seniority has
been fixed wvis-a-vis the Judicial
Officers of Himachal Pradesh; and

(¢) if not, the stage at which the
matters stands at present and the
time by which it will be finalised?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

SHUKLA): (a) Fifteen Judicial Offi-
cers were allocated from Punjab to
Himachal Pradesh. Their names are
as under:

Shri R. N. Aggarwal

Shri D. R. Dhamija

Shri Rampal Singh

Shri Tilak Handa

Shri Onkar Nath

Shri A. N. Bhoil

Shri 1. P. Anand

Shri A. L. Sonj

. Shri 8. S, Mittal

Shri Shamsher Singh

. Shri K. B. Andley

S o ok N
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12, Shri Shanti Lal

13. Shri V. P. Bhatnagar

14. Shri Mohinder Singh Sehme
15. Shri R. K. Mahajan

Out of these officers S/Sh. I. P.
Anand, K. B, Andley, Shanti Lal
and Mohinder Singh Sehme have
been re-allocated to the States of
Punjab and Haryana,

(b) and (e). Provisional integrated
seniority list of Judicial Officers
was prepared by the Delhi High
Court. The list has been sent for
consideration to the Himachal Pra-
desh Advisory Committee.

Anomaly in Signature of Vice-Chan-
cellor on Master’s Degrees Con-
ferred by University of Delhi

5952. SHRI HIMATSINGKA: Wwill
the Minister of EDUCATION AND
YCOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the
Master’s Degrees in different sub-
jects conferred by the University of
Delhi at the Convocation held on
the 21st February, 1970 bear signature
of the Vice-Chancellor, while under
it the designation mentioned in
Hindi is of Kulpati (Chancellor);

(b) if so, the reasons how this
anomaly has cropped in; and

(e) how this is likely to affect the
validity of those degrees?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR
V K. R. V. RAO): (a) and (b). The
Vice-Chancellor of the Delhi Univer.
sity signed the degrees under the
designation “KULPATT" as the Com-
mission for Scientific & Technical Ter-
minology had devised this appella-
tion as the Hindi equivalent of “Vice-
Chancellor”. The Hindi equivalent
of “Chancellor” devised by the Com-
mission is “KULADHIPATI”, The
Delhi University has adopted thease
apnellations on the recommendations
of the University Grants Commis-
sion.

(¢) Does not arise.
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Grants to Jamia Millia, Dayal Singh
College and P.G.DA.V, ’Cﬂkce
in Debhi

5953. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCA:I,:EQE
‘AND YOUTH SERVICES be pleas
to state:

(a) what is the total grant-in-aid
given by the University Grants Con-
mission in 1969-70 to the Jamia Mil-
lia, Dayal Singh College and P. G.
D. A, V. College in Delhi:

(b) what was the total number of
students on roll in these three insti-
tutiong in 1969-70;

(c) what has been the per capita
grant to these three institutions
during the last three years; and

_(d) the reasons for wide varia-
tions, if any?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): (a) and (b). The
required information is given in
columns (1) to (3) of the attached
statement,

_(c) and (d). Grants to the institu-
tions are determined after assessing
the needs of the institution concern-
ed having regard to the subject
fields in which the courses are otfer-
ed (such as Arts, Science or Com-
merce) and the level of such courses
(such as Pass, Honours or Post-Gra-
duate). For development grants also
the state of development already
attained at any time is considered
and the needs for provision of fur-
ther facilities are determined. In

STATEMENT )
Grants to Jamia Millia Dayal Singh 5 %‘f_llege. and P.G.D.AV. College in
elhi
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other words grants to the institu-

tions are not made on per capita
basis.

The University Grants Commis-
sion gives mpaintenance grants to the
extent of 95% of the approved defi-
cit to the constituent colleges of
Delhi. The adevelopment grants are
given according to the approved
pattern which varies with the level
of courses provided and the purpo-
ses for which the grant is being
made. In the case of Jamia Millia
which is a Deemed University under
section 3 of the University Grants
Commission Act, 1956, the Commis-
sicn pays only development grants,
while the maintenance grants on
1L0% basis and the matching share
of the University Grants Commis-
sion development grants are given
by Ministry.

Jamia Millia conducts its own
examinations as a Deemed Univer-
sity on the basis of whicH it confers
the warious degrees, This involves a
certain amount of expenditure. In
the case of constituent colleges the
Delhi University holds the exami-
nation. The figures of per capita
grants calculated on the basis of the
total grants given to these institu-
tions during tHe last 3 years both
Ly the University Grants Commis-
sion and the Ministry are given in
columns 4, 5 and 6 of the attached
statement.

In view of the reasons stated

above, however, these figures do not
bear comparison,

Nams of the Institution Grants paid hy UGC No. of Students -

PER CAPITA GRANT*

during 1960-70 ° onralls during ~ 1967-68 1968-60 1969-70
1969.70
- 1 T 2 3 + [] [
Jamia :ﬁll:i N Rs. Rs. Re. Rs.
it tion Edu-
u(:‘;inn] AP 4,265,200 832 1234:6 16008 18355
Dyal Singh College—
s mnin;; " 11,47,000 1540 A32:1 4624 Ti4.B
Evening . 3,00,500 713 354:3 3241 421.4
T, G. D.A.V. College—
Morning .. 5,28,607 882 4664 437-8 6353
Evenine 2,90 500 748 275:1 204.4 3883

the Ministry.

*Calculated on the basis of erants given by the University Grants Commission as also by
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Evening Colleges in Delhi to Func-
tion as Fu.ll-llednd Independent

5954. SHRI BAL RAJ MADHCK:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleas-
od to state:

(a) whether it is a fact that a de-
vision has been taken in principle
to treat evening sections of the exis-
ting Colleges in Delhi as full-fledged
independent colleges; and

(b) if so, by what time -this deci-
sion will be implemented?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.RV. RAO): (a) The Delhi Uni-
versity has decided in principle that
Evening Classes should be organis-
ed as wholly autonomous colleges.

(b) A decision in this regard is
yet to be taken by the University.

Arrest of a Pakistani Spy Girl in
Ferozepur

5955. SHRI N. K. SANGHI:

SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a
Pakistani spy girl has been arrested
in Ferozepur area recently;

(b) whether the interrogations
have been made in the matter; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (), Miss Malik
Sultana, a Pakistani national was
arrested at Hussainiwala check- -post
on 19th March, 1970 and a case under
section 14 of Foreigners Act was
reported to be under investigation.
The details of the investigation are
being ascertained.
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S. T. C. Carg for use of Tourists
from European Countries

5957. SHRI MANGALATHUMA-
DAM: Will the Minister of TOUR-

1SM AND CIVIL AVIATION be
pleased to state:

(a) whether the 19th Annual Con-
vention of the Travel Agents of
India has made a suggestion that
mere State Trading Corporation cars
be released to the States for the
use of tourists mainly coming from
European countries;

(b) whether it has also stressed
the need for relaxation of travel
curbs on tourists to attract more
foreign tourists; and

(c) if so, the reaction of Govern-
ment thereto?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) No, Sir.

(b) Yes, Sir.

(¢) Visas have been abolished on
a reciprocal basis with the Nordic
countries (Norway_ Sweden, Den-
“mark and Finland) and West Ger-
many in respect of stays of 90 days
in the course of one year,

The period of the validity of visa
‘ree entry on the basis of a tempo-
rary landing permit has been ex-
tended from 7 to 21 days.

Tourist Centres in Kerala Visited

by Foreign Tourists

5058. SHRI K. ANIRUDHAN: Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the important tourist centres
at present in Kerala being visited
by foreign tourists;

(b) the funds earmarked for the
development of the tourist centres
in the Keralg State during the An-
nual Plan for 1970-71; and

(¢) whether Varkala is also pro-
posed to be included in the tourist
development programme?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) According to
a survey conducted by the [ndian
Institute of Public Cpinion 31%
foreign tourists visited Trivandrum,
2.6% visited Cochin and 0.29% visit-
ed Calicut between November 1968
and October 1969.

(b) Funds for the development of
tourist centres are not allocated
State-wise but having regard to the
actual or potential attraction of a
place for tourists. Important places
where Tourism schemes are propos-
ed to be taken up in Kerala during
19%0-71 include Kovalam, Cochin and
the Periyar Wild Life Sanctuary,

(¢) No, Sir.
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Beating of Students of Higher Se-
condary Examination by D.T.U.
Staff in Delhi

5959. SHRI JYOTIRMOY BASU:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that a DTU
bus (No. 1057) plying on route No.
19 to Dhaula Kuan carrying students
of the Higher Secondary Examina-
tion, Nauroji Nagar Centre, New
Delhi was driven to tHe Sarojini
Nagar Depot at about 1250 hours
on the 13th March, 1970 where they
were given severe beating by the
DTU Staff and workers;

(b) whether any enquiry has been
made into the above incident;

(c) if so, the results thereof; and

(d) the action taken against the
defaulting DTU staff and workers?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) On the 13th March,
1970 bus No. DLP 1095 (and aot 1057
as mentioned in the question) was
taken to Sarojini Nagar Depot full
of students and other passengers on
account of an altercation between
the conductor and some students.
There has been no report lodged
with the police about the alleged
beating of the students by the D.T.U.
staff and workers.

(b) The local police acting on the’
information received from the police
control room made a formal enqui-
TY.

(c) No case was registered by the
police as no cognizable offence could
be made out as a result of investi-
gation,

(d) The D. T. U. authorities have
served charge-sheets ¢n the driver
and the conductor of the bus and
necessary action is being taken as
provided under the rules.
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Discovery of Ashoka Pillars in
Patna

5960. SHRI RAMACHANDRA VEE-
RAFPPA: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to state:

(a) whether it is a fact that rem-
nants of six wooden Ashoka Pillars
have been discovered in Patna recent-
ly: and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATICN AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b). Remnants of six standing
wooden posts, roughly aligned in a
row, along with a few laid horizon-
tally, have been discovered in Kan-
karbagh, Patna, as a result of dig-
ging by Public Health Engineering
Department for laying sewer lines.
These appear to be a part of the
wooden palisades of the ancient
Pataliputra, similar tp what was
found in Bulandibagh, near Kumh-
rar., These posts cannot be definitely
ascribed to Ashoka but resemble
thehMauryan palisades at Bulandi-
bagh.

Itecovery of High Explosive Bombs
in Caleutta

5961. SHRI RAMACHANDRA VEE-

RAPPA:
SHRI N. K., SANGHI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that 45
high explosive bombs_have recently
been recovered in different places in
Calcutta:

(b) if so, what are the details and
how many persons have been arrest-
ed in that connection;

(c) whether it has been investi-
gated as to where these bombs were
manufactured; and

(d) what steps have been taken to
put a curb on their production?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI VIDYA CHARAN
SHUKLA): (a), (b) and (d). Accord-
ing to information received from
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thc Government of West Bengal,
from March 20, 197 to March 31,
1970, 346 bombs were recovered by
the police from different parts of
Calcutta. 325 were high explosive
bombs, 3 petrol bombs, 27 crackers
and 1 grenade. 18 persons have been
arrested in this connection. The
police efforts continue tp prevent
illieit trading in potassium chlorate
and other materials used in the
manufacture of bombs.

(¢) All the recovered bombs are
believed to be country made.

Discovery of Harappan Age finds in
Chandigarh

5062. SHRI HEM RAJ: Will the

Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that some
finds of the Harappan Age have been
discovered in sector 17 of Chandigarh,
and if so, the name of the person
who gave a clue to their existence
and to which department does he be-
long;

(b) when was the clue given and to
whom;

(c¢) whether it is also a fact that he
was thereafter disassociated with
that work and the work was entrust-
ed to some untrained amateurs who
have damaged all those finds by in-
discriminate digging of the site and
if so, whether rnment propose to
make any investigation in the mat-
ter;

(d) whether it is further a fact that
the site was inspected by the Director
of Exglaratmn, Archaeological Survey
of India who has held that unscienti-
fic digging was responsible for des-
truction of the site; and

(e) whether Government now pro-
pose to hand over this work to the
Archaeological Survey of India and,
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
to (c). Remains of a cemetery belong-
ing to the Harappan period have been
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discovered in Sector 17-C of Chandi-

garh, Government have no informa-

gon beyond what has appeared in the
Tess.

(d) Yes, Sir.

(e) As a matter of principle, the
University, having initiated the work
should continue it with technical
assistance and guidance from the
Archaeological Survey of India. In
case, however, it finds itself unable to
undertake the work, the Archaeologi-
cal Survey of India will take it up,
but under its own scheme of priori-
ties.

Murder of a Harijan boy in Meerut
District

5963. SHRI SURAJ BHAN : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that a Hari-
jan boy named Sukhpal Singh S/o
Karam Singh (student of 2nd Year)
resident of village Kirthal, Police
Station Chhaproli, District Meerut,
U.P. has been killed in broad day
light on 18th March, 1970;

(b) whether it is also a fact that no
arrest has so far been made despite
the fact that the father of the deceas-
ed has already given the names of
some suspects,

(c) whether it is further a fact that
this is the third cold blooded murder
of Harijans during the last twelve
wears in the said village; and

(d) what steps have so far been
taken/are going to be taken to ensure
that the case is not hushed up and
to restore confidence among the Hari-
jans of the village?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The State Government have
reported that no arrest could be made
as the culprits were absconding; two
of them have since surrendered be-
fore the court, and have been re-
manded to judicial custody.

(c) Apart from the murder of one
Shri Pritam Singh on 27-8-1960, there
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has been no other incident of murder
flurmg the last 12 years in that vil-
age.

(d) A case in Crime No. 44 in
Thana Chhaproli has been registered
under Section 302 L.P.C. Further in-
vestigation is in progress,

Recommendation of Estimates Com-
mittee to discontinue the practice
of Associating Ministry’s Repre-
sentative at the time of interview
;rscgpartmenul candidates by U.

5064, SHRI RAJ DEO SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Estimates Committee had recom-
mended that the practice under which
a departmental candidate called for
interview and selection by the Inter-
view Board of UPS.C. was assisted
by a representative of the same
Ministry or Department, was unfair
and should be abandoned;

(b) whether the said recommenda-
tion was not accepted;

_ lc) if so, whether it does give an
impression of being not entirely free
from influence and vitiates the inde-
pendent character of selection; and

(d) the grounds for not accepting
the said recommendation?

THE MINISTER OF _STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN .
SHUKLA): (a) to (d). The recom-
mendation in this regard made in the
Fortyseventh Report of the Estimates
Committee (Fourth Lok Sabha) on
the Ministry of Home Affairs—Union
Public Service Commission—was con-
sidered by Government and a reply
was sent to the Committee, after
consulting the Union Public Service
Commission, to the effect that the
Commission did not propose for the
present to discontinue the existin
practice of associating departmenta
representatives on the Interview
Boards set up by them, The Union
Public Service Commission would,
however, review the position in the
light of their experience over the
next year or so. This reply was con-
sidered by the Estimates Committee



161 Written Answers

in their Hundredth Report (Fourth
Lok Sabha) and the Committee have
reiterated their earlier recommenda-
tion, vide paragraphs 1 to 4 of Chap
ter I and ghapter IV of the Hund-
redth Report of the Estimates Com-
mittee (Fourth Lok Sabha) placed on
the Table of the Lok Sabha on 24th
February, 1970. The latest recommen-
dation of the Estimates Committee is
being examined in consultation with
the Union Public Service Commis-
sion.

Oplional subjects in Syllabus of
LAS, Examination

5965, SHRI RAJ DEO SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that while
the World History, European History
and British History have been in-
cluded among the optional subjects in
the syllabus of I.A.S. examination,
the history of our Independence
strélggle does not find a place there;
an

(b} if so, whether Government
consider it desirable to include in the
syllabus the history of our Indepen-
dence struggle since 18577

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Indian History upto
the establishment of the Republic of
India is already included in the list
of subjects for the [.AS. examina-
tion, Extracts from the syllabus of
the paper on Indian History III are
given below:

Indian History III (From 1772 to
1950) The revolt of 1857.
-

* - L

Indian Re-awakening: Raja Ram-
mohan Roy, Brahmo Smaj and Vidya
Sagar; the Arya Samaj, the Theoso-
phists; Ramakrishna and Viveka-
nanda; Sayyed Ahmed Khan, Social
Reform, velopment of modren
Indian literature. The rise of Indian
National Movement: The Indian Na-
tional Congress (1885—1905). Dada-
bhai Naroji Ranade and Gokhale.
Growth of militant nationalism, anti-
partition agitation. Swedeshi and
Boycott. Tilak and Aurcbindo Ghosh.
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the Home Rule League and the Luck-
now Pact,

Constitutional Development: Acts
of 1861 & 1892; Minto-Morley Re-
forms; the Montford Reforms, the
1935 Act.

Emergence of Mahatma Gandhi
and the struggle for freedom. Trans-
fer of power: the Cripps Mission:
the Cabinet Mission; Independence
Act and Partition. The Constitution

of 1950. Independent India: Foreign
Policy, Non-alignment; Secularism
and Planning,

(b) Does not arise,
Statutory Sanction for Functioning of
CBL

5966. SHRI M.N. REDDY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
organisation and functioning of the
Central Bureau of Investigation has
no statutory sanction or basis and,
if so, the reasons therefor; and

(b) whether Government propose
to enact suitable legislation during
the current session to rectify this
deficiency in the larger interest?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) and (b). The Delhi
Special Police Establishment Act 1946,
provides the statutory base for the
organisation and functioning of the
Central Bureau of Investigation as an
investigating agency. Certain other
functions of a non-investigational
character such as compilation of
Crime Records and Statistics, Crime
Research etc. performed by the C.BIL
are a necessary administrative ad-
junct of its S.P.E. functions. The
question of enacting a self-contal_ned
legislation covering all the functions
of the Central Bureau of Investiga-
ticn is under consideration.

Scholarship for Stn;‘dy llb:;oglne;s
Friendship (Patrice Lumum -
versity, Moscow
5867. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased

to state:
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(a) Whether it is a fact that Gov-
ernment have turned down an offer
for doubling the quota of scholar-
ships for study in the People's Friend-
ship (Patrice Lumumba) University
in Moscow; and

(b) If so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b). The People’s Friendship Uni-
versity, Moscow been giving one
set of scholarships to the Govern-
ment of India for Indian nationals to
be selected by the Government for
studies at the University, and another
set to the Indo-Soviet Cultural So-
ciety for those selected by the So-
ciety. There was no proposal to
double the number of scholarships of
the first category. There was, how-
ever, a proposal to double the num-
ber of scholarships offered to the
Indo-Soviet Cultural Society. The
proposal was not accepted by the
Government, for it is the general
policy of the Government of India
that all scholarships by foreign Gov-
ernments/organisations to Indian na-
tionals should be made to the Gov-
ernment of India. As a special case,
and as an experimental measure, the
Government of India agreed to per-
mit the Indo-Soviet Cultural Society
to operate a maximum of eight (8)
schelarshios  for studies at the
People's Friendship University, Mos-
cow. The permission was valid for
three years from the year 1968-69, sub-
ject to review thereafter.

Retirement Age of Principals of
Higher S-eennﬂuly Schools,

5968. SHRI ACHAL SINGH: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that the
age of retirement in the cases of
Principal of the Government aided
Higher Secondary Schools in Delhi
and of the Central Schools is 60
years;

{b) whether it is also a fact that
the age of retirement in the cases of
Principals of Government Schools is
58 years:
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(c) if so, the reasons for the dis~
crimination; and

(d) what action is being proposed
by Government to remove it?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND + YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes, Sir.

(b) Yes, Sir.

_(c) and (d). As the Principals of
aided Higher Secondary Schools are
not having all the retirement bene-
fits enjoyed by Government servants,
they are given the benefit of employ-
ment for two more years.

Principals of Kendriya Vidyalavas
(Central Schools) are transferable
throughout the country, whereas the
Principals of Delhi Government are
not, Moreover, Kendriya Vidyalaya
Sangathan js an autonomous body and
is competent to determine the terms
and conditicns ef its employees.

fafwer oot & wfefrafor oz oo w3w
HE % W swrafaw qa aar Wi
ofew qar & wfgert
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Unemployment among Engineering
Graduates

5972. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether, inaugurating an All-
India Seminar on Reorientation of
Technical Education at Poona on the
10th January, 1970, he said that Un-
employment will cease to be a prob-
lem for Engineering Graduates with-
in five years from now;

(b) if so, the magnitude of the pre-
sent problem of employrment and un-
employment among  Engineering
Graduates;

(c) whether the steps so far taken
by Government have failed to miti-
gate the severity of the problem of
unemployment;

(d) il sc, the causes of such failure,
and

(e) how Government propose to
meet the challenge during the com-
ing five years?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR
V.K.R.V. RAQ): (a) While inaugurat-
ing an All-India Seminar on Reorien-
tation of Technical Education at
Pocna on 10th January 1970, T ex-
pressed the hope that, with accele-
rated tempo of economic develop-
ment of our country and increasing
investments in both public and pri-
vate sectors in the next five years,
the problem of unemployment of en-
gineering graduates will not be as
serious as at present.

(b) According to the formula work-
ed out by the Institute of Applied
Manpower Research, the number of
unemployed engineering graduates as
on 3lst December, 1969 is estimated
to be 11,900,

(c) to (e). A number of measures
undertaken by the Central Govern-
ment, State Governments and oth-
agencies are gradually making an
impact on the unemployment prob-
lem. According to the Institute of
Applied Manpower Research, in 1967,
5.5 per cent of the tctal stock of en-
gineering graduates was unemployed.
This rose sharply to 7.5 per cent in
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1968. Though since then the stock has
been steadily increasing with the
addition of new batches of graduates,
the unemployed on 31st December,
1969 is estimated to be 8.1 per cent.
If this trend continues, and as eco-
nomic development picks up, the per-
ceptage of unemployed graduates
may be expected to fall sharply.

Promotion of Sports in Rural Area

5973. SHRI K.P. SINGH DEO: Will
the Minister of EDUCATION AND
&:OtUT‘H SERVICES be pleased to
state:

(a) the steps taken by Government
to cultivate interest in sports in
rural areas as part of National
Games /Fitness [ Recreation;

(b) the facilities being given by
Government for promoting the
sports;

(c) the expenditure incurred during
Third Plan period, State-wise; and

(d) the results achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) During
the Fourth Five Year Plan period, a
scheme to establish 500 rural Sports
Centres each year in selected villages
in the Country with seme financial
assistance for each centre, to start
with, towards the purchase of sports
equipment and a small monthly re-
muneration to a village school teacher
to run the Centre is under the active
consideration of the Government.

(b) to (d). Do not arise.

Promotion in Central Health Service
Scheme

5974. SHRI K.M. KOUSHIK: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that cer-
tain references have been made hy
the Ministry of Health and Family
Planning with regard to the promo-
tion of G.DMO. Grade II to
G.D.M.O., Grade I under the CHS.;

(b) if so, the details of the refe-
rence; and

(e) how long his Ministry will take
to furnish reply to these references?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRL VIDYA CHARAN
SHUKLA): (a) to (c). Reference was
made to the Ministry of Home Affairs
by the Department of Health regard-
ing principles of promotion of Gene-
ral Duty Medical Officers, Grade II,
to General Duty Medical Officers,
Grade I, under the Central Health
Service. Home Miristry have already
intimated their views to the Depart-
ment of Health.

Persons Arrested for Spying for
Pakistan and China

5975. SHRI N.R. DEOGHARE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some persons were
arrested during the year 1969 for
spying for Pakistan and China and
other countries also in different parts
of India;

(b) if so, the names of the spies
and the countries to which they be-
longed; and

(c¢) the action taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Facts are
being ascertained.

(c) Suitable legal action is taken
against spies and all possible vigi-
lance is maintained by the various
security agencies to counter foreign
espionage activities. -

Freight Payments to Foreign
Shipping Companies

w{ﬁ?g}.‘ Sﬁ.‘l’ BHOGENDRA JHA:
i e Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Ques-
tion No. 2007 on the 5th December,
1969 and state:

(a) whether data regarding freight
payments to foreign shipping com-
&atmles} ant‘i their proportion to the

al for the years 1963-69
70, has since been collecte;:nd i
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(b) if so, the details thereof; and

(c) the steps being taken to en-
sure self-sufficiency in the export and
import of cargoes in the revised
Fourth Plan?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). For 1969-70, it is much
too early to get the relevant data and
make estimates. For 1968-69, estimat-
ing on the same basis as indicated
in the reply to the earlier Question,
the freight payment to foreign ships
during 1968-69 would work out to
about Rs. 209 crores.

(¢) The most important step taken
to enable Indian ships carry a greater
share of India's overseas trade is to
expand India's overseas shipping ton-
nage. The pace of this acquisition has
been satisfactory in that the over-
seas tonnage which stood at 5.65 lakhs
g.r.t. at the beginning of the Third
Plan on 1-4-1961 now stands at 20.22
lakhs grt. Some of the other steps
taken by the Government in this
direction are:—

(i) Assisting Indian shipping
companies to enter into
foreign Liner Conferences
and Rate Agreements.

(ii) Entering into bilateral ship-
ping agreements with foreign
countries e.g., SSR.. Po
land, U.AR. and German
Democratic Republic.

(iii) Rendering  assistance to
Indian ships in securing Gov-
ernment cargoes and Govern-
ment controlled cargoes,

(iv) Encouraging Indian shipping
companies to enter new ship-
ping routes.

Self-sufficiency in the matter of
carriage of import/export cargoes
would normaMy mean the carriage of
about 50% of such carriages in na-
tional bottoms. Tt is_expected that if
the revised Fourth Plan target of 4
million g.rt.is achieved, Indian Ships
will be in a position to cater to about
407 of the overseas trade,
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Observations made by a Team of
Journalists renglrlti; Kandla Free

5971 SHRI K.P. SINGH DEO:
SHRI K.M. KOUSHIK:
SHRI J. MOHAMED IMAM:
SHRI R.V. NAIK:

SHRI R.R. SINGH DEO:

Will the Minister of SHIPPING
AtaNDt TRANSPORT be pleased to
g e:

(a) whether it is a fact that a team
of a number of journalists was ne-
cently sent by Government to study
the various ports in the country;

(b) whether it is also a fact that
most of the journalists who were in-
cluded in this team have reported
that our major ports are in a bad

(c) whether in this connection they
made special mention of Kandla Free
Port which has not been properly
developed so far in spite of its po-
tentialities; and

(d) if so, the reaction of Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) Arrangements were made for a
Press party to visit the ports on the
west coast of India in January-
February, 1970.

(b) The journalists included in the
party have, on the contrary, high-
lighted the development and moder-
nisation which has taken place at
these ports and have by way of con-
structive criticism dealt with the
problems being faced by certain ports
and the steps which they consider
should be taken to solve them.

(c) The journalists have commented
on the slow progress made by the
Kandla Free Trade Zone.

(d) The Kandla Free Trade Zone
has been making steady progress and
the number of factories in the zone
is gradually increasing,
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Inquiry into Allegations against
Director, C.F.T.R.I., Mysore

5978. SHRI K.P. SINGH DEO:
SHRI G.C. NAIK:
, SHRI J. MOHAMED IMAM:
" “ SHRI N, SHIVAPPA;

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the
Central Bureau of Investigation and
the Central Vigilance mmission
have gone into the various allega-
tions against the Director of the
Central Food Technological Research
Institute, Mysore in regard to receiv-
ing of royalty on baby food;

(b) if so, what are their findings;
and

(c) what follow-up action has been
taken or is being contemplated to be
taken?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
VK.RV. RAO): (a) No, Sir.

(b) and (c¢). De not arise,
Absorption of Employees of River
Steam Navigation Company in
Inland Water Transport
Corporation
5979. SHRI JYOTIRMOY BASU:
SHRI MOHAMMAD ISMAIL:

SHRI GANESH GHOSH:
SHRI BHAGABAN DAS:

Will the Minister of SHIPPING
ﬂ TRANSPORT be pleased to

(a) the number of employees of
the former River Steam Navigation
Company not absorbed in the Inland-
Water Transport Corporation;

(b) if so, the reasons for not ab-
sorbing them,;

(c) whether an assurance was given
by Government that eflorts would be

made either to absorb them or pro-
vide alternative jobs: and

(d) if so, the steps taken so far
in this regard?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) Out of 8,241 employees of the
former Rivers Steam Navigation
Company, 5288 have been absorbed
in the Central Inland Water Trans-
port Corporation.

(b) The Corporaticn could employ
only as many workers and staff as
were required for carrying on its
business. Most of the employees of
the Rivers Steam Navigation Com-
pany who cculd not be absorbed by
the Corporation had been employed
by the Company at its Calcutta and
Assam ghats in connection with the
river services. As the river services
between Calcutta and Assam have
come to a stand-still owing to the
closure of the river route via Paki-
stan, there has been no scope for em-
ploying them.

(¢) and (d). No assurance as such
was given by the Gowt. regarding
the absorption of the employees of
River Steam Navigation Company.
However, Govt. Undertakings were
addressed to recruit the ex. RSN.
employees to the extent ible. It
is learnt that over 400 employees have
thus secured jobs in various Govern-
ment and Semi-Government Under-
takings. 8% men offered employment
either in the Central Inland Water
Transport Corporation or in the
Central Road Transport Corporation
had declined it.

Complaints Received against Officials
of Marmugao Port Trust

5980. SHRI MOHAMMAD ISMAIL:
SHRI UMANATH:
SHRI AK. GOPALAN:
SHRI P. RAMAMURTT:

Will the Minister of SHIPPING
TRANSPORT be pleased to

state:

(a) whether Government have re-
mplaints about certain

ceived any coi
officials of the Ma Port Trust,
e workers to

who are compelling
join the Marmugao Po:-t and Rallway

Workers' union;
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(b if so, the action taken by Gov-
ernment in this regard;

(c) whether Government have re-
ceived leaflets issued by some wor-
kers complaining against complicity
shown by some officials with regard
to the said Union; and

(d) if so, the main points mention-
ed therein?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). No. It is, however, un-
derstood that the General Secretary,
Marmagoa ~ Waterfront =~ Workers'
Union had represented tc the Mor-
mugao Port Trust that a junior offi-
cial was harassing some fire-brigade
men for having joined his Union.
The matter is being looked into.

{c) No.
(d) Does not arise.

Payment of Salary to CRP deputed
to Kerala

5981. SHR? K. ANIRUDHAN:
SHRI K.M. ABRAHAM:
SHRI P.P. ESTHOSE:
SHRI EXK. NAYANAR:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that salary
has not been paid to the Central Re-
serve Police deputed to Kerala for
the last few months;

(b) if so, the reason therefor; and

(c) whether Government will take
necessary steps to pay the salary in
time?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Does not arise.

(¢) CRP authorities have standing
arrangements to ensure prompt and
timely payment of salaries to the
members of the force wherever sta-

tioned
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Observance of Bombay Bandh

5982. SHRI K.M. KOUSHIK:
SHRI V. NARASIMHA RAO:
SHRI N. SHIVAPPA:

SHRI D.N. DEB:
° SHRI RAMESH CHANDRA
VYAS:

will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there was one-day
Bundh organised by the Shiv Sena
in Bombay recently when the life of
the Metropolitan city was completely
paralysed; and

(b) if so, the reaction of the Gov-
ernment of India in this regard?

MINISTER OF STATE IN
'I'I-Eﬂm MINISTRY OF HOME
AFFAIRS (SHRE VIDYA CHARAN
SHUKLA): (a) and (b) One-day
bundh was organised by the Shiv
Sena in Bombay on the 2nd ‘March,
1970. It was called off 4 hours ahead
of the scheduled hour. It is reported
that, the bundh was, on the whole,
peaceful. The Government are of the
view that there can be no justifica-
tion for any such deliberate attempt
to dislocate normal life in a city.

Status of Dadra and Nagar Haveli

5983. SHRI R. K. AMIN: Will the
Minister of HOME AFFAIRS be
pleased to state:

whether there is a move to
se;(:-eaa)rate Dadra and Nagar Haveli
area, at present administered by the
Central Government, from the Guja-
rat State;
(b) if so, the details thereof;

hether the Central Govern-
me!;}t “;;:ropose to d_eﬁlare that t!ntiﬁ
as at present will remain wi
:l::aGujaratpState when transferred;
and

(d) the time proposed to be taken
to make such a transfer?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA
SHUKLA): (a) and (b). Dadra_and
Nagar Haveli is a Union Territory
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and therefore the question of its
separation from Gujarat State does
not arise.

{c) No such proposal is under consi-
deration.

(d) Does not arise.

With#zawal of cases of persons con-
victed for munrder, loot and arson
in West Bengal

5984. SHRI MRITYUNJAY PRA-
SAD: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a large number of per-
sons convicted for murder, loot and
arson had got their sentences totally
remitted or substantially reduced by
the orders of the United Front Gov-
ernment in West Bengal and a large
number of criminal cases of violence
to person and property have been
withdrawn, police investigations
stopped in many others and the ac-
cused have been set free; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). According
to information received from the
Government of West DBengal, from
March 1, 1969 to January 31, 1970,
sentences of 41 persons, involved in
the incidents at Naxalbari and in
other political movements, who had
bezn ccnnected in cases of attempt
to murder, robbery etc.,, were remit-
ted and they were released. Senten-
ces of 12 other persons, convicted on
charges other than murder, looting
and arson, were also remitted and
they were released. Details of the
cases withdrawn by the State Gov-
ernment are being obtained.

Central Industrial Security Force for
Induostrial Cencerns

5985. SHRI YOGENDRA SHARMA.:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of those Industrial
concerns in which the Central In-
dustrial Security Force has been in-
troduced;
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(b) in how many cases it has been
done with the concurrence of the
State Governments concerned.

(¢) in how many cases the State
Governments concerned have expres-
sed objections;

(d) whether it is a fact that wor-
kers and trade unions in Barauni Re-
finery have opposed the introduction
of the Industrial Security Force
which is likely to endanger industrial
peace in the said Refinery; and

(e) if so, the reaction of Govern-
ment to this opposition.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI_ VIDYA CHARAN
SHUKLA): (a) Fertilizer Corporation
of India, Trombay Unit; Fertilizer
Corporation of India, Barauni unit;
Haldia Refinery Project, Hindustan
0il Corporation Limited; Bokaro Steel
Limited, Bokaro; Hindustan Steel
Limited, Durgapur Steel Plant, Dur-
gapur,

(b) and (c). Since the Force is de-
ployed in Central Undertakings only,
the question of the concurrence of the
respective State Governments does
not arise,

It may, however, be mentioned
that the Government of West Bengal
were in principle oppo: to the
constitution of the Industrial Securi-
ty Force; subject to that, in the con-
text of the introduction of the Force
in the Durgapur Steel Plant, Hindus-
tan Steel Limited, they were agree-
able to certain arrangements and
procedures for constituting the
Force,

(d) and (&). The workers and the
trade unions in Barauni Refinery
have not come to notice for opposing
the introduction of the Central In-
dustrial Security Force.

The Force 1s for ensuring the better
protection and security of the under-
taking and the question of its en-
dangering industrial peace does not
arise.
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A. R. C. Recommendations re: Provi-
sion for research

5986. SHRI YOGENDRA SHARMA:
Will the Minister of HOME AFFAIRS
ve pleased to state whether the Ad-
ministrative Reforms Commission has
Eﬁgﬁmended to fix attirr}e-ll:mit for

-rting one per cent of the gross
National Products for resenrch?g

THE MINISTER OF STATE IN
;IEIERSM {SH'FTI‘F YVI%FYAHOCHMA nAaFn'
SHUKLA): No, Sir.

Privy Purses and Privile, of
Rulers of Former Indian ggtes
5987. SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the total number of Rulers of
the former Indian States who enjoy
privy purses and privileges;

(b) the amount of purse
Mo Gkt purses enjoyed

(c) the b;lrgmt;elt'h Du}..o of them who
ire mem o k Sabh
Baiva dnpes of ¢ e abha and

(d) the party affiliations of such
mem in the Lok Sabha and

Rajya Sabha?

THE MINISTER OF STATE IN
P MR o O o
SHUKLA): (a) 278.

(b) A statement is laid on the
Table of the House. [Placed in
library. See. in LT-3164/70.]

(c) 12 in Lok Sabha and
Rajya Sabha, SIS aans 1

(d) Party affiliation as gi i
fifth edition of “List of lgil'n]be?'sﬂ:;%
Lok Sabha"” published by the Lok
Sabha Secretariat, New Delhi.

Congres R
Swatantra .. 3
UA. . 2

Total ... 12
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Noa-Payment of Scholarship to Poli-
tical Sufferers

5088, SHRI ESWARA REDDY:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state: :

(a) whether it is a fact that the
Political Sufferers Scholarship for the
year 1968-69 sanctioned by the Direc-
torate of Education, Delhi vide letter
No. D.E.S. (1) /Sch/PS/69-70, dated
Nil at S. No. 20 in sanctioned list for
Rs. 1050.00 and deposited in the State
Bank of India, Delhi University
Branch on the 6th October, 1969 has
not been paid to the students con-
cerned;

(b) if so, the reasons therefor; and

(c) the steps being taken to see that
the students concerned; get the
amount before the end of the finan-
cial year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) to (c). The
bill for Rs. 1050.00 preferred by the
Principal Kirori Mal College, Delhi
has since been cashed from the Trea-
sury, He has already made payment
to one student and the remaining
three others have been asked to re-
ceive payments.

a1 w7 A Tetfaw =
5989. »if gwaw fag wwag : w1
TEHTE HA! qg AA F FIA FOA F
(%) #a1 g GFTF I T Ifaw
zel #1, 9 fgar w3 & W AEE dEa
2, waw 9ifad $4 & g9 9 famr famr

2 i Y€ frorw w2 fa 8 ; W

(=) afzgr, A gmaretaarg ?

Mg wareg § e wet (s faen-
o o) (%) 6 (@), 37 afwai
F faeg, =it fzaT waan wwargl w1 da #
o8 #14 %9 g foma fafeea ani aear o=
Faferez it & dr=r g ar wga #7F s
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F T F1 AFNTIAT , IART FIAT § HHIA
FEATET FIAT GHATE | WS FTETAN
() wfufagm, 1967 F wefra g
F1 <t o Aeaet #1 wédw Sifew w5
w1 e & St OR T FE § T ITH
St 2 § ot g9 § W & Tensa
% fft W & |9 wvar gay-faeer
FH & 32w & fow 9ra & woan o6 i
2 FT AAGA T § WIAT AT I FY
&eftq wavEar F1 HEHL KA §, A
Ay THEHTE wuar Iaw faufza
FCAT§ | SUATET HEGqTHT FT THW A iR
FG F fore 77 Iuaedl & & F1 faware F47
& W X Ag wer 7 fawedt 7w & Favsi
% arq famme-famet fFar a1 1 =f® 9391
sfafm sERass 7@ 91 = = A
| UN FEAE A€ W E | AHT A
geqret § foed & fag fau 779 F
sv 9T fa=me w5 Y & =1 fafa wfes
A1 & AT 97 F WTETL 97 HACAT HAIT
WAAT FT WIGATHI, O WEAT TATEAT
F1 qgTET AT § WGGT 7T 34 F1 TAH
F@rE N

Absence of Indian Flag at Criket Test

in Eden Garden, Caleutta

5990. SHRI BISWANARAYAN
SHASTRI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the
Indian National flag was not flying
alongside the Australian flag at the
official cricket test in Eden Garden
in Calcutta in December last;

(b) if so, the reasons therefor;
and

(¢) whether the Government of
West Bengal were aware of the fact?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(c). According to the information
furnished by the State Government,



181 Written Answers

the Indian National Flag was flown
alongside the Australian Flag on all
the days of the Cricket Test Match
played in the Eden Garden in Cal-
cutta in December 1969,

Suggestion to run Punjab University,
Chandigarh, as Central University

5991, SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION
tANDtatYOUTH SERVICES be pleased
o state:

(a) whether it is a fact that most
of the Colleges in Punjab have been
affiliated to the Punjabi University
at Patiala;

(b) whether another University is
likely to be opened at Amritsar;

(¢) whether Himachal Pradesh is
also planning to have a separate Uni-
versity at Simla;

(d) whether all these developments
have made the ition of the Punjab
University at Chandigarh precarious
in so many ways;

(e) whether it has been suggested
that the Central Government should
run the Punjab University at Chan-
digarh as a Central University; and

(f) if so, the reaction of Govern-
ment to this suggestion?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R V. RAO): (a) No, Sir, Of the
total of 126 colleges in the State of
Punjab, only 35 are affiliated to the
Punjabi University, Patiala.

(b) The Guru Nanak University has

already been established at Amrit-
sar,

(¢) Yes, Sir,

(d) The establishment of new Uni-
versities in the areas formerly ser-
ved by the Punjab TUniversi will
reduce the jurisdiction of the jab
University.

(e) Yes, Sir.

(f) The suggestion has been exa-
mined and it has not been found
possible for Government to accept it.
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Widening and Electrification of Ring
Road, Delhi

5992, SHR]I BAL RAJ MADHOK:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
stretch of Ring Road, Delhi between
Dhaula Kuan and Najafgarh has not
yet been made a two lane road;

(b whether it is also a fact that
this stretch of Ring Road as also its
part between Najafgarh Road and
Shgle(gr Basti has not yet been elec-
trified.

(¢) whether it is further a fact that
the population on both sides of this
stretch of Ring Road has grown very
vast as a result of which traffic on it
has also increased manifold;

(d) whether the Delhi Municipal
Corporation as also the people of the
areas concerned have been demand-
ing electrification and widening of
this Road; and

(e) if so, what steps have been taken
to widen and electrify this part of
the Ring Road and by what time this
work will be completed?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) Presumably, the Honorable Mem-
ber is referring to the stretch of
Ring Road between Dhaula Kuan
and Najafgarh Road. This stretch is
already a two-lane road,

(b) and (c). Yes, Sir.

(d) Some representations in this
respect from the people of the area
have been received by the Govern-
ment of India, but not from the
Municipal Corporation,

(e) The question of lighting the
Ring Road from Dhaula Kuan to
Najafgarh Road is under considera-
tion, in consultation with the authori-
ties concerned.

So far as lighting the portion from
Najafgarh Road to Rohtak Road is
concerned, the Delhi Administration
have been asked to send an estimate,
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in case they consider it necessary to
light this stretch of the Road.

As regards widening of the portion
from Dhaula Kuan to Najafgarh
Road, the Delhi Administration have
been asked to carry out a traffic sur-
vey and, in case widening is justified
by traffic counts, to formulate pro-
posals for widening the portion to
4-lanes.

It is not possible at this stage to
indicate when electrification of Ring
road from Dhaula Kuan to Shakur
Basti and widening of the Ring Road
Dhaula Kuan to Najafgarh Road are
likely to be carried out as it will de-

end on existence of adequate justi-
gcation and availability of funds,

Ad-Hoc Increase in Emoluments of
Air India Staff

5993. SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Gov-
ernment have offered Rs. 40 as ad hoc

increase in the emoluments of the
Air India staff; and

(b) if so, by what time the final
decision is likely to be taken in this
regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR,
KARAN SINGH): (a) and (b). Ain
India have decided to make an ad hoc
payment of Rs. 40 per month with
effect from 1st April 1969, to all em-
ployees drawing a basic pay not ex-
ceeding Rs. 1,000 per month, pending
the conclusion of wage mnegotiations.
The payment has already been made.

Indo-Soviet Symposium on Flora

5094. SHRI R. R. SINGH DEO:
SHRI Y. A. PRASAD:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that an
Indo-Soviet Symposium on Flora was
held in Delhi in February 1970; and
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(b) if so, what was the outcome of
this Symposium?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) An Indo-
Soviet _Symposium on the “Chemis-
try of National Products including
Pharmacology” was held in New
Delhi from 2nd to 6th February, 1970,
as a part of Indo-Soviet Scientific
Collaboration,

(b) The Symposium afforded a
valuable opportunity to Soviet and
Indian scientists to discuss and ex-
change scientific information on diffe-
rent aspects of the chemistry of plant
products and the current develop-
ments in this field in both countries.

International Hockey Tournament
held in Bombay

5995. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that an In-
ternational Hockey Tournament was
held in Bombay in January, 1970,

(b) if so, the names of countries
which participated in the tourna-
ment:

(c) who organised this tournament
and the total expenditure incurred
thereon; and

(d) what type of assistance, if any,
was given by his Ministry and by the
All India Sports Council?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) Yes. Sir.

{(b) 1, Argentina 2. Belgium 3.

Holland 4. India 5. Italy 6. Japan and
7. West Germany.

{c) The Bombay Hockey Associa-
tion organised the Tournament on
behalf of the Indian Hockey Federa-
tion. The total expenditure incurred
was Rs, 3,85,642 (Rupees Three Lakh
eightyfive thousand six hundred
fortytwo) approximately,

(dy In consultation with the All
India Counecil of Sports,
permission was accorded
Indian Hockey Federation to hold the
Tournament in India,
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Housing of Press t by
Australian Captain Lawry at
Calcutta Cricket Test Match

5996. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

ta) whether it is a fact that the
Australian Captain Lawry had abused
a4 Press Correspondent in Calcutta
during the Cricket Test Match:

(b) if so, whether his Ministry has
inquired into the matter to find out
th:‘i factual position of the incident;
an

te) if so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) According
to information received by this Minis-
try, the Indian Cricket authorities
have no knowledge of the incident
and are unable to throw any light in
the matter.

(b) and (c). Do not arise.
Sarkar Commitiee Report on C.S.LR.

5997. SHRI RAM AVTAR
SHARMA:
SHRI YASHWANT SINGH
KUSHWAH:

SHRI HIMATSINGEKA:
SHRI DEVEN SEN:
SHRI RABI RAY:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether Government have con-
sidered the report of the Sarkar Com-
mittee on the Council of Scientific
and Industrial Research;

(b} if so, the details of the decision
taken; and

(¢) if not, the time by when the
decision will be taken?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.ER.V. RAO): (a) to (c). The Sar-
kar Committee have only submitted
the first part of their Repert on the
Council of Scientific and Industrial
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Research (CSIR), which is being
examined, The complete Report has
vet to be received. However, it will
be Government's endeavour to take
decisions as early as possible,

Enquiry re. Qualifications of Sciea-
tists holding top positions in C.S.LK,

5998. SHRI RAM AVTAR SHAR-
MA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether Government propose
to conduct any enquiry to find out
whether the persons occupying top
positions as scientists and others in
the Council of Scientific and Indus®
trial Research have the requisite
qualifications for the work they are
expected to dc;

(b) if so, the details of the proposed
enquiry; and

(¢) if nu enquiry is proposed the

reasons therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.V. RAO): (a) and (c). There
is no such proposal under considera-
tion, The Sarkar Committee has look-
ed into the appointments of Scientists
occupying top positions in the Coun-
cil of Scientific and Industrial Re-
search (CSIR) and their Report
(Part-I) has been laid on the Table
of the Lok Sabha on 10-3-1970.

(b) Does not arise.

sam frdt feoem g e

TERR § FEY § w93 fea
TaT =y

5999. =it fagrer fag : 1 v an
qa% §AT WAl qg A & FAVFIA 5

(%) & =Y fRum 7 ™ =
aut § qaATaTe I § gafua g w
9T q9-a7Y, e s fear &

(&) w1 g w9 & 5 9 #1401 A<
& AT 9T @ § TafF FEiaa 7 qoid
AT FHT IAT IUAHE
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Stay of Foreign Tourists in Hotels
run with foreign collaboration

6000. SHRI ARJUN SINGH BHA-
DORIA: Will the Mlmster of POUR-
ISM AND CI AVIATION be
pleased to state:

(a) the names of Hotels in India

which are being run with foreign
collaboration; and

(b) the number of foreign tourists
who stayed in those hotels during
1969-707

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) At present only
the Oberoi Intercontinental Hotel in
New Delhi is being operated with
foreign collaboration,

(b) According to information re
ceived from the Hotel, a total of
51330 foreign tourists stayed there
{rom April 1969 to March 1970.
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Complaints against Entertainment
Tax Officers ot"De.lhi Adminis-
tra

6001, SHRI JUGAL MONDAL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) * the number of employees
working in the office of the Enter-
tainment Tax of the Delhi Adminis-
tration alongwith the details of the
posts on which they are working;

(b) whether complaints were re-
ceived against the Entertainment Tax
Oificer and Entertainment Tax Ins-
pectors or his subordinates during the
last three years up to March, 1970;

(c) if so, the nature of those com-
plaints and the names of com-
plainants and the action taken by
Government against the concerned
Officers; and

(d) the names and designations of
Officers or subordinates who were
cither suspended or transferred dur-
ing the same period and the reasons
for their transfer and suspension?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Details of the emplo-
yees in the Office of the Entertain-
ment Tax Officer, Delhi Administra-
tion. are as follows;

(1) Entertainment Tax Officer 1

(2) Entertainment Tax Ins-
pectors 3

(3) Entertainment Tax Sub-
Inspectors 6

(4) Entertainment Tax Inspec-
tor (Head Qrs.). 1
(5) Accountant 1
(6) Cashier 1
(7) Upper Division Clerks 2
(8) Stenographer 1
(9) Lower Division Clerks 4
(10) Peons 4
Total 2

(b) Yes, Sir.
(c) The complaints contained alle-

' gations of corruption and favouritism,
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Omne complaint also related to non-
transfer of the employees for a long
period. The names of the complain-
ants are as follows:

1. Shri Suresh Chandra, Lodi
Colony, New Delhi.

2. Shri Ram Lal, J. J. Colony.
Delhi,

3. Shri V. N. Brahmchari, Jam
Nagar House, New Delhi.

No action against the employees was
considered necessary as the com-
plaints were not substantiated.

(dy During the period from 1967
to March, 1970 no officer/employee
was suspended on any ground during
the year 1969-70, 2 Entertainment Tax
Sub-Inspectors, namely, S/Shri K. N,
Sharma and S. H. Jafri were trans-
ferred to other Departments for ad-
ministrative reasons. Besides, during
1968-69, the then Entertainment Tax
Officer, Shri U. R. Jain, was also
transferred, but this transfer was not
on account of any complaint.

Loss to Property in West Bengal due
to Political Disturbances

#002. SHRI R, BARUA:
SHRI RAM
SHARMA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a huge
loss of national and private proper-
tics has been suffered in West Bengal
during the last three years after the
last General Elections due to politi-
cal disturbances there;

(b) whether it is also a fact that a
large number of political murders
have taken place in that State during
that period;

(c) if so, what is Government’s as-
sessment in this regard and their
reaction thereto; and

(dy whether and how Government
propose to check such happenings in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Information
is being collected from the state Gov.
ernment. However it was stated in
answer to the Lok Sabha unstarred

AVTAR
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question No, 3345 dated December, 6,
1968, that according to information
received from the State Government,
twenty murders had taken place in
West Bengal, for suspected reasons
of political rivalry, during 1967 and
1968 (upto November). In answer to
the Lok Sabha starred question No.
432 dated December 5, 1969, it was
also stated that according to the in-
formation received by the Central
Government from their agencies,
there had been 101 murders in West
Bengal in 1969, arising out of inter-
party clashes and activities of CP
(ML.) and other extremists.

(¢) and (d). The Government’s an-
xiety over the law and order situation
in West Bengal had been communi-
cated to the House, The Government
are determined to deal firmly with
all violations of law and the state
government are taking appropriate
- action in this behalf.

Kashmir People’'s Conference

6003. SHRI R. BARUA: .
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Sheikh
Abdullah is organising a Second
People’s Conference in Kashmir in
+May, 1970, and, if so, with what objec-
tives; ’

(b} the reaction of Government
thereto; and

(c) whether the Sheikh has sought
any kind of assistance from the Gov-
ernment of India in organising the
said Conference and, if so, the nature
thereof and Government's decision
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (c). In a letter to
the Prime Minister Sheikh Abdullah
had stated that a convention was pro-

d to be convened in Srinagar in
the last week of May 1970 to evolve
a formula for a peacaful, democratic,
just and realistic solution of the
State's political future. He had also
requested Government to permit
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some persons from Pakistan-occupied
Kashmir and Pakistan to attend the
canventioﬁ so as to enable thﬁg: {to
express their view-points on tl u-
ture of their homeland. Government
have decided not to give such per-
mission,

(b) Government consider that the
issues proposed to be disc are
misconceived and unrelated to reali-
ty.

Construction of Airport in Calicut
6004. SHRI E. K. NAYANAR : Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government propose
to give preference to the construction
of an Airport in Calicut (Kerala)
during the Fourth Five Year Plan;

(b) if so, when the construction
work will begin; and

(c) what are the obstructions before
Government in starting the work?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) to (c). Provi-
sion for acquiring land and starting
preliminary work cn the scheme has
been included in the Fourth Plan.
The State Government has been re-
quested to dproceed with the acquisi-
tion of land on the basis of the plans
suggested by them and approved by
the Civil Aviation rtment in
anticipation of the formal sanction of
the project, for obtaining which
necessary action is being taken, After
issue of formal sanction and comple-
tion of land acquisition proceedings.
other works will be taken in hand
to the extent resources can be made
available for the scheme within
Fourth Plan ceiling.

Panchang brought out by Ministry
of Tourism and Civil Aviation

6005, SHRI GEORGE FERNAN-
DES: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government produce
a Panchang every year;

(b) if so, the agency through which
the Panchang is produced;
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(c) the total expenditure involv-
ed in producing this Panchang;

(d) the number of copies printed
annually during the last three years
and the number of copies scld; and

(&).whether Government have re-
ceived any representation criticising
this Panchang and questioning its
authentieity?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir, The
Rashtriva Panchang is published in
12 languages.

(b) The Panchang is prepared by
the Indiag Meteorological Department
and is published by the Manager of
Publications.

(c) The average annual expendi-

ture on the production of the Pan-
chang, based on the last three years,

" is Rs, 26,650. :
e
Year Number of Nomher of
copits ropies
Printed solrd
16849 Saka Era (10067-
68) .. o W] 4246
1800 Saka Era (1908
69) v - 0,330 3.970
1891 Saka Era (196Y-
T0) . . 1,500 3.726
(e) Yes, Sir. Broadly speaking,

there are two schools on Panchang
preparation in the country, namely
the Orthodox and the Modern. The
Rashtriya Panchang belongs to the
latter school and is based on scienti
fic principles and astronomical ob-
servations of the Sun, the Moon and
the planets,

Findings of enquiry made into acci-
dent to Indian Airlines Dakota
Plane at Jaipur

6006. SHRI GEORGE FERNAN-
DES: Will the Min'ster of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether the enquiry into the
accident to the Indian Airlines
Dakota plane VT-CJH at Jaipur on
the 18th February, 1970 has been
completed; .
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(b) if so, what are the findings of
the enquiry;

(c) whether any action has been
taken against any officiais or staff of
the Indian Airlines Corporation in
connection with this accident; and

(d) whether it is a fact that the
load and trim sheet of the ill-fated
aircraft were found missing?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR,
KARAN SINGH): (a) Indian Air-
lines Dakota VT-CJH met with an
accident on [8ta February 1969 and
not 1970. Tae enquiry has been comn-
pleted.

(by Toe findings of the Investiga-
tint Officar are indicated in the sta-
tement attached.

{c) Appropriate action against the
concerned individuals has been ini-
tiated. 3

(d) The official concerned fsiled to
preduce the -load skeet ana trim
sheet kefore the Investigating Ofi-
cer,

STATEMENT
Findings:—
1. The aircraft held a valid Cer-

tificate of Airworthiness for
the flight.

The crew had wvalid licences
with proper endcrsement for
the type of aircraft.

3. Th2 weather was fair arrd fine.
But the take-olf was being
efected under dowr—and
cress=wind  conditions  during
t': kours ol darkness.

4, Toe aiveiaft was  overloaded

and in complete disregard  of

the C.G, position.

5. The load sheet and trim sheet
prepared by the ‘Lraffic Assis-
taut in-chavee of the departure
of this flight was fa'se and in
eomplete  dis-regard of safety
and t:c Filot was made to ac-
¢ant the same without  his
knewledge,

L/BAMLES -5
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6. The Commander of tue air-
craft was seated in th: Co-
pilot’s seat and the Co-pilot in
the Commander's seat.

7. The Air Hostess had seated
herself.on a metal box 'n com-
piete disregard of safety re-
quirements. '

Demands of Public Works = Depart-
ment in Andaman and Nicobar
Islands,

6007. SHRI GEORGE FERNAN-
DES: Will the Minister of HOME
AFFAIRS be pleased to state,

(a) whether Government have re-
ceived a representation from the
Andaman and Nicobar Government
Emgloyees and Workers' Feceration

- on the 15th November, 1969 1egard-

ing the various demands of tne em-
ployees of various categories engag-
ed by the Public Works Dep: tment
in the Andaman and Nicobar Islands;

(b) if so, whether Government
have taken any steps in th direc-
tion of meeting those deman:s; and

(c) if not, the reasons thercior?

THE MINISTER OF STATE IN
THE MINISTRY OF HOMEZ AF-
FAIRS (SHRI VIDYA CI ARAN
SHUKLA): (a) Yes, Sir,

’ ‘(b]l and (¢). The demands have

teen examined by Andaman admi-
nistration, Some of them have not
teen found acceptable, Appvopriate
action will be taken by Anda~ an ad-
ministration on other demands after
the examination is over.

Allocation of Staff of Punjab En-
gineering College, Chandigarh

6008. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS  be
pleased to state:

(a) whether it is a fact that the
staff of the Punjab Engineering Col-
lege, Chandigarh is also in the cate-
gory of allceation to Punjah. Har-
yana and Himachal Pradesh on the
reorganisation of Punjab;
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(b) if so, when it will be allocated;
(c) whether it is also a fact that
due to this non-allocation, no pay
scales have been fixed for it and the
permanent employees of the erst-
while Punjab are now working
against the temporary posts; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). The question of
the allocation of the staff of the Pun~
jab Engineering College, Chandigarh,
is yet under the consideration of the
Central Government. A decision in
this case is held up pending clarifi-
cation from the Government of Pun-
jab whether the staff of the College
weve burne on an all-State Cadre in
the former Punjab State or were
recruited exclusively for the institu-
tion.

(¢) and (d). The Central Govern-
meit have already taken a decision
on the question of revision of pay
scales for the unallocated staff, Revi-
sion of the c!:'e11'n,sz.~nt cadre stren-
gth of the College would depend en
an assessment of the stalf require-
ments of the Institution with refe-
rence to the work-load aud final allo-
cation of the staff has no relevance
to this question,

F0erTe wRiTaw e & fod d-
L11d

6009. st yRwT s : T TEA
o wife JgEaw Fdt 9y T A F9r
wit fF :

(%) =@ awg 3w & femd wwimge
qraeE A & AR

(&) 71 ¥FR IF M FF &
fodt $@ FTTaATE F 9 fawre wT
g7

wizn am TéfTe Iwwmw @R (w0
wm fog) : (7)) mafs == @99 7 @@t
g1 oo o 8, AWty 31 femee,
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1969 #1 929 faumAaTar®i & qrer =ATAL
fax @it & T fanmaes-agEa 4,
fmwsao A w § 8 : '
ﬂfﬂ[ﬁwﬁtﬂm‘rﬁ-ﬁm—aw& 358
s arforfsaes faaraaras argaa-ard
84 WA oftagw frmrraras
ATgAT-AT 487
(&) arfafsrs faarrrast 4 i
Y wiw faaas gE=T qeTET Fal wify &
s Fr ardfr 2
sfeam fafaw afew & wfasfot o e
e ferafawrern # afex @@ ot fagfen

6010. =it wvaT st : 791 fasmy aran
qu® &AT AT T2 FATH F1 FI7 F40 05 ¢

(%) amr mwwre w1 frar 2feaw
fafaw afar & or afos afesd N
T gz fawafaaem # afag 97 0
Fms@ st ;

(=) afz &, a1 Fa# a7 #1201 & ; wWC

() =ar o& sfawfai £1 g7 fam-
farmai F ot frgga F74 F1 AweTE d ?

ferar rqr g Gy W (wro Ao #o
WTTo Yo m) H (EF) AT (ﬁ'). 'Jlaf, q3T
fw ot aarew feeg favafaaras & gaafs
& wred sorafas & (®1€o Go Tdo)
wfasTdr #1 wax wfar & &1 7 fagfer
% fau sfafrafea 7% 1 91g fom
& fmd fasafaaras & gama &1 qare
T # mez fad 1 wAvfr &1 w37
q7FT 7 74 fomr &

() @arFrf geama faarmdta 781 2

fafrordt & amanfoe aor stwan
wawt nifafafert

6011. it vy fasy : 77 fvew o

TaF FMAA qZ AT A FWHA (5 ¢

(7) ¥ az @x 2 fr faafaaras
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#4717 wiam & farafs sraqi & wigafas
A7 AT A wAer afafafadt o 7 AN
#r farfemat d

(@) #ar &¥a aeFre 7 3% faerfror
61 e 77 faar g A

() afzgi, A za& Far Feo g ?

foen aar qae qa WAt (¥o Wo Wo
o Ao TA) : (F) & (7). WL
usar e A wadT 97, 1968 FgEAsw H
g 17 fawrfeoi & ara v a1 7 fawfor
ot F1 4 f "fasafamas for51 71 faer
A1 wigarfas a1 wAl & A0 I9avr A9
41 =1fzw | zaE % favafrar #a-
=17 W 7 72 fawifor a7 freafrara
# ot | a1 &7 forem oAy 7 Ay e
& forear wfaat &0 3= fawrfonr w1 owa §
a7 & fou fqar 2| 97 T F 39
fasifoor ®1 =rae F¢ faqm g 741 793
g % famfaaagl & gmz fFm & f5
=7 fadirfoer %1 s & [T o

aftro wrte fet s an aan o fgh
SATC WET B! TR B ATAT 6T
s

6012. it v foma : Far foe aar
gaw §w WAl qg IAT FFOF

(%) #ar 77 77w 7 zfqo wreg
fa=y sy AT WX #TF W= AT T
Y W e gt 1 oargar aifre
FHr e ok

(w) afzgr, ArsasFTFTNE ?

fn s guw @ WEew ® W
wat (=it weravi) (%) feror wrea fe
AT 7HT 79T F7F fz=y wane ww A fem,
rafogw Aramat g St A1 aver wfoweor
qftemi F1 & T WrFEAT. 1968-69
F vifew ad & arfem & 7% 41, feg
LB(D)?LSS- &
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a7 safFaqi 4 397 ardia § 98+ § gforeror
wEAm T A1 §, 3 frafem & am &)

(&) wsg q7FT 7 wrgar qifem A5
& frmfafas «ron fao §

(1) FTETR AT A ATAAT AT A
#1 sfofega wrar searewi £ w7, faR
" fadwza frar Tt feedt sforeor
FIAAT T T 778 & T8 7 A7 AWAT 3 |

(2) wearaa sate 9T a8 A AEY
A 4, ¥ifs 5w & 9 w1 wreAT
qrA FE T |

(3) aereta AamEET 1 Nifgm
ATTAT Ft TLATAT F 3-2-65 1 g o7
F fet gaET AR &t d55 F Fee@i
1 qa o1 fr afier W fe=fr s=me qwr
1 ozt farwmr ¥ ArvnTaral 7 of &
fera faeit ot sfwreror wrww #1997 g
H A9 1 q€@ A& & | I AF4T F1
w97 | et y=e & v afg

(4) Taraar a7 2 f5 o3 F geama
w fedr  wfwew swr & fu g
afardt afaarsi 1 g &

(5) azdfroar 7= & foF = afmrr
=21 ¥ s goaws ar & vy §
AT FW AT G | [F WEATIH H AT H
ar oar gar ot 7= § f§ g afmard
o grega T T

(6) awr & wayq FHAf@ET AT
qewT & gfrgor At § @1 w15 q0-
T AET & | T T wiEw ol # fa
qrEg-FH F1 waAfa § w1 qear Eé¥ o
Introduction of Mini-Aircraft pro-

duced by M/s Britten Norman

Ltd, for Feeder Service
6013. SHRI S, S. KOTHARI: Will
the Minister of TOURISM AND
CIVIL. AVIATION bpe pleased to
state:
(a) whether it is a fact that a Mini-
aircraft called ‘Islander’ which could
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virtually land on a foctball pitch,
has been produced by Mi/s. Britten
Norman Ltd., and its dJenonstration
is being examined by the wvarious
Government Departments,

(b) if so, whether Government
would acquire these aircrafts to ope-
rate both for feeder service between
airfields in big towns and their sub-
urbs and also as taxis on regular
flights between small towns.

(c) whether the operalion by the
Indian Airlines Corporation of the
Mini-aireraft is likely to be expen-
sive; and

(d) whether the Indian Airlines
Corporation would set up a separate
Department or subsidiary Company
to handle this service or permit
cther operators to work it?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Officers of the
Civil Eviation Department and In-
dian Airlines witnessed a demonstra-
tion of the ‘Islander’” on the 2nd
March, 1970,

(b) No such proposal is under con-
sideration.

(c) and (d). Do not arise,

0il Terminal for berthing Huge oil
tankers at Cochin

6014. SHRI HIMATSINGKA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose
to sanction the building of an oil
terminal capable of berthing huge
oil tankers at Cochin; and

(b) if so, the details of the project
and the cost thereof?

THE DEFPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN '1HE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL
SINGH): (a) Yes,

(b) It is proposed to construct an
0il dock inside the existing harbour
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to handle tankers of 80,00 DWT, The

project is estimated to cost about
Rs. 9.12 crores,

Ceiling on the size of Central #nd
State Ministries
6015,"SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether in view ot the cbser-
vations of the Committee on Defec-
tions in legislatures and in view of
the Administrative Reforms Commis-
sion’s observations, Government have
decided to limit the size of the Cen-
tral and State Ministries;

(b) if so, what criteria have been
laid dewn in this respect; and

(c) if the reply to part (a) above
be in the negative, the reascns for
not fixing such a limit?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI VIDYA CHARAN SHU-
KLA): (a) and (b). The recommen-
dation regarding the size of the
Council of Ministers at the Centre
was made by the Administrative Re-
forms Commission in their report on
the Machinery of the Governmen* of
India and its Procedures of work and
regarding the Councils of Ministers
in the States in their report cn State
Administration. The reports are un-
der examinaticn by the Government.
The Committee on Defections had
also examined the questicn of limit-
ing the size of the Counciis of Minis-
ters. Government propose to intro-
duce legislation in the light of the
views expressed by the Committee
and the comments made thereon in
Parliament,

(¢) Does not arise.

wyite grew fafady, af freet & wtanfoat
w1 "/

6016. »it frgre feg : ¥ e AW
wifre sgvmm w4t a7 T A1 T A
fr :

(¥) =1 wvis gz & st
oI & AT H FHATET HIT G g
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fafres, 7f fawelt, § waa®i #1797
are & AT 196869 F wE AWATE
garr ; )

(@) afz g, @1 g9 7a&@ &1 A&
T g AT

() ww a% faar fawfod saifea
#1 91 947 § W wo feadr fawfor &
MT I Fgifaa & & faq @ #79-
agrarwy ?

qUEA A9 WaiTe JTEE wAl (Wo
w feg) : (%) o, @

(@) 5w adr 3ear |

() qa7 AT WX WAl F qTA
FYorf A 1 fawrfoot £ wvits gew
g FEifa faar ar s#: 1 &1 A
Frm fafa” & ®aa 7 UF =T 9T FA
& fawz 7 47 wi fawifon & a7 gew
F ATUF-T 1 FAAET F AT E L |
weire grew fafagy, 7f feeelt & et

w el quy o=t ® fraw

6017. =it fagrat fag : 717 wiew aam
wafre ST WAt gz Fam # g
Fa fF .

(%) ww grew fafaze, af fossit
& FwArfagt &1 v Ag7 Eefa F faw
aar g ;

(a) ¥ 9g @9 & f 39 g &
welf aur e w4t fom g @TEE
ot & fod 67 fraw & faer &

(w) afz g, @ 5@ a7 & a9 7
T FEATET FT ;W7

(w) afz #1¢ FrEmEr 78 1 7€ ¢ A1
THE T wEwE 7

i FaT WETAE Iy WA (o Wi
fag) : (%) & (9). @ g2F 7 7=
wdf gt qgvafa F fmaw. g =i T
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fafoee w3fa vd =7 a< & WA 7
gra fraffar amra fast #1 afee &
TEAGU, 19637 FAT G | E1EA 7 HIA
frarsii #t wm s gEHt I AT
fea o @y fraat & arq w1 a7ar 7@
w2

wite grew fafade, 7 freet & w-
wifwl &t @ w1 g

6018. =it frgrer Fag : Far Qe aa
wifre syggaadiaz v & FO7 F9
fF:

(%) woir grzm fafags, af faeht
F FHATATFT 9T 1967-68 AT 1968-
69 W aMa % &9 § fHadt ufwdy g

() #m az 79 2 & 39 Z17a &
FHATEI AT ATTFIF AT T 1967
68H aFH F ATAA § UF FARIAT LA 4T ;

() Fr ag sir w9 & & w9t
F1 a9 1967-68 T4T 1968-69 T e
9 & 7ET faam wa Wi afe gr, @1 A
aF FTEAT TG FT @A q FH T
FEOT A HIT

(9) & a%w@r afn & yEw §
wirerar 14 & {73 97 FrEaEr FTEr g 7

i aar wafAw gy w6 (300
wv fag) : (%) 70 g1ew & FH=ICAy
FT AT 1967-68 AT 1968-69 & fau
wrar &g @ ams &t afn s
4,24,954 T9T AT 4,49,815 74 THF
41 1

(=) < &

() o, 7 1 Fd=TET w1 oA
1967-68 A9T 1968-69 * faw ame
margat wfafaaw, 1965 (79 1% a9
TF2, 1965) & ITAHT F HAATT FAW Y
od afer F0 woarT w7 faar mar @, qun
TH HE W IAF 18 Ofw T Ad g

(7) 97 87 750 |
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Andaman Special Pay to mainlanders
in Andaman

6019. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 3371 on the
9th August, 1968 regarding Mainlan-
ders in Andaman and state:

(a) whether it is a fact that almost
all persons of Andaman domicile re-
cruited from the mainland had re-
presented to the Andaman Adminis-
tration for the grant/restoration of
Andaman Special Pay and till this
day some of these representations
are lying undecided with the Anda-
man Administration;

(b) if so, the date from which and
the reasons for which each of these
representaticns are lying undecided
with the Andaman Administration;

(c) the time by which the Anda-
man Administration 1s expected to
be in a position to arrive at and erm-
municate its decision on the repre-
sentations; and

(d) whether the aggrieved Govern-
ment servants can go in appeal to the
Government of India during the pen-
dency of their represeniations with
the Andaman Administration?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). Four out of the
five persons of this category had re-
presented to the Andaman and Nico-
bar Administration. Out of these, the
representation of only one person is
pending with the Administration
since the 8th November, 1968, as it
had to be examined witk reference
to some old documents and also be-
cause the question of reviewing the
Andaman Special Pay was engaging
the attention of the Gocvernment of
India in the meantime. The Andaman
and Nicobar Administration hope
to dispose of this representation
shortly.

(d) The question of submitting an
appeal to the Government of India
would arise only when all means of
securing redress at lower levels have
been exhausted.
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Conditions of service of Himachal
Pradesh Employees

6020. SHRI HEM RAJ: Will the
Minister of HOME AFTFAIRS be
pleased to state:

(a) whether his Ministry has ap-
pointed any Advisory Cummittee for
deciding the equation and integra-

tion of incoming employees from
Funjab to Himachal Pradesh;
(b) if so, whether the Advisory

Committee ascertained the conditions
of services, mode of recruitment and
avenues of promotion from the Chief
Secretary, Punjab Government while
determining and deciding the claims
of incoming employees and granted
any protection to the allocated em-
ployees under the Punjab Reorgani-
saticn Act?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The Himachal Pradesh Govern-
ment was not asked to ascertain the
ccnditions of service, miode of re-
cruitment and avenues of promotion
from the Punjab Government at any
stage by the Advisory Cominittee,
The equation of posts and integration
of employees allocated to the Govern-
ment of Himachal Pradesh from Pun-
jab is done under Sections 82 and
24 of the Punjab Re-crganisation Act,
1956.

Pay and Allowances of non-gazetted
employees of Himachal Pradesh

€021. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the different categories of non-
sazetted staff as they exis’ in Hima-
chal Pradesh at present and what are
their erades of pay and allowances
of diffe;ent kinds which they are re-
ceiving in various areas and far
away regions of that teriitory:

(b) the different categories on non-
gazetted staff as they exist at the
Centre or Delhi at present and what
are their grades of pay and allowan-
ces of different kinds whicn they are
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receiving in the various States and
far away regions; and

(c) the diflerence between the gra-
des and pay scales ana different al-
lowances which the Himacha! Pra-
desh staff will have if they are given
the Punjab pay scale and allowances
and the Central or Delhi grades of
pay and allowances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) to (c). It has been
decided to adopt Central pattern of
pay and allowances for employees of
all the Union Territories including
Himachal Pradesh with effect from
the 6th March, 1970. To implement
this decision, necessary data in re-
gard to pay and allowances of the
employees of all the Unicn Territe-
ries are being collected, and are not
immediately available.

Abolition of Basic Schools in West
Bengal

6022, SHRI BENI SHANKER
SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the
West Bengal Government have abo-
lished all the basic rchools in the
State in the year 1969, when the
whole country including the West
Bengal State was celebrating the
Centenary of Mahatma Gandhi, the
originator of the system; and

(b) if so, the reaction cf the Cen-
tral Government to this step taken
by the West Bengal Government?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) and (b).
320 senior basic schools (middle
schools) have been converted into
junior high schools in West Bengal.

In West Bengal, there are 32101
primary schools of the ordinary type
and about 2500 junior hasic schools
(lower primary schools),
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There was a proposal to discontinue
the system of basic schools in West
Bengal and to bring them intc line
with other primary schools. However,
no formal orders have yet been issu-
ed. The intention is to have a com-
mon syllabus for all such schools and
to include ‘work experienge’ for the
pupils of the primary stage.

The Education Commission in its
report (Recommendation No. 102 had
recommended that the essential
principles of basic education should
guide and shape the educational sys-
tem at all levels and no single stage
of education need be designated as
basic education, The proposals under
consideration and action taken so far
by the West Bengal Government are
‘n line with the above reccmmenda-
tion.

Edueation in persomal and public
hygiene, Nutrition and fitness

6023. SHRI BENI SHANKER
SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES
ke pleased to state:

(a) whether any steps have been
taken for the educaiion of every
child and adult on principles of per-
sonal and public hygicne. nutrition
and fitness throughout the country;

(b) if so. the details thereof: and

{¢) if not, the reasons therefor
and the steps proposed to be taken
in the matter?

THE MINISTER OF LDUCATION
% YOUTH SERVICES (DR. V.K.R.V,
RAOQ): (a) to {(c), The question rela-
-es to a matter falling in the sphere
of responsibilities of State Govern-
ments and not of the Central Gov-
ernment. The time and effort requir-
>d to obtain information from States/
Union Territories about every child
and adult from every educational in-
stitution in the country whether pri-
vate or governmental, will not be
commensurate with the results like-
lv to be achieved,
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Prooalmtnraeluthnmdmmt-
ment of officers to Class I and
II Services.

€025. SHRI ONKAR LAL BARWA.:
SHRI P. N. SOLANKI:
SHRI CHANDRIKA PRA-
SAD:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the procedure for the selection
nf Officers for Class I Services in the
Government of India and how these
are controlled;

(b) the Act applicable to the Offi-
cers so selected:

(c) whether an Officer selected for
Class 1 Service can be appointed to
Class Il Service cr vice versa on the
discretion of the Ministry concern-

(d) if an Officer selected for Class
1 Service is appointed by the Minis-
try neither in Class I nor in Class II
what will be the service condition
fcr that service;

(e) whether the Ministers are em-
powered to interfere with the selec-
tion made by the UPSC and can
change the class of service on their
own accord: and

(f) how leng an officer selected for
Class I or II Service can be kept
temporary by the Ministries and
what procedure is normally adcpled
for his confirmation?

THE MINISTER OF ST&TE I‘*l
THE MINISTRY OF
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The proce-
dure for selection of Officers for a
Class I Service under the Govern-
ment of India is laid down in the
Rules framed for that Service. The
Rules are' framed either under an
Act passed by the Parliament or
under the oroviso to Article 309 of
the Constitution. Each Service is con-
trolled by the Ministry /Department
administrativelv ccncerned with that
Service.

(c) Normally an officer selected
for a particular class in a particular
Service is appointed ‘5 that class in
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that Service subject to availability
of vacancies and his pceition in the
select list. However, if the rules of a
Service provide that, for certain rea-
sons, like the mnon-availability of
vacancies, in class I, an officer can be
appointed to Clas II, such appoint-
ment can Be made by the adminis-
trative Minisiry according to the
provisions of the Service Rules, How-
ever, a person selected for Class 11
cannot normally be appointed to
Class I.

(d) The question is not clear, If a
person selected for appointment to a
service /post is not appointed in that
service /post for any reason
non-availability of a wvacancy, his
keing declared medically unfit, etc.
he does not become a member of the
service and there is, therefore, no
question of any rules relating to con-
ditions of service applying to him.

(e) Normally seleciions made by
UPSC. are accepted by the Govern-
ment, So far as change of class is
concerned, the position is stated in
part (¢) above.

(f) The confirmation of an officer
in Class I or II depends upon his
satisfactorily completing the pericd
of probation and the awvailahility of
permanent vacancies. Therefore, no
period can be specified for vwhich an
officer has to remain temporary, The
rormal period of probation, however,
is two vears, which can be extended
according to the rules of each Ser-
vice. The suitability of an officer for
confirmation, particularly in Class 1.
is normally assessed by Departmen-
tal Promotion Committee with which
the UP.S.C. are associated,
Retirement age of Government Em-

ployees

6026. SHRI JAI SINGIH:
SHRI HARDAYAL DEV-

GUN:
SHRI YAJNA DATTA
SHARMA:
Will the Minister of
AFFAIRS be pleased to state:
(a) whether Government propose
in consider the desirability of reduc-
ing the retirement age from 58 to 55

HOME
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with a view te easing the unemploy-
ment problem in the country and
thus providing greater job potentia-
lities to the unemployed; "

(b) whether Government will also
consider the desirability of permit-
ting their employees who have com-
pleted 25 years of service to go cn
voluniary retirement ii they so de-
s re; and

(c) the total number of Govern-
ment employees who have completed,
the age of 55 on the 3lst December,
19697

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The age of superan-
nuation of Central Government em-
ployees was raised from 55 to 58
yvears only a few years ago after a
thorough examination of all relevant
factors. The circumstances have not
changed to warrant reconsideration of
this decision.

(b) Attenticn in this connection
is invited to the reply given to Un-
starred Question No. 3501 bv Shri
Sivasekharan in the Lok Sabha on
the 20th March, 1970.

(¢c) The information is being col-
lected and will be laid on the Table
of the House,

Resentment among Tra-

passengers
velling in foreign Airlines

6027. SHRI S. K. TAPURIAH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is resentment
among the passengers iravelling in
fcreign airlines for being delayed
unnecessarily on account of thorough
search of the passengers boarding
from the Indian airports:

(b) if so, how long
will be continued; and

(c¢) whether any other country is
also practising the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATICN (DR
KARAN SINGH): (a) No. Sir. No

this practice
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such case of unnecessary delay hus
‘cen reported to the Civil Aviation
authorities.

(b) and (¢), Do not arise.
Dredging of Pi.ra,:leep Port beyond 42
eet

€028. SHRI S, KUNDU: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to statc:

(a) whether it is a fact that the
bottom of the lagoon and channel of
thedParadeep lgort is of clay and
sand:

(b) whether the bottoms of other
major ports in India are harder and
rocky;

(c) whether in view c¢f this phy-
sical structure of the Paradeep Port
the Steel Mission of the Economic
Commission for Asia and Far East
(ECAF.E) has suggested that the
?ort should be dredged beyond 42
eel.

(d) if so, whether Government
have made any scheme fcr dredging
the Paradeep Port beyond 42 feet of
depth, if so, the details of it; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSFORT (SHRI  IQBAL
SINGH): (a) The bed of the lagoon
and the channel is composed of sand
and silt. Clay is at low levels.

(b) In ncne of the »xisting Major
Ports is the bed hard or rocky, ex-
cept at Visakhapatnam where, due
to the presence of rocks on either
side of the channel, it is met with at
shallower depths in zertain reaches
below the channel bed,

(¢) There is no mention dep-
ening the Paradeep Port beyond 42
feet in the Report of ECAFE's Asian
Industrial Development Council on
Iron and Steel dated the 12th January
1970.

(d) and (e). Do not arise.
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CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED OUTBREAK OF JAUNDICE EPI-
pEMIC IN DELHI AND THE STEPS TAKEN
TO MEET THE SITUATION.

MR, SPEAKER: Now, the Calling-
attention by Shri Dwivedy. Now I
stand corrected.

SHRI SURENDRANATH DWIVE-
DY (Kendrapara): Sir, I call the
attention of the Minister of Health
and Family Planning and Works,
Housing and Urban Development to
the following matter of urgent pub-
lic importance and I request that
he may mak a statement thereon:—

‘Reported break out of jaundice
epidemic in Delhi and the
steps taken to meet the
situation.’

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K. K.
SHAH): Honourable Members would
recall that consequent to the fre-
quent stoppages in the water supply
in South Delhi Colonies in March,
1970 as a result of suspected pollu-
tion in the water at Okhla, the pub-
lic mind was considerably agitated.
On the basis of information avail-
able at that time we had expressed
grave concern at the reported water
pollution while stating that there
was no cause for alarm. However,
as a measure of abundant precau-
tion, the All India Institute of Medi-
cal Sciences undertook to conduct
a survey in the possibly affected lo-
calities with a view to anticipate the
possible appearance of Viral Hepati-
tis.

In March 1970, the All India Ins-
titute of Medical Sciences conduct-
ed a study of selected group of popu-
lation from the Greater Kailash
areas who have been cecnsuming
water from Okhla. According to
their findings, 735 cases were exa-
mined between 17th March and 24th
March, 1970 and none was found to
be a case of jaundice. Between 25th
March and 30th March, 1970 out of
the 395 cases clinically examined,
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4 cases of jaundice were detected,
and between 31st March, 1970 and
Sth April, 1970, out of 270 cases clini-
cally examined, cne case of jaundice
was detected, There is no cause for
alarm, but as a matter of abundant
cantion, the following peecantions
have. Ij'een taken:—

(1) A ward in each of the major
hospitals in Delhi, under
the charge of a senior phy-
sician will be set apart for
attending tc jaundice cases.

To assist the day to day
monitoring of the situation
as also for suggesting ways
and means for taking neces-
sary steps to the extent
possible for haospitalisation
and treatment of - cases, a
Committee has been formed
with Director, National Ins-
titute of Communicable
Diseases, Delhi as convenor.
In addition, the Director
General c¢f Health Services.
is also collecting and collat-
ing the data for supplying
to all concerned a daily
bulletin regarding the num-
ber of cases of jaundice ad-
mitted in the hospitals/dis-
pensaries,

(3) In the present state of kncw-
ledge of this infection, the
only prophylactic agent to be
used in Gama Globulin which
is in short supply in the
Country. The present position
regarding the supply of Gama
Globulin is as fellows—

(i) 100 ampoules of 1 ml. each
have already been received
from the Haffkine Institute
Bombay.

(ii) 1,000 ampoules of 1 ml.
each will be available from
the Haffkine Institute, Bom-
bay, within a couple of days
and another 4,000 ampoules
cf 1 ml. each will be avail-
able from the Haffkine Ins-
titute, Bombay, by the end
of this month,

(iii) 5,000 doses of Gama Globu-
lin will be available from
Moscow by the 10th of this
month.

2)
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(iv) The World Health Organi-
sation has also promised to
supply 6,000 doses of Gama
Globulin,

(v) 1,000 doses of Gama Globu-
lin are also likely to be re-
ceived from Bulgaria with-
in the next few days.

(vi) Arrangements have been
made to start within the
next few days inocculations
of the pregnant women,
who are in their last three
months of pregnancy, from
the South Delhi Area, at
the Safdarjang Hespital,
All India Institute of Medi-
cal Sciences and the Mater-
nity Child Health Centres
of Delhi Municipal Corpo-
ration at Malviya Nagar,
Lajpat Nagar and Kalkaji.

The normal treatment for Viral
Hepatitis is B, Complex, Vitamin C,
Glucose and Injection Glucose Saline.
In severe cases of jaundice, neo-myein
is used. All the medicines are avail-
able in all the hospitals and C.G.H.S.
Dispensaries. A statement of reports
received from different hospitals/dis-
pensaries from January 1970 to April,
8th, 1970, is annexed herbwi
Deaths are mentioned in bracRets.
These reports are indicative of ab-
sence of outbreak of jaundice. I
would also assure the House once
again that there is no cause of alarm,
all precautions are taken and in case
of necessity, proper treatment will
be available.

SHRI SURENDRANATH DWIVE-
DY: Sir, the hon. Minister has given
us a long list of precautionary steps
that have been taken. At the same
time, he has said that there is no
cause for alarm. About the experts’
opinion, he has said that they have
found no outbreak of epidemic just at
the moment. But I want to know if

- they have altogether ruled out the

possibility of epidemic in this area
because of the water pollution. I
would like to know whether they
have specifically said so.

It seems, because of the dual autho-
rity here, there is some discrepancy
in the statements that have been made
by the Government here and the
L 13(D)2LS8—1

(C4)

Delhi Administration. I have with me
a statement made by the Lt. Governor
of Delhi on the 23th March in which
he has said, I quote —
“The supply of water from Okhla
water works which was not
of a desired quality...... s

Now, the question is whether you are
going to stop the supply from Okhla
altogether and, if so, what steps you
are taking to stop the supply of this
polluted water. The Delhi Adminis-
tration seems to be taking shelter
because the Government of India,
according to them, are not taking
proper steps to stop the flow of this
water from Okhla.

SHRI M. L. SONDHI (New Dethi) :
Will the hon. Minister refer to the
report, 10 years ago, when jaundice
epidemic took place? Have you learnt
any lesson from that? He is under-
estimating the whole thing. The
people will die of this disease This
is my constituency. I myself suffered
last vyear.

SHRI K.K. SHAH: I am sure that
the hon. Member will be very happy
to know that every day clinical exa-
mination, blood examination and
sample survey are being carried on.
There is complete co-ordination bet-
ween the Delhi Administration and
the Government of India. It is no use
trying to pass on the blame to the
one or the other.

For his satisfaction, I can give him
daily reports of examination that is
carried on.

So far as the question of my hon.
friend, Shri Dwivedy, is concerned,
it is true that we have been examin-
ing the content of oxygen in the
supply of water as well as the treat-
ment of water and though even upto
200 units it is permitted, if it goes
above 40 units we stop the supply of
water, We stop supply of water for a
day or two so that it is kept under
examination. I am confident that with
all the precautions that are taken,
those cases where at an earlier stage
a little trace has been found have been
treated. I won't say there is no
chance. But the chance is between
15 days and 45 days and we are about
to complete 45 days. God willing we
have got out.
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v 7w T (feeh @) ¢
WEqe HEIRY, qg gH~aT A1 ara g fe
QATHAY 351 CHIC & AigFian 1
foram o e fomm & wfamft & fean 9w
¥ gg qar & fr difeq & o 397 g0 §
 foed @19 § AFTRE A W G A E
0T 37 & Fré fadg s @ gl €
afF7 ag am o & fF 99 aF aw
g & fad ag qegue & TR A @
FC TC TF TGN FIH a4 araT 741 & |
i, I ad At wgRy § AT JeT
f 1% At ag fs wn g sieen & aa
qet & T g o { sz e g fE
FIEINT 7 wer & 5 fegmt 70 79
srgar & qrY &2 @ 9 7 gwd S
7g & 7w # swrh dEfat g gEd
gl 1 ¥t a2y o S| F qear € &
I UFIF A A AN A I SR
£ ? uF Ay ww Ko A Tew g6t §
S I8 9 F T TET I A ar 4T
T e T AT FT FW GO HAN
fored wian Y, fadmaar & Seefai
1 q7 7% 7€) SRl I aw ?

qrit &1 degeA at § &Y afe g
et Wit @@t a4 § a7 @ & wWifn 7gi
T A GoE A gE g A
ot W &1 @ § 99N ag e "
& ar g ?

w7z Wt & f% @ s aman wnaf
N 1000 Irarew gL TEF & A WIS
oTe 3= @Y T § IuET 2w frwe mar ¢
qg THEE 7wl & 7

wifadt gate 77 98 ¢ 6 ¥ A
| YT &1 74 aar ¢ {5 ag o dregd
TreT & qg WRET WA 9T &
W 4-5 G & T=41 F FIL AR qAT
war 8, afz g, @1 99 F ared w9 A ;v
wag fFar g 7

(C4)

it ®o o WK : IFT T6 AAHIG &7
F GGF qATA FT ATCAF g AT FTCIIA
7 71 & & faa=, 70 9% 781 & oY
1 77 w7 fagqr ST | SEr aF AR
gt w1 @A & gW 4 ¥e faar &
frehz e faar aex femamt w6 o
Gl A FT 1 GET otegw & ark
g @1 @YW wA9 W awr
I AME § W qg OV gt
AWAT a0 F W Ao #7 f2ae
feame 01 & FT6 S4Y Qronfaaaa #
TEW@ TEAE |

=it gieaama f@d : 38 S 1000 AT
wiafar & drgew fafarew  segare
AN MG WEIaFac o
HT St F FATFEATE 7

st %o ®o WE : EfHww woa o=
ZaTE §aTT F7AT & 99 & Q0 A 9ar
AT &% @3 F1 §99 AWl 8 | =TF
gfT a1 g9 18T & TAT8 4 AW 1 45
g AawErmE g 4-10F suTEr
ag TP G G | gHTR 9TH ST T
& T

It is very difficult to have a survey
of pregnant women, As I mention-
ed, as a matter of precaution we have
decided to give injection to pregnant
women in the last three months of
pregnancy.

o waT W TR A A qg FAF qr
a1 & 731 A& wgRG A 7@ F 9 FOAT
¢ fr w0 dfegés e &1 AET THadt
fraat WX BT W & T==1 9 SUTET v
ol & F OF a==1 A AAT #F arEw
qet 4t ?

SHRI KK. SHAH: From 5 to 9
ages, number of samples examined
for SGOT': males 12, females, 9. For
both sexes, percentage zero; total 21.

I have got all these figures here; I
can hand this over to him.
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o ST A R ;W §9 a8 ¢ 6
ot 3w tfcr # & w4 g, 99 " IH
w#L T A T Se §, 98 feae gw
g o ov F fof ww 7 ¥ fewr ?
WHT I AT 7
SHRI KK. SHAH: We are trying

to calculate even before the start of
delivery.

st wereme Wn (gard Amege) :
o fal s g # 7 O w9 ) e
w1 38 F% qeft # faeslt & ard 1% A=
WTHT 9TF &, HET ST 0 q@ 9 w9
0 § 8 39 qr #1 wge fee 76
st Y faen fmr o & foed R am A
F1 gl St & I & | AT A
IH R Y FT qog & qgT 79 TS &1 T
§ W §v gg fmfat dwy a9 §
75gdl # AH9 wfgs gw & st
G S HTGET QAN g1 Af oA
F AEEE TG T qAE FEEE F
Tz #T faar g1 € €1 & qre=T T S
foesm feslt § A @t 3w & w@E@
AATE EHI A A ST Ao
@& ag s S § R ow awm @
qrft & W w9 & fag aw ||
oo F1 @ § fowd Iuer anx degs
q & WX AT TW-12 9« g faet |
s oo daT a9 g B fod S
frereft oY FCFTR A 999X F1 AW TR
g 99 F IR aER ST afafer g ?
SHRI K.K. SHAH: About mosqui-
toes and other things it is not correct
to say that we have stopped treat-

ment of mosquitoes, On the contrary
it is being looked after very well.

it WYST o WA 2 qg A STHAT H7 420
arft faemr s & dtegde AT w®
a ® frd /T A T Ao § AR
o I et i M o @ @
fodt Tt am @ 9T @ WX I A
T v g7
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it o i’om‘!:!ﬁﬁ’ a’ﬁﬂTﬁEm-
T 7 w1 & & wraan & o feamr
70 &% a3 #< fear smam s aw §oF
ECAU LIS s i e

st Wzt e W & T, AR
o tga faet F w3 ffear dav oan
T uF dfewer fooe fee @Y 99 &
TTAT 9 FCHT A F97 F39 I & 7

st %o eo g :G‘ﬂ%aﬁiﬁﬁﬁﬁ'
T § W ag FoE dae T E

=it WY1 T WA 4T I wr e
F1 TATIET 9T T 7

it ®o ®o WE : S g WET WEA |

SHRI ML. SONDHI: Why that
follow-up action on that Report can-
not be placed on the Table of the
House?

MR. SPEAKER: I think I will have
to amend the rules that whenever
Mr. Sondhi gets up, all the business
should be suspended, Please resume
your

SHRI M.L. SONDHI: Sir, why has
he not told about the follow-up ac-
tion? You should ask him Sir, in your
own interest and our own interest;
we all drink the water. Let him lay
it on the Table of the House, Sir.

(Interruption)

SHRI LOBO PRABHU (Udipi): In
spite of our complaint that the Minis-
ter was long-winded in his reply, I
find that he hag not mentioned 2
very vital factors which are involved
in this matter. The first is, the total
water supply to Delhi is 155 million
gallons and the water from Okhla
which is contaminated is only six
million gallons. Four years ago, a
Foreign Expert advised the Govern-
ment to ﬁp taking water from Okhla
because contamination is not re-
moved. My question is this. Why did
you not stop taking water from Okhla
and in place of that why did you not
give connection to this area from your
general system to South Delhi?
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My second question is this. Although
you have said that there is no dan-
ger of an epidemic and you have
given a long details of arrangements
that you have made, there are two
points that you have missed, The
first point that the Minister has
missed is the arrangement made to
detect these cases as they arise.
you fail to detect them as they arise,
then it becomes a source of in-
fection. The second thing which he
has not informed this House is whe-
ther the public concerned have been
told of the symptoms of this disease
so that they themselves may go for
the treatment and save the remain-
ing population from infection.

SHRI K. K. SHAH: So far as the
first question is concerned, the hon.
Member is correct in the sense that
in some parts of Delhi the water sup-
ply—I have not got the figures but
if T remember a right—is about thirty
to thirtyone gallons per head whereas
here it is hardliaeleven gallons or
something. We ve brcught it to
the notice of the Municipality, But it
takes time to change the distribution
system.

SHRI BALRAJ MADHOK (South-
Delhi): This is a misleading answer.
This question was raised in this House
a number of times. And we have been
telling you that something must be
done for water supply for South
Delhi. You should make some provi-
sion, Every year you go on saying
that you will do something. The ques-
tion is that South Delhi has no water
for three months in summer. What are
you going to do for that?

SHRI K. K. SHAH: Professor Mad-
hok is aware that the Municipality is
doing everything.

SHRI BALRAJ MADHOK : That is
a remote possibility. '

SHR! K.K. SHAH: I have nothing
te do with that.

= aT W TR : AT TEH T TR
At faar | T & A

SHRI K K. SHAH: We have given
money. T have made that statement
once and I am making that statement

again that so far as money is con-
corned there is no shortage of it. You

(C4)
can ask the Munici and
Dellu Development nggnrity abg::t

this.

SHRI KANWARLAL GUPTA: Rs.
50 lakhs have not yet been paid.

~ SHRI K.K. SHAH: This has noth-
ing to do so far as water supply is
concerned. You kindly get it exa-
mined.

SHRI LOBO PRABHU: Are you
giving connections to this area tmm
the general system?

SHRI KK. SHAH: New supply
will be available, It will not take
more than six months. And water
from Okhla will be stopped. Even if
the new pipelines are to be laid, it
is bound to take six months, There-
fore we have told the Municipality
that this pumpmg station should be
expedited, They have done so, It will
not take more than six months and
within six months, the su]:ul:rl)ir of
water from Okhla will be stopped.
So that problem is solved.

So far as arrangement for detec-
tion is concerned, as I told the House,
the staff of the -India Im:tltute of
Medical Sciences ig going round and
taking samples and examinin
water. If Enzyma is found, thi
the earlier sign. We have also given
notice to the public that if they pass
blackish sort of urine, immedlately
they must go to the docto:

SHRI S.M. KRISHNA (Mandya)
Mr. Speaker, Sir, this is a recurring
phenomenon. As usual, the govern-
ment with its jaundiced eyes is not

able ta ith the problems. In
3 ay recall, there was a

ttack of ]aund.lce in New
De About 10,000 people were

aﬂ.ar.'ked by jaundice. And t
86 people who died in 1955.

So, as a result of that, a high-

‘were

powered Committee was appointed
by the then Government an they
went into this question. I have got 2

copy of their report which was known
as the Das Committee rt.
made thirteen recommendations to
arrest this recurring enon. I
would like to know from the Minister
whether the Government has imple-
mented all the thirteen recommenda-
tions that have been made by this
Committee,
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SHRI K.K. SHAH; Except the re-
commendation that that water supply
should be stopped within a reason-
able time. That reasonable time we
have not been able to keep. But all
intermediate recommendations for
seeing that polluted water is not
supplied are carried out.

SHRI M.L. SONDHI: I warn tY
Minister that I am going to brini a
ivilege motion on this. There has
n no follow-up. Life of the people

of Delhi has been imperilled.

MR. SPEAKER: All the time doing
like this?

SHRI M.L. SONDHI. Not all the
time. It is a matter of life and death.
Jaundice is a very fell disease.

SHRI K.K. SHAH: What T said
was that all precautions that were
suggested were taken. I do not say
aﬂt the recommendations are carried
out. .

-=SHRI KANWAR LAL GUPTA: He
!has changed himself.

“"SHRI BALRAJ MADHOK:
threat of privilege worked.

SHRI RANDHIR SINGH: He must
do something for us. Otherwise I will
call him ‘;_:hujli Minister.

MR. SPEAKER: This is an august
House. This is the Parliament of
India. It is not a joke. He should not
say like this,

SHRI RANDHIR SINGH:
placing some difficulties.

SHRI P. VENKATASUBBAIAH
(Nandyal): I had sent you a letter
wherein 1 had said that I wanted to
raise the issue of 40 ruling Congress
MPs sending a letter to the Prime
Minister to refer the question of the
abolition of privy purses to the Sup-
reme Court for advisory opinion. It
is being done with the blessing of
the Prime Minister to thwart the
efforts of the Home Minister to abo-
lish the privy purses.........

MR. SPEAKER: I have received it
just now. I am not going to allow
him to raise it, unless I see it. He
has sent it while I am sitting here.

The

I am

Reported outbreak of Jaundice APRIL 10, 1970

Papers laid 224

SHRI RAM KISHAN GUPTA
glissar): This is a very serious mat-
r.

MR. SPEAKER: There are rules
which must be observed. There should
be a preper way of doing it.

PAPERS LAID ON THE TABLE

UGC (Returns aNpD INFORMATION)
(AmenpmeNT) RuLes, 1970

MR. SPEAKER: Dr. VK.R.V. Rao.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-

TRANSPORT (SHRI IQBAL SINGH):
On behalf of Dr. VK.R.V. Rao, I beg
to lay on the Table a copy of the
University Grants Commission (Re-
turns and Information) (Amendment)
Rules, 1970 (Hindi and English ver-
sions) published in Notification No.
SO 760 in Gazette of India dated the
28th February, 1970, under sub-section
(3) of sec. 25 of the University Grants
Commission Act, 1956. [Placed in
Library See No. LT-3150/70.]

REGISTRATION OF NEWSPAPERS
(CenTRAL) AMENDMENT RuLEs, 1970

MR. SPEAKER: Shri Satya Nara-
yan Sinha.

SHRI IQBAL SINGH: On behalf of
Shri Satya Narayan Sinha, I beg to
lay on the Table a copy of the Regis-
tration of Newspapers (Central)
Amendment Rules, 1970 (Hindi_ and
English versions) published in Noti-
fication No, GSR 203. Gazette of India
dated the Tth February, 1970 under
sub-section (3) of section 20A of the
Press and Registration of Books Act,
1867. [Placed in Library See No.
LT-3151/70.]

st wew fagrd A (@R
wEs WA, AU SEeq] &1 9 g |
uTT 7+ weg Arog fag ® e 9|
e F Ao A & 1 & S agan g e
7 IR At ® afawe far @ fs ®
T T ? v fr ot weeE
fafrer we AT ag @gr#¢ T | AW
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): May I explain that it
is always normal for any Minister,

in the absence of other Ministers, to
lay papers on the Table?

SHRI SK. TAPURIAH (Pali): It
must be intimated in writing that so
and so will place it on the Table,

SHRI PILOO MODY (Godhra):
First explain his absence.

SHRI KANWARLAL GUPTA:
(Delhi Sadar): On a point of order.

oAt aded 7 N AS wT R | A
fovrer 1 ama & f v @1 7t wERT @7
FITH F1 wE ar fEet & "rgoT w10
T ot TaTe fag s fEar
g@Mag g | U s g g
M @R E
aFA |

SHRI PILOO MODY: Also Dr.
V.K.R.V. Rao's authorisation.

sit firg s Wy (wraeY) oo e Fo
Ao dlo T qﬁﬁm et § a@ fwe
forfar go-w 47 & #6770 F17o w1 €T ?
vadae #1 fedt fafaeee 7oz g, 92
1 7Y T 7 g v awrar g1 @r e !

MR. SPEAKER: Order order. The
Minister or Minister of State or the

Deputy Minister should be allowed
to lay it on the Table.

SHRI PILOO MODY: That is not

the rule,

MR. SPEAKER: If the Minister or
his Deputies are unable to do so, he
must inform me.

SHRI KANWAR LAL GUPTA:
Had you been informed? When you
had not been, they cannot lay it on
the Table like this.

MR. SPEAKER: Today I allow it.
I am not going to do it in future.
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SHRI PILOO MODY : Bdt we want
a proper explanation ag to why they
are not here,

MR. SPEAKER: The Minister, or
in his absence, the Minister of State
or the Deputy ter, should lay
the Papers on the Table, In case they
are not present, I will not allow any
other Minister to lay the Paper on
the Table of the House, unless I
duly informed about it.

NoTIFicATIONS UNDER ALL INDIA
Services Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL. AVIATION (DR. SAROJINI
MAHISHI): On behalf of Shri Vidya
Charan Shukla, I beg to lay on the
Table a copy each of the following
Notification (Hindi and English ver-
sions) under sub-section (2) of sec-
%:905!; 3 of the All India Services Act,

(1) The Indian Administrative
Service (Regulation of Se-
niority) Amendment-"Rales,
1970, published in Notifica-
tion No. G.S.R. 424 in Gazette
?;7 Ig:dia dated the 10th March,

(2) The Indian Police Service
(Regulation of Seniority)
Amendment Rules, 1970, pub-
lished in Notification No.
G.SR. 424 in Gazette of India
dated the 10th March, 1970,

The Indian Forest Service
(Regulation of Seniority)
Amendment Rules, 1970, pub-
lished in Notification No.
G.S.R. 426 in Gazette of India
dated the ¥0th March, 1970.

The Second Amendment of
1970 to the Indian Police Ser-
vice (Pay) Rules, 1954, pub-
lished in Notification No.
G.S.R. 453 in Gazette of India
dated the 21st March, 1970.

The Indian Police Service
(Fixation of Cadre Strength)
First Amendment Regula-
tions, 1970, published in Noti-
fication No. GS.R. 454 in
Gazette of India dated the
21st March, 1970,

3)

4)

(5)
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(6) GS.R. 455 published in
Gazette of India dated the
21st March, 1970, containing
corrigendum to Notification
No, G.S.R. 2714 dated the 6th
December, 1969.

G.SR. 456 published in
Gazette of India dated the
21st March, 1970 containing
corrigendum to Notification
No. G.S.R. 2736 dated the 13th
December, 1969.

The Indian Administrative
Service (Fixation of Cadre
Strength) First Amendment
Regulations, 1969, published
in Notification No. GS.R. 454
in Gazette of India dated the
28th March, 1970,

The Second Amendment of
1970 to the Indian Adminis-
trative Service (Pay) Rules,
1954, published in Notification
No. G.S.R. 495 in Gazette of
{g'?&a dated the 28th March,

The Third Amendment of
1970 to the Indian Police Ser-
vice (Pay) Rules, 1954, pub-
lished in Notification No.
G.S.R. 496 in Gazette of India
dated the 28th March, 1370.
[Placed in Library. See No.
LT-3152/70.]

SHRI PILOO MODY : Just now you
yourself laid down a certain pro-
cedure,

)]

(8)

9)

(10)

MR. SPEAKER:
exception for today.

I have made an

AwnNuaL Accounts oF COMM:SSIONS FOR
Cavcurta Port, 1967-68

SHRI IQBAL SINGH: I beg to lay
on the Table a copy of the Annual
Accounts of the Commissioners for
the Port of Calcutta for the year
1967-68 and the Audit Report thereon.
[Placed in Library. See No. LT-
3153/170.]
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ESTIMATES COMMITTEE

STATEMENT RE: HUNDRED AND FIFTH
RT

SHRI A. SREEDHARAN (Bada-
gara): I beg to lay on the Table a
Statementt, showing the reply to a
recommendation included in Chapter
V' of the Hundred and Fifth Report
of the Estimates Committee which
wag not furnished by Government in

time for inclusion in the Report.
[Placed in Library. See No. LT-
3153/170.]

st qaew orfem (qEEwT) @ W
wEIT, ¥ A9 & WIEH 8 F AT H W
TAFRUA TARAT E | uEtiEw wAA R
aaTafa # WA gL AT TRA A A
FT gl #7 FT T AT A B F AT
Trarg fFaFam § it A wdr v
& 79 ¥ Srar F 0

T WET c A7 WATCH waAra d
fem2 | & g 39 @ oA 7 &
AFATE 1 (FEEA)

=it \ag sae(atania) : =39 wgIET,
g AT X UF FoT4T AT § R/ =9
XU S99 | 39 &, afe feafa v it
a@r 2, waia fod 1 ot Aa At
Iqes7 frar wmar &1

st s fog (entar) wem
wirEm, g wEw Aifwy fw foe &
gwars At /g @ gu fear g |

PUBLIC ACCOUNTS COMMITTEE
HUNDREDTH REPORT

=t wew fagrdy awwdt (a9 w) ¢
oI WEled W Nere 4 % faew F /i
Farafait & 737 gfgaeT 7 = fawfon
TR I AT FEATE R AT H qAA
F1 100aT SfadaT seqa Far § |
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

THIRTEENTH REPORT

SHRIMATI SHARDA MUKERJEE
(Ratnagari): I beg to present the
Thirteenth Report of the Committee
on Absence of Members from the
sittings of the House.

St TS aRE (FEAT) o e
WEIET, g AT MG F W #3A § qg A1RT
fear ar fs A 102 wrt TEE E, A AT
foee & smaeit | w9 WX o, @ fa,
A F A& A FAT | W09 A fA@m=wr
AR Faga e g a@
g Wt § wew # ag arer femm oar
f& ag & JeQ & | 9@ d@
1 i fem &1 @ & 1 f wfged
TEAE | PIE TIL ATEA, A GHIT fa@wa
gwmaRa s @ & = amt
qT €E SWE §, 9 H1 9= &1 F+w faar
TATY | A A T W ATHAT AEAE
=19 Y UF F1 Fg (F 78 AW ot wwm
WAL A qId g & | FATIH AL
7 %1 gug fafma s afad aw
VA ATFLCGHA@AIATBAE |

=it sy fag @ (@wfan) @ g
wgrEy, N et A #2191 5 ag o A fam
F grasarmt A1 faaras | # faez gzq &
G w6 | Afnd WAT a6, I8 TET AN
frarg | s &1 o oA W A AR )
=TT 97 &1 Wt foee o 3 & o wfgd o
w19 39 %1 Wiz fafor fe ag o s <o
qaaa 3 |

usaw FREE 7 I F1 fomgE w1
g |

12.45 hrs.

DEMANDS FOR GRANTS 1970-71—
contd.

MiNisTRY oF FoREIGN TRADE—contd.
SHRI SK. TAPURIAH (Pali): Mr.

Speaker, I continue from yesterday

and come to the subject of cotton
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textiles, The Ministry has in its re-
gort admitted that the textile in-
ustry is in a sorry mess. Produc-
tion has gone down; prices of cotton
have soared to skies and emergency
import of cotton has been resorted
to and the problem of sick mills con-
tinues to haunt us. I charge that this
Ministry and the office of the Textile
Commissioner have become helpless
captives in the hands of the ICMF
and the larger mill groups and the
policies of this Government are de-
signed to meet the needs of the
larger mills at the expense of smaller
mills the neglect of which continue
to inflate the list of sick mills, Gov-
ernment recently took a decision to
expedite the import of PL 480 cotton
to alleviate shortage in the country.
The entire quantity was allocated to
those mills which had lifted the long
staple cotton which is known as the
global cotton. Thus, bigger mills
which use long-staple cotton for the
manufacture of non-controlled variety
of superfine cloth, whose export is
negligible, were given more cotton
and the smaller units which use cent
per cent indigenous cotton and cater
to the needs of the masses by mak-
ing coarse and medium cloth and
add to our export effort were depriv-
ed of this cotton; it was for them
that this cotton was imported. This
policy showed that only a few per-
sons were being consulted by the
textile commissioner’s office and this
ministry, and every policy is design-
ed to cater to them while the smaller
units go on starving for the cotton.

SHRI R. K. BIRLA (Jhunjhunu):
Small scale sector too are starving,

SHRI S. K. TAPURIAH : Smaller
units mean that...... (Interruptions)
In all fairness to the Government I
must admit that when I brought this
to the notice of the Minister he had
the policy revised and cotton to be
imported from now on would be
allocated on spindle basis.

Another point to ponder is why
only smaller mills have fallen sick
or closed down? Why is it that sick-
ness has not hit the bigger units?
The answer is that the Government
by its policies has put smaller units
and bigger units at par. Financial

urdens, excise duties, etc. are the
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same on a unit with ¥2,000 spindles
and a unit, say, with one lakh spindle
and a unit, say, with one 1
spindles.

It is the same for a weaving
mill of 500 looms as it is with a unit
of 2,000 looms. This is something
which I cannot understand. In diffe-
rent industries, like paper, alumi-
nium, differential rates of excise duty
exist. Even in your own Ministry,
the power looms, there is a different
rate of duty on power looms with a
unit of four looms and_a unit of 20
looms. It is only by making this
differential rate of duty that you can
give some weightage to the smaller
sector and they may be able to com-
pete with the bigger mills. I cannot
understand how smaller units with
same wages, expenses, same duties
and larger production of controlled
variety of cloth can be expected to
compete with the bigger units whose
production in terms of value is high.
1 would, therefore, recommend that
differential rates of excise duty be
imposed on the smaller and bigger
units.

To stop further sickness among the
units, because sickness is bound to
increase owing to the high prices of
cotton in the country_ in the current
year, 1 recommend that keeping in
line with the Government's policy
of encouraging the small entrepre-
neurs, this will afford them one op-
portunity to prove that what they
profess is meant, that they want tn
act as they profess—let them abolish
the excise duty on spinning mills up
to 12,000 spindles and the weaving
units up to 500 looms. This will make
the smaller units viable.

1 will now briefly touch on the re-
cent revision in the Reserve Bank's
policy for advance against cotton.
This policy also smacks of discrimi-
nation. It is an act of discrimination,
and places the mills using imported
cotton on a more advantageous posi-
tion as against those small units
which consume only Indian cotton.
This policy also needs revision.

T have nothing against the big
mills. I want them to grow, but 1
want those conditions to be created
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which will provide smaller mills to
grow. I do not want the continuation
of the existing policy which leads the
smaller units to extinction.

I now would like to say a few
words about the jute industry. The
report says.that the Indian jute in-
dustry passed through a difficult
phase during 1969. I may add to this
that the phase in 1970 is worse. The
report has mentioned about the in-
crezse in the export of carpet back-
ing. Here, I would like to bring to
the attention of the House that dur-
ing recent months, the export, pro-
duction and shipment of carpet back-
ing have gone down by 50 per cent.
Whenever we have i ed an ex-
port duty on jute products, the re-
sults have been disastrous, In 195L
when the export duty was first placed
on jute products, we lost one pride of
place with regard to export of hessian
and sacking. In 1966, when the ex-
port duty was again imposed on car-
pel backing, the history repeated it-
self, and our exports of cotton back-
ing are now falling and losing place
to Pakistan and synthetics. The
danger posed by synthetics can be
judged from some American statis-
tics which reveal that whereas the
increased use of all backings in 1969
was estimated at 165 per cent over
1968. the use of primary backing dec-
lined from 80.4 per cent to 66.3 per
cent.

- The position that exists now is
that the prices of Indian backings
are 1870 cents per sq. yard against
the synthetic prices of only 18 cents
per sq. yard, which means that we
have now come to just within one
cent per sq. yard of the synthetics,
to whom we are losing our market.
This is no time for complacency; this
calls for urgent action. We can ret-
rieve our lost market if you with-
draw the export duty on carpet back-
ing immediately.

I shall now conclude by making a
reference to the increasing canalisa-
tion of import trade, which is only
the other name of State monopoly in
imported commodities, We have seen
the STC and the MMTC—nearly hzlf”
of the commodities imported by
them—have a profit of 50 per cent or
over. I shall also refer to the idle
talk of nationalisation of export-
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import trade. On this issue, one
thing appears to me to be perfectly
clear, The Government cannot serve
the country and carry on the class
warfare and the socialist programme
of nationalisation at the same time.
They must choose between the two,
Either they must go down in a
measureless crash with their party
flags nailed stoutly to the mast, and
carry the country down too, as they
have doing, or they must make an
effort by dropping their totallitarian
designs, by freeing the industry and
enterprise from the trummels in
which they have entangled them,
and by restoring at the earliest date
the outraged sense of national pur-
pose to get out of the troubles in
which we are,

That is their choice—their
choice.

SHRI S. R. DAMANI (Sholapur):
Sir, I would like to support the De-
mands for Grants of the Ministry.
It is a matter of great satisfaction
that the ministry during the course
of the year has shown all round im-
provement in different sections of the
ministry. Firstly there has been in-
crease in the production of the in-
dustries and commodities under its
charge. Secondly, in spite of many
adverse conditions, the tempo of ex-
port has been maintained and further
accelerated. Thirdly, the trade gap
has further narrowed down and dur-
ing the course of the year it has come
to the small figure of Rs. 100 crores
as against the figure of Rs. 500 crores
last year. These are very significant
achievements and I offer my congra-
tulations to the minister for this. My
hon. friend in the opposition yester-
day and today mentioned some figures
of exports and said that our country
has not made any progress about
exports, He gave the figures of ex-
ports of other countries and also of
world exports which are very am-
biguous. He gave the percentages in
such a way that anybody would be
misled.

Let me give the figures of our ex-
ports. In 1967 our exports were only
Rs, 1,200 crores, In 1968, it increased
to Rs. 1,364 crores, an increase of
13 per cent. This year, in spite of
so many odds and fall in exports of

only
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jute and tea, our total exports in-
creased to Rs. 1420 crores, ie. by
4} per cent. It is very significant and
therefore, the minister should be
congratulated for the achievements
as far as the exports are concerned,

13 hrs.

At the same time, I would like to
caution the minister that the current
year will be a difficult one and to
achieve further increase in exports,
it will require very hard and per-
sistent efforts, because of the present
shortages in many crucial raw ma-
terials for industries as a whole, for
which timely and appropriate action
is necessary, so that production does
not suffer, Secondly, prices are also
shooting up on account of rise in the
cost of production, due to several
reasons and increase in the home
demand, To overcome this, appro-
priate and timely action will also
be required to compete in the inter-
national market. Thirdly, serious
efforts are also required to increase
the production of cash crops like
cotton, jute, tea, coffee, oilseeds,
rubber and cashewnuts so that the
export of these items can be in-
creased, the requirements of the
home industries can be met and the
import of some of the items due to
short supply can be reduced. I think
these are the major items on which
the hon, Minister has to pay serious
attention to 'increase production,

MR. SPEAKER: The hon. Member
may continue his speech after lunch.

13.01 hrs.

(The Lok Sgbha adjourned for Lunch
till Fourteen Hours of the Clock)

The Lok Sabha re-assembled after
Lunch at six minutes past Four-
teen of the Clock.

[Mr, DerUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS, 1970-71—
contd.

MmisTRy OF FOREIGN TRADE—contd.

MR. DEPUTY SPEAKER: Shri
Damani to continue his speech.



235

w1 wwiva fag (swfan) o swmeaw
AR, T WY & WG FE@T & | SEqw
"R A TE F TEF Fg1 41 % qg g WA
FT @A FGT {5 A AT AEATE T g
drmferee qé & &, o #Y g &<m &,
39 #1 foee ag 9w §4G1 | AfF it a5
g WAt agr 9% A WA §, 99 fF 97 w1
1 |IAT AR 4T | WY T AT Ay e
"R FY Afod | Aeme WERT A ¥ 49T
f &t ot g el oA Mg R WA
T A WOAT qFAS &0 | IR 6 F
grrarad faar a1 21 faq ags 1 &few oo
arga far g

SHRI PARTHASARATHY (Ra-
jampet): We have informed the
Hoeme Minister.

ot srivax g 79 s T 7
AT T grew ot g fF oag o @ o
TFa & |

MR. DEPUTY-SPEAKER: This
has been conveyed to the Home Mi-
nister, All that you wanted was to

convey it to the Home Minister. This
has been done. Shri Damani.

it wriv fog : AT T En ? W
£W? gg wreEres 39 § Wi 7
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MR. DEPUTY-SPEAKER: I am
sure, when they are ready, they will
come to the House,

SHRI S. R. DAMANI: Sir, I was
explaining how the export has in-
creased during the current year and
what is required to be done to fur-
ther increase our exports. 1 would
say that the establishment of indus-
tries should be done faster and the
expansion of the industries should
also be done faster so that produc-
tion can increase and surpluses can
be created. If there are surpluses,
then only exports can be increased.
Therefore, all efforts should be made
to increase production and to in-
crease our exports
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_There are certain people who be-

lieve that we should curtail our
home demand. I do not believe in
that, After a long time, our home
demand is coming up and, as such,
to curtaj] the demand is not advis-
able. To increase the production is
more essential for which establish-
ment and expansion of the industry
should be done faster, These are
the challenges for increasing our ex-
ports, I hope, the hon, Minister is
well aware of this and he will take
suitable action to increase the pro-
duction,

As I said earlier, our exports of
jute and tea have fallen down. In
this connection, I would like to draw
the attention of the hon. Minster to
the fact that our raw jute produc-
tion has increased from 40 lakh
bales to 70 lakh bales which is a re-
cord figure. But on account of the
fall in the exports, the farmers do
not get a reasonable price. The prices
of raw jute have gone down. On ac-
count of the lower prices of raw
jute, the farmers get discouraged and
the production may, therefore,
again fall down and the situation
may arise that we may have to im-
port as it was done during the last
year. So, all efforts should be made
to increase our jute exports. The de-
mand of jute in the world market
is limited. As such, no time should
be wasted in waiting for the re-
covery of the prices. The Govern-
ment has got a machinery to check
different prevailing prices in the in-
ternational market, There is a slack-
ness in the local demand. An imme-
diate action is required to be taken
to increase our jute exports.

Similarly, in regard to tea also,
that too requires the same kind of
attention, Our exports have gone
down, Timely action is required to
keep our exports moving up.

Then, while presenting the Budget,
the hon. Prime Minister has given
some relief in the export duty of
jute.

The recent withdrawal of export
duty on some varieties of jute manu-
factures would not be of much help
because these constitute only 5 per
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cent of our total jute exports. The
remaining 95 per cent have been
neglected. Then, the export duty on
tea requires to be reduced in such a
way that our exports can pick up.

OQur friends who have spoken be-
fore me have not mentioned any-
thing about the achievements of the
Ministry about im . We should
not be content with simply criticis-
ing the Government. We should also
appreciate the work done by the
Government. It is very satisfactory.
Our imports have dropped to a new
low level. During the year the im-
ports have come down to Rs 15925
crores against last year’s Rs, 1933
crores—a drop of Rs. 340 crores; in
percentage it works out to 17.6 per
cent. Thus, the increase in export is
Rs, 60 crores and the drop in imports
is Rs. 340 crores and this total Rs. 400
crores has narrowed down our
trade gap from Rs. 500 crores to a
nominal figure of Rs. 100 crores.
This has strengthened our foreign
exchange position and the country
has been able to build up foreign
exchange reserves. I think this is
one of the very good performances
of the Ministry,

Regarding import of basic raw
materials, I would like to suggest
that imports of basic raw materials
for maintaining the tempo of produc-
tion should be liberally arranged, so
that export production is not affect-
ed and the imports should be made
in proper time so that the industry
can get the raw materh.al in_proper
time and export production does not
suffer. I think the presentf import
policy takes care of that.

Now I would like to say something
about the textile industry.

‘SHRI R. K. BIRLA (Jhunjhunu):
Cotton textiles or woollen textiles?

SHRI S. R, DAMANI: Cotton tex-
tiles. My hon, friend Mr. Tapuriah
did not grasp properly what I have
said. We are all represented on the
Committee. Therefore, whatever deci-
sions are taken are unanimous.
Therefore. there is no question that
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they are siding one sector or
siding another sector. That does not
arise,

Regarding distribution of cotton,
as per the present system it is distri-
buted or allotted on the spindle
:ﬁzihand ‘ll'llgt on consumption basis.

| the mills are getting the benefit
of imported cotton. Therefore, I will
just say that the policy followed by
the Government of India is uniform
and just to everybody. Nobody fs
given any special treatment,

I would like to draw the attention
of the Minister to another point.
This year the textile has fulfilled
the targets of exports. Last year the
cotton textile exports were Rs. 95
crores and this year it has gone up
to Rs. 105 crores. I can assure the
hon. Minister on behalf of the tex-
tile industry that the industry will
be able to increase our exports fur-
ther by Rs. 5 to Rs. 10 crores and
this industry will cross the export
figure of Rs. 110 crores during the
current year.

Then I would like to draw the at-
tention of the Government to seve-
ral recommendations of the Commit-
tees set up for modernisation and
increased production of indigenous
cotton. The per acre yield of indi-
genous cotton should be incfEased
and whatever measures are neces-
sary should be undertaken so that
the yield of cotton increases and the
country attains self-sufficiency in
this regard. T have said many times
about this: T would not like to take
up more of the time of the House
on this point,

Then again there are two or three
other important matters to which I
would like to draw the attention of
the hon. Minister. This is regarding
the State Trading Corporation and
the MMTC, These are the biggest
trading organisations of the country
and we have to our views
about this. According to the policy
of the Government, these organisa-
tions have to play a great role in
future, because most of the imports
are going to be channelised through
these. Most of the industrial raw
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materials are going to be channelis-
ed through these organisations and
therefore they should have a pro-
gramme and they should see to it
that our imports are made at proper
time and in such a way that our ex-
port increases,

So far as the STC is concerned,
regarding the export performance,
last year the exports were worth
Rs. 30 crores and this year the ex-
ports have gone up to Rs. 48 crores,
The target fixed by them is Rs, 60
crores, But their performance of
Rs, 48 crores only constitutes less
than 3} per cent of the total exports
of this country. They can concen-
trate more on increasing our exports.
At present the policy of both these
organisations is to_depend upon im-
ports and they are making profit.
But it is only the easy job that they
are taking up. They are not taking
up the difficult job of exports. In
fact, purchasing is an easy job; but
to sell is a difficult job. They are
not devoting sufficient and proper
care in this regard and I would say
that they should take all efforts to

increase our exports,

1 wish to say a word about MMTC.
They were entrusted with the export
of iron ore, nese ore, ferro-
manganese and other things, But we
see that the performance has mot
come up to the mark. Whatever io-
crease has been registered is not
dut to their efforts, but some of the
mivateﬁorgani?t;%m ittm\m m
h efforts an ese items
theenese channelised through them.
Therefore, they should make all
efforts to approach new markets
to increase our export of ores,
where there is scope. We have got
tremendous resources, we can in-
crease our exports of all the ores,
iron ore, manganese ore, ferro-man-
ganese ore, But since MMTC
took over, the export has gone down.

act there are enquiries from
otgxgrr countries but they have not
taken care of them. Therefore our
traditional market has been captur-
ed by other countries and our export
of Manganese ores has dwindled.
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Similarly, last year, a long strike
had taken place in the irgn ore
mines of Sweden which lasted for
months together. The European Steel
Mills which are fed by this iron-ore
faced a great difficulty and there
was a great opportunity for MM.T.C,
to enter’these markets in 'a big
way which they lost, These coun-
tries are now getting their supplies
from Brazil and African countries,
They did not do anything. In East-
European countries with whom we
have cordial relations, a bulk supply
of iron-ore comes from the Soviet
Union. MM.T.C. lost this opportu-
nity to capture these markets,
MMT.C. might say that they are
facing shipping and freight difficul-
ties which are coming in the way.
My answer is that this is applicable
to all countries not for our country
alone. This is not an answer. We
must make an all-qut effort to over-
come these difficulties and increase
our export of ores, We have got tre-
mendous amount of ores.

Lastly I would like to say that the
MMT.C. might like to claim that
their exports are increasing. I would
like to say that these are small in-
creases. Is this all that is expected?
There are ample potential markets
but the MM.T.C. could not exploit
them. Australia had entered the mar-
kets for their iron-ore only a couple
of years ago, The Government must
be having the figures of exports. I
would like the Minister to tell this
House at what rate Australia’s
iron ore exports have increased
from year to year and how our
MM.TC's rate will stand compari-
son with Australia’s rate. Even when
Government gave a subsidy of
Rs. 180/- per tonne, their r_exports of
Ferro-manganese were nominal. I
would only request the hon. Minister
to look into this matter and give
this organization a better look and
a new approach so that they are able
to increase our exports.

With these words I thank you for
having given me this opportunity
and I hope that in future our ex-
ports will increase and the Ministry
ﬂ do much better in other fields
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SHRI S. KANDAPPAN (Met-
tur): Sir, let me at the outset say
that the hopes of Shri Damani would
be in wvain, Judging from the past
performance, I do not think there
is much to boast off.

As pointed out by Shri Thapuriah
and other speakers from this side
yesterday and to-day, compared to
the global trade increase our perfor-
mance is not much. It is very mea-
gre. But, sir, there is one thing
on which I am sure the spokesmen
of the Government are harping that
there is little increase that we had
in the last year and the year before,
For arresting the trend of our ad-
verse balance of trade, it & true that
if a compliment is required to be
paid I am prepared to do that, But,
I doubt very much whether this
could be sustained and whether re-
gular efforts are being made by the
Ministry to sustain this favourable
trend. I would like to quote from an
article appeared in the Hindu, dated
15th August under the caption 'Can
the Export spurt be kept up’? I
quote:

“The cultivation of a modern
export market demands
larger reserves of patience,
high standards of integrity,
a vibrating cdynamism
and all the sophistication
and skills in marketing
th.ist cgne can mu:ther. I; is
only by nursing these fas-
ticious markets carefully
over the two years and not
dropping them at the first
sight of the recovery of
home demand that we can
expect to inspire confi-
dence in our customers.”

How different are the realities,
judged from the performance that
we are able to show in the recent
past? We do not find anywhere the
so-called vibrant dynamism referred
to in this article. Rather wherever we
look we see an apathetic indolence
pervading this Ministry. If we had
carefully built up fastidious markets,
I am sure we could be in a better
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position to build up our exports all
round, specially with regard to hand-

where we had an earlier and
better start than the Chinese or
Japanese who came into the markets
to oust us,

I would briefly deal with hand-
loom exports, particularly handloom
fabrics, not handicrafts. Even after
the inception of the Export Promo-
tion Council and the setting up of
an All India Handloom Board, ? do
not find much of an improvement,
If we look at figures of e ts all
these years, we do not find any
phenomenal increase in one particu-
lar year, not even a gradual increase
of percentages over these years,

There are so many factors to this
It is rather distressing to note that
even before the regulatory and
guiding apparatus of Government
came into the field, there were so
many private exporters who were
operating and i their hand-
loom fabrics abroad, and the target
they have achieved is not bettered
even after the creation of these
bodies, So there should be something
radically wrong with the working of
this apparatus. Government do claim
that they have got an industrial
training institute which gives train-
ing to people and undertakes re-
search and market studies and so
on. But we do not find the impact of
it in the export performance. Even
the location of the All India Hand-
loom Board, to my mind, adversely
affects the work of this industry.
It is located in a place far removed
from the handloom belt. Bombay is
the place where millmade cloth pre-
dominates and where the atmosphere
is not conducive to the promotion of
handloom. I do not know what is
the warranting factor that compelled
Government to locate the Board at
Bombay. I would request the Minis-
ter to consider whether the head-
quarters of the Board should not be
shifted to a place where the indus-
try predominates preferably Madras
where this industry predominates.
Then they would be in a better posi-
tion to appreciate the difficulties of

the industry.



243 D.G. (Min. of

[Shri S, Kandappan]

Also, the Export Promotion Coun-
cil should work jointly with the
Board, They should see how designs
could be improved keeping in mind
the changing tastes and pattern of
the consumer markets abroad. They
should have some kind of a techni-
cal cell to help people in this indus-
try. I find in my State in many
places for decades they have been fol-
lowing the same pattern” Unless we
set up some kind of an institute to
help them to change the pattern,
designs, colours and that sort of
thing, it would not be possible for
us to make any headway. They do
have some arrangement for diversi-
fication, but it is not enough consi-
dering the stupendous task ahead.
What they have been doing so far
has not any impact on the industry
as a whole.

I would like the Minister to pay
particular attention to handloom ex-
ports because I think more than'25
lakh families depend on this indus-
try. In my State, it comes next to
agriculture.

In this connection, I would draw
attention to the recommendations of
a delegation which was sent abroad
recently under the leadership of Shri
S, K. Sambandhan, a colleague of
ours, They suggested the setting up
of a consortium of exporters to
fulfil the duty-free quota of a million
dollars allotted to us for the ECM
countries,

So, 1 would like to know from the
Minister whether they have done
anything in this regard or whether
they feel confident that we will be
able to fulfil this quota.

In this connection, T would like to
remind the hon - Minister that fluc-
tuations in the yarn market often
hit the handloom industry very
much. Some years back when there
was a crisis—of course, the crisis is
not wet over, it is somewhat miti-
gated now—in an acute form. We
demanded on the floor of the House
that the glut in the market should
be lifted by the Government and
there should be some buffer stock
created for the benefit of the hand-
loom weavers. Government at that
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time promised to create a buffer
stock. I would request the Govern-
ment to keep this in mind and see
that there is some arrangement or
some regulatory process by which
we assure the handloom ‘weavers
that they get yarn at a fixed and
reasonable price so that they will be
in a better position to work. That
is very important, as otherwise it is
very difficult for the small handloom
weavers to make both ends meet.
This is a field where I am sure the
Government can certainly help them.
I would particularly emphasize this
because I find that last year the ex-
port of cotton wvarp has increased.
It is good that there is an increase,
but at the same time we should take
precautions to see that our home
market is not affected, particularly
the handloom sector.

Then, I would like .to say a few
words about tea promotion, We all
know the fate of tea export which was
one of the major items., In recent
vears, except for this agreement
that they are trying to come to with
Ceylon, they have not been able to
make much headway with regard to
tea export promotion. We have been
talking about packaging for a long
tiime, but I do not know whether
the Government has been able to
make any headway in improving our
packaging and our trade. Market
surveys and studies need to be con-
sidered with a view to sustain the
market that we have got for tea.

In this connection, I would like to
bring to the notice of the hon. Minis-
ter that the tea belt is very wvast in
our country. This is mainly confined
to the north-eastern and southern
parts of the country. As it is, the
Tea Board is located at Calcutta. I
have got much to say about the
working of the Tea Board, but for
want of time I am not taking it up
now, but I would like to remind the
hon. Minister of what T said on an-
other occasion, namely that the Tea
Board needs to be overhauled and
its working needs to be improved.
Apart from this, he should see how
the entire area of promotional acti-
vities is to be covered. I feel that it
is very difficult from Calcutta to at-
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tend to the promotional activities
in the southernmost corners like
Cochin, Nilgiris and surrounding
areas. I think you should have an
autonomous Board for the southern
region, or at least a regional Board
or a Branch of the Tea Board, to
cater to the needs of this area,

Particularly in the Nilgiris,
there are a number of what are call-
ed bought-leaf co-operative factories,
operated by small owners who have
ten hectares or less, They have re-
cently been given some concession
by way of abolition of the special
excise duty and reduction in the ex-
cise levy, but I am told that in the
actual implementation some small
co-operative factories are not able to
enjoy these benefits on technical
grounds. I would request the hon.
Minister to go into this matter, take
it up with the Finance Ministry and
see that they get this advantage,

The Government is not paying at-
tention to so many new items which
have enormous potential for export,
apart from the items that we are
already exporting. For example,
take fish; export of fish is increasing.
But there is enormous scope in inter-
national market and we have got
ample potential in our country. This
Ministry should do something about
it; so far thjs subject is dealt with by
the Agriculture Ministry.

Another important commodity is
tapioca. Even today we are to some
extent exporting tapioca starch
from Kerala. In Scandinavian count-
ries and other countries too it is
used as feed for pigs. It is a crop
which can be grown in dry areas
and its production could easily be in-
‘creased. If the Government could
seek some export market for tapioca
it can become an important export
item earning foreign exchange for
us.

I support what Mr. Tapuriah has
said about concessions in excise levy
to smaller mills. My State was one
of the hard hit States by the crisis
in textile mills. particularly spinning
mills in mv area, They have set up
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an expert body which came to the
conclusion that a mill should have
a minimum of 25,000 spindles to be
a viable unit, I understand that it is
still pending with the Planning Com-
mission and I urgé upon the Minis-
ter to expedite consideration of this
suggestion and its implementation.
The concessions in the levy of ex-
cises demanded by Shri Tapuriah
should be given to the smaller mills,

I know my time is up and I shall
conclude with another small quota-
tion:

“Export orientation has to be
both in respect of planning
the size of production and
designing the product pat-
tern so as to meet ade-
quately both home and ex-
port demands.”

This is from the same article from
which I quoted earlier and I should
like to appeal to the author of this
article. Mr. B. R. Bhagat, to remem-
ber what he has written.

SHRIMATI SUSEELA GOPALAN
(Ambalapuzha): The Ministry has
sought to paint a rosy Dpicture
about past performance and future
prospects of trade. Actually our
foreign trade is facing a crisis. Even
though we are independent nomi-
nally, we have the same old colonial
relations of trade with imperialist
countries, Our terms of trade as well
as balance-of-payments position with
regard to those countries are un-

favourable to us. I should like to
point out that our trade relations
with West Germany is a clear

example of this position, Even Mr,
Bhagat had to admit that our balance
of trade with this country is bigger
than the whole of Western Europe,
In 196869 India imported Rs, 120
crores worth of commodities against
an export of Rs. 26.65 crores, leaving
a deficit of Rs, 93.35 crores. where-
as the corresponding figure for West-
ern Europe was only Rs. 66.9 crores.
Likewise under PL 480 massive im-
ports are made of various commodi-
ties and this agreemert seems to be
extremely dangerous to the interests
of our country; year after year the
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terms of the agreement become stif-
fer and stiffer, For example, as far
as 1 know, the terms of agreement
signed by the Government of India
recently are more “stiff. We have to
give them sixty per cent of the total
value in foreign currency, We are
compelled to import nearly three
million tonnes of wheat, one lakh
bales of cotton and 950,000 tonnes of
vegetable oils, worth about Rs 143
crores,

Here again, India has submitted to
the American pressure, and on this
acocunt we have to give 60 per cent
in foreign currency and also we are
forced to increase the proportion of
the PL 480 counterpart rupee funds
and set it aside for the use of the
American Government—from seven
per cent to nine per cent. This shows
that our dependence on foreign aid
is great and this tying down of our
position is resulting in more and
more strain to our economy. I need
not elaborate here the dangerous
implications of the huge rupee fund
which they are using in our country
which has already resulted in an in-
flationary trend in our country. If
this trend continues, an alarming
situation is going to face our country
in the near future, Even the Ameri-
can Senators who had visited our
country recently had to admit that
by the end of this century; the
amount at their disposal, at the dis-
posal of the Americans in India. will
be Rs. 2000 crores. That means the
entire economy of our country will
be at their hands, So, this is the posi-
tion in regard to the balance of
trade that we are having at present.

Coming to the attitude of the
Ministry with regard to the commo-
dities which we are exporting, let
us take the attitude of the Goverh-
ment towards the coir industry.
Coir is the traditional industry of
Kerala. It is facing utter ruination
at present, because we are facing a
stiff competition abroad owing to the
introduction of synthetic fibre pro-
ducts. If we have to compete in the
foreign markets. we have to give
coir at a cheaper rate, For this. a
thorough reorganisation of the indus-
try is needed. which the industry is
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not in a position to do. The entire
responsibility rests with the Central
Government, because, in the reorga-
nisation as well as in subsidising
the industry, they have to do some-
things For the last so many years,
the Government of Kerala have been
insisting on this Government that
they should do something in the
matter. The reorganisation pro-
gramme has been drafted and a
scheme was presented before the
Government for its consideration.
But they did not take it into the
Plan sector and finance it. Instead,
they said that the Government of
India would try to give them loan
from the Resérve Bank. In the
budget session last year, the Minis-
ter had promised that speedy dispo-
sal of the amount from the Reserve
Bank would be made, and that the
Government will act very soon. But
nothing has been done so far. Even
at present, the Planning Commission
is making the viability study, and
nothing has been done, Unless it is
taken up as a Centrally sponsored
scheme, nothing can be done in this
sector. Otherwise, the industry will
itself be ruined, Lakhs of people are
dependent upon this industry.

The question of giving subsidy has
been raised so many times. The
Minister himself has said that it is
under consideration, when I had put
so many questions to him on this
subject. Since the last one_year, it
has been under consideration. I am
airaid he will try to do it only when
the industry is completely ruined.
(Interruption) Either the industry
will be ruined or the Ministry itself
will be ruined. Something has to
happen.

Coming to the cashew industry.
what is the position? Regarding the
import of raw cashew, the Govern-
ment of Kerala have asked the Gov-
ernment to route it through the STC,
but what happened? It has taken
a decision not to ch.annellse it
through the STC. That is the de'd-
sion they have taken, In whose in-
terests have they taken such a deci-
sion? Is it in the interests of the big
business people who are_engaged in
cashew import? The unlicensed fac-



249 D.G. (Min. of

topies to whom the cashew is sup-
plied are creating chaos in this in-
dustry. So, if we have to improve
the situation, we have to see that
the STC takes it up and gives it to
the licensed factories, and then
only an improvement in this cashew
industry can take place, But Gov-
ernment is not willing to take it up
through the STC. Some pressure is
exerted, not only in this, but in other
industries also, by big business, Last
year the target of export by STC
was Rs. 60 crores, but we could
achieve only Rs, 45 crores, because
the STC was not willing to enter
into new fields. They did not want
to displease the bosses in the private
sector. This is what has heppened
in cashew import and, so many other
things. The big business people are
infiltrating their henchmen into the
STC and trying to -sabotage the
whole thing. That is why great dis-
content is spreading among the offi-
cers of the STC, In regard to all
these aspects, I would like the Minis-
ter to “Studv the problem and do
something immediately, especially
in industries which are facing a
crisis, If they are prepared to do
anything, something immediate
should be done. especially in regard
to coir and cashew industries.

SHRI K. G. DESHMUKH (Amra-
vati) : Sir, at the outset, I would
like to congratulate our efficient and
youthful Foreign Trade Minister for
the outstanding efforts he has made
for promotion of exports and dec-
line in imports. Many members be-
fore me have quoted the figures and
I need not repeat them. I do not
know how Mr. Tapuriah is contra-
dicting the official figures and giving
his own figures, The adverse balance
has been made good to the extent of
Rs. 400 crores, a really outstanding
achievement of this ministry.

At the same time. I would like to
mention something which is worry-
ing me, and that is the decline in
the export of tea._Tea is our foreign
exchange earner and as long as we
do not promote the export of tea. I
am afraid we would be losing
foreign exchange. It seems from the
report that this year tez export has
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declined by Rs. 46 crores. I would
appeal to the minister to take steps
to export more tea I know there is,
very keen competition in the world
market, especially from Ceylon, East
African countries and Uganda. There
is cut-throat competition in this res-
pect from these countries. In the
London market also, there is keen
competition for our tea, Looking to
all the circumstances, I would
appeal to the minister that we
should not hesitate to take action. so
that the export of tea is increased.
In jute, the exports have declined
by Rs. 2.1 crores. So, some steps will
have to be taken for the promotion

of jute exports also.

I now come to the issue of cotton
price, which is handled and con-
trolled by this Ministry. Cotton is a
neglected commodity in this huge
Ministry, Yesterday we were hearing
speeches on exports, imports, hipf in-
dustries and all that. Cotton is link-
ed with all the big industries, be-
cause raw cotton is needed for the
textile industry. Many times the
prices which are controlled and
managed by this Ministry are neg-
lected. Because the poor cotton grow-
ers have no approach fo the big
Ministry, they suffer.

India is growing nearly 60 lakhs
to 65 lakhs bales of cotton and the
need for our cotton textile industry
is about 70 lakhs to 75 lakhs bales,
For the last so many years our €x-
perience has been that the govern-
ment is importing 7 lakhs to 8 lakhs
bales of cotton to make up the short
supply from USA. Egypt, Uganda
and other countries. For the import-
ed cotton we are paying a very high
price.

I will give you only one example.
There is one American long staple
cotton called 1-3/16” cotton.
that cotton we are giving Rs. 2200
for two bales. The same long staple
cotton we are producing in our irri-
gated lands in Punjab, Andhra, some
parts of Vidharb and Gujarat but
for that_we are given only Rs. 1,700.
1 do not know why you are giving
only a support price of Rs, 1,700 for
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our CO-2, which we are producing
in our country, which is equal tv
the American long staple cotton, for
which we are paying Rs. 2,200,

If you want to make up the deficit
of 7 lakhs bales in this country, for
which we are spending valuable
foreign exchange for imports, if you
want to encourage local production
then you must link up the cotton
support price with the cost of pro-
duction, I am a cotton grower and
1 can say from personal experience
that the support price which you
are giving is not eqgual to the cost
of production.

I will give another example, a
popular variety grown in Vidarbha
in Maharashtra whose staple length
is 31/32”, whose name is L-147. The
support price which you have fixed
for this variety is Rs. 1,260 for two
bales. But if you take into considera-
tion the cost of production, 1 am
sure that even Shri Damani will
agree with me because it is popular
with his mill also, the support price
should be at least Rs. 1,370. That is
to say, it should be raised by at least
ten per cent. This is the case not only
for this particular variety but for
all varieties of cotton. If you do not
give incentives to the ers by
giving them a reasonable price they
will switch over to other cash crops.
If you want to make up this deficit
of 7 lakhs bales by increased inter-
nal production then you must raise
the support price by at least 10 per
cent,

Secondly, so many restrictions are
put in the matter of cotton by the
Textile Commissioner, who sits in
Bombay, Shri Damani and Shri
Tapuriah know how troublesome a
man the Tixtile Commissioner is.
not as a man but as an organisation,
As a man Shri Rangaswamy is a
good friend of mine, but he cannot
do anything; he is helpless. When-
ever there is a little rise in the
price, he will bring about zonal
restrictions so that raw cotton from
Vidarbha cannot go to Khandesh,
Khandesh cotton cannot go to Guja-
rat and Gujarat cotton cannot go to
Bombay.
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Then, there are bank credit curbs.
I do not understand when you are
giving credit to all persons for
reasonable market activity, why
cotton should not be given bank cre-
dit. They have brought down the
limit of credit for cotton from 70
per cent to 50 per cent. Naturally,
there was shortage of money in the
cotton market and the sufferers
were the poor farmers. I do not
know what happens to the industria-
lists but the farmers are the poor
sufferers. So, these type of restric-
tions should not be there.

 Then, one type of cotton. which
is grown specia.ly in the Vidarbha
area of Maharashtra and which is
also staple length of one inch, Buri
1007—it is an improved quality of
L-147—has become very popular
arhong the farmers for the last two
or three years. It is grown on a very
large scale. The Maharashtra Gov-
ernment has recommended to the
Central Government to bring this
particular quality of Buri 1007 under
the price schedule or the support
price but it has not been brought
under that as yet. So, 1 would re-
quest the hon, Minister to look per-
sonally into this case and bring this
cotton under the price schedule,

Lastly, I would like to appeal to
the hon. Minister not to leave us at
the mercy of the traders. This year,
of course, the price is ruling at quite
a good level and there were no
steep fluctuations in the price. But
this does not happen every year.
For the last five years we have
noticed that we are always left to
the whims of traders. I would appeal
to the hon. Minister to form a bcdy
like the State Trading Corporation
or the Food Corporation of India.
On the same pattern you should have
a body—you may call it the Cotton
Corporation of India—and channelise
all the trade and whatever controls
you want to keep on it through _this
body. You can first have import and
export through this Cotton Corpora-
tion and come to indigenous cotton
afterwards so that we can rely on
the price, grow more cotton and
make up the deficit of 7 lakh bales,
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HIT THET FT FTH, TATCT FT AT TT FIH,
gPR & AT F FIW, T a@ A 81
29 | a7 A9 1 FEwrd § #9 g, oy
#) fagwii ¥ wr 2ga w0 § 39 & Frate
F1ZH TN AT | T TG OF GG
TYE A 7 gfvzzgem &, dfeT &<t aroon
¢ & su w1 g dw F formar s @ =feg
FaAT a8 Tl FT @1 & W fomr oA
E6rFmE &1 AT Wfgd IaAr 4@ @v v
@8 | 9T AT AT & FTLAR /A 90 7
4 FT A1 a7 & AL gH I IEIH] FT
frata fagwi 1 # &% a1 gare ag 9
AT FT I9T AT §F qF g A1 ATI |
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T 1 AATH A A FE A wafd fF
aga fgama w7 agom gam™ gury fa-
g & | & wuwan g owmw o @
fagra 8, w7 27 0w @ @1 @ faam
2 o myw #1 awfeee wgdr ¢ ar e
WX AW § qEd 8 1 g% aww ww
0¥ & fo= & =g swar @R R oFW
T g | @A G A A A & W
@ & a8 =ifwa § §19 M T F
AT WUR AET R @ AL AT TEIH FTHAT
T FT TFA & | W19 IF T FITAAL A ST
F1 FTH 2T & A 7 wAAT 7, A qg
FT@EET § 91 FL QAT T W &, I
1 wffga A= & wmar ¥ o fad
o T A AW & agi § AR "
oY qET AT F ATH A AFT FEA
g @@ W B IT F AW A
At wifd | & FEr AmEaT g fE v
7 F=x gz Tz 1 A faar ar
I FT AN F WTHT FEAT AMET |

a7 # arer IfzwAe wwaiE 1 ==l
FET ATEAT g | gAe faReit =R &
MWANAgEh §awe T 7 64T
FqeT | ama w1 faww & 48, S§
F1 wfeaa 9z & A€ fasie v &)
FTHTL AT Ao AT AT § F1207 2 HT|Hy
¥ St gdom @ @ @ 7@ gt A g
1966 ¥ T94 FT waYeqT gor | WA §
W oAmE W W = f§owa-
oA IV A1 1 AGY, A6 w0F F A
& @Tq g Ao &1 v 4 fF g fata
ST FTEHN T3TT | qg agAT WA Afehey
gaTe frafa samare &1 ot a%q0 & 97 %

ST ®T T T 48 @A Afaw 91 6

AT & A% RN ® Aig ®1 AT
uro Y 0 fY ag v Ay § AW g ag |

= w qE & =g d FF PEAl
TTgatr I 9z wm & faafe o
ﬁmmmﬁqzﬁm



957 (D.G.Minof  CHAITRA 20,
1T FTTHE &FFT 9T 900 To 9fF 7 AT
#fFr 9T 600 To wiT 7 | gATE WaT
wERT Y@ T fF wfeam § & gara
Jz & A § g T8 FedwT q9
@7 & WY G g9 F e A
7 W@ LA FU FT T FT W A
v g & afFEIE @ g w1 # oA
Zqwm faar ®iT sw ®1 agrn faan ) sw
o1 e g g B dfeww m &fer
FT STATY. U WFTL ZATL 2re & fasar 147 |
o feafa ag 2 % 1965 & w1 aw
A md 9 WA zq gfamw o e #
frate femr a1, agt 92 72 92 X ™
g FA 49 FTAT T 9C HT T | T
% a9l g% garh Wz fad 9@ § oA+
@ 4f | T8 &1 F1907 9 91 5 AfF w11
gfems w1 =iz gEt gre A fawe T
a1 | 6T F gz 30 AEAT oA
Tz IFAfmas w1 fagR 9z s
iffr adedt £5 T TEw @1 S
fear | w9z Fiege 3w & fadw
¥ aga &€ Wi g

ot o TWo WA : Iq #T =T ¥
e w9 fe w3

st q wwx Wi w9 IW A AT
# o1 ot F7 1 @ & 99 T I 45
¢ ww g @t feedferm wr o § fog
feedt sy s ez Mwafi s @
& 9w Wy o vERw A £ fFomw
7 FH @ w@r g aw 9 Frae dfer
o T 9% gw F1 qgdl @ Su 9 wwdwr
& e # 3@ & fafr g g awdr
# QA AT a6t & FUAT FgaT AT § W
T a4 A wrd w2 F ow=9 F 9NF 9wy
a1 T AiET & fF 9z Frae &few o6
4w ¢ o o & mé oram v g
aifed | afwa S sz 2, Gw w1
o Tt forg awed € i 37 A wmar
T8, e

1892 (SAKA)  Foreign Trade) 258
“Freit 1% WAl W @@ ® gy
faw =1 smfr AN R

Bolting the stable after the horse
is stolen.

U WEIRA, WIS FATL TR &
At ot F07 70 9 & ¥ 1 77 =S
g & wawd & 5 9% 1 e Igd
Fr =3 #1 ®9 w0 A0fgd, Sfew 3w F
10-12-69 %1 UFAGIE TN 7 o1 g1 forayT,
A WA wor § W fomr ) WA
300 &94 Sfa-zd A &z &t ¢ W FAT R
f& sae WA a<F ¥ 300 TWE AT
Bz 2 T § 600 TH FT AT
g1 ST W gw WudE FT qEEEr
FT w34 | o gEwEsar @ T A
¢ 5 oz wroae afen o foedt gwe
A e §, T a a & I

¥z F1 wEaE faRe g2 #T oaw &
T woE ¢ | AfFT 99 ¥ AgeEqw a@
7z & f& w09 @ 7 w0 wefia &1
S @ FwETg 9T foie & @T )
ATt ggt F9 35,00,000 ¥9gL IH
=Fag ¥ #9 F g H®IL 40,000
F0F 9F@AT W A AAGUE I T
fea # ag wrawaws & fF 92 wme afew
9T W gEEere g W ogf @, 9w &
gz1 famr s

I FE FAT HT FAL AL FT IR
1 fadelt Wz & w9 © w9 WA
F TaME 2 F qFE T 9 F AT
@A W I F FT 10,00,000
FAZE FTH FTAE WA T W Freqre
FEAR T U AN A AT AT
o TE & arg WY At smEE fear
2, 1 fs sz & ang fFarmn g

1966 # FAINT F 7 T FT TH-
9 § g gdr | dfew 8t
T 7 d@ran 6 gar agt & @ w5 4-
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[=t Sait wiwe wAi)
afq ST scadfa a7 s | W foad 9w
& @ra o 2 ¥4 wia-fedmm & fgama
wrgfy am Ay, faw &0 7 7z g e
| & uRyd|E | o g9 faez a7 1 1951
F §qTT F1 AT FT @ FT 45 THE gH
ufilE &G 9, dfFT 1965 # dg €
FT 33 TS & W ™M

gaTe agi 1 fafew & cwizd 4, @waan
# 1% 7 i 1T AT B F 99 W
W7 gATL dgd & A0F-ACTAT FT ARA-
FOT &1 T | 9§ qgd WwGT 4T AfeA
37 fafewr & =ied F s & W
4@ aMF AE S, W9 4 gATL AqIY
FATMIATFLEE | THA TAAFTES FT
= A8 fFar ) Aden g g fEEw |
S & ATE, I F1 A9 39 F1 fyar #@i7
o feafa 7z & P o9 aw &= wwrar
o i & THTa 7 woAT A faza &
Y 9 a1 @ 1 1967 A AAF
FGIE & g 189 FUT 1 faZelt wer £
o gf, 7T 19687 166FUTHN 1969
§ G FT144FUTTIATITE | ZHA T8A
g‘rwmfmwmﬁr{i’r w1 Fq fFm
mnsss—ss*m# qOHTT A WA
LIEA

ge | AT WCETCRD gM oW
39 § maEaE WA w1 auTE & fam g
afea T & 0 78 =F9m

o FTRITA A7 9T A OIS 398
AMEY Y, q U A<g F FACATER ATA |
9@ 9T FA-aTET 25 99 afa-faaram
g &7 1. 50 w97 ufa-feemmm a% #
THREA A AW TER | WE T FY
FIEE ag 91T & HLew fore gw qwe 2w
FTHEHTEHT TR HTAFAE |
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JIATI 1 90 T FAT 1, 50 794 W
foeimama & oo & wwrgw sy Al
wEY | IAE aeH 39 & fafa & 755F wfa-
featore & fore M e M i} fog
I0 & SIETEL F T HEEm TG gomw |
FTAET PIR CHFAINET R | arSATaT amg w1
FAT 60THZ AT A wAL @O
& F AT AT AT A W IA R
Ta g I adaa € | a fag e a1
75 T@ wfa-fealam# fgzwram =
HIT 39 & uaeel ®1 &Y faqm, A/ gare
sTeqEdl w1 | wEfad qTET w1 A G
sqaedT F wifgd fom & gard gt &
SYSTES F, T AFMAT F, ATH GFI |
# gL g arefm 3T Amgan g e e
UFATST THY T T FTI9 AT 8, A1 gATE
Tga & B 61 99-a7TH o AR § T
&Y ST |

ST W@, wfe W ad d
= fag ok 79 T Fg T Fa9 D
AT 9w WAl wER ¥ qeAT =g g
gaTe W # <1 Y dImETe ST /g
W g1 9 51 f & oF 9w F I
T AgA ST qamanar fF g Ewaw 1,45,000
ﬁﬁﬂmﬁiﬂ'{iéwﬁww
#ﬁmﬁﬁﬂmﬂ ) o
AT W |1 ot AT’ I AT w7
mﬂzmma,a’rﬁ‘zgﬂ' "R
T wE W oI Wi oFR g &
Wt wEEw ¥ ag wrn A g [
T F GATE FIE & AT AT 7 wrar
THFNE F9 F fag #1§ w79 gIrdE |

W F2W | T a9 T90T AT 8 |
T A9 9T FY TE qTEH § qHG FATL OF
e R & faa 7 99 @ ge =i &
qt | 3EF g1 @t 5 s & fal
% afg # gww ¥ =w Ty @ S
F aog ¥ el &1 W 2| )
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Tq F IO T qrAAIG Hell WIS 7 FET AT
.

“The S.T.C. will go into its
trading not only for this
year for lifting the surplus,
but I have asked the
S.T.C. to develop this trade
and the export of this
commeodity on a continuing
basis.”

& gz wAqT wgar § & v wmwanA
F1 qu F3q § fag ¥ar wraawEy fAf

gart ¥ & W arfeesa #r sradf

gz 7§ &, I9 F ¥w @ TR
gAyFar | Foid f g 4 T wg T
g

“The Custodian of Evacuee
Property in India in whom
the enemy properties are
vested is also required to
register Indian claims
against Pakistan in respect
of assets of Indian
Nationals in  Pakistan
taken over by the Govern-
ment of Pakistan.”

ZATL W & S &Y o e afsa™
Tgzuty 9@ & Ty F ITH 109
Fie =t & wWw f@@ K qeA
argm gfe gm & @y & v 2

Jamam wEwRa ¢ A FrvaT fag

off <fa 't : ITeny wEREd, wfgT
ﬁﬁsaﬁﬂ!{iiqﬂuq‘aeﬁoﬁ THo
qu:,ﬂm"{m.*aﬂa H qriq
frffecdacd ama aee WE 9
& W § s wforge & o e g3 & 9 |
Ay TH AR § @A &1 agw feear-
o | wifax & N 9 aF AN FGT ¢
oy AEEE W9 &1 "’ Afge #°
feafr ¥ it afefem @i 1w WhTIT
T mézgza‘f%wﬁﬂ. ar Far
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e & W UF A€ W W &
fau meg=a grm

MR. DEPUTY-SPEAKER: You
resort to some other means to focus
the attention. The Rules allow you
to focus the attention on this
Please do not interrupt the hon.
Member especially when he is from
your party whom I have called to
speak.

ot T ¥ww amE (FARERY) ;oS
@ Fag W FeT @ R T agi oz 1 ad
Al w1 afgee ¥ ATET B 9w &
TES ®G FET ATMET|

SHRI NATH PAI ( Rajapur) :

You know how people feel on this
issue, You had the honour

MR. DEPUTY-SPEAKER: He is
the master of the rules. There are
many ways by which attention can
be focussed on this other than by
interrupting this debate.

SHRI NATH PAI: I would not

claim mastery but at least some
acquaintance with the rules.

MR. DEPUTY-SPEAKER: Kindly
co-operate. He will not forgive me
if I brushed the rules aside.

=t sz fag (@far) o Sume
wgrza, fadw @ warmg § 9 foe
41 &, favia & 1 1970 % 97T A W@
Tt 2, o & qoofaw @ 7@ IgT W R
dfem % wawt aawET g g foag
foite et @rae & & @w AT
HOFT &4 9T + UFEGIE #7 A
feamr  =wgar g | T wwdFT qoq gt
foamT s frafa @ &, q0 & W &1
foramr feman 2, afe ww o= &1 ¥JG@T @
oY F qg AEH § wdEm fF
feiE foer @raet &1 1957 § fos-
= A SwdET & e #1 wfawa .6
oY dfFT 1969 § ag 9= T 97 0.8
sfawer @ & | T &1 7 SO0 § g
fadw smqz wer F27 & fr W & A
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[t wrmadag]

FOT 508 %1 frafe @@ faar &, afew
I9 I A AT INH W ATH WA AT
W Ag AT & FWE | THALE 4 /I
faepa o w3 OE, AfeT woer
foi & aga @erwwr #7 fam 239 &)
garer RO of=fad #1 A W™
waraa 7 farga wm A faar g—am
qgT 3@ T AT g

¥a S a% faRw s & oA
# AAt AT FT €A MBI I a4
ghaor-gdf oforr & 290 ¥ avw &
qEAT E I T AERI ¥ @@ gETd
M e W uwEiE 2f @ g w1
qTH gH IH 9T FE gAT B, HWifw
a4 faee gu W0 wix =q=fT F<0
1 #fzz wifgd ) @anE & art F
et am  Afsz ofeslt i afgg—
7g AT 59 & 1< A F1% fAvim @
Far g s e FE Froiy a3 g A 3w
/A § W AT 9% A g

@ & w9 39 9T wEar g—fEvm §
ag wa 7o fafa 2w F gl &t s @
ifrafar  wgm, @RTwm mft W
A 2w F adY, Tar 7z gar e e
W ATET AT AMRT 91, qEET B w1
forer frale & fed av, 5@ & o 56t
QR  mE AT FIor qg @ fr
AR § 7 A wE W G e
g Tt fr ag o WA F fa s
W1 fFceT &7 #1 T8 AT 2 1 for T
e o 7 g o o e g ame < o
a1, vo1 g w9 &9, o for a
% A gud frata & @wwd f5a gu g,
srfeer-mfeeT & S @y FAr
T WX ART T IA TEH § Faaia
¥ o faalt war 1 AT St o, a7
& g S
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T 7 TEEGE AfEG=e R
1 faeww sgrn adt femr & @ Fey
# Y AT wiwE TRIA gAIT §HA W §
I H qE FE GG AG ] 1 1969-70
F qTHIT ®1 oFmNe F (7q A fA-vwm
aTd weAr Wrfed 9, A A Ag
fFm N aa St ar FE T T F
oAt /g A e 8, (o o5y wwn
T Y R o WA F AR ITH T
fFar 1 ¥ 5w & a2 § 941 WEEA § AE
T ARA - -3 &1 0H F § @Al 37
w0t g€ 7 fomr Sl &7 39 & weaw A
ag i & Tar fa3ani 7 o 9a #r afus
wiw &, GH( G & a7 fAaw AR
wATeg 1 F74 Arfa fAaffa s arfge-
MR AL H AT H o wEem ¥ oA
I e

IR HEIET, 1968-69 F WRL
99 fafems o w10 w/@ 1 frafs g
a1, 9% 99 7 9 7 faw 82 fwfame
ffe wo ®w m &, frmw ¥ 3w A
fadalt wET F FE TETE  TRH
TT F g9 84 TS W ' fagar wHav
ara gl afeT o3 92 s AT 62 Fw
TR I Wy awE IR g g
wma & frafq &1 ™ wwr T a9 8
¥ i @ S gET 35 & 9™ @
U WEES FTW HSGT @ & | A
mggw ¢ 5w i g #r A7 § wfaw
fazeft wr &t o, Ay 9 ¥ 62 FT
wa @ TE g W WS W 4% U &1
T 52 FUT T & @ TG | A
7g g % w7 aF gfrar F 9w & fAais
H AT FTA A @I, g ALY @ )
T FATE 9% AN § &9 0 ar
FogAl 9T qGT T4 WHT 9, AfFT 39
Frz= &1t e adl 2, fad ot ==
1 34 & fr oo o amfaesed goaE
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grda g t 7 f@w amr
At ® WA HATNT ¥ UF AAAT-AA
w1 TET FCN AMGT AT FTHET q@A
¥ g # Saradr 3 g% (6 few
dg # @yq a9 § g, W fEw
Srg ¥ @ew  agx ag, faww
Za ® &I F U FW@ Y, #AN
3T & JUM-ATE WY AT FT AET AT
uW af A fadeft gz &7 g@ w griw
FE

ot fred fedl 9 el 7 gres
gt o, Wt wgew § 99 A gewdw fww
qr afe wrE fasre smy IEET A gAT |
oz 31F & i & a9 %7 I g2 TE,
dfF dam AT AT FAT q@T W AR
IH F HTT Y FE FEArEAr A9 Ad
741 ? gw oo e garard. S99 1 =
dmi &, SEdes ¥ dEn frear &0
9 ¥ AANIT FAT GAT——TAT AF A AT
FT I T, ITIIAga Mg M2 T,
wWifF gz Jamsl 7 SEwT 7 FH
A E AT F oI FWOS faw
T W A AT H 1§02 5 A" w0
¥ A9T T FUT TG av fadedwm
qied & 93 9w 8 % & e
Y ®1%! 41 Fadar &, af6T & o
argar g fF w7 s w7 4 g wrwai
= b Wi & 7 Far g9 fav fE
FaTITR FHT F TR = & (o0,
AT FT GO F1 AOAFE ® fAw
@ ® dur fawar & 1§ o0 w@Em
¥ T 41X A qTF A6 IAL AGA AT
o9 WIS &1 0T F9 &1 @I & a1 "W
fazasr & 96T W@ ) ¥4 02T €,
T gu W T WT F41 qE g & 7
d\m%wm:qwoqqo qOﬁRT

7T § &@00ad & ? UHo UHo To HIT THe
Fro Wt & fieft wra ¥ &rad &
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it wriwae g : 94T & faq ar o Ay
Gar Trfge |

W4 UF FEA FTENT WG AT
AR g | e w g goew
Ft arfga, w9 &1 62 wfawa Fear AT
ol I A owEw fwar wmr &
98 a8 W TETH fewiny frar w1
9, 0% F3 TR T FET qER BT
formn fF 7z oo wwo fre Mo F FrT
T Wfgd T FE W w@ATHE
TR &1 W § fegderm  www
T o= =ifgd | 59 3, SOrews wErEm,
a‘la‘mz‘ﬁr THo dio Hro TUT FTT F7g
WATE FROET F W AW A
FH 1 79 fH=an, FfF gard afems
weEtEd & | qfFT TR T far ?
w@ & a0 S-S wgaT 5 faar
q%rrmﬁﬁmum*—nsqmagamqﬁ
m%lﬁ g6d 9Ed IT T IiEe
Faq F A= A o, o T F e
T W | AN AR FT F wECET
A1 & agd € AT W oA 79 &
AT g AT TR AR & 96e
e fiarn, form &1 aorg & w219 Wiaw-srce
aTEeE & faar | o &t w1 s A
@ W F WATH ERAT A BEE 6, WA
w9 agi #1 foe F @At ww AT Aq
qaT W WEM | qgr Frow g fe
T #1 FAdrew A& few omar
TifE Qo TAo TFo FT AT HT
fsfr @or w7 Ft & fAU Ay dur
afgd | & 74T WP § % waAw
g fF o ST g A faar ar fr
THo o Hle & FIAT THIE FTAT w1feq
W T 7 TAATHE FIOEA
wfed & feedeqe grar wfeg ot fex a2
i 7 T T AR W W dag
e Wi v ?
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MR. DEPUTY-SPEAKER: We
have half an hour more for this
debate. 1 shall call on the Deputy
Minister now; he may take about
fifteen minutes. Then 1 want to call
Mr. Vasudevan Nair as he is going
away tomorrow.

dafe s Wa™a § oggwal s
TR RA® ¢ IS A, AW ¥ A
fomr waem "ol 7 oW fam iR
i gAT faw @ guE T 7 A e,
g & A W g | TR
AT WAt & fafsww @ a4t ¥ mwd
faeraredt faard & 1 w08 o @ W AW
gmam ¥ afrs M a=g A8 &2 fF & oF
g &A1 § wrd) feowedt w@F § fowd
gATE W F IT ATEI AWT A DML
frar g & o fomer 3w F faafe
ST H 989 FEaqu &1 8 |

way ge, @ T4 I & A
T S A & IEE e 7 I
FEAT AEAT g | AW wWAAw qgm #
T gu gue @ R o g &
F @, A dfara @9 w1 gt
+t Tfae &, ST ST SE 98 @l
¢ | TA 39 & 9T gHIT M 1966-67
® 420 FUT TG F1 4T A1 1967-68 §
TGFL 429FNTTIT ST TATHIT 1968-69
# 568 T T B T | T AT
ik frafal & w9 gfg gf & 1 @R
frafar 1966-67 & 211 FUT &0 & 4
ST AFFT 1967-68 § 226 FUT T4 &
e W 1968-69F 267 FUT T9T &
grad |

wiw-fewm 1969 & ATA W &7
A ¥ 228 FUT TG & AH &
frafa goan o1 5 1968 #1381 wareft &
frafe & 14 sfowa ufas av @ &7
F mad a8 3 qtfaga 59 F1 g fratat
# 16 ufaea #1 afg g€ | ww Aifama a9
F AT AT SR, AR TS TR
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T % ¥a9 wiaw @ w1 Sifagq g &
wra & frate g fasg sordy (ot &
11 sfaaa &1

AfeFmarnd fiafighd, afes
17 ®1f HOOTEE A1T &1 At o
a7 ¢ fad fFm e wR g A g wm
mfas & 1| 1963-64 ¥ Fa49 35 M@
w14 &1 LAl arne (afa frar e
A 1967-68 F IIFL 6. 6 FUIT &94 FT
Z1 T A 1968-69 7 9 FUT T F1
g mar | ®Rw a&fen, e oW gy &
Ha=, waw fawiw &7 qamw Wik dfqed
#i fwfen, sver aaF 1 w9+, gra &
T A WA, T F A e, feveaw,
HIET TSl | ™ A A0 qEA, A9,
FAL, TALY, TifaeeT Tfeqy, gs Hre
THe AR Ffaw I o7nT 97 & 57
&7 A faFd 1 § AR g9 w3l & gy
T A afz 19 F aoner g f@a-
fomw, =i, WA aeE) 97 A,
fas fgarm afemi, ur'trrc-wm? R
AN AT G qa & fo fas &%
FEITEAT 29 W 2 |

waTe #( faa 7 off, F a9

W@ F @ W F FAETN IAWM &
gy § FF Fg AGAT § | R Fi
#ifa ag @r & fF gawoar guw w1 &%
a7 ¥ |FEET AT 9T §aiEa fwar o
X T a9 T WA W @S U W
T "gErd afafoar asm & fag
o1 g aar faf 9 A 7 FwH
FRAATgES AW & foq fRdr @ et
=y A fafoa sgrar & @ & 1 = A
§ FAEEY 3T ¥ qweT /7 om0
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SioaTT gAFT1 F1 AEHIL &7 H a0 W
AHF | WA HHIT T TART HFHTA
afafaat grodafmamsae s saifafz
aar feargd & ga< F7 ¥ fau s
Jomr & W Tl Igwa ¥ gawon e
®( TAFC AT FE WX A gAFON
WEF qEaEl § 47% §EF 47 WL
T Tuy @ qfErer 37 & cqaear F) §
T qFEI W § oF 49" ¥ W g@a
O # | TF I & WA gEH A
&4 T TATRA FIH A AT wwr g
f& St qaadis dmar £ wafe 7 g
g1 ot gfg gnii

WA, GAFTAT AT F gNT AW IAA
FT AT T & | G TA4 £ F T
AW W FT ANE F@W ¢ 9 Ay,
qfE=w &, S W FEHE, AEH
fagre, 7= w2w WX SEWT F TW
IeTew AT & aear & gmifas "1
o1faF i 9¢ sHaT WA THE § |
CRECREERS IRt R E SR
€ UF & A8 UF 999917 AT F g
Tt {awrE Figt w1 G9vag F@1 @e |
ST GOEIEY 54 1969 § 2 F  STHA
24 W@ [FAEE Fo9 109 F1 I
gaT waf® ad 1960 W Fa7 11 AW
foarraTa & g AT |

T & % aul ¥ WAa § AFHas @
&1 (7afa aga a1 & | aF 1960 7 e
19378 &9 1 frafagararat{® 1968 §
TIHT 5.5 FUT &9 WL T4 1969 7
14.30 08 T g w1 g fg
wavrEa & 74 gf ¢ | fasa & 1w aw
¥ e A ug ¢ v wwm w1 i Wk
frate &< aren oF T & WO H
¥ TUW & SR T g A g,

w@ & A%+ Tow # fawg § 79 w0
WgATE | Aeeifes w7 w@fe W,

CHAITRA 20,
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T A 98 F1 INEA e w1y ael &
AT 4% @ 8 | 4g 3f 7 Faa Wil
& @ atw aw & fawiT g w aw
T I FIAT AT a9 & {70 Araws
Fdandy #240 fordr fr Seft gaadfy g
F 0 7 THE TS FT IT Y T@T AT §
& WITH & QUET A W G 5F a1 994
Hiag W | #fEwez 6 v Wi e
F IOEA Fi W = 5% @ F (A0
F6 AT § N A7 oM. w)y
i [0 o1 9% § 1 T & THTRTE & HIHe
H o Fa 1o F et g€ @ 1 % 5 vy
faFat o1 @ (F Taa fperdqee i wiea
FITAL T TIEA & (AT 71T T 6 AFHAH
fea amr fswid (5 1973-74 F &0 Tar
TAT T FI T I E & |

1968 ¥ 3.03 718 ®IT & AFA/
T F WA 1 (AT gan AT S EgEe
1969 ¥ 3.57 FHT ™I & T W
THETE 18NfAma .37 gf) AAaT
gTe THY GEAA 20 {6 78 FERaaE
e

AN G FT T FAAFL THAAT
gl & i waTT gu A4 W geaieT #
amd & (wafa & 13 ardi wig 7 S0
alggie

WAL, 1969 F ITAIY ATFE
F1 Z&@F § ug 9T 9 F W wafw 7
AT 65 FUC WA & (wata (wT A,
wals ad 1968-69 I 9 wafw &
49 ®3% o & fafa gu 4 | geafmes
fater =< & fawg & oF Ay amq
7w ¢ & wiogs wEm T 1 faamy,
1969 § UF a9 & fau gewfoes & a9
fadre awget & fouw 5o e sTeT w1
farea st ®er A frear 1 F Fe
w3 faar & agi w39 araddr  wae
¥ AW o & fau fadie woer g o
@ ¢ | gEafeT aEgHl & & fAafa 4 &
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50 wfaga frafe @ w1 wnmEed
AT € | gEfAe i W AFEAY ATIAL
q, g4 § a9 A9, 91 F FAYW G0
"X gar gwr w9 Wi g | fafeat &
WrATEA a9 & fou e geafa wgie
# 17 fafemai &1 wdia qwwR T a1
maifea fvar g

UM qur fqafai 7 g & gfe
T T OF & AgeAqn AT Fi AT FEAT
ATEAT | AT I g o {afa-win-
wE IAR F HOFF 1 1968-69F IR
IHET TAT TAE F GEOIA & (74TH FTHA
85 F% 5o & gu, fom & suraw@< Farf
gE @ aar Twfeai 4f

g9 W § AAF (47T I & F
fau #C 37 & GBI F@a & faw
TR A F59 4 & (F47a] 1 T 67
T FCA B A AEEY F | FH 9L
F frafg = frgaw @r & W) frata
T Frer qiTa 79 < AT A g

=t T =% arER AT F=F A &0
faata 21 wr & a1 &Y, 17 ad § "iwel
FY gan 741 F o & waw @) few
TRAFAA TR |

=0 TR HA® F WiHE AT A F |
I Y 7EEY Fga AT 3 fag awE

wrer 2 fiw ST e AT & e
T F ® WA feq wF a fAafa
TETR Er WAHT | TW F AWET FHA H0
SHAT a2 T3 2 WK AT F1 | 447 T
1 99 f& Aqr awIr, SWE w1 aWE
T TG A FOARAT T A F A
yar fFq o @ & | " w1 frafw s
F fag a8 oW F @ FeEw enfaa
frd T § A wmar @ 6 & oo ad
IR TE FTEAT | T wifg T AT
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faats s & faw et & @gam & 0%
AN FTEET WA B Ao S £

9 & wiafom, & awar § & a2
e aral frr wmga & fe & mfee-oer
AN & AT | AT § FF | AfAT w2
JUIT T §T §4 & AT FA IATE AT
i WA fafa 9X &= W @ar
(13T | a9 1969 F AT TIF@A-TLT F
Y IFR F 52,000 HfTF o wrw A
faata gar fom &1 757 12. 92 FU7 %o
qr, FaFF 1968 F 14,17 FOT T4 &
60,500 #fz® 2a A #1 frafa g ar )
o frorE & va wf gw A At fwar &)
arar g F 0w amfa gk @ 5 5w
I F wfqor & Az 7 faww w5
T wren & F 9g oy 2 odr faerio
F AT F @ wam w1 faFE
wfasr & EiF THF B 56 AT gATT
qre fazai v wfedi & ol W o9
TH & NiTaTar ¢ a9 |

FTA FT S AM E @HET: I T
F HY WE " & qgrEr Al ¥ 937 g
T AE AR@ F A "G F
frafa aearar FT WA AT AET &)

Frgaf FU G § | T EwA oA
ATeAT AT & T =TT WA St FT F ar
w=gT AT |

= O &9% : I KT A=T AAL AT FG

@ aF TATgEr & qwew g, fefafy
mgefrza & fam =R § g
e S B, g qen s
THEA™ & 1 §H1969-707 2,300
ZF AT F TARA FT AT & ) W @
fF 1969-70 ¥ 1500 Ho &7 ATH #1
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frima gom & o &1 g90 @ W w1
To @ | UET T I AT eI ATH FEE
HI9F T $1FHIT FTATE | §F 7 6 7
9T 79 9 & fea &% §iaTd wrew
FIg AT 69. 699T® T> &F FIT |

FH fad & g TER IR
IATT 919 WIAT @aT & Wl IAEE <50,
e ®9 § WA HIT ssiAifmar 5 19
g2 aF I AR AT & arefaw
Fearaa X fANT w0 g 1 g
AT 25,000 F 30,000 Fe TH oA+
o #1 SRR F@T & H) ag ofEmw
A A GELHT F ATA F gy ga
g1 §® ad sEEmAT " ST
5,000 o = T § JART gAT TR
1 AR S N § waEiEd
INRAFE AR AT R IEE W
& Geaed fUger ®g "4EI W@ F
FeT o & fafa a8 ™ #iT “Igw 9T
weq” o7 wfew faea @m ¢ ) s
ameme § & fad & frafa wew @
39 @ W o w3 & fou waew feg
ATIE T

wwg 4% &9 & wiEe ¥ 9 ufuw
w9 7l #g | AlFT ww 7 0w wWi
fiwha, o1 "@AG afEar o F am
o) oY, IWF AL F AT ARATE |

st wrivae fag . ®) wEiew 7 war
f& difge &= & gmo =R T@r
TR H AT =T § (& wwar F gara
frafaar g arezrd ?

ST W A% HALET W RIS |

= TW §¥% UEA : HAT A G904 5
w7 fadal &1 faa@ W w & WY &
far ?
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it TH G : T AAET F7E AL £ |
SR WA JEE TG a1 &7 &7 qaT gl
fagma s@He T a6 & |

OF a AT arafean S F w0 6
f %7 w7 HEqr 897 T JATT 8-4-70
F1 T (T Ar | GH A HE ) S
qdaT gz 2 & omn 1€ Afefedaw
AT dio o o ' aTh T 7Y {Far
T | W fRET qTEER &7 g a9 F4,
I I FTIE @ A CRIE &
0T a1 99 & fAu ga FT&To o Arfo &1
aew # Affefedam ®T  qgar @
T FX &1 w1 AifefEdam gads WK
T g T o 1 Tl Ae s gae
FT F1E TG g W AR X g1 _E
faasidqs sETIRAT §

SHRI VASUDEVAN NAIR (Peer-
made): Mr. Deputy-Speaker, Sir, I
will not go over the field of statistics
already supplied to this House in
plenty by my friends, like Shri
Tapuriah. I should only like to invite
the attention of the hon. Minister to
the latest report or survey by ECAFE,
released only yesterday, where you
will get an interesting study of facts
about the share ‘of trade for the
developed countries and the develop-
ing countries. You will find that {from
1953 to 1966 the share of the develop-
ed countries went up from 58.6 per
cent to 664 per cent while the share
of the developing countries came
down from 27 per cent to 19.3 per
cent. This is something which is
really very shocking and which a
ccuntry like India has tn take into
account.

Year after year there is a lot of
breast beating at the time of this
debate about the poor performance
of our country in the field of
exports. Then we hear bold declara-
tions from the Ministers concerned.
Some ¢rash programmes are an-
nounced but they themselves crash
and bring no tangible results. The
same story goes on and we %re left
with an adverse balance of payments
position.
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For centuries we have remained
essentially a supplier of raw
materials and primary products for
the exploiters abroad. Vast millions
of our rural Eopulation were fleeced
to death for the enrichment of some-

outside. The cluestion is
whether we have really made a
round about turn and began to
march in a new direction. The
answer is a regrettable “No”. I hope
the Minister will agree with me.

Let those in authority endeavour
to do the following: (1) Sell as
many of our dprimary products as
processed products with as much
sophistication as possible; (2) diver-
sify our trade to new areas and
continents, that is, countries of Asia,
Africa, the Middle East, Latin
American and Eastern Europe; (3)
get out of the traditional dependence
on the traditional markets of UK and
Western Europe; (4) sell standard
goods; thus preserving the good
namm> of our country; (5) evolve
ways and means tc eradicate the
evil practices employed in foreign
trade. mainly underinvoicing and
overinvoicing, and thus prevent the
huge wastage of foreign exchange:
(6) encourage those exporters who
are producers also; and (7) evolve
joint policias with developing coun-
tries fcr the sake of fighting and
defeating the discriminatory trade
policies of some of the developed
countries.

1 have formulated a broad foreign
trade policy framework. This policy
has certain perspectives. Unfortuna-
tely, the Government of India tries
to have a hand-te-mouth existence:
it does not have any policy perspec-
tive worth the name.

This year at least some people
though that there might te a break
from the past because there was so
much of trumpeting at Bombay and
we heard that there was going to be
a departure from the old policy. But
wz were surprised tc see in the
report that there was no mention
about any new policy. In the name
of a new policy what we were dished
out was,the so-called canalisation of
the irport of certain items of raw
materials and the promise that the
State Trading Corporation and
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perhaps some other agencies would
take over the export of some further
itzms of export.

This talk about canagisatign.
according to me, is going to a big
fraud sdbecause, under the cover of
canalisation, again the same set of
people are virtually going to domi-
nate the scene.

'THE MINISTER OF FOREIGN
TR.APE (SHRI B. R. BHAGAT):

SHRI VASUDEVAN NAIR: There
I join my hon. friends in this House
who have already raised the question
of cashew. That is an issue in point.
Not only because it concerns us,
corring  frcm Kerala—it  vitally
affects us—but as a question of
general policy I would like to tell
the Minister that he should be
extremely careful on these questions.
He is sought to be pressurised from
various sides.

It was a good decision for the
Government tc take. They decided
to canalise through some Govern-
ment agency onz of the major items
of raw material import. As far as I
know they have not formulated
what should be the agency. A policy
was declared. But I should like to
know frcm the Government as to
what has happened to that declara-
tion. Why is it being kept in cold
storage? Why have they decided,
after the eclaration, that open
licensing is allowed till September-
October, 1970? Is it not because the
Minister or perhaps the Ministry
and the officials concerned got jit-
tery or were pressurised or were
approached by pecple and told that
there were so many difficulties in
the way? If there are real difficulties,
the difficulties have to be removed;
I agree. But when they took the
decision, I hope, they went into the
matter and then took the decisicn.
If a decision was taken without
going into the matter phmough.ly and
deeply and the decision was an-
nounced, they are to blame. If they
have taken a decision after thorough
deliberation, they have no reason to
go back upon it or sit upon it or
begin to rethink about it now.
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Now, as far as I can understand,
our State Government has already
expressed a lot of disquiet over this
matter because they wanted the
State: Government and also the
Kerala Cashew Development Corpora=
tion to be associated with it, as far
as possible. But that is not the
major thing. The major thing is that
any industry which can help push
up the exports of this country to a
great extent wants itself to be saved,
wants to be preserved and wants to
be further strengthened.

Today, this industry stands on a
shaky footing. The raw materials for
this industry have to be safeguarded.
We are getting foreign exchange
worth nearly Rs. 60 crores from the
export of cashew and we are import-
ing nearly Rs. 30 crores worth of
cashew. The Government, of course,
knows and they should be ashamed
that during the last three Five Year
Plans, in spite of the tall talk of
increasing the production of cashew
in the country, giving all sorts of
incentives to the farmers to produce
more, nothing has happened. All
this is on paper only.

I had an occasion to go into that
question and I found that the
statistics supplied by the Ministry of
Food and Agriculture were all
bogus. They only make a tall claim
of increasing production in the
country. The Ministry of Foreign
Trade has nothing to do about it.
This is another paradox as far as we
are concerned. While, they handle
this question, about the question of
producing raw material, the charge
is on the shoulders of the Ministry
of Food and Agriculture. They say,
during the last three Plans, they
have invested so much money and
so much acreage is under cultivation
and so much production is there.
But the production is only on paper,
nowhere else. We formulated a Rs.
25 crore scheme at the instance of
hon. Minister and gave it to the
Planning Commission. We do not
know what has happened to that
scheme. At least, during the Fourth
Plan, let us produce as much cashew
as possible.

Then, I can give another instance
how, in gpite of nice sentiments
being expressed, golden principles
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being enunciated, this Ministry is
very often being pressurised by
vested interests and they go against
the national interest. I cite here an
example of their policy on rubber.
Last year, and the year before last,
during the debate on this very same
Ministry, I had an occasion to draw
the attention of the hon. Minister to
this problem. Our country has
achieved near self-sufficiency in the
production of natural rubber. But
there is a pressure from Dunlops and
such other companies to import
rubber. We know they are sitting
over the head of this Ministry; we
know what they are doing in the
corridors of the Industrial Develop-
ment Ministry; we know what they
are doing in the corridors of the
Foreign Trade Ministry and what
they are doing and knocking at the
doors of the D.G.T.D. We know all
these things are happening behind the
scene and, in spite of the efforts of
our people in producing 93 per cent
of natural and synthetic rubber in
the country—almost near self-
sufficiency is achieved—they want
huge import of rubber because they
want to push down the price of
natural rubber produced in the
country and to keep up their huge
profits. Five to six big companies
are manipulating the prices of rubber
in this country and the ment
is a party to it. I do not say that the
Foreign Trade Ministry is the real
villian of the piece. I am prepared
to give that much credit to them.
There is somebody else also connect-
ed with it.

16 hrs.

T should like to tell the hon.
Minister that at least as far as 1970-
Tl is concerned, he should consult
the Rubber Board, he should consult
his officials and then he will see that
we are almost self-sufficient in
natural and synthetic rubber. If at
all you want to import some rubber,
I may say that that can be imported
at the end of the year. The position
can be reviewed, I do not want to go
into details. There is not much time
at my disposal. It is a serious matter.
Valuable foreign exchange is being
wasted, not for the sake of this
country, not for the sake of the
automobile industry, but for the sake
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of these big companies. I can give
more such instances how wrong
things are being done in this
Ministry, by this Government and
foreign exchange is being wasted.
So, Sir, instead of talking about {his
kind of canalisation and in actual
practice being influenced by power-
ful vested interests and valuakle
foreign exchange being wasted and
failing to explore new markets and
pushing up our exports, things to-day
are going to pieces. We are in a
very pitlable position and Govern-
ment has to take certain basic deci-
sions in this matter and I would like
to repeat that one of the basic deci-
sions should be the nationalisation
of export and import trade. Canalisa-
tion of import of certain commodities
cannot substitute the nationalisation
of import and export trade. And
such other steﬁ also to organise the
industry in the country on a new

basis for the production of items of

export have to be taken. I have no
time to go into these details. All
these things have to be given a new
look, an entirely new look. Also a
departure is what is called for, not
tinkering here and there. That is
what 1 have to suggest to this
Government.

MR. DEPUTY-SPEAKER: Mr.
S. M. Krishna.

SHRI P. K. DEO (Kalahandi):
You cannot intrude into private
member's time.

MR. DEPUTY-SPEAKER: There
is still half a minute.

SHRI S. M. KRISHNA (Mandya):
The approbations for the Minister...

MR. DEPUTY-SPEAKER: You
can continune next time. Before we
take up Private Member’s business,
the hon. Home Minister wants to
make a gStatement.

SHRI LOBO PRABHU (Udipi): 1
have to speak from my Party.

MR. DEPUTY-SPEAKER : I know,
but before we take up the Private
Members' business the Home Minis-
ter wants to make a statement.

SHRI P. K. DEO: He is not a
private member.
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16.03 hrs.
STATEMENT RE: PERSONS RE-

PORTED MISSING FROM AMONG
DEMONSTRA'ID%?OOF 6TH APRIL.

THE MINISTER OF HOME
AFFAIRS (SHRI Y, B. CHAVAN):
Mr. Deputy Speaker, Sir, some
Members wanted to know about the
position of persons reported to be
missing from among those who
participated in the demonstration in
New Delhi on April 6, 1970. 1 am
informed that a list of 134 missing
persons, including 3 women, was
furnished to the Delhi Administra-
tion. A special cell was set up for
making all out efforts to trace the
missing persons. far 67 persons
have been traced and their where-
abouts have been intimated to the
SSP Office. All the three women
have been traced. The Party Office
has been requested to furnish more
descriptive  details regarding the
remaining persons.

AN HON. MEMBER: What about
children?

SHRI Y. B. CHAVAN: I have not
got the full list of names.

st Ta T (q0) cagd & =4 A
THEY AT G | IAF ATCH Y @ A
T |

=it TETE W™ W WA
TR Az 2 ¥ AF AR AT d
9ET T HL AT |

——

16.04 hrs.

MR, DEPUTY SPEAKER: Now we
take up Private Membets' business.

SHRI MADHU LIMAYE,

REPRESENTATION = OF = THE
PEOPLE (AMENDMENT) BILL®

(INSERTION OF NEW SECTIONS. TTA AND
L . 168A)

ot g o (7) Ry FEIE
fs #w wfafafars wfwfmw, 1951,#

*Published in the Gazette of India extraordinarv, Part II, Section 2,

dated 10-4-T0.
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ST AT FOF T fquaE 1 0w F4
# wpafa & @
MR. DEPUTY SPEAKER: The
question is:
“That leave be granted to

introduce a Bill further

to amend the Representa-
tion of the People Act,
ml-“

The motion was adopted.
it wy fowrd - F i wY G Faw
g
CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLE 174)
SHRI' C. K. BHATTACHARYYA
(Raiganj); I beg to move for leave
to introduce a Bill further to amend
the Constitution of India,
MR. DEPUTY-SPEAKER:
question is:
“That leave be granted to introduce
a Bill further to amend
the Constitution of India.
The motion was adopied.
SHRI C. K. BHATTACHARYYA:
1 introduce the Bill.

The

CAPITAL PUNISHMENT ABOLI-
TION BILL*

&t Wy wwmw anht (FoEEE)
ST LT ¢ f orge w1 qETE w7 6
=|ITAT FIF AT (A9TF F GA F F
wfa &5 T |

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duc¢e a Bill to provide for
the abolition of capital
punishment.”

The motion was adopted.
ot it wwne wwh o F fadgs wOw
'Ra‘rlg'l'
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CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT OF ARTICLE 123)

SHRI S. S. KOTHARI (Mandsaur):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was ed.

SHRI S. S. KOTHARI: I intro-
duce the Bill

CONSTITUTION (%ENDMENT}

(Omission oF ARTICLE 314)

MR. DEPUTY-SPEAKER. Now
we take up further consideration of
the following motion moved by Shri
Lg'?alhu Limaye on the 13th March,
1 H #

“Thdt the Bill further to amend
the Constitution of India, be
taken into consideration.”

Mr. R. D. Bhandare was on his

feet. He may continue.

SHRI P. K. DEO (Kalahandi):
For this Bill only one hour was fix-
ed. But now we have already
consumed this time. Some time limit
should be fixed so that I get a
chance for my next item. (Interrup-
tion)

MR. DEPUTY-SPEAKER: Order,
please. I will tell you. Last occasion,
when we discussed this Bill, it was
agreed by the House that no time
limit should be fixed for this discus-
sion because it is an important Bill.
There should be exhaustive discus-
sion. That was the decision of the
House.

SHRI'R: D.- BHANDARE (Bombay
Central): Mr. Deputy Speaker, Sir,
so far as the Bill is concerned I
would like to support it for the dele-

*Published in the
tion 2, dated 10-4-70,

Gazette of

India Extraordinary, Part II, Sec~
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tion of Article 314 of the Constitu-
tion. Now, there is a history so far
as this Article is concerned

SHRI P. K. DEO: Sir, at least
before we conclude, I should get a
chance to move my Bill which got
priority and which has been up-
graded as Category L

SHRI R. D. BHANDARE: What
is it that he is speaking on, unless
there is a point of order?

SHRI P. K. DEO: It is submission
to the Chair.

SHRI R. D. BHANDARE: I have
not yielded.

MR. DEPUTY-SPEAKER: We
shall see, Mr. Bhandare may conti-
nue his speech.

SHRI R. D. BHANDARE: Sir, I
was just now saying that there is a
history as to how this Article 314
was incorporated in the Constitu-
tion. When independence to our
country was announced and when
the BPBritishers were to quit, the
anxiety was raised by the
of State and the Viceroy as to what
would happen to the Civil Service
and especially the ICS and IPS men.
Therefore the Viceroy on the 30th
of April, 1947, made an announce-
ment and gave an assurance at the
same time explaining as to what
would be their position in the
future political structure. The option
was given according to the announce-
ment that it was for the ICS men to
continue or not to continue. If they
were to continue then there were
certain conditions which were to be
fulfilled. If they were to discontinue,
then there were also certain condi-
tions which were to be fulfilled. That
was the sum and substance of the
announcement made by the Viceroy
on the 30th of April, 1047

SHRI LOBO PRABHU (Udipur):
Protection of existing rights to these
men—remember that.

SHRI R. D. BHANDARE: I am
very cautious in using the sentence
and every word that is incorporated
in the sentence. I am not explaining.
I am not here to explain in detail
the announcement made by the
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Viceroy. I am summarising the posl-
tion according to the announcement
made by the Viceroy. Then there
were negotiations in between the
Government of Indja and the Viceroy
as to what would be the security of
servicg or conditions of service or
other benefits if the ICS men were
to retire. A section was also incorpo-
rated—Section 10, sub-section (2)—
in the Indian Independence Act. On
the basis of the announcements
made by the Viceroy individual
letters, letters on individual basis,
were addressed to these men in
service and individual agreements
were entered into in between the
Union ‘Government and these ICS
and IPS men in service.

So far as the Provincial Govern-
ments were concerned, as we now
call them State Governments, the
individual I.C.S. men were also given
the option of signing those indivi-
dual agreements, There was a dis-
cussion in the Constituent Assembly.
As a result of the discussion, this
article 314 in the Constitution was
incorporated. It is true that the
agreements and the conditions of
service which were entered into and
agreed to on individual basis by
those in service have been accepted
by Government.

16.11 hrs.

SHRI LOBO PRABHU (Udipi):
[SHRIMATI JAYABEN SHAH—in
the Chair]

According to this article, these
individual agreements were, so to
say, sanctified. Twenty years have
already passed by when this Article
was incorporated and the agreements
were entered into. At the time when
the agreements were entered into
and the article was incorporated in
pursuance of these agreements in the
Constitution. a number of I.C.S. men
had retired and hardly there were
eighty-five or ninety 1.C.S. men who
were in service. I am certain they
will have to go—they shall have to
go—after their retirement. There is
no quarrel for those who have already
left their service. Those who are in
service cannot go out of service
except on some other grounds. This is
not the time or occasion to speak
about those grounds on which we
have no quarrel.



285 Constatutron (Amdt.) CHAITRA 20,
Bill

As far as the L.C.S. men who are
in service are concerned, they have
to see to their service conditions,
their salaries and emoluments. I
think that the very article (article
314) is against Article 14 of the
Constitution. I am also not wvery
much quarrelling with the discrimina-
tion which is brought about in Art.
14. I am taking into consideration
the social aspect of it. I am taking
into consideration the social struc-
ture and the place occupied by these
ILC.S. men in the social structure. -

Madam, Chairman don't ring the
bell. Please give me 15 minutes.

SHRI BAKAR ALI MIRZA
{Secundrabad): Is he an LC.S. man?
Why should the special privileges be
given to him.

SHRI R. D. BHANDARE: I do not
like to have the special privileges. I
would like to furnish my speech
within ten or twelve minutes. But
you have given me fifteen minutes.

-

I shall deal with the social aspect
of it. What are the results of the
social position occupied by these
ICS men in the social structure? My
appeal to the present and ex-ICS is:
Let us apply our mind to the results
which flow from their place and
position. I have the greatest regard
for them. ! have no quarrel with
them on Tindividual grounds or
personal grounds. Only I was making
an appeal to them. I was trying to
explain the results produced in the
public mind. It is natural that when
their place and position are so
enviable, it does not fit in with the
democratic concept. That is the only
point I was trying to place before

the House.

Of course, the Mover has adduced
a number of reasons, that it mili-
tates against modernisation, equa-
lity, social justice etc, But these
things were taken into consideration
when the Constitution was framed.
These were the points raised then.
So these words are not new. But let
us take into account the structure of
the present society and place their
place and position in juxtaposition
to that. Then I think even they will
agree, if they keep their mind open,
that it is out of tune with that. I am
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requesting the present and ex-ICS
to keep their minds open and then
reflect on the present conditions of
society at large and their privileged
position. Then even they will agree
to the deletion of art. 314.

But the matter is not going to end
there. After the deletion, there shall
have to be a law made by Parlia-
ment to abrogate the individual
agreements. That law must be passed
or those agreements individually
rescinded. I do not know to what
extent the serving ICS men will
agree to rescind the agreements.

Therefore, on that basis, I was
trying to request them to keep their
minds open. I know the difficulties
because these are individual agree-
ments, and if these agreements mili-
tate against the very basic concept of
the society and the present struc-
ture. I hope they will agree to their
recession, Therefore, I was trying to
mention the social policy while dis-
cussing the present Bill seeking to
delete art. 314 So far as I am con-
cerned, I am for the abolition of the
article.

It is for the Government to take
into consideration the difficulties
which may arise out of the abroga-
tion of article 314, and it is for the
author of the Bill to suggest ways
and means either of passing a law
which will abrogate or rescind all
the agreements, or persuade the ICS
men to rescind those agreements.

SHRI LOBO PRABHU (Udipi):
One question is whether this country
will honour its word. This is a great
country, this is a great democracy,
and this is an important occasion to
test our loyalty to the written word,
our loyalty to a written part of the -
Constitution. To break faith is a
very serious thing, but in this case
not only is there a lack of good faith
but, I regret to say, there is even a
lack of good understanding.

In my short notice question I
raised three questions and I hoped
that the Home Minister would reply
to them. The first was why he should
have an amendment of the Constitu-
tion when there is an in-built provi-
sion in article 314 to tailor the
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rights of the Secretary of State
Services as changes demand. There
has been no answer to that in the
long document presented by the
Home Minijster.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
I have merely given the information
and history.

SHRI LOBO PRABHU: Then I
hope you will reply when your turn
COmes.

The second question was, what
was the difference between the
service conditions of the ICS and
IAS. On that occasion the Home
Minister was able to mention only
one difference, that the ICS cannot
be compulsorily retired. He forgot
that they can be dismissed, they can
be reduced in rank, their promotion
can be stopped. There are more
serious punishments available, and
to shed tears on this one little thing
is not encugh. Now he has given a
list of ten differences in the condi-
tions of salary, leave and small
disciplinary actions. I would like the
House to look at these differences,
and I am quite sure Members will
agree with me that they are just
differences between Tweedledum and
Tweedledee, And those differences
are further reduced by two facts.
The first is that since then there has
been inflation. We contracted to
receive salary in rupees, but that
rupee is worth only ten paise now.

SHRI BAKAR ALI MIRZA : For
everybody.

SHRI LOBO PRABHU: The IAS
have come later on. I may explain to
you that this fall in the walue of
money in many countries, in the
UK. for instance, is compensated
by an inflationary allowance. In this
country the new services came in on
new terms. We came in with the
idea that the rupee was stable, an
idea which has been destroyed by
the Finance Minister, if not by the
Home Minister.

The second fact is that there has
been fmgressive taxation so that to-
day-+~Lam taking only one case—the
diffedéncy between the ICS Secretary
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and the IAS Secretary of Rs. 500
is practically reduced in the take-
,home salary to Rs, 200. I would ask a
simple question. Do you grudge Rs.
200 when you have made a promise.
when the value of money has fallen?

There 4s another vital point. In the
same cadre, in the same services,
there are very frequently different
classes, a class belonging this year
and that year, of different scales of
pay and frequently of different
conditions of service. There is noth-
ing against it, and the ICS and IAS
are not even in the same service,
So, when you think of the differences
between the two, please remember
that the social aspect that Mr.
Bhandare spoke about is the result
of different contractual obligations.

I do not want to cover the ground
which Mr. Bhandare has so ably
done except to recapitulate that the
Viceroy made a definite offer for the
Government of India inviting the
Indian Civil Service to stay on with
full protection of the terms of
service which they enjoyed. This
was followed by individual letters;
this was followed again by a memo
added to the covenant signed by the
ICS. Do they regard them as mere
scraps of paper? May I inform them
that apart from the moral lapses on
their part, their is a legal lapse.

A contractual obligation cannot be
defeated by an Act of Parliament.
They cannot just cancel a contract
between them and a common con-
tractor. The court is the right autho-
rity to decide whether that coniract
exists or not. Mr. Bhandare bas
suggested that they may have to
pass a law cancelling every indivi-
dual contract, I do not know if that
is possible. Even if it is possible, I
should like to submit to you, Madam,
that courts stil] exist to enforce the
contract between the Government
and them or between two parties.
This is a wvery vital part of the
relationship between the ICS and
the Government which the Bill
ignores, because the Bill as it stands
only aims at changing article 314.
Article 314 no doubt recognises an
obligation but it does not create
contracts which stand by themselves.
The Bill will have to be enlarged. -
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another Bill to be effective in any
degree.

There is ome right of the ICS
which is possibly irking the Govern-
ment—the right to obtain their
pensions in terms of sterling instead
of rupees. There have been three
cases where it has been decided in
favour of the ICS. In the first place,
if it is a_ court decision, they can
appeal. This is not the way to
frustrate our own courts and they
should wait till the Supreme Court
gives its final verdict. If they appre-
ciate that only three officers went in
appeal and the rest of us, who know
that we can perhaps increase our
pensions by about forty per cent
have not done so because we thought
of the interests of the country, it is
a consideration which they must
respect, at least by showing loyalty
to their own word.

There is a very big issue : whether
the ICS deserve to be singled out for
this treatment which they are giving
them. They have respect for their
men; I should like to recall Sardar
Patel's tribute to the ICS shortly
after Partition after they were in
smoother waters in the country. He
even rebuked those who were unduly
critical of them, I come to the exist-
ing Ministers. Why do they prefer
ICS as their secretaries? Someone
said it was a matter of prestige, but
I do not think Ministers are very
concerned about prestige. It is a
question of service you get from
them If they had rendered them
good service, they have some obliga-
tions to recognise it instead of
singling them out for his treatment.
Not only the Minister, but the
public, the lawyers and others show
their appreciation. I should like to
say something about myself, not in
any spirit of wvainglory but to
represent to them what the public
felt about the ICS. There are eight
Members of Parliament today who
have come from the districts where
I served; I do not know whether any
one of them is present here today.
They have the most happy memories
of myself...... (Interruptions) Whe-
ther it is before Independence or
after Independence they think of me
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as one who served them; they
thought of me in the term used in
U.P. as Ma-bap, the Collector was
the ma-bap of the people whom he
served.

SHRI RANDHIR SINGH (Roh-
tak): Whose ma-bap?
16-30 hrs.

SHRI LOBO PRABHU: Ap ka
Ma-bap.

oft ofx v (791) : werE A Sy
ATF AT % HEE 1A B ATE WY RIGHTT B
o A

ot T fRg : FRI & ® aw ar
guEl

SHRI LOBO PRABHU: I am glad
that Mr. Randhir Singh asks me
whose ma-bap, The Collector was
the ma bap of the cultivator, of the
agriculturist who is repressed in
and out of season,—(Interruption)—
and who was against the exploita-
tion of the landlords. I do not know
to which category he belongs. But
the Collector was the ma bap, the
garib parvar, of the people. is is
the word which was .n common
parlance. If he had not heard it, ke
must have belonged to another

category which was afraid of the
ma bap of the people.

Blr;R CHAIRMAN: Two minutes
only.

SHRI LOBO PRABHU : I am the
only spokesman from my party. You
must be indulgent, (Interruption)
Whenever there was any danger
from the mobs, any danger from
floods, ag danger from fire, we
were called in. When there was any-
thing dangerous in the district, it
was the ICS officer who was called
in, and even now it is the Deputy
Commissioner who is called in as

authority between man
and God. am giving you only
these facts. If you are not aware of
it, you must go back to your
districts.

During the partition days, during
the blood-bath in Delhi, it wag the
steel-frame of the ICS which stood
by the people, I would Yike to say,
not again in any vain spirit
representing myself tut the whole
service, that I was drafted from the
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Food Ministry to the charge of the
city of Delhi immediately (he riot
started. It was a situation in which
I survived a colleague of mine, Mr.
Misra, was shot, and a co-worker of
mine, Dr, Mufti, was knifed, That
gives you the conditions wunder
which we worked for the people of
Delhi, I would tell you one thing.
It is rather gruesome. I had to deal
with 5,000 bodies which were put-
refying by the banks of Jamna. I
was asked to cancel the licences of
the lorry-drivers who were not will-
ing to take the bodies in the lorries.
I went there with ammonia-pads. It
was a most distressing sight; that
sight still lingers with me even to-
day, Ultimately, a thought occurred
to me. I asked for the fire-engines;
I got them and filled them with
kerosene oil and sprayed it on the
bodies. Five days it took to cremate
those bodies. These were some of
the conditions in which we were
working. | say again, I was not the
only one. I was one of the many
who worked for the people under
conditions which were dislressing,
under conditions which involved
many tisks. I had a breakdown after
15 days of that work.

So, Sir, think of us as pcople who
have served this couniry, do not
think of us otherwise. (Interruption)
You might have had some unhappy
experience of one or two officers,
but by and large, the ICS inen—I
would even include the Englishmen
among them because I want to be
fair to them—lived for the people:
we lived for our work. Our greatest
gratification was to feel that we had
done something each day for the
people of this country, .

Sir, I do not like to be poelic, but
1 would like to say this, although it
may sound perhaps cynical. 1 would
like to quote to you some lines from
Houseman, who wrote about the
mercenaries who protected Louis
XVI. These are the liuss, very
beautiful, which I hope you will
hear in patience:

“These in the days when Heavens
were falling )

And earth’s foundations fled

Followed their mercenary call-

ings
And are dead
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Their shoulders held the sky

suspended

They stood and earth’s founda-
tions stayed

Whom God abandoned, they
defended

To save the sum of things, for
'p’y‘l

That is, whom God abandoned, we
have saved for the sake of this
country.

-

AN HON. MEMBER: Re-employ
him.

-e

~ SHRI LOBO PRABHU : I am not
involved in re-employmnent. Mr.
Bhandare has clea that I am not
speaking for myself but for the
current members of the service. It
is possible that some hon, members
of this House have unharpg
e;lperiences of individual C
officers. But they have the same
experiences with the police, as
happened very recently, with the
income-tax officers and other tax
officers.

Above all, I want to quote another
thing. Nothing good comes from
hatred. There should be no hatred
of anyone. The greatest monument,
the biggest and the most important
monument that the British raised to
the hero of the first world war was
Nurse Cavell, and on that monu-
ment are inscribed very simple but
pregnant words: “Patriotism is not
enough. There shall be no hatred of
any one.” I beg of you, dn not act in
a spirit of hatred. Hatred does not
do good to you, It does not do good
to 51e country, Therelore, Jalease
treat us as those who served you,
not only us but other services of the
Secretary of State, which include,
as my friend just reminds me,
King’s Commissioned Officers, mem-
bers of the Indian Police Service,
ete. Please treat us in the spirit of
being your brothers, thcse who have
worked for the country, those who
are still willing to give their best tc
the people of this country, those
may inherit what they fully deserve.
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it T feg (Qzaw) : dsw AT,
& & woq W wrAErg A A awde
a3 M & i ow g agt W
#faee an, 78 K4S A Tga AT @1
qr | SF WS o A A gATE gt faee
Sife T aT, 1 faest 7 e Ffams
wr ar | § @ I9 # faswErd & am
% W@IE , T WA I 0 A1 979 9%
T o & T fF g e R E
oY F¥ WAE &, gH AT a1 q1g F w00
ZHTT A& *4T g oW 1 TR faAl &
3 FTRT, AT A9, W F AT A HT AT
FCR & WA Y FACE AT FET
FW & fordr, guT W At e e 1 7
feft X CHIET AT FAT ATgAT, AlFT
%@ A IHAN A 4 G, WK W W E,
S WIS FT HTA A ATF FAE | AT
arer aga & @@ g, 8 A 7 fow &
fawra F wfegd fom 9 &, 39 99
& w7 Aot W 99E gu d AT I A adE
F@ &, W Aaw 7 fggeEm F1 q@ar
Iq FT 4 W TF qAT g7 1 30 FE
T fegeam &1 fawmaw s ar , w1
g 7 fF wg W X 9 4, afew
®TEo o UFo & a8 a8 WHALI 3T A
T ®qUT & orar war av | e g
AT Y T A FASATE W AHH THA-
Frar Y | wATT o FIEAT FT WTHT T
wifer 2, Ty Wy fama o & @@ faw
® & aga afyan w fen ¢ o
femifelt gL @11 =o wifgar & AT
g ®7 fead 1 @19 @ 9 | TTAE W
wRArer 48 (At o 7 off 0% WX
gag 1 fread & O a9 aaeagl 7 |
T ATk Hie THo AR #T AXNHT TF WX
137 %7 feaa ar | WS A 98 0F qT2-
e §, ot T Wfgd o v &
frr &% wrd 2oeT dred § |

@ fegmm @ WSl & FwieEd gT

1892 (SAKA) Constitution [ﬁm&.} 294
Bi

w7 et 7, 9g Gwad § 9 a1 fawifan
&, 3 a@ & 9g Wrdo Hro THo FNT W
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ot A 7w qEe gnd aw g,
T T W% WHEAT g, TAT o I0dFT A3
gu gag Wi aE w8 £, qEi i & 1w
T AT ATEo Ho THo TS U E | 7
I FT TEHE E, 78 TXEE WIEHT &, AfFT
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dte HT fagre & oY 7w G &7 F1E Wik
FA AL T qFAT AT | I WA F gR
TATLETL I &1 9T a9 AT, I & 31
ﬁﬁ!ﬁﬂﬂ“o%ﬂ'o@oﬁ'l

# F1E AN F a8 T A FEgAT | F G
Faear g i 57 A0 A1 =i B Fgr
a7 A FI1 Y AT E 30 T @0
ST I AW A I Y FE T FAv A g A
AT IMIARI AR @AST AT E
"I 39 FT aT4E FT A7 Y & 7 FRT AT
wr Fgmag e Tg | gard faeeit wiT
A s g A A A
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ZWT | F SATET WA § W7 & AL w5
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w1 WA F1 AT AT AEA AT T FI
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Woft wfien AT & frwamw w@
& | I w1 wfgarers A0 §,39 FTAA aEaE
aff & 1w\ fag ara fadam & e ag wigarers
g7 & ko dYo THo AW & G419 THATT §
| w1 7 a0 fEmaR w1 I
§ we famam ¢ fr § frfeaa sv q of
WEIRT W AT AAT |

2w & fer o ft fafass &t qura
FAT AV FAT, WAL FG HT AFGGH FEAT
98, &1 a8 AT qIgC | FfHT FEIT
FY AT § GHT BrE £ ) 7490 =7fF,
fore & e F1 I8 TE AT | T
WIR § FEZIET $ W9R T T
FE F TP & W A GAT FE F7T
Pefrarr aerr & faeg @), @t = sedza-
TR g A AR T A m
T FNE FT THTH FAT AT HATF E |

SHRI R. BARUA (Jorhat): Madam
Chairman, I congratulate Shri Madhu
Limaye for the pains that he has
taken on this matter. But I think it
is rather too late in the day. I would
like to ask him what he was doing
for the last 20 years when one thou-
sand ICS officers were still serving;
was he sleeping all the while? Have
we not got faith in our leaders, men
like Mahatma Gandhi, Pandit Jawa-
harla] Nehru, and Sardar Vallabbhai
Patel? Had they not realised the im-
portance of this problem? The pro-
vision that was made in the Govern-
ment of India Act of 1935 was conti-
nued to be incorporated in the Con-
stitution that was framed. Not only
that, there were separate agreements
also, individual agreements between
the officers concerned and the Govern-
ment of India, That indicates that
the entire Constituent Assembly was
in favour of giving certain rights for
certain purposes, I could quite un-
derstand so far as the basic approach
is concerned that the privileges
should be cut away: I am one with

them and in agreement there: So far . countrymen have lost faith in each

‘other. It is a case of loss of faith,

as the piecemeal attack on the
leges of ICS officers who are
100 today who are going to be wi
of by 1979. I should say it is a breach!
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on the part of Members to do that
because they have never cared for
cutting down their own privileges,
What have we been doing for the last
few years? Have we not been extend-
ing our own privileges? What about
the officers that we have in different
sectors?’Is it on account of any con-
stitutional provision that we are giv-
ing them so much privileges? It is
said that our social condition de-
mands that this should be done. What
is the social condition? 1 have in-
creased my pay. I have increased my
daily allowance from Rs, 31 to Rs, 51
plus increase of other amenities and
my countrymen. in the villages live
in a tottered condition; they don't get
water to drink and shelter to put
upon their beds; this is the social con-
dition we have created.

What is the political situation to-
day? We politicians are increasing our
ministerial strength in order to keep
ourselves in power. That happened
in West Bengal; that is happening in
every legislature today. There is pro-
liferation of parties. In order to sus-
tain ourselves we are doing all these
things. At this stage, in this climate,
we speak so loud about these things.
1 think if we do this the Adminis-
tration would become completely de-
moralised; they are not going to put
faith on what we are speaking here;
they are just watching what we are
saying., It may be only 6 or 8 ICS
officers, but what about the Adminis-
trative officers in the other depart-
ments? They are just watching us,
they are just whispering, ‘Look here,
these people are talking about cutting
of the privileges what are they doing?
How are they behaving in the legis-
latures?' It is a serious thing to think
about; because, if we do that, we are
going to completely demoralise the
Administration. Already in the coun-
try there has been an attempt to de-
moralise the judiciary. If we make
this atternrt. it will proliferate this
argument further and demoralise the
administration. And what will h
pen if the Administration brea
down and if the judiciary breaks
down? Already in our country our

I would plead with the
Home Minister to see and consider
once again in a cooler moment and
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not to be carried away by sentiments,
In a big country like India we can
very well afford to give a few privi-
leges which are going to be extin-
guished after 6 or 7 years. The yomg
est of the ICS officers today has
ready put in 26 years of service. With
regard to retirement and other privi-
leges. those can very well be done by
changing the rules. The only conces-
sion as such that they enjoy is the
sterling concession but that really is
not much as far as I see,

In every structure of administra-
tion there are officers who enjoy the
privileges; in the army also officers
enjoy certain privileges, Also in other
departments I.AS. Officers enjoy
certain privileges. And whenever
they go from one department to an-
other, they carry with them allow-
ances and other benefits tecause of
additional responsitilities. So, let us
not be carried away by what is ex-
pressed here that the privileges en-
joyed by the I,C.S. officers should be
done away with. Simply because cer-
tain individuals here and there are
not up to the mark we should not at-
tack the entire administrative ser-
vices. We shall be treading on a
dangerous path. Take for instance
State ‘A’ where the government is
represented by various parties—
various groups. And if we are to de-
moralise the officers like this, then
they will be mere tools in the hands
of the designing politicians and they
will completely destroy the society.

For God's sake do not do that, My
humble request to the hon. Home
Minister is that he should look at it
from the point of view of the com-
mon man living in the remote cor-
ners of India and see that these
officers do not act at the dictates of
some unscrupulous persons in power,
This is a very serious matter,

Lastly, Sir, there are other ways of
doing a thmg We need not amend
the Constitution to do away with the
privileges of these officers.

- With these words, I oppose this Bill.
wre T g fag ()
Jqciw, § A fewa ot § @ FieTA

HAEHE & QWA AT E, A TY a9
T €1 W &, W § @ A W
forr e agt 1950 % aferar ey fawam
I 9 48 FaedT 41 WX AW a%
FET sqarear Feret w1 @ % v fafiem
Tt & st § fafe=r @ § aafy
forat sma—F g8 F e A § 0 W
¥ WIS ST AL THEAE 1 B, Aradwr ;T
F Fav-m & fatoor &1 &, a7 oF gan
ada &, fom & v af@dw fear
=1fed |
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A TMATFZ F@IE | 37 41 aifis
ETHAT, I F( FEHAN AT -7 Tl
ard T § 9 F1 FrE mrem AE T EFar
TR ot 7% faf=r ot & gt &
sfi fafier Fam-amr & 914, 37 9 =
a1 w=x qiqurai ¥ &F T@r TH-F 17 A1
THE WA § 1 Wi § afz garan
AT & @Y Fa-ara gr, =g 103w
1:5 &7, 1:10 f&F, 79 FHR-TRAT
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FaA-AT agT feg o, Wi 97 fr gaetey
T8 Rt #-vw ® At g & i a@t e
FT OST § | qg *rf O Iy I
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efea ifteeae ofew 8, sfeas cers=w
gfre ¢, theae fifafer efaw @)
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“It was also agreed that if any
officer was willing to continue
but was not retained in ser-
vice, then a compensation
should be given by the
Government of India, in ad-
dition to the proportionate
pension admissible under the
rules, Very few Indian officers
who were willing to continue
in service but were not re-
tained by the Governments
concerned, retired with pro-
portionate pension and com-
pensation. Most of the Euro-
pean members also retired on
proportionate pension with
compensation,”

Y &t fam ST saTET AT W s
wgfaad & | afer 90 FeTag d e ua
T T § i ST A S s A g
TWA-HeT WG (§) & 5 $77 F a0
it off 7 oft s o 37w o F oo
afee o §1 78 500 TreEg 7 | A
LjJ(D)2LSS—4
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SHRI G, VISWANATHAN (Wandi-
wash): The Bill before the House is
to delete article 314 from the Indian
Constitution. I have been following
the debate in this House and it seems
to me to be a conflict between the
status quo and social change. Some
of the speakers to my right have
argued that deletion of article 314 will
be against the interest of our nation
and that we should not abrogate the
agreements and that they should con-
tinue, After 1947 and the coming into
effect of our Constitution, we have

abolished the zamindari system, the
managing agency systemm and the
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Government have agreed in principle
to abolish privy purses and privileges,
I do not know whether the Bill will
come or not but they have agreed
ia principle. It is Tennyson who said:

Id_order changeth yielding place
to dew. We cannot go on saying that
the status quo should continue; we
have to move with times according
to social changes,

When we discuss the deletion.
of article 314, we do not deny
the services rendered by the ICS
officers nor do we question their
loyalty or patriotism. It is essen-
tially a discussion whether we should
have the privileges of these officers
still in this country, It is not as if
we in 1970 want to discontinue these
privileges. Even when this article was
incorporated in our Constitution, even
in 1946, the founders of our Consti-
tution argued against this article. Due
to Sardar Vallabhbhai Patel's over-
whelming support to this article, it
was incorporated,

I would like to point out that no
less a person than Mr, Ananthasaya-
nam Ayyangar in the Constituent
Assembly said that the Indian Civil
Service is a Heaven-born service of
the previous regime and it will con-
tinue to be a Heaven-born service for
some time tp come. Shri Anantha-
sayanam Ayyangar, I do not think, is
a radical but yet he opposed this.

Again, I would like to point out
that Dr. P. S. Deshmukh has also
said in the Constituent Assembly as
follows:

“It was well and good for these
Constitutions which were
framed by the British people
or the British Parliament to
have a clause like this. The
Indians are framing their
own Constitution for them-
selves, Under these circum-
stances, I do not think any
guarantees of this nature
were at all necessary.”

This is what Dr. P. S. Deshmukh had
said. Not only that, Mr. Mahavir
Tyagi, who was also in the Consti-
tuent Assembly, said that almost all
the vested interests like the princes
and the zamindars have gone, and it
is only the vested interests of the
few civil servants that we perpetuate
by guaranteeing their interests,
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So, Mr. Chairman, this is not a new
thing, because all these people have
voiced their grievances. They were
against article 314, but Sardar
Vallabhbhai Patel silenced them by
saying that it is bad workman who
quarrels with his instruments. After
all, though they were vociferous, they
had to obey their undisputed leader,
und they obeyed him, and the article
was incorporated. . :

1 do not think the ICS, whether
they are reti or are still in service,
would like to be an anachronism in
this world, in this modern age. They
would voluntarily opt to go and ac-
cept the decision of Parliament. I
hope the Lok Sabha will take a deci-
gion, if not today, a few days later.
We know the ICS people are very
influential people and efficient people
also, They are influential to such an
extent that whenever an ICS Secre-
tary and a Minister quarrel, we
know what happens to the Minister.
We know we had an example which
came up in House also, where a
vowerful ICS officer quarrelled with
a Minister and the ICS man remain-
ed in the Ministry but the Minister
was chucked out. That is the case of
the ICS officers. I cannot blame them,
It cannot be put squarely on them.
1t shows the weakness of the politi-
cians also.

There are certain privileges which
the ICS officers en{?sbm which are
not given to the people. Mr.
Lobo Prabhu was eloquent in sayin
that the ICS officers have work
under very dangerous and miserable
conditions, We cannot deny it. But,
at the same time, I would like to

int out there are many hundreds of
ndian Administrative Service offi-
cers who are working still, to this
day, under the same conditions, in
many of the villages and the remote
corners of this country. So, I do not
accept the argument that the ICS is
superior in anyway to the IAS, ex-
cept perhaps in some cases due to
their vast experience not only in this
::oul.ti:try but in other countries as
well,

The ICS officers cannot be prema-
turely retired by the Government; it
is a privilege which does not exist for
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draw their annuity in sterling in the
United Kingdom or the colonies at a
fixed rate of £1,000 per annum, This
15 a privilege which they get. Again,
if an ICS officer is working in a
State Government, pending enquiry,
the State Government cannot suspend
him, whereas the State Government
can suspend an IAS officer. If a State
Government wants to suspend an
officer who is in the ICS, it has to
come to Delhi and request the Cent-
ral Government to intervene and
suspend that particular officer.

Is it wanted in these circumstances?
I want the Government to take a
firm decision and support this Bill.
Whatever extra privileges which
are not available to IAS officers are
there, they should be terminated, I
also request the existing serving ICS
officers to accept the decision of Par-
liament. Mr, O. P. Tyagi of the Jan
Sangh was arguing vehemently and
saying, when there are a variety of
privileges existing in the country,
why should you single out this parti-
cular privilege of the ICS officers?
That is true, all privileges have to
be terminated. But that is not an
argument against the deletion of arti-
cle 314, Omne wrong cannot remedy
another wrong, Without his know-
ledge, Mr. Tyagi argued in favour of
this Bill. I hope the House will pass
this Bill.

SHRI C. K. BHATTACHARYYA
(Raiganj): Madam Chairman, the
ICS was not designed to serve India,
but it was designed to hold India for
the service of Britain, That was the
long and short of the whole matter,
When we are dealing with this mat-
ter, we should keep this very impor-
tant factor in mind.

SHRI P, K. DEO (Kalahandi): Mr.
Dharam Vira Saved Bengal.

SHRI C. K. BHATTACHARYYA:
In fact, even when they continued to
rule, the Indian Civil Service acted
something like imperium in imperia.
In calcutta, we knew that Bengal was
being ruled by the Bengal Club, not
by the Writer Building. The policy
of Government was formulated
at the Bengal Club by the British
civil servants who stayed there and
at Writer Building only implementa-

the IAS. Again, the ICS officers can tion was done. I do not know whether
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[Shri C. K. Bhattacharyya]
Mr. P. K. Deo knew the Munition
Board Case in Calcutta, after the first
world war, which was withdrawn,
and as a result of which, Sir Thomas
Holland, the Commerce Member, had
to resign. The entire -civil service
combined and revolted ainst the
Government, but Lord elmsford
stuck to his guns and the Commerce
Member had to go to satisfy public
opinion in India. '
That is the way the ICS had work-
ed in their own interest and in the
interest of holding India for Britain.
ir. Lobo Prabhu used the expression
‘steel frame', I do not know whether
he remembered the context from
which it was taken, That expression
was used by Mr. Lloyd Gearge, the
British Prime Minister, in a debate
in Parliament, to let the people know
how the British power was holding
India. The expression he used was,
“we hold India in the steel frame of
the civil service”. That was how the
expression came, At that time, car-
toons appeared in mnewspapers to
show how Britain was holding India
in the steel frame. This is the steel
frame that was used from the begin-
ning of British rule in India to hold
India for Britain. The youngster was
taken at the bottom and by the time
he reached the top, his entire human
feelings had been completely crushed
outt and he became of the ma-
chine, That is how it worked. I can
give an example, Sir William Vincent
was the Home Member in the
Viceroy’'s Executive Council after the
first world war. was known as one
of the very redoubtable Home Mem-
bers who used the machinery of the
Government as an engine of oppres-
sion after the first world war. But
this very person, when he was a Ses-
sions Judge, was a completely diffe-
rent man. He had once in the course
of his judicial career given a life sen-
tence to a man. After awarding the
extreme penalty of law, the Judge at
once retired to his chamber, called
the party and said, “I shall pay your
expenses. You file an appeal against
my judgment.” That was the human
element which moved the judge after
he had given the extreme penalty of
law. The very same person, when he
became the Home Member of India,
he was known as the person who was

driving the machine of the govern-
ment with disastrous effect to the
public life of India. This is the way
the Indian Civil Service worked,

They drew upon the very cream of
intelléct of India and that was utiliz-
ed to uphold the foreign government.
That does not go very much to the
credit of the Service,

I will give two or three more ex-
amples. During the nationalist move-
ment in India we had some persona-
lities who had been thrown out from
the ICS or who left the ICS. If Shri
Surrendranath Banerjee had not been
thrown out of the ICS, the nationalist
movement in India would not have
been born, at least at that time, or
it might have taken a different shape,
Shri Aurobindo and. Shri C. R. s
were rejected from out of the ICS.
Shri Subhas Chandra Bose, who had
earlier opted for the Civil Service
left the service to serve India, The
entire design of the whole machinery
was to draw upon the cream of the
intellect of the country and utilize
the :ame to uphold a foreign govern-
ment.

They worked as a class by them-
selves by developing a outlandish
outlook. This, again, is not my com-
pliment to them. This compliment to
them was paid by Mr, Moon, who
retired from the Punjab Civil Ser-
vice, in a book entitled “Si
in India”. He says that even after
having been in India for nearly two
centuries, the Civil Service had re-
mained a stranger, without under-
standing the public of India, without
identifying with India, without secur-
ing their sympathy and without
giving sympathy to them. He had
suggested its termination. We retain-

Mr. Moon's service even after we
achieved independence, He was sent,
I believe, to Manipur or Tripura and
he served Punjab also. In the book
“Strangers in India” he ver cf)ic—
turesquely describes how the %n ian
Civil Service had worked and how
it has failed. His opinion was that
it has completely failed and so he
suggested its termination.

If my friends do not misunder-
stand me, I should say that the
greatest beneficiaries of the transfer
of power were the present holders of
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the Indian Civil Service. Overnight,
as soon as the British personnel at
the top retired, they jumped up in
grade and jumped up in positions
which they might not have reached
in their whole service tenure. They
achieved that because of the transfer
of power, which was achieved by the
Indian freedom movement.

Even after achieving that position,
the very training they had received
stood in the way of their being made
serviceable to India. I had a talk with
one of the very senior ICS officer at
that time, I asked him: “will you be
able to serve India in the same way
as you had served the British Gov-
ernment, when you were in their
service?” He said “Mr. Bhatta-
charyya, you ask me to do exactly the
opposite for which I have n
trained. My training is that the order
proceeds from the Viceroy to the
Home Member, from the Home Mem-
ber to the Home Secretary, from the
Home Secretary to the Governor,
from the Governor to the Chief
Secretary and then the order comes
to us. But now you are asking me to
take the order from below.” He was
not trained at all for this. So, he
asked: “how can we adjust ourselves
to this position to which we find our-
selves reduced after the transfer of
power?” So, many of the difficulties
that post-independence India faced
were due to the incapability of the
civilians to adjust themselves to
changed conditions,

17.40 Hrs,

I shall not cite the names or put
in examples of how some of the civi-
lians had failed. These are known to
all; I need not go into them.

The point was made that their ser-
vices had to be retained, Certainly
so, Their services had to be retained
because the transfer of power came
not by a process of revolution but
by agreement and compromise, Be-
cause we had to take the power from
the British by compromise, we had to
retain the civilians. Had there been
a revolution, the entire service struc-
ture would have been wiped away
and a different cadre of service would
have grown up from the le them-
selves, I wish that had happened. If
that had happened, many of the ills
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from which we suffer even now
would not have been there. Somehow
it had not happend.

I suggest to the Indian Civil Ser-
vice personnel who still remain in
service that the best thing they can
do is to offer voluntarily to renounce
the privileges that the Constitution
has given to them. That will be the
best solution of the entire problem,
In that case Shri Madhu Limaye's
Bill will not be necessary at all to be
passed, If the Home Minister can give
the assurance to the House that he
has come to an agreement with the
remnants of the Indian Civil Service
that they are going to renounce the
pﬁvilegbe: they still enjoy, this Bill
might taken off the agenda,

sit ofe T : 3w #F w5 @ETEET T

21

SHRI C. K. BHATTACHARYYA:
If that is not there, I believe, some-
thing will have to be done so that
the privileges that are still there in
the Constitution and which have been
enjoyed by them for a very long
time, could now be brought to an end.

17,42 Hrs,

SHRI S. M. KRISHNA (Mandya):
Mr. Chairman, Shri Bhattacharyya
has given a fairly acceptable definition
of the Indian Civil Service as it stood
during the British regime, The
trouble with some of our ICS officers
and former ICS officers is that they
sincerely believe that they are the
godsent angels to this country as a
result of which they must continue
to enjoy certain privileges which
have become out-of-date today. Times
have changed and so long as we do
not reconcile ourselves with the
changed conditions in the country
and round-about, certainly we will be
isolated, we will feel frustrated and
will continue to nurse a grievance
against the entire system.

SHRI P. K. DEO: There is no quo-
rum in the se.

SHRI S. M. KRISHNA: The debate
must necessarily evolve.........

wwTafe wgT S T o W@ 8-
TSI & T | WA #9890 59AT
qEe qTd W
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SHRI S. M. KRISHNA: I was at
the point that the debate must serve
a very useful purpose in the sense
that the administrative set-up in this
country needs to be revamped.
Having that in mind the Administra-
tive Reforms Commission has flooded
the country with a series of reports
and the Government of India have
been pondering over some of the re-
ports at least.

For that matter, none of us ques-
tions the bona fides of the Indian
Civil Service personnel, They have
contributed to the country and they
have contributed to the efficient
functioning of our administrative
set-up, Even today, there are certain
men who have been making very
valuable contribution in public life.
But that is no excuse or there is no
Teason or logic why we should conti-
nue with the extra, additional, special
privileges that have been given to
only a select band of officers in the
Indian Civil Service,

I recall with great pride that some
of our officers in the Indian Adminis-
trative Service are second to none
either in their efficiency or in their
competence or in their knowledge-
ability. They are second to none to
any of the renowned Indian Civil
Servants, Many of us can take a pride
that a new dedicated, enthusiastic,
set of young men and women who
have been recruited in the Indian
Administrative Service, in the Indian
Police Service, in the Indian Foreign
Service, have been contributing to a
reasonably good administrative set-up
in the country.

Let me underline the fact that an
honest, competent and dynamic ser-
vice is a sine qua non for effective
governance of the country. Goods
will not be delivered so long as the
civil service is frustrated or the civil
service is burdened with certain in-
equalities, Today, there is an anamo-
ly that there are a handful of officers
who have been getting special pri-
vileges whereas, other things being
equal, the other officers also ought to
enjoy the same benefits and privileges
that are being enjoyed by a handful
of people.
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I must congratulate Shri Madhu
Limaye not only for the Bill that he
has moved in this House but also for
his physical presence in the House
after the disastrous episode in which
he was involved. I welcome him back
in the Lok Sabha and I heartily sup-
port the deletion of article 314. I
would commend it to the Government
also to support this Bill so that it
could become a law very soon.

SHRI INDER J. MALHOTRA
(Jammu): Madam Chairman, at the
very outset, I welcome this Bill
which has been brought before this
House by my hon. colleague, Shri
Madhu Limaye.

Much has already been said about
the role of the 1CS. rsonnel be-
fore Independence, hat we are
really concerned with today is about
their role after Independence, their
present role and what positive contri-
bution they can make to the adminis-
tration in the coming future, It is
wrong for anybody to have an im-
pression in the mind that these 1.CS.
people are being victimised. Why I
welcome this Bill is because this Bill
does not come, in any way, in con-
flict with the basic policy decisions
taken by this Government for the
removal of special privileges, inequa-
lities, disparities, existing in every
sphere of the life of the country.

I was really shocked to hear the
speech of Shri Om Prakash Tyagi
when he tried to make out a point
that in this country the Constitution
grants fundamental rights to people
who govern this country.

When we have a democratic system
functioning in this country, still try-
ing to think that only the administra-
tive machinery is supreme in this
country is wmnf. As far as those
persons who believe in democracy,
persons who believe that with a de-
mocratic method, socialism will be
brought in this country, we shall
never toletate giving supremacy to
the administration in this country, It
is a very simple phenomenon that
when we have this policy of removal
of special privileges existing in every
sphere of life of the country, it is a
logical conclusion that the first one
to go should be the privy purses and
privileges of princes, The second is
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the ICS people, It is absolutely wrong
to tolerate this kind of arrangement
in our administrative system that
even after 23 years of Independence,
the Indian Administrative personnel,
which service we created after Inde-
pendence, who are drawn with the
country's orientation, who come from
the villages, who come from every
nook and corner of this country,
should be treated as a second class
administrative service. Persons who
were drawn by the British, persons
some of whom might have served
this country well even before Inde-
pendence, but I am aware of the
examples where after Independence,
what kind of vested interests they
have created in the administrative
machinery, what kind of harm they
have brought to the efficient working
of the administrative machinery at
all levels.

Keeping in view these points and
these arguments, it becomes absolute-
ly necessary for us to merge this ICS
Services with the Indian Administra-
tive Service, I will go one step fur-
ther. It i; not a quiﬁtion o{l only re-
moving their spec rivileges to
which they are entitled? Even the
name of the Indian Civil Service
should be changed into Indian Ad-
ministrative Service and these officers
should be merged on the equal basis,
on the equal scales, on the equal
privileges and on the equal rights
which are now being given to the
Indian Administrative Service. They
sho;:tld be entitled to only those
rights.

Iwould also like to point out that
when we talk about the merger of the
ICS with IAS, the same thing should
be done as far as IP officers. They
should be merged with the IPS, As
I pointed out in the beginning, there
will be no legal difficulty about this
when we have taken a basic decision
to remove all these privileges, We
have amended our Constitution so
many times and if it is required to
bring out another amendment to the
CDnstit%tggﬂ, Weds{lould not shirk, I
am con t an am very hopeful
that this House will never shirk in its
duty to amend the Constitution to re-
rmi.lve these last vestiges of a colonial
rule,
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In the end I would like to impress
upon the Government that since this
Bill does not in any way come into
conflict with the basic decision taken
by the Government, the Government
should accept in principle as far as
the Bill is concerned and if it is re-
quired to bring out a comprehensive
legislation before this House, whether
in the form of an amendment of the
Constitution or some other legisla-
tion, Government should come for-
ward with that.

With these few words, I support
this Bill.

St TR S a1 (FTOEET) @ g
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@Y, T E AT FWIE | A
W A F TP AT T A M IJAH
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17.55 hrs,

[Mr. DePUTY-SPEAKER in the Chair.]
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SHRI BAKAR ALI MIRZA: Are
we going to get some chances?

MR. DEPUTY ER: Now we
have taken almost four and a half
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hours in this Bill. I am in a difficulty.
I would like to be guided by the
House as to what I should do,

SHRI N, K. SANGHI (Jodhpur):
Give five minutes to each Member; it
is an important Constitution Amend-

ment Bill.

MR. DEPUTY-SPEAKER: Yet
there is a long list of Members want-
ing to speak. From the Opposition,
we have Shri R. S, Shastri, Shri T.
Viswanatham, Shri Sheo Narain, Shri
Bakar Ali Mirza and now Shri Basu
also wants to speak. From the Cong-
ress side, there are another four or
five on the list. There should be an
end. We should fix up the time by
which we must complete the debate.
Next Shri P. K. Deo'’s Bill is there. It
has been categorised ‘A’ by the House
and it has to be taken up. We have to
allow him to move it. How am I
going to proceed? There are already
ten members to be called before 1 call
the Minister.

SHRI BAKAR ALI MIRZA: You
give chance to the same Members
every time. That is the trouble.

SHRI TENNETI VISWANATHAM:
Visakhapatnam):The question before
us is not whether the privileges of a
particular category of officers should
be retained or discontinued. The
real question is whether the guaran-
tees embodied in the Constitution
should be respected or not. Let us
not, therefore, be guided by the senti-
mental reason that we are opposed to
the ICS. I myself was a victim of the
vagaries of tﬁz civil service and I can
underline everything that has been
said against it. But I would be doing
injustice to myself and to this House
if T were to take my stand towards
the ICS from our personal experience,
past or present.

It is true the ICS was meant for the
perpetuation of the British Empire.
Lal Mohan Ghose, as President of the
Indian National ss, had said
that the man who had gone to Eng-
land for the ICS was a man lost to
India. All this is true, Every argu-
ment adduced here should have been
adduced with greater vigour at the
time art. 314 was being considered.
We were not there; our predecessors
were there, Their voice against the
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retention of these privileges was not

strong and the majority passed it and
it was embodied in the Constitution,

Now the guarantees given to the
people are in the preamble and direc-
tive primciples. Article 314 also came
in simulfaneously. There is no use
saying circumstances have changed.
It is to provide against changing cir-
cumstances, that the guarantee is
embodied in the Constitution, We
are bound down by our word of hon-
our, We cannot say we shall not
stick to our word. It is not a question
of the ICS. It is a question of our
plighted word. If we do not stick to
it, what would be the reaction in the
country for the future? Imagine what
would be the reaction if guarantees
embodied after deliberate and deep
discussions in the Constituent As-
sembly and the Provisional Parlia-
ment are not honoured by us just
twenty years afterwards? What
would be the effect on public morals?
What I am personally concerned,
aged as [ am, is more its impact upon
the public life of this country rather
than its impact upon 80 or 87 officers.
It is true they are enjoying certain
privileges. It is because Parliament
agreed to them and it was so written
into the Constitution. If our elders
in a fit of generosity gave these pri-
vileges to them and embodied them
in the Constitution, is it right for us
now to say ‘No’ they were wrong; we
shall break our word?

I shall not do it even if the whole
House combines to abrogate Article
314 in this way. It is wrong in princi-
ple. It is because I have got greater
regard for public morals in this
country not only for today but for
the future to come that I am opposed
to the Bill in its present form. After
all, Parliament cannot pass an Act
even to abrogate a contract that is en.
tered into. Some people think that law
is greater than ethics, but I think ac-
tually law is only a part of ethics, If
we make guarantees and then say
that we are not bound by them, our
future generations will say the same
thing. Not only that. What will people
in the States and everywhere say?

I shall give a small example. As
the Chairman of the Working
of the Life Insurance Corporation
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was taking evidence. The General
Secretary of the All India Life Insu-
rance Employees (Class III) was giv-
ing evidence. He was saying that
computers should not be introduced
as it would affect their service. I

inted out that the Finance Minister

ad given an assurance on the floor
of the House that there would be no
retrenchment if computers were in-
troduced, and so I asked him why
he can not agree, Do you know what
he said? He said, “Yes, what is the
value of the Finance Minister's assu-
rance on the floor of the House. Today
there is no value for a guarantee em-
bodied in the Constitution.” That is
the answer given by some of the em-
ployees of our own Government. Such
is the bad effect of withdrawing a
word that is given. Therefore, I am
more interested in the impact it will
have upon the society and our future
life and our general conduct.

Breach of faith or breaking a con-
stitutional guarantee is sometimes
mistaken for progressivism. I am with
those who are asking for equality, 1
go the whole hog, in that there is
absolutely no difference, but I say
that after deliberate consideration
this guarantee was given to them.
They, the ICS men, have not come to
me and I am not pleading on their
behalf, but I am pleading for consti-
tutional ethics and the proprieties
which Parliament should observe.
Parliament is the most powerful body
in India today. I think this Parlia-
ment is enjoying greater power and
greater prestige than even Shri Rama
or Shri Krishna enjoyed in the olden
days, but shall we use this great
power and prestige to break a guaran-
tee which our predecessors have
given and embodied it ceremoniously
in the Constitution? That is the point
which I want to impress upon you.
Otherwise, I am not interested one
way or other in the Bill.

SHRI N. K. SANGHI (Jodhpur) : I
rise to oppose the Bill of Shri Madhu
Limaye. I am an admirer of Shri
Limaye and of the radical social
policy that he has been championing,
but somehow or other I have not
been able to see eye to eye with him
in regard to this Bill.
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In the Statement of Objects and
Reasons he says:

“In a society wedded to the demo.
cratic ideals of equality and
social justice, special privile-
ges and vested rights, no
matter whether of ex-rulers,
bureaucrats, capitalists or
Ministers have no place.”

I agree with this that the privileges
enjoyed by the various sections of
society have no place in our new so-
ciety, but the question is, when we
consider the privileges of the ICS or
any other section of society, what
about the privileges of the Ministers,
of the Members of Parliament, of the
Members of the Assembly and other
politicians? There is a national de-
bate going on and everybody is feel-
ing that we are amassing privileges
for ourselves, but when it comes to
others we have double standards,

_ I would not have thought of speak-
ing on this Bill, but when I got the
hand-out this morning from the Home
Minister, I went through it carefully
to find out what are the privileges
that they enjoy which are not known
to us. We find they have a slightly
higher pay, approximately Rs. 500
more than what the IAS get, they
have an extra pension of Rs, 250 per
month, and they have an extra lease
of three years over the IAS service
and certain other facilities like medi-
cal facilities, etc,

Is it for these reasons that we
want to take away those privileges?
How far shall we be doing a good
service? After all it is not going to
make a big difference. Once these
people retire, we have to man this
position by different services and
still incur all this expenses, I am
against moving for an amendment
for deletion of article 314 of the Con-
stitution in this way. It is a different
matter if we find that the ICS men
have not behaved in the man-
ner they ought to have. Then we can|
certainly take them to task; we canl
suspend them for derelicticn of duty;
if they have committed any crime we
can take them to task and bring
them to book and punish them. But
bringing in a Bill like this will not
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serve the purpose which we are agi-
tating here. While talking about the
privileges we have discussed all this
and so much has already been said
on behalf of these officers. The ICS
men came to us after Independence
from the British rule, We were cer-
tainly agitated about the British rule.
We have seen many freedom fighters
who have laid down their lives when
the freedom struggle was going on.
After Independence we set ings
right and we have given many facili-
ties to the freedom fighters, Similar-
ly, the ICS men were also given the
option whether to continue in In-
dian service under the independent
Republic or to make way for the
others. I feel that thcse officers who
left us at that time were certainly
un-Indian people. All the others who
joined us in this service cannot be
charged of being un-Indian. They are
as much part of Indian life; and cne
can say that they have tried to be as
patriotic as any one else, and in ser-
vice understand the aspirations of
people and carry out the policies of
the Government that we lay down
from time to time.

Today the word ‘privilege’ has be-
come a red rag to us. When we
think of the princes, of course as a
class they have outlived the times
and possibly we have finally, decid-
ed to do away with their privileges.
So far as the privileges of the ICS
are concerned, we have to consider
this point in a different context: we
have to look at the historical back-
ground and their esent perfor-
mance., Out of 54 public sector under-
takings, we find in 45 undertakings
ICS men have been reappointed in
service, If they had failed in their
duty, if they had not carried our
message to the masses, we had no
reason to take them back in these
public undertakings; we should have
done away with them, Instead we
retain them as ambassadors and as
our officials to carry our message to
the people inside and outside India,
we retain them as Governors, We
have to remember the situation in
the country. Those who retired have
got cushy jobs and handsome emolu-
ments compared to those persons who
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are under service now, They had

been given much higher salaries

than what the ICS people are being

given now.

While talking about the privile-
ges, F yemember that Shri Madhu
Limaye raised a matter of privilege
in this House a few days back when
a case was filed in the Supreme
Court; he felt that the privileges of
Members had teen affected when
the case regarding Shankaracharya
was filed. He knows very well that
when these cases are filed they are
registered with the registrar and
notices are issued to the persons con-
cerned to appear either personally
or through lawyers and even in case
they do not appear, it would be
decided on merits. most cf these
cases when they are filed do not go
to the courts until the case is placed
before them. In such cases we felt
that our privileges were hurt, Mere-
ly because these cases had been re-
gistered in any court of law or the
Supreme Court, we raised it here;
we are so hypersensitive about our
privileges we must have equally high
regard for the privilege of others also,
If he comes with a Bill to abolish
privileges of any person wherever he
is, in whatever position of life he is
placed, that would be the right
course than talking about the privi-
leges of only a section. I heard Mr.
Kundu saying the other day that
when those officers were appointed to
the public sector undertakings they
were making swimming pools and
bungalows and other things and did
not consider the better working of
the public sector undertakings.........
(Interruption). If such instances have
come to the notice of the hon. Home
Minister, T request him to take
action: wherever these ICS officers
have failed in the perfcrmance of
their duties, wherever they have not
carried our message io the people, it
is proper that they are brought to
book; if they had no social commit-
ment and no interest in social deve-
lopment they should be taken to
task, I perscnally feel that we can-
not deal with this matter like this.
Just doing away with these things in
the case of ICS officers would demo-
ralise the services as a whole it is
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ICS today; it will be IAS tomorrow.
India is a vast country and we need
officers to run the administration
and we are creating new cadres and
we are increasing our staff, All this
increases bureaucracy. We want them
to behave; we like them to behave
like servants of the people to carry
our message to the people, and to
work for the objectives for which
we are here. What about the privile-
ges of the common man?

In the Constitution, we have gua-
ranteed that the common man will
have at least one square meal a day
to eat, We have guaranteed that he
will have a house to live in. We have
guaranteed that he shall have emp-
loyment, But what is happening in
this country? (Interruption). Mil-
lions and millions of people in this
country are hungry today; millions
have not even a single-room tene-
ment. Millions of pecple have no
jobs. The strength of our unemploy-
ed people—their numbers—is increas-
ing. It is these basic factors, it is
these vital necessities of the common
man that we have to leok into, and
it is in this aspect that we shall have
to look into all these privileges. I
think that will be the proper thing
for us to do.

Now, when we have reached that
stage, then there can be no wvalid
reason for keeping any of these pri-
vileges, whether the privilege is for
these people, for us tne politicians or
for the Ministers, I would like to
draw your attention to one thing:
what happens to the Ministers? As
for example, what about their tele-
phone bills? Every mcnth we see in
the papers that their telephone bill
is Rs. 70,000 or Rs, 1 lakh. We would
like also to ask one thing: you have
such a concession; you have duties
cast upon you. you have various im-
portant matters to be altended to, If
that be so, why not keep a Log-book
for the telephone calls that you are
making? It is a heavy expenditure
at the cost of the common man. Is it
really werth while? So, these are a
bit larger subjects to be considered.
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As far as this ICS is concerned, it
is already a vanishiug tribe. They
are on their way out. We have hard-
ly a 100 people. It is not for the ICS
that we are talking of, but it is for
the whole of the services who have
to carry on their work to the pecple
whom we represent in Parliament,
as long as they do their duty. I think
we will be failing in our duty today
to say that the privileges of the ICS
are to be removed.

sit frm amaw (F) o SuTenw
wE1eg, = UHATS q1aq 7 3F Far 2
g A HAT AN TGA A E, T T FhZ A
9gH UTd & WE |7 OF FPT, 5 T w6
qeardr Wt foaw 341 § @€ qA FE A%
AT | 99 FT T & AT & fAa
gu o fad =rma w2 T | e Ay
FEH 3 FTF, T T F & Grge 99
% §THA TE AT | q¢ IH FT TF4T AGT
AT AGEAT TG § | TATE ITFTHH
¢ o % fog 37 #1 ot a9 T
o 3 | o Tk g AT d gE
& a8 ST H &1 FHISAIE FT AT 7Y 2,
Hrofasw &1 AT &Er § 1 "o
Fia 1ow i Ty g ) a2 aE
fagri 7 a1 & 6 1 51 10 %7 Hfowy ey
fear smar wifgw |+ & Fgar § R 10
15z T W A A7 R wme g@wy
TIIEH W, T W & A, g g
faers & & Ffew N FE a@F ) T
& qrq Aré & UH &7 a° W ¥y v, S
I T 7 T A OF qew o s
A8 faar W@ 1 @ oY oF feelt &
TGS F1 AT AT G T T W@,
@ wHAF & 3T F AT A4, # 7 gy
e T 77 fF 7 @1 & 37 A dfww
T § W Q7 W I vww §
FA OF TAA | T AT § F 7 qAE
T TH WEF 9T &1 | Afew g o
A g
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=t 7y fowd § ot seara @ g agas
R | W wEEAR # 997 5w
Iq 9% wiwEs g, #fae F v fa fe
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w9 # FgAr wwgar g 5 qew & sawar
& et fagne #@ & A 02 fraaae
1 5t e &, sfafas &1 90 ar faar
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TS &2 FL | § &5 419 AET TTeT
SEAT, AT TF AT AT § AeEr
feamA 11 TAFIIWF fgaFram @A
Tfgd #ix 58 A ww i s
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g ATE Y Cw § 99 % I+t afg 2,
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wt fafador & wrd & ow &R0 F 37 F}
ey 6y 9@ | § e WgRT & ST
F g & ot vy fawd w1 O e
I T A TR FT |

T W1 § AT # O FT qHGA FE@TE |

st T feg ot (ammaa) oS w-
€Tt WEIRA, € 1947 § 94 gATL AW §
AN W A1 gR ®e W wWever
At T fF gw F wE o wgros
a2 4, FE THAR @2 9, FE aUNIaE
T @ 4, FE UIARET, TG T
O ARHT GE G | gATL TUTH &7 e300
T T A AT M F GATAE F AT A
ag & areET 9 fF W@ qu w1
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F AT T wEEA 47 gH F 99 1 AT A2
gerr wiw foum ) A9 @9 gw A W
600—-650 < & IT & aATH IT@T FI
™ fod M7 w2 for 5 o 73 /9
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AT, I1 AT AT 1 gAR T4 ey
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T T § W T THARTN & THA ST
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#99 OF WATF a9 T@T § AT AT
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AFHT | TAH AFTOS & &1 15, AHAITC
o g1, a9 i & @ 1, a9 &7
F IO FT aTd ATAT & K § AL THA qrar
& #91 @% = g =ifgd | agy gy wmEr
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TEY AWET FY 47 HT IT F IWIOMET T
TGT T AX FE 41 | A AMaT E R oIw
awa ¥t afefeafaat @ &M, 97w W
23 a9t & a2 919 3 7 ggAT TG 7 T
& gt 3w A wwa W 50 F W O
&, o orrfr #t st sy s & A §
23 74 F AE A, AT FAAT T2
o, snfr &Y smeft g wErE g1 9= &
qE WY g9 T A ® 9EA @ ag wa
aF 3% ¢ ! g sfa &7 Q0 2, oF uF
famre & g far e w1 8, wWTw AT @R,
T 729 g0 wA & a9 gw ot 47 faar
FL AT T o9 % (14 0 q1d B F31 AMFHA-
FaT § f o 9 g9 awg 1 5dF F 7
g 9T F1gu gErd | =9 fad 39 awy gl
AaTHT 7 o £ Fg g I AW F qf-
feqfadi & #gr g7 1 =& @9F & 9@
aured g1 7 | IF aHT B 7L g A FAT
Wt wTeEd WX FATE AEN T "FAl |
Tetfa & #¥ fagm o faiw
e WL g9Taq AGT g1 % gaem e
a@E & 99d @ | @ a9 e ager
gt ofcfeafral & o w1 araen wifed 5
Tg 91 GIE & 80-90 FAWT I U, WA &
I 1 g&T GIEY g1 Afe & wAF g gardr
TTEAT F FGITH I3 A1 FHERTN &1 F6T
@t & ag atw & faa 4 o qfoum
# ot wmifews 314 2 30 F femr gov @
& .

“.to a civil service of the

Crown in India...”.

aTY ag WA ¥ 6faw 7 §, T F¥ afqw
F geltw o) AT A9 &, AE Ag 4% q A
21, @ & Fgar wrgan g fF we gdfw
TF W g1 At ag a0 5w §, 39 9 AT
o wrfgw | O feafa A S ammaT g R
I F1 7oA &1 qffeafa & wam< gremT

arfed |
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# AT FT g1 § fF A9 qwiw F 7
WA HERTT aTAN | EHTIAATEY GRS FY
& ag wr OE a4 o AE 8, "ETETEY
A A1ET AT 95T R, WA W T
HEFTT &, HOAT 9T &, H9AH g
& WX I§ FT AYAT FEHA & | /T AT AT
50-507T 55-55 AT & § I & gH HWT
F% 5 ag w9d §EH1IC a7 @44, 4T ag
A& g1 wwar | =W @ gw #r I A7 faa
azar grit, fom ¥fema & 39 F | g
Ga1 fodr &, fomr afaumit & a7 s
da1 fFd &, 53 0% &t wifs § 7 a8
afafem 80-90 aedt § 39 F F=rd
AT

MR. DEPUTY-SPEAKER: The

hon. Member may continue on the
next day.

RE. BALLOTING OF PRIVATE
MEMBERS’ BILLS

st wWhsx W1 (SOFE)  SuTERe
EIed, AT AT FT AW & | 9@+ ar
g #1 g g o3 FT 797 dA= g a7
frar s & A 3H F I e fadgas &
wEE ® WaTa® IT H O AT &7 A0 F
Tadt @ | |faam &1 froaw are fgem
HTETT 7 OF A7 T a4 AT & WIT FHAT
I F1 A0 ALY fFar o1 awar @ | WA
| 30 7 $7E o1 T8 § | 77 Fadgw 9w
F1 AT FT FF SAGEAT A T AR |
Az & a1 9wt # fog ag fadas wgege
&1 7 ag fadws d9e F wr m ar Wi
=it wg formd & o fadrss & a2 qgar am)
TH A § IN FT AT KL IW & T 9T
oF a7 fadas wra faarmar g 1 o
T 78 & fF AU fdgs am g o 2
1 #1 fadgs Ft gem F fow ag &%
&% fgz womar @ i A ow g
fagus e far T & ? du A R
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& ag sfear 3% a8 & #1 gg waww
f& ®enda & faog fadus & agea &
aatfas fear @

MR. DEPUTY-SPEAKER: Let me
deal with this point. {t is true that
on the last occasion, when we took
up Shri Madhu Limaye's Bill, Shri
Bhogendra Jha's Bill was next in the
queue, But, subsequently, the Com-
mittee on Private Members' Bills and
Resolutions considered the matter
and it was felt by the Committee
that the Bill of Shri P. K, Deo was
of such urgent importance as to be
placed in Category A. That was the
recommendation of the Committes.
It was placed before the House and
the House accepted the recommenda-
tion of the Committee. Once the
House has accepted it, it means that
the Bill of Shri P. K, Deo is placed
in category A as a priority and the
queue is broken. It is unfortunate.
But Shri Jha should have raised this
objection at the time when the Re-
port of the Committes on Privale
Members’ Bills and Resnlutions was
placed before the House. I fully svm-
pathise with him but, under the rules
I do not know what can be done.
Kindly take your chance on the next
occasion, i

off AN AT 9T a8 d@C 7 W7,
Y ag &6 &ed g1 T ? AL ATH T A0
aft @ 1 wfrar w1 ag fgmnr daw g
TP EARIF G EATZ | TH
feafa #v qured & faq & 7w 7g
fadas faar ar

sit vy fowd (FiC) : OF Tw AT
F9Y, F-gAT, 9 W fadgs Ay m@
a1 "1 36 & A2 I@ &1 g faar wa,
qZEA FIW=RT AL T @/ AT F uw
ga fadgs a1 7% 39 1 ‘v’ w3 F
f kg fog g frdas @t =it
acA T @R AT} | ¥ A oA A
I9 F AT WY G g wFaAT & | AfEA
FH-gr & wmAT vee w1 fagas gmar

Re. Balloting of Members' APRIL 10, 1970
Bills

West German 340
Delegation’s Visit (H.A.H.Dise.)

a1, afF 62 98 Y @er < fear 78
BT AE FHT |

=it frreex w1 (WyaEeT) & g ST
ATEAT § 6 w1 dwe g Ar AdY, o i
4 T a1 | dwar § faur; afz dwz g
a1 age fadas #1 w61 ger faay mar 1w
FI @ aTC ¥ &1 AEe fAfma &0
CAull|

MR, DEPUTY-SPEAKER: Shri
Jha knows the rules. For Private
Members' Bills there are two catego-
ries, Category A and Category B.
Also, unless we change the rules, we
have to follow the rules, Once a Bill
is placed in Category A, it means
that the queue is broken and it gets
priority. That is why Shri P. K. Deo's
Bill is placed before Shri Jha's Bill.
It does not mean that Shri Jha's Bill
has been removed, It is on the
agenda; but priority is given to Shri
Deo’s Billl because it was placed in
Catzgory A by the House on a recom-
mendation of the Committee, That
is the procedure. Unless we change
tha: procedure, I am afraid we have
to follow that procedure. So, kindly
understand and co-operate with me,

18.35; hrs.
HALF-AN-HOUR DISCUSSION

Visit By WEST GERMAN DELEGATION OF
BUSINESSMEN AND FINANCIERS TO INDIA

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): Sir, this new ex-
port-oriented labour-intensive indus-
try is a new song of the capitalists,
It is a dragnet of plunder that is
coming on us. The immediate gains
that they expect to get out of this
are at different stages—first, at the
planning and design stages where
they will have a limited life and as
we have seen in Rourkela and other
ventures importation of overvalued
machinery and equipment and our
cheap natural resources and labour
for a song. That is all they are aim-
ing at,
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[SHr1 PrakasH VIR SHASTR1 in
Chair]

There is no real scope fur increas-
ed employment because they will go
in for as much modernisation and
automation as possible, The othen
gain is inflated cost ¢f production.
The main item in the list is that
they will grossly undersell the pro-
duct through dummy subsidiaries
abroad and repatriate a fraction of
the real lost value,

This is a challenge to the Govern-
ment, its leadership, executive, trade,
commerce and industry. It will only
bring us greater economic enslave-
ment: The Government such as the
one we have here has been surren-
dering to the unseen hands because
we can see that they cannot give full-
fledged diplomatic relations to GDR
nor to Hanoi, They cannot establish
trade relations with Cuba, Hanoi or
GDR, That is why we see every day
a fight between Pakistan and India.

The Indian Ambassador in Bonn,
West Germany, had been acting as a
geod boy for the Germans, We must
watch him carefully. In West Ger-
many the United States has g lot
cf money as they have in Japan.
Trade, aid and investment are the
three weapons specially where the
Government surrenders like the one
we have here.

The hidden object behind the whole
operation is penetration into the
strategic sector of our economy. That
is what the West Germans are aim-
ing at the moment. The West Ger-
mans' investment in India in 1948
was only Rs, 2 lakhs; in 1967 it was
Rs. 58.9 crores. In 1957 they had two
collaborations and in 1968 they had
452 collaborations, The credit to
India today is DM 7978.40 millions.

Before the Second World War the
Germans had a total investment of
Rs. 4,000 creres in capitalist count-
ries, colonies and semi-colonies. They
are now anxious to recover their old
position. They must win the race for
the expansion of their economic em-
pire,

the

Dics.)

Their another headache is that
their production out of plants ab-
road is low. For United States it is
about four times as you will see from
the following quotation,

“Germany's large export volume,
says Mr. Abs,"—the war criminal
who led this finance delegation—

“is disproportionately based on
the output of domestic
plants. Only about DM 12,000
million of the country's total
exports of DM 90,000 million
are produced in foreign-based
plants, whereas the output of
American foreign subsidiaries
is nearly four times as much
as exports from US-based
plants. Germany, which ex-
ports around 20 per cent of
its GNP, is thus far too de-
pendent on international
economic trends for its pros-
perity and the more German
exports expand the greater
this disequilibrium will be-
come."”

Their total private investment ab-
road is DM 4,600 millicn only, that
is, about Rs. 920 crores, out of a
total of DM 15,000 million, that is,
about Rs. 3,000 crores.

The philosophy of the people who
had visited us in the guise of well-
wishing friends is clear from what
Mr. Abs wrote in the German paper,
Suddeutsche Zeiturg dated the 14th
June, 1968:—

“Development AID is a Para Mili-
tary Operation.” It is a very serious
matter, Only those governments will
be given the money who clearly re-
jected experiments who denounce
the establishment of their own na-
tional economies in favour of West
German monopolies. He also said on
the lines of what Ludwig Erhard

said:—

“We say in all clearness that the
t;pe. volume and place of
our development aid are
largely determined by politi-
cal considerations. .
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“We should influence the deve-
loping countries to errect eco-
nomic systems which are in
conformity with our political
consumption. West Germany
follows a policy with regard
to developing States which
has resulted in an excessive
indebtedness of these count-
ries.”

Here, Abs once said:

“Come what may, [ will always
earn my money.”

We, further, note and say that West
Germany is already boasting that,
next to USA, it is the largest expor-
ter of capital at present West Ger-
many finance desparately needs to
export more and more capital with
a view to get a firm grip on the eco-
nimies of the countries in which in-
vestments are made and to exert
political pressure on tneir Govern-
ments. If we allow the West Ger-
man tycoons to double their capital
which they intend to do, we shall be
freely importing international
moncpoly houses to plunder us and
in the same breath we shall have no
right to talk about monopolies in
India. This Octopus will plunder us
and, at the same time, control the
destiny of the millions and billions
of the people of India, The type of
socialism that the Congress Govern-
ment is offering to the people of this
country will have a bl% dose . of
“Ahs/Bell (Bell Mission) Variety” of
monopoly fuel.

In an article in West German_
newspaper “CHRIST UAD SEALT’
meaning Christ and World, it has
been said that the Abs is one of the
ICC West German top tycoons that
rea):ist. today.

" The background of this gentleman
Abs is that he is a war _cr]mmal
convicted for 15 years imprisonment
by Yugoslavia. He was and he is the
famous Director of the LG, Farben
Industries, who are the famous pro-
ducers of poison gas. It has taken
lives of millions of Jews and millions
of men, women and children of Viet-
nam. The 1.G. Farben Industries are
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still producing poison gas in South
Africa and you are wanting them to
come to establish industries in the
country,

With Hitler's forcible occupation
of Europe, he appropriated to kimself
30 foreign factories, enterprises and
finance institutions,

As a member of Russia Committee
with S.S. those who have been res-
pcnsible for all the atrocities in
Russia, he turned millions of civi-
lians into slave labour, He flourishes
on violations always. He is the grea-
test believer in racialisitn. We have
seen in Rourkela and in many othen
places, Today, they have a thriving
trade with South Africa and Rho-
desia. That is on the increase I am
quoting the speech of Mr. Erhard,
one cf their Ministers and they have
given 100 million dollars to South
Africa, their ESCOM in Johnesburg
engaged in nuclear operations in the
racist war-game,

They are the main arms suppliers
to Portuguese Army for fighting
liberation forces in Africa. The
nationalist Africa is in fumes. The
racilist Rhodesian currency is print-
ed in West Germany and Rhodesia
has assured full protecticn to West
Germany investments there,

In conclusion, may I use, if I am not
misunderstood, the English idiom—I
hope it will be understood—that is,
I hope I have not “thrown pearl be-
fore swines”.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
R. K. KHADILKAR): Mr. Chairman,
Sir, I thought the hon. Member had
a very limited objective in raising
this discussion because he had said
that his main objection was that the
industrial cooperation is neither good
for our country nor in keeping with
the general approach to trade or aid.

He has given a very wrong intro-
ductory speech which does not have
relevance to the original point that
he had made. The main contention is
that West Germany, with military
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background, now after the Second
world War is trying to impose
nnance capital all over thc world
and is trying to establish some sort
of a grip over the ecuoncemy of the
developing countries.

SHRI JYOTIRMOY BASU: What
a generosity!

SHRI R. K, KHADILKAE: Lat me
point out tc my hon. friend that in
t e modern world, whatever may be
tie 1deological differences, the trade
barriers cannot survive for long......

=HRI JYOTIRMOY BASU. On
what terms?

SHRI KHADILKAR: 1 arn ccming
to that. For his benefit, I would like
to point out to him that thcugh East
Germany, tha: is, the G.D.R. is not
reco_nised by the Bonn Government
of the Federal Republic, the trade—
vn ecognised but actually practised—
has mutually beneflited He can
verify it. The trade volume between
the two is the hignest, compared
with GDR’s trade with India ana
other countries. So to raise an objec-
tion on this ground that because of
this delegation we are likely to be
brought under indirect or direct con-
trol of export finance of West Ger-
1aany or we are likely to foliow their
policy so far as they are helping
South Africa, Portuguese colonial
regime in South Africa or Southern
Rhodesig is voncerned, is wrong, It
has nothing to do with that. In brief
I would give the history cf it.

If I mistake not, in May 1968 our
Industries Minister happened to visit
West Germany and he found that the
West German trade people in parti-
cular and financiers were not fully
acquainted with the Indian develop-
ment. our climate for trade and in-
dustrial collaboration in this country.

SHRI JYOTIRMOY BASU: That is
a pretension. '

SHRI KHADILKAR: After his re-
turn it was thought wise and in our
national interests to extend an invi-
tation and, therefore, a German
Delegation under the able leadership
of Mr, Abs who is one of the finan-
cial leaders of West Germany visit-

Disc.)
ed our country. Really we had taken
abundant precaution and so far as
our information goes, he had no con-
nection whatsoever with the Hitle-
rite regime.

SHRI JYOTIRMOY BASU: I have
not said that, Was he not a criminal
and g}omricted to 15 years imprison-
ment?

. SHRI KHADILKAR: So far as our
information goes, before extending
an invitation, Government had taken,
as [ said, all precaution.

SHRI JYOTIRMOY BASU: You
were forced by Washington.

SHRI RANDHIR SINGH
gg.ol_nakl: That is their internal
air.

SHRI KHADILKAR: We were in-
formed by our embassy there that he
had no connection whatsoever, This
delegation visited India, met people
from industry, trade, finance and gov-
ernment officials. They di
matters mutually beneficial because
trade depends upon mutual benefit,
After all the terms of trade are deter-
mined by mutuality, But so far as
the delegation is concerned, we have
not offered them any special treat-
ment or preferential treatment. Are
we not following the same principle
with other countries with whom we
have some sort of connection, For in-
stance, we have got occasional meet-
ings—if you want I can give you all
the details—with Japan_ In 1965 an-
other German Delegaion visited our
country and a USA delegation also
visited our country. In the modern
world which is fast de\reloping and
the technology advancing, I may
point out to my hon. friend that even
in the socialist countries they have
come to realise that unless you keep
in contact with the technological
developments by some means, you
cannot catch up with them and with
the technological gap you cannot
compete, Therefore, I don't think
there should be...

SHRI JYOTIRMOY BASU: We
have heard a little bit about Krupps
Demag agreement. Ther imported
fire bricks cven.
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SHRI KHADILKAR: We had an
adverse balance of trade with West
Germany though they were helping
us through Aid Consortium. There
are certain fields where we
have been helped. Now, the question
that he raised was whether our Gov-
ernment is not capable to protect our
economic interest and economic free-
dom. That is the main question. Have
we entered into collaboration in
designing, in planning, in importing
machinery which is abnormally or
highly valued? Have the Government
failed to take proper precautions in
entering into such agreements? He
asked all that. At the present junc-
ture, I must say, it was a most oppor-
tune time to extend an invitation to
West Germany to send a Delegation
because we felt that if we start ex-
port oriented industries with German
collaboration then not only we get
the German market but there is a
pessibility of other markets being
opened to us. Our trade is almost in
traditional items, tea, cotton, jute,
ete.’ My hon, friend should realise
that on the one side we want to ac-
celerate the growth rate and on the
other we want to advance faster in
industrial development. And, in such
a position if we were to completely
tsolate ourselves, keeping in view the
politics of a particular country, or
the past politics of Germany, I think
it would be wrong. It would not be
in the interest of our own country nor
shall we be serving our own country
to attain these objectives,

Therefore, my only reply on this
accasion will be, let the hon. Member
first shed his prejudices. We should
look at the world outside and we
should not be carried away with
ideological cleavage or division.
When there is an attempt for greater
collaboration and understanding in
various fields, not only in fields of
trade, but in the fields of scientific
and technological development, I do
not see any point in raising this ob-
jection, If he wants further informa-
tion and if you permit me I will give
all the information but then the time
is very limited and Members may
like to put a few questions and I have
tc reply.
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SHRI JYOTIRMOY BASU: You are
paying 42 per cent of your export
earnings on paying interest and ser-
vice charges on foreign loans. In all
it comes to 42 per cent of the total
export earnings, Your -Government
have no idea about economics. from
head to foot economically a slave.

=it ofa v () : garafa o, & o
satfos g oft s1 TR TR F g R
I T T T AT FT IJSAT | AW
@ wra § fF o gk & F wfuw &
wfes srariEw gFT & @1 ged fod
wawEE ¢ @ vt st ®&
g | dfeT 7T ARIRT AT AT § &
waTa fAaT @ 998 A9 warg g gArd |
# s =g § 6 foge 15 @ & 48
et freq & 98 § afeaw o &
fegmm & o _Eae g g AR
g fear s & ™

7@t w9 ad & fF @ g e
TIATE F FTTE F9 IAR q49 TgAT ILEM
H ©CEHHAT FT FTCHHT AT 41 I FTLEH
FN AT F GFET FHAT FTFHT T (HGAT
gateRe g, 3 ffam @er & 9 AR
IEET W Afawa a7 7 g6 THI q W
aIorE wiwe o fF fremd § v
AT & AN BTG FT FTCAT 7077 IqH &F
FY gL A e wfowa w1 sqror e
o oz g & <feem i awR A
St FTETTT wrT I feaar sfem
foar ?

ZE AT | ag ST =mgan g fF ofeaw
FEAT & faelt Ae & WA F AR A WA
AR WG FIE TF THTC AT qTT 978 &
B 3T F q FAAAT FT T@AT H A
CARHE § 9 T =19 & Nferawer 7 q2Er
I ? G T A AT WA IR
g FaTE § 7w Adf sk g v i ?
R T ow @ gEf ) g @
T ?
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wifedamaag & s wrawi e o
IINAT AT UF W AeAT 4 A & W
TR A & 810 fer g amaw @i
g &Y FqT F@T 9 AT G q9 F
afes st &1 H1E FOGTAT g a1 fF
fegmm @ daawie & fod 9 a0 &
T HG T A ? W 0 ag o qEG
gt Ao s agagi & F
surmafa st faw g qoamas ™\ g
W IAET T A F1AE 397 fear maran
& aqT (I 93W) ¥ wfearmR &
GHR T F (77 IT%1 & 9u feam smam
1 39 g # wé o g v 7w gd
ot JEET AT AT 7

SHRI SRADHAKAR SUPAKAR
(Sambalpur): Mr, Chairman, Sir,
the answer to the original question
was very vague, Also the reply that
was given by the hon. Minister to the
question of Shri Basu did not make
the position clearer,

~ Therefcre I want to know in which
cefinite fields and trades there was
talk of collaboration with the West
(iorman trade delegation. Let him at
least give us principal trades of col-
laboration, 1 also want to know
whether, after this talk with the
Nelegation the position of our
balance of trade with West Germany
-ras improved and also whether there
was any talk whatsocver with this
trade delegation about the products
and developments of the Rourkela
Siec! Plant. As you know the US.SR.
is reported to be taking some of the
products of tne Bhilai Steel Plant.

So, was there any talk of our ex-
norting some of the steel from the

Rourkela Stecl Plant and whether -

the agrcements which took place
with th's delegation would result in
the improvement of our foreign ex-
change position so far as the trade
with West Germany is concerned?

wt A aW T (feesi 64%) A
gfg sfi, 7% fawe & w5 s awd=T &
qTZ T FAAT & var 3w & fomwr gare W
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# &AW B qRTAmgHI | A HR §q
qref ag Agf g fF e s & ot
feel gaw & g0 fageit ggmars | S
wHifera g ®1 F& AT F AT G790
T ¢ AT §62 AT 7 GHT Wegy T
¢ a1 =@ W) N &1 G ey T @
TR AR FT 0 T ) Afe
g ford & 9 ag g ae AT 71 g,
THATT FTEIAT ST FTEY, I &H ¢ |
X UH 30 TR W A TR A g
& | F& wEAT guE W ggTeT w4 8
W |ATEAT &1 3t EgTaAT FCaT £ 1 gl
T® ¥ AT W T8 FT @ 2w
q ¥ aE (T @ A A W ST QIR
w6 qifFEnT F1 Wl AEE F@T § A
FAAIF@IE | A9 TF G FEAT ATgam
7 99 guw @ A qa wme A
&1 a1 F3aT & FiEa sy faen sgran
e a7 fem @@ a1 € g- < & T
WIS T ZAI FAT Fi T T W9 =
fa2ait agmaT #1 59 F & o7 71 @
T w@E T A I qigdie g =g fF
HIT € THAT FT 8 F o oK §&=
FHAT FT a7 ETTTT 47 $62 THAT FTFH FT
fa w e T ET agr difa, aferd
srgat g fr o9 € g fF9 W ¥ Wi
fart gEm AT FX R E ! TWaANE |
T |18 af &Y e F fadsft ggwa §)
dY FaT FTHTC W AT HY M 34 i ag

o & fawlt s #7 A wewar

Y st WY S o 7 AT ag A
AEE § WA SN TrATi FTh a7 #
e 4 f @Y€ Seedt el & o ot &
it Gatfas 29 W1 W 9 W 4 6 ag
T FE TORT A WK 0w fiferm wwm
& a12 ag WoT arfan faww iy 7 agt
99 O | W T A TF T
#Fr faat swfrai & o9 w7 femmny
¥ & frd @15 wETE AT @ 27
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&t oY fag : 3T gEL W ¥ A
g OF W ar § | o wr fgefar
da1 won fF g ) A & 9w 2 o
AT AN L wfer A g7 2
S wG &, WIC gH W S A e
wifgd, dfFizim@arsig # am
&

UF aE F qg AWAT g g R i
TEE & e fggEm ¥ W) @a
W GFEGTE @ a% aHA A, 9 & W™
TRIE? T WAL ! TR
FH E A FT wW § 7 IF F1 A@ET |

Zat G 7g § 5 wnfadt & o=
TEE AWELT & | AT ;T T A FarfAy
e MFAE? ARFHEN I A
T FT AT T RTT FGE 7

Al e wEr & AT 57 9
wEr Y, WA fret 8 ad Y =nfer-
7 fagar ST A A de AT | FE AT FA-
ol A&} gHiT & oA fagem WK @
FolT FCA FT DT FC QBT | ag WA
get gl fe e e A www A
T GA AT IH W IF T F A oW
1§ 20 o1 @ ¢ & w7

it AT A 78 FE & fF dw
% WY gAIR T 31 §, Afe f e
ft g A & wfed W A dw
& § ot gt gl A fdfrat e § A
T A 99w T@AT q%aT g ar
arAr arga § fe W wiw W dew
T W # |9 arfE ¥[w@ IW ¥ wERr
T AW | IR ATE F IO
feferimmm 78 ¢ @va | WX 1Y
feferfaiam g a1 so e &3

SHRI KHADILKAR: Shri Rabi

Ray asked some information regard-
ing German investments. It is very
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difficult for me to give it offhand,
We will definitely give information
later regarding the dividends and
‘nterest on German investments,

Then he wanted to have compara-
tive figures of Rourkela and Bhilai...

SHRI- RABI RAY: Durgapur also.

SHRI KHADILKAR: That also I
canrot give offhand.

The third point concerned a poli-
tical question. He quoted some news
item. I do not know whether it was
correct or whether it was later on
followed up. I do not know whether
Shri Morarji Desai while he was
Finance Minister, and Shri Biju
Fatnaik had entered into some col-
laborat.on agreement regarding a
fertiliser plant in UP out of Ger-
man credit. So far as this item is
concerned, we have seen it. But I
have to check up whether a positive
coliaboration agreement has taken
vlace. I cannot say offhand. But to
my knowledge it has not materialis-
11'._ Tkat much I can say very safe-
y.

Shri Supakar made some concrete
suggestions.

_ SHRI M. L. SONDHI (New Delhi):
When we are sitting at this time, he
should give as much information as
possible.

SHRI KHADILKAR: In the field
of collaboration, let me tell him, as
I sad in my introductory remarks,
that this was a sort of exploratory
venture.

They have gathered certain impres-
sions, they have found out what pro-
cedures we follow regarding collabo-
ration etc, There was no positive pro-
posal. After returning to Germany
and also when they met the press
here, they have stated openly that
they are impressed by our progress
and that they find that there is a fav-
ourable climate in our country for
worthwhile collaboration which will
be mutually beneficial. There are cer-
tain fields of collaboration of special
interest that I may mention, namely
the petro-chemical industry, the ferti-
lisers industry, pesticides, electronics
and specialised machinery in which
there is a good deal of advance in
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West Germany. Beyond that I cannot
say anything specifically because, as I
said earlier, this was a mission or a
delegation visiting India to acquaint
themselves with conditions here
after studying the various fields
of our economy and meeting leaders
of industry, trade and Government
at various levels, Therefore, this is
the impression they have given that
there are possibilities of these fields
being further explored.

Shri Kanwar Lal Gupta raised a
certain question. First of all, he
should realise that whatever foreign
assistance we get is after all in the

4 form of a loan which we pay back.

Sometimes it is called aid, which is
a wrong use of the word. Therefore,
we are under no financial obliga-
tions so far as this aid is concerned.
The only thing is that they have
enough finance capital for export and
they are in search of suitable mar-
kets or industries.

SHRI M. L. SONDHI: His point
was there should be open market
financial negotiations, but you have
adopted this mendicant mentality.
You ca the name of a freedom
fighter with you, but wherever you
go, you go with a begging bowl.

SHRI R. K. KHADILKAR: I am

> very sorry that, my youthful friend

i

Shri Sondhi is using the word
‘mendicant’, Let him realise that in
the modern world aid is channelised
in a particular way, through world
agencies, that under the aegis of
the World Bank certain agencies are
created. As [ said, it is loan that we
pay back.

ot SaT o e T A F -
fevm i gt & 1 w1 7 fedequma fea

fr wfi, aree= oftd frar 6 Y 7
7 Aw W A feaet A S F 6 A

‘}!ﬂ' al

SHRI R. K. KHADILKAR: With-
out entering into controversial
issues, I would like to disabuse his
mind in particular because he was
in the Foreign Service and he left a
gery promising career to come over

ere.

Drse.)
st of v ;g9 A o FE
T AT § TATT F T FTHY 7 Fedey-
T A fr 0 )

SHRI R. K. KHADILKAR: If hon.
Members can point out a single ins-
tance where we have surrendered
our social objective or political ob-
jective or succumbed to pressure on
any policy, I am prepared to accept,

SHRI M. L. SONDHI: You are not
going in for nuclear development
because of pressure from America
and Russia. I make this change, You
?:gked for an example and I am giv-

SHRI R. K. KHADILKAR: So far
as the atomic field is concerned,
we have laid down that we shall not
develop atomic energy for war pur-
poses though we are capable of
manufacturing weapons because we
have a certain objective and ideal be-
fore us. It has nothing to do with
surrendering ourselves to Western
countries.

SHRI JYOTIRMOY BASU: I have
quoted what Ludwig Erhard has
said. Their policy in giving money is
always wedded to politics and pene-
trating into strategic sectors of the
economy. May I point out that some
of the Members of the Opposition are
still suffering from a sense of m-
feriority complex and do not realise
that we are one of the biggest four
countries in the world in every point,
Economically we may be weak now.
That is why they say that we suc-
cumb to outside pressures and they
are giving a wrong impression to
this House,

A point was made about monopoly
conditions, etc. We give approval
after taking into consideration all
the aspects and after seeing that
they fit in our broad economic plan-
ning framework, Can they point out
one instance where planning and
national economic framework has

been deviated even to a small ex-
tent?
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SHRI JYOTIRMOY BASU: The

whole thing is a deviation; you have

sold the country ...(Interruptions).

ut ofy wa ;g grewr ifeqt o
T G AT | FH WAL WA F AT AwAA
feaz & faq da & |

SHRI KHADILKAR: My friend
has asked for figures of balance of
trace, The average for the year 1950-
51 was Rs. 10.3 crores for imports
and Rs, 10.9 crores for exports: it was
almost balancing. But the gap went
cn increasing, The annual average
for the first plan was Rs. 37 crores
imports and Rs, 12.7 crores exports;
it was minus. The annual average for
the Second Plan was Rs. 109.5 crores
imports and Rs. 17.3 exports; that was
minus trade balance. The annual
average for the Third Plan was
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Rs, 111.9 crores imports and Rs. 19.5
crores exports; that means Rs. 92.6
crores minus trade belance. In 1968-
69 whereas the imports were
Rs. , 119.7 crores, the exports
were “Rs. 265 crores, ..................
(Interruptions.) We are exporting
tea, jute manufactures, iron cre and
concentrates, coir varn ete. From
them we get other things such as ad-
vanced machinery, if you want I can
pive details of those items. Naturally
if we diversify by collaboration with
them and diversify industries here
with advanced technology from them,
we shall export more to West Ger-
many as well as to other countries,
This is the purpose of the delegation
and let us hope that partially at least
it would be fulfilled.

18.15 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday April
13, 1970/Chaitra 23, 1892 (Saka).



